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LOK SABHA DEBATES 

LOKSABHA 

Friday December 10, 1993 Agrahayara 
19,1915(Saka) 

I 

The Lok Sabha met at Eleven of the Clock 

(MR. SPEAKER In the Chair] 

ORAL ANSWERS TO QUESTIONS 

Power loom Units 

[English] 

'121 SHRIC. P. MUDALAGIRIYAPPA 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether powerloom units in the 
country have been provided/are proposed to 
be provided financial assistance under the 
refinance schemes of the National Bank for 
Agriculture and Rural Development 
(NABARD) and the Industrial development 
Bank of India (IDBI) 

(b) if 'so, the refinance assistance 
provided by NABARD and SIDBI to the above 
units during the last year and proposed to be 
provided during the current year; and 

(c) if not, the reasons therefor? 

[ Translation] 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. ABRAR 
AHMED) : (a) to (c) : A Statement is laid on 
the Table of the House. 

STATEMENT 

(a) and (b). Small Industries 
Development Bank of India (SIOBI) a wholly 
owned subsidiary of Industrial Development 
Bank of India (lOBI) and National Bank for 
Agriculture and Rural Development 
(NABARD) have been providing financial 
assistance under their refinance schemes to 
powerloom units. 

The refinance disbursed by SIOBI for 
powerloom units coming up in the small 
seale industries (SSI) sector and not 
envisaging production of items reserved for 
hand loom sector under its refinance scheme. 
was of the order of Rs. 76.09 crores during 
1992-93. The data reporting system of 
NABARO does not yield separate figures for 
refinance provided for powerloom units. 
However, the total refinance for handloom 
and powerloom disbursed by NABARO on 
account of term loans during the year 1992-
93. was of the order of Rs. 9.67 crores. 
NABARO provides short term credit limits to 
State Cooperative Banks (SCBs) for financing 
production and marketing activities of 
Powerloom Weavers' Cooperative Societies 



3 Oral An swers DECEMUER 10, 1993 Oral Answers 4 

(PWCS) in addition to Handloom Weaves' 
Cooperative l;;ocieties (HWCS). The limits 
sanctioned 01.1 account of Working Capital 
loans to SCBl;; forfinancing handloom/PWCS 
during 1992 -93 amounted to Rs. 492.37 
crores.. The refinance for all such' eligibln 
prposesispr-ovindedby SIDBL andNABARD 
on an on-ge ling basis and no ::.pecific activit'!-
wise targets are prescribed in this regard. 

(c) Does notarise. 

[English] 

~;HRI C. P. MUDALA GIRIYA'?PA : 
Mr. Spilker Sir. as you know, most of the 
powerl Jom production is in the hands of 
maste (weavers who in lurn sub-con tract to 
indiviclual producers and they have little 
access 10 organised credit. I want to know 
wheteherthe Govemment of India is working 
out any scheme to identify such individual 
producers and help them by financinrJ. 

[Translation] 

DR. ABRAR AHMED: Mr. ~)peaker 
Sir . the loans are advanced 10 all the 
powerlooms by lOBI and SlOB', and are 
refinanced by NABARO. The hon. Member 
has been provided information regarding 
loans advanced last year as an a.ns,werto the 
main question. If the hon. Mf:mber wants 
more information. I would like '(0 fI~1I him that 
SlOB I has provided assistance to 2240 units 
during the last three years in which Rs. 72.48 
crores (Interrption) 

[EngIJsh] 

SHRI C. P MUOALA GI RIYAPPA : 
That is not my supplementary question. The 
information on that is given by th e Minister is 
already in the Statement that i~5 laid on the 
Table of the House. He has not understood 
my supplementary properly. 

My supplementary question is. most 

of the powerloom productions are in the 
hands of master weavers who in turn 
subcontract it to individual producers who 
have a little access to organised credit. Is the 
Government of India working out any such 
scheme to finance the individual producers? 

[Translation] 

DR. ABRAR AHMED: Mr. Speaker, 
Sir, the hon. Member wants to know about 
individual producers. There is no direct 
scheme of refiancing by SIDBI and NABARD 
as has been stated in the reply to the main 
question. Whatever assistance is provided 
within a State is provided through State 
Financial Corporation or Industrial Financial 
Corporation of the State. 

[English] 

SHRI C. P. MUDALA GIRIYAPPA : 
My second supplementary is. most of the 
powerlooms are suffering due to lack of 
adequate funds for modernisation. It seems 
that the Government of India. the banking 
Institutions like NABARD orothersubsidiary 
bc.1nks are not coming forward for finacing 
modernisation of powerloom units. Is the 
Government conSidering to finace 
mod ernisation of such powerloom units and 
also I 0 provide working capital to such type 
to unirs? 

[ Translation] 

" DR. ABRAR AHMED: Mr. Speaker. 
Sir. I have just submitted that NABARO does 
not provhje direct assistance for this. It only 
provides I-efinancing and it refinances State 
Industrial Organisations. There is no such 
provision of giving direct assistance. 

[English] 

SHf =ll SOBHANADREESWARA RAO 
VAODE : Ilt1r. Spak, Sir, from the answer 
given by thE ~ hon. Minister. the total refinance 



5 Oral Answers AGRAHAYANA 19, 1915 (SAKA) Oral Answers 6 

for handloom and powerloom disbursed by 
NABARD is hardly Rs. 9.67 crores, which is 
a very small amount. Will the hon. Minister 
enquire into the matter and issue suitable 
instructions to NABARD to help these 
handloom weavers as well as powerloom 
units weavers, in big way because it is sector 
which is giving highest employment ot self-
employed people. The Cooperative Banks 
will be very near to these people and through 
NABARD more help can be given to them 
directly. instead of SIDBI 

I would request the Government to 
assure this House that more adequate 
finance to powerloom and handloom units 
would be given. 

[ Translation] 

DR. ABRAR AHMED: Mr. Speaker 
Sir. I agree with the hon. Member that we 
receive complaints in this regard. As I have 
now said Justthat NABARD and SIDBI provide 
only refinancing. The State Financial 
Corporations and State Industrial Corporation 
Will have to see that they get loans from them 
and them these are refinanced through 
NABARD and SIDB!. 

{English] 

DR. VASANT NIWRUTTI PAWAR : 
There are so many problems in the 
powerloom Industry Hence the Government 
has appointed the Abid Hussain Committee. 
I would like to ask through you. whether the 
Government is going to implement the 
Hussain committees recommendations and 
adopt those for financing powerlooms. 

Mr. Speaker: This is for the Minister 
of Textiles to answer. 

[T rans/atlon] 

SHRI RAJNATH SONKAR 
SHASTRI: Mr. Speaker. Sir. thehon. Minister 

has stated that loans are sanctioned by 
Industrial Corporations to powerlooms and 
handlooms. 

11.09 Hrs 

[SHRI NITISH KUMAR /n the Chair] 

Generally it is seen that when small 
weavers or small powerloom owners apply 
to Industrial Corporations for loans, the 
Industrial Corporations follow a long process 
and the applicants are called upon to fulfill 
many formalities. The amount of security, 
the time since when their powerloom is 
functioning etc. are to be shown in the 
application. That's why. it takes about one 
year in the getting loans. I would like to know 
whether Minister will direct Industrial 
Corporations to adopt such a process which 
may ensure timely sanction of loans to small 
handloom and powerloom owners as per 
their requirements? 

DR. ABRAR AHMED: All the State 
Finance Corporations and Industrial 
Corporations are under full administrative 
control of the respective State Government 
and work on their directions. The hon. 
Member has stated some of their problems 
which are justified. He should contact the 
concerned State Government and we will 
also try to convey the problems to the State 
Governments. 

SHRICHANDRAJEETYADAV:The 
hon. Minister has admitted that the problem 
is a serious one. He has been repeatedly 
saying that the State Controlled Finance 
Institution advance direct loans. But keeping 
In view that this is the second fact that the 
biggest industry of the of our country and 
also the fact problem of common man of 
earning a living is also involved, whether he 
is working in powerloom industry or handloom 
industry his problem is getting more serious 
day-by-day. Last year All India Conference 
had taken place which was addressed by the 
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Prime Minister. He had given an assurance 
that the Government would chalk out a 
scheme to ensure a direct and speedy grant 
of loans with a view to help the industry and 
overcome the problems by the weavers. A 
common weaver does not get even working 
capital and equipment. The middlemen take 
adveanta!1e of the situation. That's why the 
weaver is frustrated and suffering a lot. 
Whether the Government propose to 
formulate a comprehensive scheme with the 
assistance of Ministry of Textiles, Ministry of 
Finance and the State Govemment with a 
view to help them and make 'them self-
reliant? Because crores of people depend 
on that? 

DR. ABRAR AHMED: I would like to 
say in the context of the problem mentioned 
by the hon. Minister that the Ministry of 
Textiles formulates a scheme or a policy. It 
contacts the other when it is required to do so 
Ministeries for coordination. When the 
Ministry of Textiles submits a scheme to the 
Ministry of Finance. The role of Ministry of 
Finance is only to provide financial assistance 
and to work accordingly and take steps. 

SHRI CHANDRAJEET YADAV 
When the Prime Minister himself had given 
an assurance that tneir Govemment is giving , 
attention to that. You cannot escape your 
responsibility by saying that it is for the State 
Govemment to take action and we will take 
action only after the State Government has 
taken steps. Will you also take initiatives 
because your department is supposed to 
. finance it ? 

DR. ABRAR AHMED: The Ministry 
of Finance works on the directions issued 
by the Prime Minister. 

SHRI A. ASOKARAJ : The hon. 
Minister in his reply has said th-2.! tpe total re-
finance for handloom and poweOoom 
disbursed by NABARD on account of term 

loans was of the order of Rs. 9.67 crores. I 
would like to know from the Hon. Minister 
how much of this amount was earmarked for 
Tamil Nadu and secondly, from the amount 
which was disbursed to Tamil Nadu, how 
much of loan was given by nationalised 
banks and how much of loan was given by 
the co-operative banks. 

[ Translation] 

DR. ABRAR AHMED : The loans 
sanctioned to Tamil Nadu by SIDBI are meant 
for 203 units. The amount sanctioned forthe 
year 1991-92 is Rs. 179.791akh and forthe 
year 1992-93 it is Rs. 96.78Iakh. 

[English] 

SHRI A. ASOKARAJ : I asked forthe 
details regarding how much amount was 
given by the nationalised banks and how 
much amount was disbursed by the 
cooperative banks. 

DR. ABRAR AHMED: This question 
is related only to SIDBI and NABARD. 

SHRI SUDHIR GIRl: Mr. Chairman. 
Sir, the powerloom units engage a good 
number of people. There are some fake 
units. These f~ke units draw loans through 
the ·State Cooperative Banks. I WOUld, 
therefore, like to know from the han. Minister 
whether there is any effective machinery 
which can properly examine whether the 
loans sanctioned are properly utilised or not. 

[ Translationl 

DR. ABRAR AHMED: Mr. Chairman, 
Sir, I said it at the outset that Financing is 
provides by SIDBI and NABARD.lt is further 
disbursed by the state Finance Corporations 
and their units. The purpose is to ensure that 
the loans are utilised properly and to check 
the bungling if any. in the sanction of loans? 
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Nationalised Banks 

*122. SHRI MULLAPPALLY 
RAMCHANDRAN : Will the Minister of 
FINANCE be pleased to state: 

\ (a) Whether some nationalised banks 
have been merged with other nationalised 
banks during 1992 and 1993; 

(b) if so, the details thereof and the 
reasons therefor; 

(c) whether any study' has been 
conducted or proposed to be conducted to 
determine the consequences of such merger 
on the business of the banks, their 
employees. customers and the economy; 
and 

(d) if so, the details thereof? 

[ Translation] 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (OR. ABRAR 
AHMED). (a) to (d) : A Statement is laid on 
the Table of the House. 

STATEMENT 

Owing to continuous deterioration in 
the financial position of the erstwhile New 
Bankof India overthe past several years, the 
Government amalgamated it with Punjab 
National Bank on 4th September, 1993. The 
decision to amalgamate the bank was taken 
by Government and Reserve Bank of India 
aftertaking into consideration the deficiencies 
in the working of erstwhile New Bank of India 
and the ability of Punjab National Bank to 
absorb the losses and provide the needed 
leadership, management and funds support. 
The merger is in the interest of the banking 
sector and will facilitate provision of better 

service to the customers of the erstwhile 
New Bank of India. There has been no 
retrenchment of employees on account of 
the merger. 

[English) 

SHRI MULLAPPALLlY 
RAMACHANDRAN MR. Chairma Sir, I 
would like to know from the hon. Minister 
whether any compelling reasons or 
circumstances exist under which the 
Government of India feels it imperative to 
merge any more nationalised banks and if so 
whether the Reserve Bank of ~ndia have 
signed any Memorandum of Understanding 
with any of the nationalised banks in this 
connection. 

[Translation] 

OR. ABRAR AHMED: Mr. Chairman, 
Sir, I would like to inform the han. Member 
regarding the merger of banks that the 
Government has taken many steps to 
improve the working of banks. As I have 
stated in my reply that the New Bank of India 
has been merged with Punjab National Bank 
and this Government does not intend to 
merge any other bank. 

[English] 

SHRI MULLAPPALL Y 
RAMACHANDRAN : I would like to know 
from the hon. Minister whether there is any 
truth in the reports saying that the employees 
of the erstwhile New Bank of India which was 
merged with the Punjab National Banks are 
being, in fact, victimised by the Punjab 
National Bank and they are on the verge of 
a strike. I would also like to know whether the 
Government is aware of this fact and if so 
what steps are being taken by the Ministry to 
avert such a strike. I would request the hon. 
Ministerto give me the details in this regard. 
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[T ranslalion] 

DR. ABRAR AHMED: Mr Chairman, 
Sir, I would klike to inform the House through 
you that usually banks was incurring losses 
and the House as well as the Ministry 
expressed their concern. Therefore. it was 
imperative to merge the New Bank of India 
with the Punjab National Bank. Under these 
circumstance there could note be two regional 
offices and two head offices at one place. so 
far as the staff is concerned. I have the 
statewise figures. 2125 employees were 
declared surplus and had there been any 
other sick unit these employees would have 
been retrenched. here in this case they were 
not retrenched but re-deployed. In the wake 
of the hon. Member's statement that the 
actual position not like this. I would like to say 
that there were 9454 employees in the New 
Bak of India out of which 3046 were officiers 
and 6408 were in clerical staff. Out of 3046 
officers 2543. which comes to 83.49% were 
absorbed in the same zone, likewise out of 
the 6408 employees of clerical staff. 5939 
employees which 92.68% were absored in 
their own zones and the total percentage of 
both the officers and clerical staff. who were 
absorbed in their zones were 89.72%. 503 
officers were transfered out of their zones 
and 243 were transfered to the adjoining 
zones and 260 were transfered to other 
zones. Besides 469 employees i.e., 7.32% 
of clerical staff were transfered. Out of whic 
338 were transfered to the nearby zones and 
131 employees were transfered to some 
distant areas. At the time of making those 
distanttransferis we kept In mind the awards 
and the agreement readio/with the unions. 
Therefore. they were transfered to their 
linguistic zones as the clerical staff of Delhi 
was transfered to U. P. or Rajasthan. ot even 
a single woman and a handicapped was 
transfered. The one who is going to retire 
within three years has also not been 
transfered. Likewise a few employees, were 
retrenched and re-deployed as it became 

quite essential. This problem has cropped 
up as a result of 1 retrenchment. So, I would 
like to inform the hon. Memberthat due to the 
merger of both these banks, if any employee 
suffers, then we are responsible forthat, but 
as far as the improvemnt of the banks is 
concerned the Government found if 
imperative to take these steps. 

[English] 

SHRI MULLAPPALL Y RAMCH-
ANDRAN . I seek your protection. There are 
lots of complaints from various unions that 
the employees of the erstwhile New Bank of 
India are being treated like the second class 
citIzens by the Punjab National Bank. I want 
a clarification from the hon. Minister In this 
regard. 

[ Translation] 

DR ABRAR AHMED: Mr. Chairrman. 
Sir, New Bank of India has been merged with 
Punlab National Bank and if the employees 
of Punjab National Bank wanted to seek 
transfer in other State like Bihar. their option 
was sought and after that they were adjusted. 
There after those transfers were made. There 
is nothIng like second grade. One thing I 
would like to inform you that if we see the 
efficiency and work load of each employee of 
New Bank of India. it comes to Rs. 25.01 
lakhs per employees and that of Punjab 
National Bank is Rs 49.16 lakh. It has been 
merged with that bank to improve its 
efficiency. About 2000 employees became 
surplus they were transferred to some then 
from retrenchiment. There is nothing like 
second grade employees in it. Taking the 
working conditions into consideratIon and 
the losses it has suffered. it was imperative 
to merge these two banks. Some good 
workers. from those Banks about whose per 
employee business. I have made a mention. 
should be sent there. 
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[English 

SHRI A. CHARLES: In view of the 
answer given by the hon. Ministerforthe first 
supplementary question raised by Shri 
Mullappally Ramachandran, a very basic 
question is to be answered by the 

\ Government. The question relates to the 
merger of two nationalised banks. And also 
it relates to the future structure of the Indian 
banking system. As I understand, the 
Narasimham Committee has made some 
recommendations on the financial system 
before the and the Government Government 
has, by and large, accepted them and has 
started implementing them. In that 
Narasimham Committee Report, specific 
recommendations are there regarding the 
structure of the future banking system in 
Indi_a. The Committee recommends that 
major banks which are incurring losses should 
be merged with other banks. The structure 
recommended by the Narasimhan 
Committee is of eight or ten banks. The hon. 
Minister has given an answer that there is no 
proposal of any further merger. It is lIery 
astonishing to me. So, I want to know from 
the Government whether there is going to be 
any further merger and whether the 
Government has accepted the 
recommendations of the Narasimham 
Committee Report. In view of the 
Narasimham Committee Report, what is 
going to be the future structure of the 
nationalised banks set up in India? I would 
like to know whether the Government has 
accepted it. In view of the answer given that 
there is no proposal, what is the stand taken 
by the Government on the Narasimhan 
Committee Report about the structure? 

[ Translation] 

DR. ABRAR AHMED: Sir. I would 
like to inform the hon. Member once again 
that the Government has no other proposal 
to merge any other bank. Secondly, the hon. 
Member has stated that the condition of not 
only one bank but the condition of several 

other banks is not good; so through you I 
would like to say that the Government has 
taken some steps in this regard, efforts are 
being made to put them on the right track and 
the A.B.!. has issued directions in this regard 
to the banks. It has been included in those 
directions, that the branches which are 
accoumulating losses should be closed. Apart 
from it, a ban has been imposed on the 
recruitment of the staff. Every banks has to 
sign an agreement to improve its performance 
and only then the Government will give it the 
assistance. Special efforts are being made 
to recover the non-performance assets. A 
tribunal has been formed for bank recoveries. 
The branches of the banks. 

MA. CHAIRMAN : He has asked to 
question with reference to the 
recommendations of Narsimham Committee 
it you have to say something in that context 
please speak in the light of that reference 
only. 

DR. ABRAR AHMED: Regarding that, 
I have already stated that the efforts of the 
Government are going on. Every day the 
Government revieas the performance as to 
what steps should be taken for betterment. It 
is difficult to forecast the day-today situation 
but the decision will be taken according to 
the circumstances. 

[English) 

SHRI RAMESH CHENNITHALA: To 
part (c) of the question the hon. Minister is 
very evasive. I would like to know whether 
there is any specific study conducted by the 
Ministry before amalgamation of any two 
banks, Here two banks are amalgamated. 
The Government should study what is the 
implication of that in the banking system. 
what about the customers, what will be the 
future of the employees. This study is a 
must. I would like to know whether such a 
study was conducted by the Government. 
Because as Shri Mullappally Ramachandran 
rightly pOinted out. after the amalgamation 
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employees are victimised and the customers 
are also facing a lot of difficulties. Inadequacy 
ofthis study is the reason forthat. I would like 
to know whether the Government will review 
this, study this and try to solve the problems 
which are prevailing at this juncture. 

[ Translation) 

DR. ABRAR AHMED: Sir. through 
you, I would like to inform the hon. Member 
that so far as the customers are concerned, 
no complaint has been received from them 
after the merger of Banks. regarding 
employees, I have already informed the hon. 
Member that after the merger. 2125 
employees have become surplus. I have 
already informed as to how we have 
accommodated them. It is wrong to say that 
they have been victimised. There was no 
other way to re-deploy them. Not only this, 
many employees went to the court also and 
I would like to draw the alternation forwards 
the judgement of the court particularly of 
Delhi High Court . 

MR. CHAIRMANN : There is no need 
to read out the judgement. you can give 
gist of that. 

MR. ABRAR AHMED' It has been stated 
clearly that surplus employees can be 
transferred outside. It has been stated there 
that they should have been retrenched but 
we have sent them outside. Atleast we have 
to do something in this regard. On the one 
hand we want to bring about improvement in 
Banks. we want to reduce the loss and to 
check the frauds in Banks and on the other 
ifwemerg two Banks. transfer the employees 
ortake any corrective measures. objections 
·are raised. How these two things can be 
done together. We have to take certain harsh 
steps for improvement. Sir, through you I 
would like to say that with a view to improve 
the condition of our Banking system, we may 
require to take even more harsh steps In 

future, 

SHRI RABI RAY: Mr. Chairman. Sir. 
through you, I would like to know one thing 
from the hon. Minister. he has stated in his 
written reply that the deteriorating financial 
position of New Bank of India during the last 
so many years was the reason for merger. 
But the Government's policy in the past was 
that the Government money of public sector 
undertakings would compulsorily be 
deposited with the Nationalised Banks. But 
later on a fundamental change was brought 
about in the Government policy during the 
last 2-3 years and the P.S.Us were allowed 
to keep their money even with Foreign Banks 
or private Banks also. This basic policy 
decision was the main reason for economic 
deterioration of the r,ationalised Banks. I 
would like to know the reaction of the 
Government there. 

DR. ABRAR AHMED. Mr.Chairman. 
Sir. if we seethe conditions of Banks. we will 
find that all the Banks are not going in loss or 
their economic condition is not deteriorating. 
The hon. Member has stated that the change 
in the Government policy has led to the 
merger but I would like to say that this 
change in policy was not for any single Bank 
but it is meant for all the Banks. It is not right 
that the economic condition of all the Banks 
is deteriorating. Had that been the reason. it 
would have affected all Banks. II depends on 
the top management. staff and working 
condition of respective Bank. As I have stated 
that in New Bank of India per-employees 
business is about 25lakh; whereas in Punjab 
National Bank it is 49.16 lakh. It depends on 
the handling of management. style of 
functioning etc. These all things get affected 
by these things. 

[English) 

SHRIMATI SUSHEELAGOPALAN: 
Sir. I would like to know from the Hon. 
Minister as to whether there is any norm 
fixed for transfer, especially in respect of 
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women. Even after posti~~g them in villages 
and abroad, they are repeatedly being 
harassed and transferred. I myself have 
received several complaints and when we 
write to them, then they say that it is actually 

, for administrative convenience. So, I would 
like to know whether any norms are there for 
transferring them especially when husband 
and wife are employed at one place? 

[ Translation] 

DR. ABRAR AHMED : Under the 
general rule if husband and wife are 
employed, they are posted at one place if 
possible. So far as the harassment is 
concerned, I would like to say that if the han. 
lady Memoer is talking about this Bank, I 
have already stated that no lady employee 
has been transferred. If there is any other 
complaint of harassment the hon. lady 
Member can tell me and I assure that definite 
action will be taken in the matter. 

[English) 

SHRI A. CHARLES: Sir,l am thankful 
to the han. Minister for having given a 
categorical assurance that there is no further 
proposal for the. amalgamation of banks. I 
hope that this assurance will be honoured. 
But, I am afraid. the Narasimham Committee 
report is hanging like a Democles' sword. In 
every Session of Parliament Bills are coming. 
Today also, State Bank of India (Amendment) 
Bill is to be discussed. 

MR. CHAIRMAN: Please come to 
the point. 

SHRI A CHARLES : In the last 
Session of Parliament Recovery of Dues Bill 
was passed; the result is that, in my 
constituency, one person who has taken a 
loan of Rs. 1 1/21akhs has committed suicide. 

MR. CHAIRMAN : The question is 
about merger of two banks. 

SHRI A CHARLES: May I know from 
the han. Minister as to whether a full-fledged 
discussion will be held in this House before 
further implementing the various 
recommendations of the Narasimhan 
Committee report, to know the implications 
as to how it will affect the functioning of the 
banks? Secondly, in the name of so-called 
amalgamation and implementation, an 
attempt is being made to shift the local head 
offices and regional offices from some of the 
centres. In Trivandrum, I am told that there is 
an attempt to shift the local regional office of 
the Syndicate Bank; and there was proposal 
to sanction a local head office of the State 
Bank of India. This is all being done; this is 
unfair. 

MR. CHAI RMAN : What is your point? 

SHRI AO CHARLES: This will create 
an imbalance. I would like to know whether 
the whole Narasimham Committee report 
will be discussed; and secondly, whether an 
assurance will be given that none of the 
existing offices will be changed so that further 
imbalance may not happen. 

[ Translation) 

DR. ABRAR AHMED: One thing I 
would like to make very clear that if there is 
any misunderstanding about my reply that 
there will be no merger of banks in future, I 
would like to say that as on today there is no 
such proposal before us. I have also stated 
that in view of the present condition of the 
banks, Chere cannot be merger only but 
some more harsh steps can also be taken in 
future because on the one hand we want to 
bring about improvement in banking system 
and to check the loss in banks and on the 
other if it is said that no one should be put into 
trouble these both things cannot go on 
together... (Interruption) .. 
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[English] 

Mr. Chairman: You have got the 
answer ... (/nterruption ) 

Mr. Chairman:: The way you wi" put 
the question, you wi" get the answer. 

SHRI A. CHARLES: That is the main 
concern .... (Interruption ) .. 

Mr. Chairman: A" right ... (Interruption) 

Mr. Chairman: Take your seat please. 

[Translation] 

SHRI CHHEDI PASWAN : Mr. 
Chairman Sir. as the hon. Minister has 
Stated in his reply that due to the continuous 
deterioration of financial condition, the New 
Bank of India has been merge red with Punjab 
National Banks. When National Front 
Government was there at the Centre and 
SHRI V. P. SINGH was prime minister loans 
of farmers upto Rs. 10,000 were waived of 
and the Congress Party raised much hue 
and cry over it and said that it is responsible 
for the collapse of our Banking system and 
economic system. So. I would like to know 
whether Harshad Mehta's security scam to 
the tune of Rs. 10.000 crore is responsible 
for the collapse of our Banking system and 
financial system? 

DR. ABRAR AHMED: It will be known 
only after the submission of JPC report. 

SHRI VIJA Y KUMAR Y ADAV : 
Mr.Chairman, Sir,justnowthehon. Minister 
has stated in his reply and given assurance 
that the merger of two banks would not affect 
the facilities, service conditions and other 
facilities being provided to the employees of 
Punjab National Banks as well as of New 
Bank of India. I would like to know whether it 

is a fact that many employees of Punjab 
National Bank who were earlier posted at 
Patna proper and were getting special 
facilities, have now been posted in rural 
areas. In view of the treatment being meted 
out to them the Employees Association has 
started agitation there. Will the hon. Minister 
ensure that they will continue to avail all 
those facilities for which they were entitled 
earlier? Wi" the hon. Minister take action in 
this regard? 

DR. ABRAR AHMED: Sir, there is no 
question of any change in the cadre on any 
employee or officer. If anyone is posted in 
rural area then there can be difference in 
House Rent Allowance. Car and Housing 
facilities differ according to the place of 
posting. HRAentitlement differs in big cities. 
small cities and rural areas but their cadre 
and salary wi" remain the same at a" places. 
There is no question of any difference in their 
salary. 

[English] 

Sales Tax 

·123. SHRI PAWAN KUMAR 
BANSAL: 

SHRI JANARDAN MISRA: 

Will the Mlinister of FINANCE be 
pleased to state : 

(a) whether the Govemment are 
considering io replace Sales Tax by Value 
Added Tax or levy; 

(b) if so, the details thereof; and 

(c)1 the action taken in the matter? 

The MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI M. V. 
CHANDRASHEKHARA MURTHY) : 

• 
(a) to (c) : Sales Tax is a subject dealt 

with by State Govemments and hence its 
replacement by VAT has to be ultimately 
decided by them. 
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The National Institute of Public 
Finance and Policy is preparing a paper on 
the subject of V AT. 

SHRI PAWAN KUMAR BANSAL: 
~ir. in a federal set-up. undoubtedly the 
federating units have to be accorded their 
due. But this issue and the issues emanating 
from the sales-tax have today acquired a 
national Importance. Recognising the 
imperatives of finanCial and economic 
rationale. we have to realise that the lack of 
uniformity in the rates of sales-tax in various 
States has resulted in diversion of trade and 
sometimes even Industry has shifted from 
one State to another. The price differentials 
have cost the economy high and have also 
an inherent risk of the consumers being 
over-charged. 

I would like to know from the hon 
Minister as to what Inlliatlves have been 
taken by the centre to veer the States around 
to the point of replacing the sales-tax by the 
value added tax which could be administered. 
say. by some Impartial authority. 

SHRI NIRMAL KANTI CHA TIERJEE 
: Uniform sales-tax. 

SHRI PAWAN KUMAR BANSAL: 
Uniform sales-tax also. 

SHRIM.V.CHANDRASHEKHARA 
MURTHY: Sir. sales-tax is a State subject of 
taxation. Any reform in the sales-tax system 
can be undertaken only in consultation with 
and in cooperation of the States. 

The Government IS making very 
sincere efforts on it. We have asked the 
National Institute of Public Finance and Policy 
to prepare a policy paper on that bringing out 
the pros and cons of various options 
suggesting best course of action. This was 
entrusted to them in March 1993 and their 
report is expected by December 1993. These 
are the initiatives which the Government has 

taken. 

SHRI PAWAN KUMAR BANSAL: 
Sir, the hon. Minister has missed a part of my 
question about the endeavourto bring about 
uniformity in sales tax. 

The second supplementary which I 
would like to pose is this. Perhaps, we have 
not realised the casses of generation of 
black money about the declaration of which 
we do take steps from time to time, but we 
have not been able to do anything so far 
regarding checking the growth of the same. 
Evasion of sales tax is also a major source of 
generation of black money. I would like to 
know whether there are some 
recommendations made by the Chelliah 
Committee vis-a-vis sales tax; if so. what is 
the Government doing thereof. 

SHRIM.V.CHANDRASHEKHARA 
MURTHY: Sir, it is true that Raja Chelliah 
Committee had recommended that the 
present system should be converted into 
state VAT. And in this regard, we have taken 
initiatives that I have explained in the last 
question. But it is also true that evasion of 
sales tax is also a source of generation of 
black money. We have written to the state 
Governments to be very strict and that they 
should conveyor exchange their information 
with the Department of Income Tax and 
other agencies. 

SHRI BIR SING MAHATO: Sir,sales 
tax is a State subject. May I know from the 
hon. Minister whether any State Government 
has sent any proposal to replace sales tax by 
value added tAX? 

SHRIM.V.CHANDRASHEKHARA 
MURTHY: So far, no State Government has 
agreed on this issue. After the report of the 
National Institute of Public Fiance and Policy 
is received, it is proposed to be discussed in 
the Conference of State Finance Ministers 
and then. we wilt discuss this with the National 
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Development Council for further action. 

[T rans/ation] 

SHRI KESRI LAL: Mr. Chairman, Sir, 
the rate of sales-tax in various states in the 
country is not uniform. That is why the people 
of particular state purchase goods from other 
States and it is good source of tax evasion. 
the Minister of Sales Tax of Uttar Pradesh 
has given an assurance to abolish sales tax 
in the state. Thus the state will incarr a loss 
of certain revenue. In the circumstances, I 
would like to know whether the Government 
of India will provide some funds to 
compensate this loss. 

[English] 

SHRIM.V.CHANDRASHEKHARA 
MURTHY: I agree with the hon. Memberthat 
the sales tax is not uniform and that it is 
affecting trade and business. More than that, 
he has pointed that the Chief Minister has 
agreed to abolish sales tax. It is forthe State 
Government to decide on it. 

SHRI SRIBALLAV PANIGRAHI: Sir, 
there is no doubt that sales tax comes under 
the jurisdiction orthe domain of the State. In 
spite of that. abolition of sales tax has been 
agreed to by different political parties and the 
Minister knows that it has found a place in the 
election manifesto of certain political parties. 
That being so, was this discussed in any of 
the Cheif Ministers meetings? 

What are the reactions of the State 
Government on Cheliiah Committee's 
recommendations so far as the abolition of 
sales tax etc. is concerned? Also, what steps 
are being proposed by the Government of 
India to overcome these difficulties and to 
come to a settlement on this matter which 
has been agitating the minds of both traders 
and consumers for quite some decades? 

SHRIM.V.CHANDRASHEKHARA 

MURTHY: Recently, this aspect has not 
been discussed in any of the meetings ofthe 
State Chief Ministers. As I have already 
pointed out, after the receipt of the report of 
the National Institute of Public Finance and 
Policy, we are going to convene a meeting of 
the State Finance Ministers. Then it will be 
brought before the National Development 
Council. 

11.46 hrs 

[MR. SPEAKER in the Chair} 

SHRINIRMAL 
KANTICHATTERJEE: He was about to 
call me when you were entering. 

MR. SPEAKER: I will also call you l 

SHRI NIMRMAL KANTI 
CHATTERJEE Sir, one ot the ways ot 
evading slaes tax is to characterize a 
particular sale as a transfer, to make a 
transhipment from one place to another and 
not to call it a sale. In order to plug that 
loophole, the Chelliah committee, despite 
some reservations, had recommended the 
imposition of consignment tax at a low rate of 
two percent. Is the Government going to 
introduce a Bill to impose the consignment 
tax? 

SHRIM.V.CHANDRASHEKHARA 
MURTHY : Even the Chelliah Committee 
had recommended that the existing system 
of sales tax should be replaced by State 
VAT. Regarding the consignment tax, we 
have discussed with several Chief Ministers. 
But they have not come to a final conclusion. 

Indira Gandhi Rasthlya Man Akadmi 

·124. SHRIMATI GIRJA DEVI: Will 
the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) Whetherthe Govemment had set up 
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the Indira Gandhi Rashtriya Uraan Akademi 
near Lucknow with the objective oftreaiining 
pilots; 

(b) if so, the number of pilots trainec 
" since its inception; 

(c) whether the Akademi has aChieved 
the desired results; 

(d) if so, the details thereof; 

(e) if not. the main causes attributed to 
the unsatisfactory turn-out by the Akademi: 
and 

(f) the step!. comtemplated by the 
Government in this regard? 

(SHRI GHULAM NABt AZAD) (a): Yes, 
Sir. 

(b): A total of 237 pilots have been 
trained at Indira Gandhi Rashtriya Uran 
Akademl (IGRUA) till date. 

(e) to (f) :The Akademi has trained 208 
commercial pilots for fixed wing aircraft 20 
helicopter pilots and 9 pilots of fixed wing 
aircraft tram Coast Guard. The Akademi 
also conducts refresher courses. Periormace 
of IGRUA-trained pilots has been appreciated 
by the national airlines as well as Air Taxi 
Operators. 

[ Translation] 

SHRIMATI GIRIJA DEVI : MR. 
SPEAKER, Sir. I have aksed in my question 
whether the periormance of the Indiara 
Gandhi National Uran Academy is good or 
not, its performance is satisfactory or not. the 
hon. Ministery has stated in his reply that its 
perforrnace had been appreciated all over 
the country as well as abroad. The academy 
was set up to train commercial pilots and it 
had fixed target of imparting training to 40 
commercial pilots every year. It had trained 

nearly 227 pilots in 10 years. According to 
our calculation in view of the target fixed the 
Academy should have trained at least 400 
pilots in 10 years. Moreover, its capacity was 
once increased during this period. In such a 
situation I do not think that the desired result 
has been achieved. My question is as to 
what are the causes for imparting training to 
less number of pilots and whether the reasons 
for this lapse have been looked into; and if 
so, the details thereof? 

SHRI GHULAM NABI AZAD : Mr, 
Speaker, Sir. in reply to this question I have 
stated that while we use the term 'Indian 
Airlines' we mean that the Indian Airlines 
operates only within the country and not 
outside the country and similar IS the case of 
Private Air Taxi. But the Air India operates 
both inside and outside the country. The 
service of both the Airlines is satisfactory: 
and as the han. Member has opined, the 
number of pitots trained should have been 
greater. I would like to state in this connection 
that his opinion is not correct. Since the 
inception of the academy, it was scheduled 
to train not more than 20 pilots per year at 
any rate. This number went on increasing 
year after year. It rose to 23,31 ,32,36 and in 
the seventh Batch the number was 38. there 
are 32 trainees in the Eighth Batch. Thus the 
number is going on increasing every year 
and it is not correct to say that the target was 
higher and the number of pilots trained was 
lower. On the contrary. its number has 
increased in the subsequent years. 

I would also like to inform the August 
House that there have been some decline in 
the number of trainees during the last 3-4 
years because it was decided in the beginning 
that the half of the capital and the recurring 
expenditure woula be provided by the 
govemment of India and the remaining half 
would be provided by Air India and Indian 
Airlines jointly. But after a certain period the 
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Govemment of India ceased to meet the 
recurring expenditure since 1987 and after 
sometime it even stopped providing capital 
expenditure. On account ofthisdevelopment, 
there was some decline in the number of 
trainees. Now since the advent of Private 
Taxi Operators, the requirement of pilots has 
increased. Previously. such a large number 
of pilots was not required, but now keeping in 
view the need ot pilots we have taken up this 
issue with the Planning Commission again 
and I am happy to know that after a period ot 
6 or 7 years the Planning commission will 
again start meeting recurring expenditure 
and capital expenditure as it did earlier. I 
hope that we will be able to achieve the 
desired goal. 

SHRIMATI GIRIJA DEVI 
Mr. Speaker. Sir these figures are not my 
own creation. These have been mentioned 
in the Annual Report of the Academy and on 
the basis otthese figures. I had asked whether 
the target was to train 40 commercial pilots 
or not. Later on reports to this effect were 
published several times in newspapers too. 
It has appeared in newspapers regarding 
FursatganJ Institution. 

'The Institution is. however. not 
proving sufficient in terms of output of pilots:; 

MR. SPEAKER: You do not have to 
quote from the newspaper. 

[ Translation] 

SHRIMATIGIRIJADEVI:Mr.Speake, 
Sir. I have no intention to quote from the 
newspaper. but due to shortage of pilots we 
are suffering huge losses. One time strike 
has caused us a loss of Rs. 200 crore and the 
industries linked with it have also suffered a 
great amount of loss. Thus the shortage ot 
pilots has been affecting our economy 
adversely. I would like to know from the 
Govemment whether it proposes to solve 
the problem of the shortage ot pilots by 

strengthening the existing 27 flying clubs 
and 10 gliding clubs. 

. SHRI GHULAM NAB I AZAD : Mr. 
Speaker. Sir. we have trained nearly 198 
pilots in our Academy and out of them only 
145 pilots have got employment and the rest 
53 pilots are yet to get the jobs. 

SHRI SOMNATH CHATTERJEE 
Where have they got employment? 

SHRI GHULAM NABI AZAD: 63 pilots 
have been recruited in the Air India. 46 pilots 
have been recruited in Indian Air Lines and 
36 pilots have been recruited by the Private 
taxi operators. In this way in total 145 pilots 
have been able to get employment so far. 
and the remaining 53 pilots are unemployed. 
A new batch is likely to figure from December. 

I would also like to pOint out to the 
hon. Member that there is no shortage of 
pilots. rather there is shortage of 
commanders. A pilot becomes Commander 
after 8 years. 

SHRI ANADI CHARAN DAS : Mr. 
Speaker. Sir. through you I would like to 
know from the hon. Minister the number of 
Adivasi and harijan pilots trained and whether 
they have got employment or not. 

Secondly. I would like to point out to 
the hon. Minister that the information 
regarding training and selection of pilots to 
be undertaken by the Academy does not 
reach the rural areas of the country. so I 
would like to know as to what are the existing 
provisions in this regard and what provisions 
are proposed. to be made in future? 

SHAI GHULAM NABI AZAD 
Mr.Speaker. Sir. reven pilots belonging to 
SC and two pilots belonging to ST -thus 9 
pilot in total have been trained and I have 
already mentioned the number of pilots who 
have got employment. So far as the process 
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of selection is concerned. first the trainee 
pilots who have undertaken sixty hour flight 
in any of the private companies or flying 
clubs. are admitted to the Academy. Once 
they are selected for training, the trainee 
~ilots belonging to the general categories 
are charged Rs. two lakh each for the entire 
course and the pilots belonging to Scheduled 
castes and Scheduled Tribes are imparted 
training free of cost. But they will have to 
undergo training in Private flying club for 
sixty hours and it is not under us. At least 
three pilots belonging to the SC & ST can be 
trained free of cost in each batch. 

But the training could have been given 
to not more than twe such pilots in a Batch so 
far: and there has always been there a scope 
lor trainning one more pilot. 

SHRI NITISH KUMAR: Mr. Speaker. 
Sir. the queslton that I wanted to ask has 
been raised. According to the reply given by 
the hon. Minister very few pilots belonging to 
the SC and 8T have been Imparted training. 
Taking these things Into consideration. and 
in the wake of the implementation of the 
recommendations of the Mandai commission 
regarding quotas for the SC. 8T and other 
backward classes. I would like to know 
whether the Govemment would make special 
provision for the persons belonging to the 
other backward classes also so that they 
become eligible for gelling admission in the 
Academy? Now there is a provision that 
whosoever completes the scheduled period 

• of flights i.e. 60 hours can get admission to 
the Academy, the persons belong.ing to SCI 
ST and other backward classes may perhaps 
not be able to possess such qualification; in 
that case. will the Government relax the 

• qualification for the persons of these 
categories. so that they may also become 
eligible for getting admission to the Academy 

)' and there may be a balanced representation 
in this field of flight jobs also? 

SHRI GHULAM NABI AZAD : Mr. 
Speaker, Sir, we have provisions for the 
persons belonging to the scheduled castes 
and scheduled tribes only and there is no 
provision for others. 

SHRIMATI PRATIBHA DEVI SINGH 
PATIL: Mr.Speaker, Sir, there had been no 
recruitment of women for the post of pilots so 
far but it is for the first time that women have 
been recruited for the post of pilots in the 
Ministery of Defence and its result has been 
proved very good. I would like to know as to 
what is the number of women pilots among 
the 237 trained pilots. If there is no room for 
women-Pilots. Would the Government like 
to provide some reservation for the women 
pilots. 

SHRI GHULAM NABI AZAD : 
Mr.Speaker. Sir, I do not have separate 
figures of women pilots here, but I would 
furnish it to the hon. Minister. As I have 
submitted that if somebody is selected on 
merits ... (interruption ) ... There are so many 
female candidate but the 60 hour training is 
essential for admission. After fulfilling this 
essential qualification if they are selected. 
we would recruit them. 

[English] 

SHRI SOMNATH CHATTERJEE : 
Arising out of the answer given by the hon. 
Minister, I would like to ask a question. The 
hon. Minister has said that there is a shortage 
of Commanders. but these air-taxi operators 
are attracting most of our experienced 
Commanders from the Indian Airlines. Some 
of these pilots met me in the air itself. They 
said that certainly they do not expect the 
Government of India to give equal salary or 
equal terms as the private air-taxi operators 
are giving. Some of the Commanders are 
beinggivenasalaryofRs.1Iakhpermonth. 
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Certainly we cannot match that. But, there 
are some small issues which are pending for 
a long time and they said that if the hon. 
Minister personally looks into the same, they 
may be solved. 

Minister , you may go outside from 
time to time we do not mind, provided you 
take us I 

12.00 hrs 

The hon. Minister will kindly give his 
personal attention to some of the,pending 
issues of these Commanders many of which, 
if solved, will not be attracted in spite of 
higher wages given by the private taxi 
operators. 

SHRI GHULAM NAB I AZAD : As far 
as lady pilots are concerned, their number is 
16 at the moment so far. 

I think, the hon. Member, Shri 
Somnath Chatterjee might have met them 
about a month back: he has not met them 
very recently. 

We have very recently, almost a 
fortnight back, signed an agreement with 
them; and this agreement is upto 1996; and 
we have settled all the outstanding issues. 

SHRI SOMNATH CHATTERJEE: 
Then you r publicity is not good. You have not 
published it. 

SHRI GHULAM NABI AZAD : I was 
looking for an opportunity so that if you ask 
a question then I will reply to it. '. 

Your publicity is no longer good. 

[ Trans/ation] 

SHRI RAM VILAS PASWAN : My 
point is that after getting 60 hour training, a 
person gets admission to the Academy. It 
involves an expenditure of lakhs of rupees. 
Would the Government make any such 
provision as may enable the persons 
belonging to the scheduled castes and 
scheduled tribes for becoming pilots on the 
Government expediture? 

Mr.Speaker : This question has 
already been asked. 

SHRI RAM VILAS PASWAN: Butno 
reply has been given to it. 

SHRI GHULAM NAB I AZAD : The 
Academy under the Government imparts 
them training free of cost. But the flying clubs 
are private. 

SHRI RAM VILAS PASWAN : It 
means that if people belonging to the 
scheduled castes and scheduled tribes do 
not attend Private flying clubs they cannot 
become pilots. 

SHRI GHULAM NAB I AZAD : The 
Government is responsible tor its own 
institutions only. 

[Eng/ish] 

Mr.Speaker : The Question Hour is 
SHRI SOMNATH CHATTERJEE: over. 
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WRITTEN ANSWERS TO QUI;STIONS 

[English] 

Eneashment of Payment Instruments 

,125. SHRISANATKUMARMANDAL: 
SHRIMATI BIBHU KUMARI 

DEVI: 

Will the Minister of FINANCE be pleased 
to state. 

(a) whether attention of the Govern-
ment has been drawn to the alleged racket 
involving diversion and illegal encashment 
of stolen and benami cheques, drafts, divi; 
dend warrants and pay orders which run into 
almost Rs.2000 crore a year, as reported in 
the 'Times of India' dated November 20, 
1993, 

(b) if so, the details thereof including the 
modus operandi of the cheque discounting 
racket; 

(c) the details of the public sector banks 
found involved in such cases recently and 
the action taken by the Government; and 

(d) the steps taken or proposed to be 
taken by the Government to check such 
rackets in future? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR. ABRAR 
AHMED):(a) Yes, Sir. 

(b) Reserve Bank of India has received 
complaints regarding instances of fraudu-
lent encashment of refund orders, dividend 
warrants and other payment instruments. 
By and large, the modus operandiemployed· 

in such fraudulent transactions can be broad-
ly categoris as under:-

(a) Opening of fictitious accounts and 
10dgemenUcoliection of stolen/ pil-
feredlbenami instruments and sub-
sequent withdrawal of the proceeds 
thereof. 

(b) Collection/Lodgement of third par-
ty instruments in genuinely opened 
current accounts and subsequent 
withdrawal of the proceeds there-
of. 

(c) Encashment of payment instru-
ments wherein payee names and 
maturity amounts were chemically 
altered and the instruments were 
collected through fictitious ac-
counts. 

(c) and (d). Reserve Bank of India has 
reported that instances of such encashment 
of payment instruments have come to their 
notice in the following public sector banks 
recently:-

1. Bank of Baroda 

2. Bank of India 

3. Central Bank of India 

4. State Bank of India 

5. State Bank of Saurashtra 

6. Syndicate Bank 

Reserve Bank of India has reiterated itt; 
instructions to tha banks to strictly adhere to 
essential safeguards in the matter of open-
ing/conduct of operative deposit accounts. 
The banks have also been directed to intro-
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duce the practice of obtaining phofographs 
of the depositors/account holders who are 
authorised to operate the accounts at the 
time of opening of all new operative ac-
counts with effectfrom 1 st January, 1994. In 
certain business pockets in Bombay, where 
the fraudulent encashment of payment in-
struments was reported to b.e prevalent, 
Reserve Bank of India has taken up specific 
branches for inspection. Banks have also 
initiated action against the Officials responsi-
ble for facilitating opening of new accounts 
in fictitious names either through active 
connivance or through non-adherence to 
prescribed procedure. Complaints have also 
been lodged with CBI/ police authorities. 

[Translation] 

Recovery of Coams 

126. SHRI CHETAN P.S, 
CHAUHAN: 

DR. RAMKRISHNA 
KUSMARIA: 

Will the Minister of FINANCE be pleased 
to state: 

(a) the amount of loan disburs?d by the 
public sector banks during 1992-93; 

(b) the amount of this loan recovered so 
far; 

(c) the reasons for not recovering the 
rest of the amount: 

(d) whether the Govemment propose 
to formulate any such policy so that banks 
do not face any problem in recovering the 
loaps; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 

MINiSTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR. ABRAR AHMED): 
(a) and (b): The Outstanding credit of each 
Public Sector Banks as at the end of March 
1992 and March 1993 is given in the at-
tached Statement. The data reporting sys-
tem does not generate the information in the ' 
manner asked for disbursements and corre-
sponding recoveries. However the amount 
of overdues of public sector banks as at the 
end of September, 1992 (latest availabl~) 
was Rs. 21022 crores. 

(c) to (e). The Banks provide loans to 
credit worthy borrowers for taking up eco-
nomically viable activity. The loans are sanc-
tioned by banks when they are satisfied 
about the feasibility of the projects to be 
financed and after working oul the cash flow 
and repayment schedules. However, in the 
business of banking, certain debts might go 
bad for various reasons resulting in overdues. 
Various guidelines have been issued by the 
RBI to the banks to minimise the amount of 
overdues and also to improve their recovery 
performance in respect of their advances to 
various sectors. Some of the important guide-
lines are as follows: 

1. Banks have been impressed upon 
to institute a viable recovery sys-
tem with a view to help recycling 
the scarce resources of the banks 
to the needy and productive sec-
tors of the economy on the one 
hand and to improve the profitabil-
ity and viability of the lending banks 
on the other. 

2. Introduction of a comprehensive 
and uniform grading system to 
indicate the health of individual 
advances for the pUrp0!':P "I thr' 
effective monitoring ~nd lv, ~. 
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3. To keep a watch on the recovery of 
top sticky accounts. 

4. Taking corrective action where 
advances are found to have be-
come sticky. 

Recently, 'the Recovery of Debts due to 
Banks and Financial Institutions Act 1993' 
has been enacted for expeditious adjudica-
tion and recovery of debts due to banks and 
for matters connected there-with or inciden-
tal thereto. 
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[Trans/ation} 

Regional rural Banks 

127. SHRI SURENDRA PAL PATHAK: 
SHRI ARJUN SINGH YADAV: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether the Regional Rural Banks 
functioning in various parts of the country 
are incurring losses constantly; 

(b) if so. the reasons therefor; 

(c) the extent of losses incurred by 
these banks during 1992-93 as compared to 
1991-92, State -wise; and 

(d) the steps taken or proposed to be 
taken to make these banks profit earning? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLlA-
MENTARYAFFAIRS(DR.ABRARAHMED): 
(a) and (b). A large number of the Regional 
Rural Banks (RRBs) are incurring losses. 
The reasons for incurring losses by RRBs 
can broadly be identified as narrow or neg-
ative margin on lending, high fixed 
overheads, high servicing cost because of a 
large number of small accounts, and low 
productivity per employee. 

(c) The statement showing extent of 

losses incurred by RRBs during 1991-92 
and 1992-93 State-wise is at attached. 

(d) The following steps have been 
taken to improve the performance of the 
RRBs:-

i) with effect from September, 1992, 
RRBs have been allowed to fi-
nance non-target group borrowers 
to an extent not exceeding 40 
percent of their fresh loans; 

ii) all sponsor banks have been in-
structed to pay a minimum of 13.5 
percent interest on SlR term de-
posits and short term deposits of 
RRBs kept with them; 

iii) with effect from April, 1993, all 
commercial banks have been ad-
vised by Reserve Bank of India to 
revise upward the interest rates on 
current accounts balance main-
tained by RRBs from 6.5 percentto 
7.5 percent; 

IV) Regional Rural Banks have been 
allowed to draw cent percent refi-
nance upto Rs. 10 lakhs for their 
loans to small and tiny industrial 
units with outlay not exceeding Rs. 
15lakhs: 

v) Cent per cent refinance is also 
available to the RRBs for financing 
of small road transport operators. 
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New Airports 

128. PROF. RASA SINGH RAWAT: 
Will the "Minister of CIVIL AVIATION AND 
Tourism be pleased to state: 

(a) whether any survey has been con-
ducted by the National/ International Air-
ports Authority of India for construction of 
new airports; 

(b) if so, the details thereof, State-wise; 

(c)the names of the places finally se-
lected by the National/International Airports 
Authority of India for this purpose; 

(d) whether the Government of 
Rajasthan has requested the Union Gov-
ernment to construct new airports; 

(e) if so, the broad details thereof; and 

(f) the action taken thereon? 

THE MINISTER OF CIVIL AVIATION 
AND TOURSM (SHRI GHULAM NABI 
AZAD): (a) and (b). During the last six years 
surveys have been conducted by National 
Airports Authority at Tuticorin and Salem in 
Tamil Nadu, Tura in Meghalaya and 
Nedumbasseri in Kerala. 

Preliminary surveys for site selection 
have also been conducted at the following 
places:-

(1) Ajmer in Rajasthan; 

(2) Bangalore in Karnataka; 

(3) Darjeeling in West Bengal; and 

(4) Lengpui in Nagaland; 

(c) At Tuticorin and Salem, sites were 

selected and new airports have since been 
constructed. 

At Tura, a site has been selected and 
an airport has been planned. 

At Nedumbasseri, a site has been se-
lected and detailed survey is in progress. 

At Banagaloe, a site has been selected 
South Devanhalli for construction of a new 
airport. 

(d) to (f). A request was received from 
the Government of Rajasthan for the con-
struction of an airport at Ajmer. Technical 
team from National Airports Authority had 
inspected three sites and a site has been 
found suitable near village Sardana for con-
struction of an airport. The State Govern-
ment has been requested to acquire land 
and make it available to N.ational Airports 
Authority free of cost. 

[English] 

Tourism Sector 

129. SHRI BRAJA KISHORE 
TRIPATHY: Will the Ministeroi CIVIL AVIA-
TION AND TOURISM be pleased to state: 

(a) whether there has been an encour-
aging response from foreign investors in the 
field of tourism; 

(b) if so. the details thereof; 

(c) the States which have requested the 
Union Government for approval of such 
investment proposals during the last one 
year; 

(d) the details of the proposals ap-
proved so far; and 
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(e) the plan allocation fortourism during 
the Eighth Five Year Plan, State-wise? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM(SHRI GHULAM NABI 

• ,AZAD): (a) and (b). With the liberalisation of 
economic policy 47 proposals involving a 
foreign investment of Rs. 335.08 crores 
have been dpproved in tourism sector. 

(c) and (d). No specific proposals for 
foreign investment in tourism sector have 
been received in the Department of Tourism 
form the State Governments. 

(e) An allocation of Rs. 272.00 crores 
has been made in the Eighth Five year Plan 
for tourism development in the country. 
Allocation of funds has not been made 
Statewise. 

Companies securities 

130. SHRI HARI KISHORE SINGH: 
Will tile MINISTER OF FINANCE be pleased 
to state: 

(a) whether new issues of securities of 
almost all the companies are being quoted 
below par; 

(b) jf so, the reasons therefor; 

(c) whether the Government have CUII-

ducted any inquiry into this matter; 

(d) if so, the outcome thereof;and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENT ARY AFFAIRS (DR. ABRAR AHMED): 
(a) and (b). It would be incorrect to say that 
the new issues of almost all the companies 

are being quoted below par. According to 
the information furnished by the Bombay 
Stock Exchange, which is the largest Stock 
Exch!=mge in the country, most of the shares, 
which were listed on the Exchange between 
1st April, 1993 and 21st October, 1993, 
quoted above their offer prices as on 
2.12.1993. 

(c) No, Sir. 

(d) Does not arise. 

(e) Government see no need to con-
duct any inquiry into this matter since the 
initial issue prices of securities and the 
prices in the stock exchange are determined 
by the issuers and market forces respec-
tively. In any case, as noted above, most 
new issues are being quoted at or above the 
offer price. 

Utilisation of World Bank Loan 

131. PROF. PREM DHUMAL: 
SHRI DATTATRAYA BANDARU: 

Will the Minister of FINANCE be pleased 
to state: 

(a) the amount of loan, received from the 
Wor1d Bank during 1992-93; 

(b) the purposes for which this loan was 
advanced; 

(c) whether the entire loan amount has 
been utilised for the purposes for which it 
was sanctioned; 

(d) if so, the extent of amount utilised; 

(e) whether the Government have re-
ceived any complaints to the effect that the 
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loan amount has been utilised for other 
purposes; 

(f) if so, the details thereof; and 

(g) the action taken thereon? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF FINANCE AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR.ABRAR AHMED). 
(a) and (b) During 1992-93 projects totaling 
US$ 2008 million were approved by the 
World Bank. These loans/Credits are project 
tied and given to support different sectors of 
Indian economy viz. Agriculture, Infrastruc-
ture. Energy and Social Sectors. In addition 
US$ 500 million was provided as adjustment 
Credit under SSN. 

(c) and (d). Of the total funds provided in 
1992-93, utilisation upto 30.9.93 was US$ 
324.1 million and the balance is expected to 
be utilised by the loan/ credit closing dates. 

(e) to (g). No complaints have been 
received so far, regarding diversion of loan 
amounts. The funds are disbursed by the 
World Bank on a reimbursement basis. in 
accordance with the purposes for which 
they have been provided. Any deviation 
would be pointed out at the time of audit. 

Air Taxi Operators 

132. SHRI S.B. SIDNAl: 

(b) whether a meeting between the 
Indian Airlines and the air taxi operators was 
held in the month of September, 1993; 

(c) if so, the details thereof and the 
outcome of the meeting; 

(d) whether all the dues from the private 
airlines have been recovered; 

(e) if so, the details thereof; and 

(f) if not, the steps taken or proposed to 
be taken by the Government in this regard? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD): (a) and (b). No, Sir. 

(c) Does not arise. 

(d) to (f). So far as Indian Airlines is 
concerned no amount is outstanding against 
any air taxi operator on account of mainte-
nance/ repair work. 

Export of Garments 

133. SHRI SUDHIR GIRl: 
SHRI RAM KAPSE: 

Will the Minister of TEXTILES be 
pleased to state: 

(a) whether there has been any in-
crease in the Export of Garments to non-

SHRI BOLLA BULLI RAMAIAH: quota countries; 

Will the Minister of CIVIL AVIATION (b) if not. the reasons thereof; 
AND TOURISM be pleased to state: 

(a) whether four majer private airlines 
have offered to pay in hard currency to the 
Indian Airlines for maintenance and repair 
works on their aircraft; 

(c) whether the Government have for-
mulated any new policy to increase export of 
garments to non-quota countries; 

(d) if so, the details thereof; and 
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(e) the details of the other incentives 
being provided or proposed to be provided 
under the new garment export policy? 

THE MINISTER OF STATE OF THE 

MINISTRYOFTEXTILES(SHRI G, VENKAT 
SWAMY)(a) and (b). Export of garments to 
non-quota countries during the last three 
years were as shown below:-

~- .----~---.-. 

YEAR QUANTITY VALUE 
(In Lakh pes) (In Rs. C,-ores) 

1990-91 18.64 1121.52 

1991-92 23.88 1683.26 

1992-93 25.35 2028.87 

Source: (Apparel Export Promotion 
Council, New Delhi) 

(c) to (e). Government have announced 
a new long term Garment Export Entitle-
ment Distribution Policy for the period 1994-
1996 und~r which 10% of the annual quotas 
have been earmarked for exporters of non-

. quota items to quota countries and for ex-
ports to non-quota countries under the Non-
Quota-Exporters Entitiement(NQE) System. 

[ Translation) 

'Internal and External Debt' 

134. SHRI BHAGWAN SHANKAR 
. RAWAT: 

SHRI SOMJIBHAI DAMOR: 

Will the Minister of FINANCE be pleased 
to state: 

(a) the intemal and external debt source-

.---------_ 

wise, as on October 31, 1993; 

(b) the outstanding internal and exter-
nal debt correspondingly as in October 
1993,1992,1991, respectivelt 

(c)the extent of annual interest and 
service charges payment on the outstand-
ing debt as on October 31, 1993; and 

(d) the estimated additional debts likely 
to be incurred during 1993-94? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE( SHRI. M. V. 
CHANDRASHEKHARA MURTHY): (a) and 
(b). Accounts relating to the internal and 
external debt are finalised on financial year 
basis. Accordingly, details of internal debt 
including other liabilities and external debt 
on Government account outstanding as on 
31st March of 1991, 1992,1993 are as 
under:-
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.-.---.. --~ 

-_._-- ~----- -- ---"--~~ _- -----

Internal Debt and other 
liabilities of tne Central 
Government 
Of which the major 
components are 

Market Loans 

91 Days Treasury Bills 

SmaL Savings 

Provident Funes 

Special DepositE 

Others 

'Exte~nal Llebt or Government 
acco(..c at ra:es of exchange 
'c~ :r.e 'e:evar"',: years 

Mt_;!: :a:e~a Sources 

Bi:atera: SOJrces 

(Rs, in crores) 

1990-91 1991-92 1992-93(RE) 

282733 317414 354964 

70565 78075 81745 

72953 79840 85174 

50100 55754 59954 

11670 13927 16717 

33588 39686 47106 

43857 50132 64188 

61494 104158 112525 

38429 63787 71950 

23065 40371 40575 
,-~--~-------

+ Excluaes rupee debt liabilities to the 
torller JSSii Gr, account of storesl 
equip~,ent sup;:Jilec 

(Ii !n:erna iJeC! 

'iii) External Jeb! on Govt. account 
including .:or-:milment charges 

Total 

(d) Additional Inlernal debt and other 
liabilities and external debt on Government 

(c) interest payment on in the current 
year 1993-94 (BE) are estimated 
as follows:-

(Rs, in Crores) 

34354 

3946 

38000 

account estimated tobe incL. 
i;; as follows: 
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Net internal debt and other liabilities BE 1993-94 

(Rs. in crores) 

Market loans 3700 

91 days treasury Bills 4314 

364 Days treasury Bills 6000 

Gold Bond 300 

Small Saving 5500 

State Provident _Funds 1600 

Special Deposits of non-Government PFLlC, GIC etc. 8420 

Others 1671 

Net External debt on government account 5454 

Total 

[English] 

. Shopping Centres 

135. SHRI MANORANJAN BHAKTA: 
Will the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether various shopping centres 
are proposed to be set up on different parts 
of the country to promote India as a shop-
ping destination of the nineties to attract 
more international tourists; 

(b) if so, the details thereof; 

36959 

(e) the response of the State Govern-
ments in this regard? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM(SHRI GHULAM NAB I 
AZAD): (a)to(e).lnthe regional meetings of 
State Ministers held recently, the States 
were advised to identify pieces of land in 
tourist centres to set up shopping centres by 
the private sector. 

Child Labour 

136. SHRI R. SlJRENqER REDDy: 
wm the Minister of LABOUR be pleased to 

(c) whether the State Governments state: 
have been ask$(! to provide land for these 
centres; 

(d) if so, the details thereof; and 
(a) whether more than fifty thousand 

children are presently employed in glass 
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and bangles industries in Ferozabad district 
of Uttar Pradesh and are required to work in 
close proximity to very high temperature: 

(b) it so, whether the Indian Council of 
Medical Research has opined that constant 
proximity to high temperature could lead to 
various diseases and infection of lungs: 

(c) if so. whether the glass and bangles 
industries have not been categorised as 
hazardous industries in the Child Labour 
Regulation and Abolition ~ct. 1986: and 

(d) if so, the steps taken by the govern-
ment to declare such Industries as hazan:t-
ous and prohibit employment of children in 
those industries? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P A. 
SANGMA): (a) The 1981 Census does not 
indicate industry-wise number of child labour. 
1991 Census fiqures pertaining to child 
labour are not yet available. However. It IS 
a fact that children are working in the glass 
and bangle industries 01 Ferozabad. 

(b) to (d). Technical AdvIsory Commit-
tee on Child Labour headed by Director 
General. Indian Council of Medical Research 
has recommended the inclusion of glass 
industry in the Schedule of prohibited occu-
pationsl processes under the Act as it IS 
hazardous to the health of the working 
children. Govt. have accepted the recom-
mendation and issued preliminary notifica-
tion on 5.10.93 to include, inter-alia, glass 
industry in the Schedule of prohibited occu-
pations/ processes. 

{Translation] 

Loan to SC'sIST'sl and Weaker Sec-
tions 

137. SHRI CHHEDI PASWAN: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Reserve Bank of Indic 
has directed the nationalised bankstol'~nQ, 
tion only 10 per cent of their to~pt·adv~ce, 
to SCheduled -Castes, Sched'uled t~~ 
and Weaker Sections where as the percent· 
age of the said sections is far more: 

, 
(b) if so. the percentage of loan out o' 

the total loan sanctioned to Schedulec 
Castes, Scheduled tribes a';:;(j-Weaker Sec 
tions During the last three years: 

(c) whether the Government propoc' te 
increase the loan percentage for Scheduler 
Castes. Scheduled Tribes and Weaker Sec 
tions: and 

(d) if so. the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY 9F FINANCE AND MINISTER 
OF STATE INTHE MINISTRY OF PARLIA-
MENTARY AFFAIRS( DR. ABRAR AHMED) 
(a) to (d). In terms of Reserve Bank of India 
(RBI)'s gUidelines all public sector banks are 
required to extend atleast 10% of their total 
credit or 25% of their priority sector advanc-
es to weaker sections, including Scheduled 
Castesl Scheduled Tribes. No separate tar-
gets are prescribed for banks lending to 
Scheduled Castes/ Scheduled Tribes. How-
ever. in the GOvernment's various poverty 
alleviation programmes separate targets 
have been prescribed for grant of financial 
assistance to Scheduled Castel Scheduled 
Tribes as indicated below: 
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1 . Integrated Rural 
Development 
Programme(lRDP) 

2. Differential Rate of 
Interest (DRI) 

3. Self Employment Scheme for 
Educated unemployed Youth. 
(SEEUY) 

4. Scheme for Urban Micro 
Enterprises(SUME) 

5. Prime rvi:nister ROJ9ar 
Yojna (PMRY) 

Percentage share of pnority sector 
advances by public sector banks to weaker 
sections out of their total pnority sector 
advances during the vears ended March 

50% of total families assisted 
and financial investment should 
be commensurate with the percentage 
of their physical coverage 

40°'0 of the total DRI Advances. 

30% of the number of the loan 
sanctioned 

Given weight age in proportion 
to their population share. 

22.5% of the persons assisted. 

1991 . 1992 and 1993 alongwith percentage 
share of Priority sector advances to Sched-
uled Castes/ Scheduled Tribes is given be-
low: 

Year ended 
March 

°0 of pnority sector advances 
to weaker sectIOns to totai 
PI/onty sector advances 

°0 of pnOrlt)' sector 
advances to SCsi STs 

to total priority sector advances. 

1991 24.27~o 

1992 24.41°0 

1993 2439°0 

Indian Airlines 

138.SHRISUDHIRSAWANT Willthe 
Minister of CIVIL AVIATION AND TOUR-
ISM be pleased to state 

(a) the details of the passengers and 
cargo, separately. carried by the Indian 
Airlines on the international flights so far 
during 1993-94: 

7.78 

8.41 

8.51 

(b) the amount of revenue earned there-
from: 

(c) whether the Indian Airlines is operat-
ing' satisfactorily on international routes in 
competition with the other international earn-
ers; 

(d) if so, the details thereof: and 

(e) if not, the steps taken or proposed 10 
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be taken by the Government in this 
regard? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NAB I 
AZAD): (a) and (b). A statement is laid on 

the table of the House. 

(c) to (e). Indian Airlines is earning 
surplus over cash cost on all the sectors in 
which it is operating in competition with other 
international carriers. 
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Handloom Weavers 

139. SHRI ARVIND TULSHIRAM 
KAMBLE: Will the Minister of TEXTILES be 
pleased to State: 

(a) whether the Government have pre-
pared any scheme to benefit handloom 
weavers in the country during the next three 
years: 

(b) if so. the details and modalities that 
have been decided to implement those 
schemes: 

(C) whether the Government have for-
mulated any action plan under the rural 
development programmes: and 

(d) if so. the salient features thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI G. 
VENKAT SWAMY) (a) Yes Sir. 

(b) Besides the various Plan Schemes 
of Ministry of Textiles. a scheme for setting 
up of 3000 Handloom Development Cen-
tres. to be implemented In the next four 
years. starting trom 1993-94 has been 
drawn up. Of these. 500 Centres would be 
eqUipped with Quality Dyeing Unit. This IS a 
Central Plan Scheme deSigned to take care 
of the baSIC problems of the handloom 
weavers relating to supply of hank yarn. 
improved dyes & chemicals. design devel-
opment. traming and marketing. The scheme 
IS mtended to benefit weavers engaged on 
7.5 lakh looms and to provide long terms 
sustained employment to the weavers in the 
handloom sector Besides a scheme has 
been drawn up to enhance flow of assis-
tance to the handloom sector from the on-
gOing schemes of Ministry of Rural Develop-
ment. The components of the scheme In-
clude. coverage of loom less weavers under 

IRDP, provision of workshed-cum-houses 
to weavers belonging to SC/ST under JRY, 
training of handloom weavers under 
TRYSEM and setting up of commmon facil-
ity centres with assistance form IRDP and 
JRY. 

(c) Yes. Sir. 

(d) The action plan drawn up proposes 
to cover 3.27 lakh weavers under IRDP, 
1.20 lakh weavers under JRY. 1.00 lakh 
weavers under TRYSEM and setting up of 
1000 common facility centres. These tar-
gets are sought to be achieved overthe next 
three year period beginning from 1993-94. 

[English} 

Hindustan Travels and Tours Pvt. Ltd. 

140. SHRI ATAL BIHARI VAJPAYEE 
Will the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether the Htndustan Travels and 
Tours Pvt. Ltd. is still funchoning as the 
general sales agents, GSA) for the Air-
India: 

(b) if so. the period and the regions/ 
countries for which they have been operat-
Ing as the GSA; 

(C) whether any investigation has been 
made into the complaints about alleged 
fraudulent dealings by the Hindustan Trav-
els and Tours Pvt. Ltd. which were also 
commented upon by the Committee on 
Public Undertakings in their 53rd Report 
(6th Lok Sabha): 

(dl if so, the outcome thereof; and 

(e) the action taken by the Government 
in the matter? 
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THE MINISTER OF CIVIL AVIATION 
AND TOURISM(SHRI GHULAM NABI 
AZAD): (a) No, Sir. 

(b) Does not arise. 

(c) to (e). Air India terminated its agen-
cy agreement with Mis Hindustan Travels & 
tours Ltd. in July, 1978. GSA agreement of 
Air India with Mis Hindustan travels Ltd. 
against whom there were allegations of 
fraudulent bUSiness activities was terminat-
ed in April 1986. after investigation. 

{Translation] 

Welfare of Beedi Workers 

1266. SHRI ANAND AMIRWAR: Will 

the Ministerof LABOUR bepieasedtorefer 
to the reply given to Unstarred Question 
NO.4788 on August 27,1993 and state: 

(a) whether the infqrmation regarding 
the number of Beedi workers likely to be 
benefited from the schemes/programmes 
launched by the Government forthe welfare 
of be edit workers during the current year 
has been collected; 

(b) if so, the details thereof; and 

(c) if not. the reasons for delay in this 
regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P " .. 
SANGMA): (a) and (b). 

- ~ --------~-----. _ .. _-
Estimated number of 
beneficiaries 93-94 

(1) Group Insurance Scheme for Beedi Wrokers 10.451akhs 

(2) Health 

(3) Education 

(4) Maternity Benefit Scheme 

(5) Housing 

(c) Question does not wise 

{English] 

Welfare Scheme for the Agricultur-
al Labour in Kerala 

1267. PROF. SAVITHRI 
LAKSHMANAN: Will the Minister of LABOUR 
be pleased to state: 

15.581akhs 

95,000 

15,000 

8,500 

(a) the details of welfare schemes ap-
proved by the Union Government for the 
agricultural labour in Kerala during the last 
three years; 

(b) the extent to which the agricultural 
labourers have been benefited by these 
schemes; and 

(c) if not, whether the Government pro-
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pose to take any further steps in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA) (a) to (c).' Information is being 
collected and will be laid on the Table of the 
House. 

[ Trans/ation] 

Funds for Cooperative Spinning 
Mills in Maharashtra 

1268. SHRI GOVINDRAO NIKAM: Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether the Government of 
Maharashtra has requested the Central Fi-
nancial Institutions to sanction long term 
loan for the establishment of the proposed 
cooperative mills in that State; 

(b) if 50, the action taken thereon; 

(c) whetherno progress has been made 
despite assurances made; and 

(d) if not, the reasons tor the delay? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR. ABRAR 
AHMED).(a) to (d). The Industrial Develop-
ment Bank of India (lOBI) have reported that 
they have received six applications for set-
ting up spinning mills in the co-operative 
sector in Maharashtra. lOBI have further 
stated that in the context of the large spin-
ning capacity already existing, the Financial 
Institutions have been selective in support-
ing grass root spinning mills. Only projects 
set up by promoters having adequate expe-
rience in textile industry and envisaging 
export of yarn are considered for assis-

tance .. Keeping in view the poor perfor-
mance and credit record of existing co-
operative spinning mills in Maharashtra and 
the fact that co-operative spinning mills 
generally caterto the domestic market, lOBI 
has conveyed its reservations to the Gov-
ernment of Maharashtra about extending 
support to new spinning mills in the co-
operative sector. 

[Eng/ish] 

Wo,ld Bank's Observations on 
Banking System 

1269. SHRI MANIKRAO HODL YA 
GAVIT: Will the Minister of FINANCE' be 
pleased to state: 

(a) whether in a recent study made on 
the country's banking system, the World 
Bank has observed that the loan waiver 
scheme of the Centre is expected to cost the 
Government a total of Rs.4800 crore and 
the scheme has been responsible in a big 
way for creating a general psychology of 
non-payment in the rural areas; 

(b) if so, the details of the observations 
made by the World Bank; and 

(c) the reaction of the Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENT ARY AFFAIRS (DR. ABRAR AHMED): 
(a) to (c) Information is being collected. 

Export of Cotton 

1270 SHRI R.DHANUSKODI 
ATHITHAN : Will the Minister of TEXTILES 
be pleased to state: 
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(a) whether the Government have
drawn up plans to encourage cottor. exports 
during the Eighth Plan: 

(b) if so. the annual target for export of
cotton in the Eighth Plan: and 

(c) the expected contribution of cotton
for exports from Andhra Pradesh? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI G. VENKAT 
SWAMY): (a) and (b) The Cotton exports 
are determined by factors. such as domes
tic availability of raw material. trend of pric
es, with reference to the interest of both 
cotton growers and domestic textile industry 
and the interest of decentralised handloom 
and powerloom sector. In pursuance of the 
decision of the Cabinet Committee on Ex
ports Strategy the Government releases 
minimum five lakh bales of cotton for export 
at the commencement of every cotton sea
son. (September to August). Subject to 
adjustment being made after the detailed 
crop estimates are available. No annual 
target for exports of cotton for the Eighth 
Plan period has accordingly been fixed. 

(c) Out of four lakh bales of staple
cotton released for exports during the cur
rent season. the allocation of quota for the 
State of Andhra Pradesh is 15,000 bales of 
170 kg. each. 

Cut in Statutory Liquidity Ratio 

1271. SHRI C.K. KUPPUSWAMY: Will 
the Minister of FINANCE be pleased to 
state: 

(a) Whether the Reserve Bank of India
has announced a cut m the Statutory Liquid
ity Aatio(SLR) recently: 

(b) ifso. the extent to which the reduc-

tion has been made and the reasons there
for: 

(c) the impact of the above reduction on 
the lendable resources of the banks: 

(d) whether the industrial sector has 
opposed the cut in SLR: and 

(e) if so. the action taken by the Govern
ment in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINACE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR.ABRARAHMED): 
(a) Yes. Sir.

(b) With effect from the fortnight begin 
ning from 16th October '93 upto the level of 
domestic net �m�';,f" and time 
liabilities (NDTL) outstanding as on 17th 
September'93. the Statutory Liqu1d1ty 
Ratio(SLR) has been fixed as 34.75�-o and 
for any increase in liabilities above 17th 
September'93 level the SLR would be 25 
%. As regards. non-resident liabilities. the 
SLR required to be maintained continues to 
be 30% of NDTL as on last Friday of the 
second preceding fortnight. This has been 
done 1n pursuance of the medium term 
policy ob1ective of reducing the SLR to 
25% in the next three years as also to 
ensure that adequate support is provided 
by the banking sector to the revival of 
output 

(c) The reduction in SLR might 
augment lendable resources of banks by 
about Rs.3050 crores. 

(d) Reserve Bank of India have no 
information regarding any opposition from 
industry to the reduction in SLR. 

(e) Does not arise.
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LlCAgent 

1272. SHRI JEEWAN SHARMA: Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether the benami agents have 
brought disrepute to the Life Insurance Cor-
poration of India as they invariably fail to 
provide service to the insured as reported in 
the 'Hindustan Times' dated April 9. 1993: 

(b) if so, the details thereof and reaction 
of the Government thereto; 

(c) whether any investigation has been 
made to identify such agents: 

(d) if so. the details and the outcome 
thereof: and 

(e) it not, the reasons therefor; and 

(f) the steps taken/proposed to be tak-
en by the Government to associate educat-
ed unemployed youths with L1C to give them 
self-employment? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR ABRAR AHMAD) 
: (a) to (e) No, Sir. The appointment of 
agents is governed by L1C (Agents) Rules, 
1972 which, inter alia, lays down the basic 
qualification for the appointment of agents. 
The spouses of employees working in Govt. 
and public sector undertakings, including 
the L1C are nbt eligible for being apPointed 
as agents. It is not correct to conclude that 
the spouses of other professionals like doc-
tors, etc. who are appointed as agents are 
all "Benami" and are not rendering adequate 
service to the clients. Since such agents are 
carefully selected after holding an interview 
by the Development Officers as well as the 

Branch Managers and also imparted train-
ing from time to time, the L1C reported that 
most of such agents do render proper ser-
vice to their clientele. In view of this, no need 
has arisen for the L1C to investigate and 
identify such . benami' agents. However, 
whenever any specific instance of this na-
ture is brought to the notice of the L1C, the 
matter is investigated and necessary action 
including termination of agency where war-
ranted, is taken by the L1C. 

(f) Taking insurance agency as a voca-
tion or profession is open to all who have 
completed 18 years of age and have passed 
matriculation or equivalent examination in 
case of agents in urban areas; and a pass in 
the VIII Standard in case of agents in rural 
areas. Besides, the L1C have also intro-
duced a Scheme known as ""Career Agents 
Scheme" under which candidates are se-
lected through open examination system 
and those selected for urban areas are 
given a stipend for a period of 3 years and 
those selected for rural areas get a stipend 
for a period of 2 years. The educational 
qualification required for urban area is grad-
uation of any recognised university and in 
rural areas pass in the Matriculation Exam-
ination. These measures taken by the L1C, 
are aimed at promoting self-employment of 
educated unemployed youth. 

New International Terminal at Calcutta 
Airport 

1273. DR. ASIM BALA: Will the Minister 
of CIVIL AVIATION AND TOURISM be 
pleased to state: 

(a) whether the new international termi-
nal at Calcutta airport has been commis-
sioned; 

(b) if not, the reasons for the delav, 
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(c) the time by which it is likely to be 
commissionM; 

(d) whetherany agreements have been 
signed during the current year for more 
international flights through Calcutta; and 

(e) if so, the details thereof? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM(SHRI GHULAM NABI 
AZAD) (a) to (c)_ The new terminal complex 
at Calcutta airport is scheduled to be com-
pleted in June. 1994. The delay has been 
mainly due to revision of scope of work. 
removal and relocation of existing struc-
tures and interference of local antisocial 
elements. 

(d) and (e). During the current year an 
agreement has been signed with Kazakh 
Airways granting traffic rights to Calcutta. 
British Airways and Tarom(Romanian Air-
line) have also been given additional rights 
to operate to Calcutta. 

Jolly Grant Airfield 

1274. MAJ. GEN. (RETD) BHUWAN 
CHANDRA KHANDURI: Will the Minister of 
CIVil AVIATION AND TOURISM be pleased 
to refer to the reply given to Unstarrted 
Question No. 1123 on July 30. 1993 and 
state: 

(a) whether the Government of Uttar 
Pradesh has since released the additional 
land; 

(b) if not, the follow up action taken in 
this regard; and 

(c) the time by which the necessary 
safeguards and expansion measures are 
expected to be completed? 

THE MINISTER OF CIVIL AVIATION 
. AND TOURISM (SHRI GHULAM NABI 

AZAD): (a). No, Sir. 

(b) The State Government of Uttar 
Pradesh has been reminded to make avail-
able the required land, free of cost, to Na-
tional Airports Authority for execution of the 
expansion plan. 

(c) The upgradation of the airport at 
Dehradun aerodrome would take about 30 
months from the date the land is made 
'available to the National Airports Authority 
by the State Government. 

Black Bond Scheme For Petroleum 
Sector 

1275. SHRI MOHAN RAWALE: Will the 
Minister of FINANCE be pleased to state: 

(a) whether any proposal for a Black 
Bond Scheme for the Petroleum sector was 
submitted to his Ministry for approval; 

(b) if so, the details in regard thereto; 

(c) whether the proposal has been ap-
proved; 

(d) if so, the details thereof; and 

(e) if not, the reasons for the delay and 
the time by which approval is likely to be 
accorded to it? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ANANCE AND MINISTER 
OF STATE IN THE MINISTRY OFPARlIA· 
MENTARY AFFAIRS(Or. ABRAR 
AHMEO):(a) No, Sir: 

(b) to (e). 00 not arise. 
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Air Pact With Korea 

1276. SHRI N.J. RATHVA: Will the 
Minister of CIVIL AVIATION AND TOUR-
ISM be pleased to state: 

(a) whether any air pact has been signed 
between India and Korea; and 

(b) if so, the details thereof? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM(SHRI GHULAM NASI 
AZAD): (a) and (b). Air Services Agreement 
between India and Repubhc of Korea(South 
Korea) was signed on 16.3.1992. The agree-
ment provides that the designated airlines of 
both contracting parties can operate two 
weekly services each on specified routes. 

Jute Export 

1277. DR. KRUPASINDHU SHOI: Will 
the Minister of TEXTILES be pleased to 
state: 

(a) the total export earning from jute 
products during the last three years; 

(b) whether possibility has been ex-
plored to increase the export of jute prod-
ucts; and 

(c) if so, the prospect of the export of 
jute products during the Eighth Plan period? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI.VENKAT 
SWAMY): (a) Export earnings from jute 
products during the last three years was as 
follows:-

Year (Rs crores) 

1990-91 298.37 

Year (Rs crores) 

1991-92 388.03 

1992-93 358.10 

(Source: DGCI & S, Calcutta) 

(b) and (c). Government have fixed a 
target for the export of jute gods worth Rs. 
1,000 crores in the terminal year of the 8th 
Five Year Plan. 

Government have taken a number of 
measures to increase exports of jute and 
jute goods including, inter-alia, participating 
in intemational fairs, organising buyers'-
sellers' meets, commissioning of market 
studies, liaising with importers and end us-
ers, servir,g trade and industry with com-
mercial intelligence and pUblicity capaigns, 
funding R&D activities to develop a new 
range of diversified jute products to suit 
consumer preferences, linking of DGS&D 
orders for supply of jute bags with export 
obligation. External Market Assistance 
Scheme, Loss Sharing Scheme on partici-
pation in global tenders, etc. 

Loans to Companies Against Shares 

1278. SHRI GEORGE FERNANDES: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether the Government propose 
to allow loans to companies against shares; 
and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR. ABRARAHMED): 
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(a) and (b). As per the Reserve Bank of 
India(RBI) extant guidelines. advances 
against primarY security of shares/deben-
tures can be granted only to ;-

(i) Individuals. 

(ii) stock and share brokers, 

(iii) trusts and endowments, and 

(iv) investment companies. 

RBI does oot have any proposal at 
present to amend the existing guidelines 

World Bank's Report on Commercial 
Banks 

1279. SHRI B. DEVARAJAN: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the World Bank has esti-
mated that the overdues in the rural credits 
portfolio of the commercial banks in India 
are currently at about 50 per cent of total 
payments of principal and interest and the 
important contributory factors have been 
lack of bank autonomy and pervasive polit-
ical interference; 

(b) if so, the details of the World Bank 
report in this regard alongwith the sugges-
tions made therein: and 

(c) the reaction of the Govemment 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR. ABRAR 
AHMED).(a) to (c). Information is being 
collected. 

Import of Rough Diamond and Export 
of Polished Diamond. 

1280. SHRI SYED SHAHABUDDIN: 
Will the Minister of COMMERCE be pleased 
to state: 

(a) the total value of rough diamonds 
imported during each of the last three years; 

(b) the total value of polished diamonds 
exported during the above period: 

(c) the major centres of the diamond 
industry and the number of workers en-
gaged in the in?ustry: 

(d) the major source of rough diamonds 
and the major market's for polished dia-
monds; and 

(e) the target set for the current Five 
year Plan for the export of polished dia-
monds? 

THE MINISTER OF COMMERCE(SHEI 
PRANAB MUKHERJEE)(a) The total value 
of rough diamonds imported during the last 
three years is: 

Year Rs. crores 
----------.------- -

1990-91 3544 

1991-92 4678 

1992·93 6768 

(b) The exports of cut and polished 
diamonds during the last three years a~e: 

Year Rs. crores 

1990·91 4739 

1991·92 6163 

1992·93 8316 
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(c) The major centres of the diamond 
"industry in India are Surat, Navsari, 

Bhavanagar in Gujarat and Bombay in 
Maharashtra. The total number of workers 
engaged in the diamond industry is estimat-
ed to be about 6 lakhs. 

(d) The major sources of rough dia-
monds to the diamond industry in India are 
Antwerp and London. The major markets for 
cut and polished diamonds are USA, Japan. 
Belgium and Hong Kong. 

(e) Export targets for cut and polished 
diamonds are fixed every year taking into 
account the conditions prevailing in markets 
abroad. The target for the year 1993-94 is 
Rs. 9378 crares. 

Anti Dumping Duties 

1281. SHRI RAJNATH SONKAR 
SHASTRI: Will the Minister 0f COMMERCE 
be pleased to state: 

(a) whether US and EEC have imposed 
anti dumping duties on Indian products; 

(b) if so. the details thereof; and 

(c) the reaction of the Govemment 
thereto? 

THE MINISTER OF COMMERCE(SHRI 
PRANAB MUKHERJEE): (a) and (b). USA 
has imposed anti-dumping duties on im-
ports of steel pipes & tubes; sulfanilic acid; 
and stainless steel wire rod from India. EEC 
has imposed anti-dumping duties on im-
ports of Oxalic acid; polyster yarn; and 
synthetic fibers of p~lyesters from India. 

(c) AS anti dumping actions are directed 

at the export pricing policies of individual 
companies, the main role of the government 
is to see that such actions are carried out in 
accordance with the multilaterally agreed 
disciplines on the subject. 

Modernisation of NTC Mills 

1282. SHRI BASUDEB ACHARIA: Will 
the Minister of TEXTILES be plea$ed to 
state: 

(a) whether the Government have pre-
pared a new plan for the modernisation of 
certain sick mills of the National Textile 
Corporation; 

(b) if so. the details ofthe mills proposed 
to be modernised; and 

(c) the funds earmarked therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OFTEXTILES(SHRI G. VENKAT 
SWAMY): (a) to (c). The fou,. Textile Re-
search Associations namely, ATIRA, BTRA, 
SITRA & NITRA have, on the directions of 
the Ministry Textiles, prepared fresh 
modernisation plans for the revival of NTC 
mills which have not yet been finalised. 

{Translation} 

Donations by Banks 

1283. SHRI MRUTYUNJAYA NAYAK: 
Will the Minister of FINANCE be pleased to 
refer to the reply given to Unstarred Ques-
tion No. 3723 on August 20,1993 and state: 

(a) whether the information regarding 
donations by the banks for charity purposes 
have since been collected; 
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(b) if so, the details thereof; and 

(c) if not, the reasons for the delays? 

THE MINISTER OF STATE IN THE 

MENT ARY AFFAIRS (DR. ABRARAHMED): 
(a) Yes, Sir. 

(b) The information is given in the state-
ment. 

MINISTRY OF FINANCE AND MINISTER (c) Does not arise in view of reply to (b) 
OF STATE IN THE MINISTRY OF PARLlA- above 
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Unemployed Registered with 
Employment Exchanges 

1284. SHRI GOVINDA CHANDRA 
MUNDA: Will the Minister of LABOUR be 
pleased to state: . 

(a) the number of applicants registered 
with the employment exchanges for more 
than three years. State-wise; 

(b) the number of persons out of them 
whose names were not sponsored even 
once against the vacancies during the above 
period; 

(c) whether the Government propose to 
fix any time limit for sponsoring the names of 
those applicants by the employment ex-
changes; and 

(d) if so. the details thereof? 

States/Union 
Territory 

STATES 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 

5. Goa 

6. Gujarat 

7. Haryana 

8. Himachal Pradesh 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA)(a) and (b). Data regarding the 
period during which the job-seekers re-
mained on the live register is not main-
tained. However, the number of job-seek-
ers, not all of whom were necessarily unem-
ployed, on the live register of employment 
exchanges in the country. State-wise. as on 
31st July. 1993 is given in the attached 
statement. 

(c) No. Sir. 

(d) Does not arise. 

STATEMENT 

Number of job-seekers on the live register 
of employment exchange in the country 

as on 31st July. 1993. 

(In thousands) 

Number on live 
Register as on 
31st July. 1993 

3038.7 

5.5 

1376.0 

3394.9 

113.1 

1021.0 

663.5 

482.0 
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(In thousands) 

States/Union Number on live 
Territory Register as on 

31st July. 1993 

9. Jammu & Kashmir 134.2 

10. Karnataka 1573.8 

11. Kerala 4104.4 

12. Madhya ~radesh 1904.0 

13. Maharashtra 3419.3 

f4. Manipur 221.9 

15. Meghalaya 26.0 

16. Mizoram 38.0 

17. Nagaland 20.8 

·18. Orissa 848.4 

19. Punjab 700.3 

20. Rajasthan 838.4 

-21. Sikkim' 

~22. Tamil Nadu 3912.8 
~ , 
123. Tripura 187.9 , 

~24. Uttar Pradesh 2482.4 

25. West Bengal 4703.1 

UNION TERRITORIES 

;26. Andaman & Nicobar Islands 18.7 

27. Chandigarh 162.4 
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States/Union 
Territory 

28. Dadra & Nagar Haveli 

29. Delhi 

30. Daman & Diu 

31. Lakshadweep 

32. Pondicherry 

(In thousands) 

Numbe[ on live 
Register as on 
31st July. 1993 

3.2 

906.3 

2.8 

6.9 

132.4 

Total: 36443.4 

Note:- 1.' No Employment Exchange is functioning in this State. 
2. Figures may not add up to total due to rounding off. 

(English] brokers and has asked the Stock Exchang-

SEBI Rules Regarding Share Brokers 

1285_ SHRI RAM NAIK: Will the Mlnls-
ter of FINANCE be pleased to refer to the 
reply given to unstarred Question No. 1844 
on August 6.1993 and state: 

(a) whether the Securities and Exchange 
Board of India(SEBI) has Issued final rules 
regarding minimum capital requirement of 
share brokers: 

(b) if so. the details thereof: and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLlA-
MENTARYAFFAIRS(DR.ABRARAHMED). 
(a) and (b) SEBI has issued a letter dated 
21 st October, 1993 to the Stock Exchanges 
containing capital adequacy norms for stock 

es to make necessary provisions in thei. 
Bye-laws and Regulations for the purpose 
The salient features of the norms are given 
in the attached statement. 

(c) Does not arise, 

STATEMENT 

Salient features of the Capital Adequac: 
Norms for Stock Brokers. 

1. Components of capital 

Capital adequacy requirements sha: 
consist of the following two components: 

(a) Base Minimum Capital: 

This capital shall consist of a deposit te 
be maintained by a member with a stock 
exchange. The deposit prescribed for mem-
bers of various stock exchanges IS giver 
below: 
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Stock Exchange 
._----- - -~ ~.--~- .. ---.~-~-~~.~-

(i) 

(iii) 

Bombay and Calcutta 

Ahmedabad and Delhi 

Other Recognised Stock 
Exchanges. 

(b) Additional or Optional Capllal 
Related to the volume of Busmess.· 

Additional or Optional Capital required of 
a member shall be such that at any pomt of 
time together with the Base Minimum Caf'ital 
it is not less than 8% of the gross outstanding 
business of the member in the Exchange. The 
requirement of 8% may be phased in the 
following manner: 

(i) The requirement of 3% being 
enforced from 1.12.1993: 

(ii) The requirement will rise to 5% on 
1.6.1994: 

(iii) the full requirement of 8°'0 will be 
enforced from 1.12.1994: 

2. Calculation of Capital 

The capital of a member shall be 
computed as follows:-
-Capital+Free Reserves 
- less non-allowable assets viz .. 
(a) Fixed Assets. 
(b) Pledged Securities: 
(c) Member's Card. 
(d\ Non-allowable Securities. 
(e) Bad deliveries. 
(f) Doubtful Debts and Advances' . 
(g) Prepaid Expenses. 
(h) Intangible Assets. 
(i) 30% of Marketable securities 

'Explanation:- Includes debts/ advances 
overdue tor more than three months or given 
to associates. 

3. 

Oeposit(Rs. lakhs) 

5.00 

3.50 

2.00 

Business Exempt from Capital 
Requirements: 

Transactions in which a memberbro--
ker deposits delivery within 48 hours with 
the Stock Exchange/clearing house/ or a 
designated depository are exempt from 
capital adequacy norms. 

4. Monitoring requirements: 

It shall be the responsibility of a mem-
berbrokerto inform the Exchange regard-
ing compliance with additional capital 
maintained in the business. It shall also be 
the duty of the member-broker to intimate 
the Stock Exchange on reaching a gros 
outstanding position of 10 times his base 
and additional capital. 

5. Penalties: 

Failure to comply with the capital ad-
equacy norms will invite penalties includ-
ing fines and suspension from trading. 
Failure to inform the Stock Exchange on 
reaching the prescribed limits will also be 
punishable under the Bye-Laws of the 
Steck Exchange. 

[Translation] 

Official Language Act, 1976 

1286. SHRI CHINMAYANAND SWA-
MI: Will the Ministerof LABOUR be pleased 
to state: 
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(a) whether all officials and sections of 
his ministry are doing correspondence in 
Hindi language with the Hindi speaking States 
as per the Official Language Act, 1976; and 

(b) if not, the steps taken to ensure the 
implementation of the provisions of the Act? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR(SHRI P.A. 
SANGMA) (a)' and (b). All correspondence 
in response to letters received in Hindi is 
being carried out in Hindi. However. per-
centage of original correspondence in Hindi 
with States/UTs in 'A' & 'B' regions is 61 (as 
on 30.9.93) 

Efforts are being made to increase the 
usage of Hlndi. This is being facilitated 
through training in typing and stenography. 
provision of necessary eqUipments and op-
eration of incentive schemes. The progress 
is also reviewed penodically and necessary 
steps are taken to remove difficulties in the 
use of Hindi. 

----'--_._-----------
Year RMA-4 

1992 6436.400 

1993 NIL, 

(b) During 1992, the procurement price 
was as under:-

RMA-4 -Rs. 20.95p. per kg. 

RMA-5 -Rs. 20.45p. per kg. 

(c) and (d) It is too early to indicate the 
position regarding procurement of rubber 
from the open market at present. As and 

[English} 

Procurement of Rubber by S. T. C. 

1287. SHRI THA YILJOHN ANJALOSE: 
Will the Minister of COMMERCE be pleased 
to state: 

(a) the quantity of rubber procured by 
the State Trading Corporation during' 1992 
and 1993 so far; 

(b) the price per kilogram paid to the 
rubber growers; 

(c) whether the Slate Trading Corpora-
tion propose to procure more rubber from 
the open market; and 

(d) if so, the details thereof and if not, 
the reasons therefor? 

THE MINISTER OF COMMERCE( 
SHRI PRANAB MUKHERJEE) (a) Thequan-

. lily of rubber procured during 1992 and 1993 
so far by the State Trading Corporation is as 
under:-

(MTs) 

RMA-5 Total 

4373.050 10809.45 

so far. 

when the need arises, the procurement will 
be made at lower limit of the price band on 
the basis of the existting Bench Mark Price. 

[Translation] 

Resignation by I. A. and A. ,_ Pilots 

1288. SHRI RAJVEER SINGH: Will the 
Minister of CIVIL AVIATION AND TOUR-
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ISM be pleased to state: 

(a) whether the pilots of the Indian 
Airlines and the Air India are tendering their 
resignation and joining the private air servic-
es; 

(b) if so, the number of pilots who left 
their services from those organisations dur-
ing 1992 and 1993 so far; 

(C) the reasons therefor; and 

(d) the steps being taken by the Gov-
ernment to check the tendency? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM( SHRI GHULAM NABI 
AZAD) (a) to (c). During 1992 and 1993 
(upto 31.10.93), 5 Air India pilots left the 
airline; Air India does not have information 
whetherthey have joined any private airline. 
During this period, 110 pilots have left Indian 
Airlines: many of them have joined Air TaxI 
operators who offered lucrative remunera-
tions. 

(d) Guidelines for air taxi operators 
have been amended by AIC NO.3 of 1993 to 
provide that no air taxI operators shall em-
ploy anyone already serving any of the 
national carriers without obtaining a 'No 
Objection Certificate' from the existing em-
ployer. 

Indian Airlines has also amended its 
service regulations requiring the employees 
to give 6 months' notice for resigning. Other 
service conditions of pilots like the amount 
of Bond to be executed have also been 
amended to prevent further exodus of trained 
pilots from Indian Airlines. Further Indian 
Airlines has introduced a Publicity linked 
payment scheme to improve the remuner-
ations of its pilots. 

{English} 

National Textile Mills 

1289. SHRI HARISH NARAYAN 
PRABHU ZANTYE: Will the Ministerof TEX-
TILES be pleased to state: 

(a) whether the Govemment have di-
rected the National Textile Corporation not 
to allocate working capital to its 34 sick mills 
proposed for closures or merger; 

(b) if so, the details of directive issued 
and the names of the mills likely to be 
affected as a result thereof; 

(c) the number of workers likely to be 
retrenched, unit-wise and the time schedule 
fi~ed for ~heir rehabilitation; 

(d) the details of funds released to the 
affected textile workers from. the Central 
fund for their rehabilitation; 

(e) the details of the representation 
received by the Government in this regard; 
and 

(f) the action taken thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES( SHRI G. 
VENKATSWAMY) (a) and (b). Government 
have advised National Textile Corporation 
to invest the budgetary support provided to 
it to meet its requirement of working capital. 
only in such mills where it is possible to 
generate cash contribution to reduce loss-
es. It has been clarified that this restriction 
does not apply to payment of statutory and 
obligatory dues. 

(c) to (f). NTC does not propose to 
retrench any of its workers. A Voluntary 
Retirement Scheme is under implementa~ 
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ijon in NTC to enable it to rationalise its 
surplus manpower. An amount of Rs. 258 
crores has been released to NTC so far. for 
payment of ex-gratia etc. to workers 
rationalised under VRS. A scheme has also 
been initiated to assist thsrationalised work-
ers of NTC to set up powerloom/ reeling 
units for self employ- men!. 

Trade Information Centres 

1290. SHRI SANDI PAN BHAGWAN 
THORA T: Will the Minister of COMMERCE 
be pleased to state: 

(a) whether the Government are con-
sidering a proposal to set up Trade Informa-
tion Centre in the States with joint-financing 
by Industry and States for faster and more 
effective dissimination of market informa-
tion; • 

(b) if so. the stage at whIch the proposal 
stands for: 

(c) in view of the Globalisation Policy. 
what special efforts have been made by the 
Government durrng the recent past to ex-
pand reorient and modernise tne infrastruc-
ture network essentIal for promotion of 
trade and export activities: 

(d) the details of incentives provided by 
the Government during the current year and 
the proposals under conSideration of the 
Government to boost the exports; and 

(e) the details of export policy and the 
results achieved thereunder so far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES. CONSUM-
ER AFFAIRS AND PUBLIC DISTRIBUTION 
AND MINISTER OF STATE IN THE MINIS-

TRY OF COMMERCE(SHRI KAMAlUDDIN 
AHMED): (a) No. Sir. 

(b) Does not arise. 

(c) Constant efforts are being made to 
modernise and improve the working of sea 
ports. airports. inland container depots. tele-
communication power and other transport 
logistics. Private Sector is being associated 
to supplement Government's efforts in all 
these sectors. The State Governments are 
also being involved in the modernisation of 
infrastructure. A Scheme known as Export 
Promotion Industrial Parks Scheme has 
been evolved which will provide financial 
assistance to the States for infrastructural 
developments. 

(d) Steps taken by the Government 
during the current year to increase exports 
include introduction of the unified market 
determined exchange rate. reviSion of Ex-
port-Import Policy for 1992-97 giving partic-
ular attention to simplification and streamlin-
ing of policy and procedures, substantial 
reduction In import licensing and other dis-
cretionary controls. reduction of tatrif levels. 
reduction in the interest rate on export credit 
etc. 

(e): The Export-Import Policy 1992-97 
permits all goods to be exported subject only 
to a Negative List of Exports. The Policy 
facilitates access to all export-linked imports 
through various schemes such as Export 
Promotion Capital Goods Scheme. Duty 
Exemption Scheme and Duty Draw Back. 
under which all cruci·al inputs and capital 
goods etc. required for export production 
are provided at international/near·interna-
tional prices. As a result of these measures. 
exports have registered a growth of 20% 
during April·October, 1993 over the corre-
sponding period last year, 
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Trivandrum International Airport 

1291. SHRI A. CHARLES: Will the Min-
ister of CIVIL AVIATION AND TOURISM be 
pleased to state: 

(a) the total amount proposed to be 
spent for the extension of the runway of the 
Trivandrum International Airport as a part of 
its total expansion project; 

(b) the amount spent so far; 

(c) the target date fixed forthe comple-
tion of the runway; 

(d) whether this runway will have all the 
facilities of the international standard; and 

(e) if so, the details thereof? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD) (a) to (c). International Airports Au-
thority of India(IAAI) have plans for expan-
sion of runway at Trivandrum airport. Esti-
mates for the project and schedule for com-
pletion of the work will be drawn up after the 
land is made available to IAAI by the State 
Government. 

(d) and (e) At present, following 
faCilities have been provided at Trivandrum 
Airport:-

. (~) High intensity runway edge lights. 

(ii) Threshold lights. 

(iii) Runway end lights: 

(iv) Visual Approach Slope rndicator 
System. 

(v) Associated runway markings. 

It is proposed to install a state of the art 
Radar and Doppler Very High Omni 
RaRge. 

Preferential Trade Agreement 
among SAARC Countries_ 

1292. SHRI A JAYAMOHAN: Will the 
Minister of COMMERCE be pleased to 
state: 

(a) whether the representatives of 
SAARC countries recently agreed to imple-
ment the preferential trade agreement to 
ensure economic development of the mem-
ber countries; and 

(b) if so, the steps initiated by the 
Government in that regard? 

THE MINISTER OF COMMERCE( 
SHRI PRANAB MUKHERJEE) (a) and (b). 
The member countries of SAARC signed 
the framework agreement for the establiSh-
ment of a South Asian Preferential Trading 
Arrangement at Dhaka in April 1993 to 
promote and sustain mutual trade and 
economic cooperation among Contracting 
States through exchange of concessions. In 
accordance with agreement Contracting 
States have now to take the next step of 
negotiating tariff preferences on a product 
by product basis. Accordingly the process 
of exchanging lists of products of export 
interest and relevant information thereon 
among member States has been initiated. 

The committee on Economic Coopera-
tion in its fourth meeting held at Dhaka on 
21-22 November, 1993 urged the member 
states to complete the process of exchange 
of lists of items of export interest expedi-
tiously so that tariff preter-ences could be 
negotiated. 
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Seizure of Trawlers by SCICI 

1293. PROF. UMMAREDDY 
VENKATESWARLU: Will the Minister of 
FINANCE be pleased to state: 

(a) whether certain trawlers were seized 
by the Shipptng Credit and Investment Com-
pany of India(SCICI): 

(b) if so, whether these trawlers have 
been restored to its original owners: 

(c) if not, the reasons therefor: and 

(d) the steps proposed to be taken to 
rehabilitate the fishing and-related sectors? 

THE MINISTER OF THE STATE IN 
THE MINISTRY OF FINANCE AND MINIS-
TER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. ABRAR 
AHMED).(a). No, Sir. However, trawlers 
were seized by the Receiver, appointed by 
the Govt. of India, under the powers con-
ferred in terms of the provisions of the 
Shipping Development \Fund 
Committee(SDFC)(Abolition) Act, 1986. 

(b) : Out of 16 trawlers seized by the 
Receiver two have been restored to their 
original owners under rehabilitation scheme, 
while four were auctioned by the Receiver. 

(c) : The remaining ten trawlers were 
not returned to their owners for either of the 
following reasons:-

. 
(a): Companies did not apply for 

rehabilitation. 

(b): Companies could not fulfil the 
conditions stipulated under the 
rehabilitation scheme. 

(d) : The Government of India an-

nounced a rehabilitation scheme on 4.4.1991 
for the fishing companies assisted by erst-
while SDFC. Further relaxations were made 
in the scheme by the Gov!. in April, 1992 in 
response to requests from the Industry. The 
scheme envisages various concessions 
which include waiver of penal interest, 
recapitalisation of overdue amounts repay-
able over the balance life of the vessel, 
additional financial assistance for meeting 
increased cost of acquisition of vessels and 
assistance for repairs and modifications of 
vessels. On receipt of further representa-
tion from deep sea fishing industry, the 
Govt. of India have constituted a High Level 
Technical Committee in the Ministry of Food 
Processing Industries to look into the prob-
lems of the Industry. 

Export of Horticultural products. 

1294. SHRI KASHIRAM RANA: Will the 
Minister of COMMERCE be pleased to 
state: 

(a) whether there is any proposal for 
introduction of a new programme for export 
of horticultural products under Special Ex-
port Enhancement Programme; 

(b) if so, the estimated investments to 
be made in the said programme; and 

(c) the outlay in the Seventh and Eighth 
plan period for the Horticulture sector's ex-
port? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CONSUM-
ER AFFAIRS & PUBLIC I)ISTRIBUTION 
AND MINISTER OF STATE IN THE MINIS-
TRY OF COMMERCE (SHRI KAMALU DOl N 
AHMED) : (a) to (c). Yes, Sir. There is a 
proposal for investment of about Rs. 545 
crores for strengthening infrastructure for 
horticulture exports. Government is laying 
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special emphasis on development of horti-
culture and horticultural exports during the 
Eighth Plan and. therefore. the outlay for 
horticulture development during the Eighth 
Plan has been kept at Rs. 1000 crores as 
against an expenditure of about Rs. 25 
crores for this sector during the Seventh 
Plan period. 

Employment of Landless Labourers 

1295. SHRI VIJAY NAVAL PATIL: Will 
the Minister of LABOUR be pleased to 
state: 

(a) whether the Government have made 
any evaluation of the schemes implemented 
for providing employment to the landless 
labourers; 

(b) whether the Government have 
received any report from the States in this 
regard; 

(c) if so. the details thereof; and 

(d) the further steps proposed to be 
taken in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P. A. 
SANGMA) (a) to (d). There is no such 
scheme for providing employment exclu-
sively to the landless labourers. Therefore, 
no evaluation has been made by the gov~rn
ment. However.JawaharRozgarYojna(JRY) 
which is being implemented since 1.4.89 
!hroughout the country provides wage em-
ployment in rural areas. Though the target 
groups are the people below the poverty 
line. the landless tabourers definitely stand 
to benefit from this programme for which a 
quick study was conducted by the 
Programme Evaluation Organisation(PEO) 
in 1991-92. On 2nd October. 1993 another 
new scheme known as Employment Assur-

ance Scheme (EAS) has been'launched in 
1752 identified backward blocks of 257 dis-
tricts. This new Scheme is also expected to 
benefit agricultural labourers in the remote 
and poorest areas of the Country. 

Export of Sesame Seeds. 

1296.SHRISARATPATTANAYAK:WiII 
the Minister of COMMERCE be pleased to 
state: 

(a) whether there is a great scope for 
the export of sesame seeds; and 

(b) if so, the steps taken by the Govern-
ment to boost the export of sesame seeds 
during the current financial year? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES. CONSUM-
ER AFFAIRS & PUBLIC DISTRIBUTION 
AND MINISTER OF STATE IN THE MINIS-
TRY OF COMMERCE( SHRI KAMALUDDIN 
AHMED) (a) : Yes. Sir. 

(b) export of sesame seeds are allowed 
without licence. Recent measures which 
have enhanced the co~petitiveness of ag-
ricultural exports including sesame seed are 
the introduction of a unified exchange rate 
and simplification of pre-shipment inspec-
tion procedures. 

With the objective of meeting interna-
tional quality standards. Government has 
banned the use of pesticides such as DDT 
and BHC in the production of oilseeds. 
Further. the State Governments and export-
ers have been advised to launCh necessary 
programmes to educate the farmers against 
the use of pesticides. Adoption of improved 
cleaning methods and quality control meth-
ods are being encouraged. 

The exporters are also being encour-
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aged to build up !Jetter rapport with the 
importers in the various markets. 

Development of Gomatagiri 

1297. SHRIMATI CHANDRA PRABHA 
URS: Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) whether the Union Govemment have 
released any amount during 1992-93 forthe 
development of Gomatagiri, a famous tour-
ist place for Jains, in Karnataka: 

(b) if so, the details thereof; 

(c) whether the Union Govemment have 
received any request from the State Gov-
ernmentfor release of funds during 1993-94 
for the development of Gomatagiri and for 
providing facilities to tourists there; 

(d) if so. the details thereof; and 

(e) the action taken by the Union Gov-
ernment thereon? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM(SHRI GHULAM NABI 
AZAD) (a) to (e). The State Government of 
Kamataka have not submitted any proposal 
to the Central Department of Tourism seek-
ing financial assistance for development of 
Gomatagri during 1992-93 and 1993-94. 

[Translation] 

'Profit Centre' of MMTC. 

1298. SHRIMATI SHEELA GAUTAM: 
SHRI RAJESH KUMAR: 

Will 'the Minister of COMMERCE be 
pleased to state: 

(a) whether the Minerals and Metals 

Trading Corporation of India Limited has 
setup a 'Profit Centre' in their organisation; 
and 

(b) if so, the details thereof and the 
reasons therefor? 

THE MINISTER OF COMMERCE(SHRI 
PRANAB MUKHERJEE) (a) and (b) : In 
view of the liberalisation of the economy a~ 
the consequent need for a greater empha-
sis on non-canalised trade, reduction of 
expenditure and maximixsation of profits, 
MMTC has organised itself into several 
profit centres encompassing a variety of 
areas. These include existing lines of busi-
ness like minerals, metals, diamond-gems 
and jewellery, fertilizer, diversification in new 
lines of business including Agro Products, 
Marine Products. Textiles, Leather and 
Chemicals. Drugs and Pharmaceuticals.: 
and in other areas like Engineering Goods, 
Meat and Poultry Products. and Building 
Materials etc. Each profit centre will have 
sufficient operational independence to take 
appropriate trading decisions. Further. the 
profit centres shall perform the functions of 
exports, imports and domestic marketing 
for their entire product range. 

[English] 

Silk Projects in Assam 

1299. SHRI PROBIN DEKA: Will the 
Minister of TEXTILES be pleased to state: 

(a) the districts of Assam where silk 
projects are bein9 implemented by the Cen-
tral Silk Board; 

(b) whether the Board propose to im-
plement such projects in other districts of 
the State; 

(c) if so, the details thereof; and 
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(d) if not, the reasons thereft9r? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES 
(SHRI,G.vENKAT SWAMY) (a) Under the 
WQrld Bank & Swiss assisted National Seri-
culture Project, the Central Silk Board is 
implementing a pilot sericulture project in 
Jorhat & Sibsagar districts of Assam. 

(b) to (d). The State of Assam is one of 
the 12 non-traditional States selected for 
implementation of National Sericulture 
Project. In all these States, the World Bank 
has approved the implementation of the 
project in only one or two districts and there 
is no scope !or inclusion of additional dis-
tricts under this project. However, in orderto 
supplement the efforts of the State Sericul-
ture Department, the Central Silk Board 
continues to extend the necessary Research, 
Extension, Training & Infrastructural sup-
port for overall development of sericulture in 
the State of Assam. 

[English} 

ment by the Non-resident Indians in such 
projects; 

(e) if so, the details ther~pf; and 

(f) if not, the reasons therefor? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM(SHRI GHULAM NABI 
AZAD) (a) to (c). Under the National Action 
Plan for Tourism, Bekal Beach in the State 
of Kerala has been identified as Special 
Tourism Area for intensive development. A 
Special Tourism Area Development Author-
ity for Bekal has been constituted to identify 
the various aspects for development of the 
area. 

(d) The Central Department of Tourism 
has not received any such proposal in this 
regard. 

(e) and (f). Do not arise. 

Black Money 

1301. SHRI ANIL BASU: 
Integrated Tourism Development in SHRI BASUDEB ACHARIA: 

Kerala 

1300. SHRI K.M. MATHEW: Will the 
Minister of CIVIL AVIATION AND TOUR-
ISM be pleased to state: 

,(a) whether the Union Government have 
received any proposals for financial assis-
tance for integrated tourism development 
plan for Kerala; 

(b) if so, the details thereof; 

(c) the decision taken by the Union 
lovernment thereon; 

(d) whether the Union Government have 
,errnitted or propose to permit the invest-

Will the Minister of FINANCE be 
pleased to state: 

(a) whether the Government propose 
to declare attractive offers to black money 
hoarders so thatthey can convert the hoard-
ings into white money; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY, OF FINANCE (SHRI M.V. 
CHANDRASHEKHARA MURTHY) (a) and 
(b). The Government is not considering any 
proposal for conversion of black money into 
white money at present. 
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[Translation] 

Textile Mills 

1302. SHRIMATI BHAVNA CHIKHALlA: 
SHRI DATTATRAYA BANDARU: 

Will the Minister of TEXTILES be 
pleased to state: 

(a) the number of textile mills function-
ing in the country as on October 31. 1993. 
State-wise. 

(b) the number of textile mills closed 
down during each olthe last three years and 
the number of employees rendered jobless 
as a result thereof. State-wise; 

(c) whether the Government have tak-
en any steps for their rehabilitation: and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OFTEXTILES(SHRI G. VENKAT 
SWAMY) (a) As on 31.10.93, there were 
1166 Cotton/ Man-made Fibre Textile Mills, 
in the Country. A Statement indicationg 
State-wise number of Cotton/Man-made 
Fibre Textile Mills is given in the attached 
statement-I. 

(b) No Mill has been closed under ID 
Act.Statement of Mills closed for various 
other reasons during the last three years is 
given in the attached statement-II. 

(c) and (d). Textile Workers Rehabili-
tation Fund(TWRF) has been set up to 
provide interim relief to the workers ren-
dered jobless due to permanent! partial 
closure of a mill. 

STATEMENT-I 

State-wise Number of Cotton/Man-made Fibre Textile Mills in the Country as on 31. 10.93 

S No. State 

1. Andra Pradesh 

2. Assam 

3. Bihar 

4. Goa 

5. GUjafal 

6. Haryana 

7. Himachal Pradesh 

8. Jammu & Kashmir 

9. Karnataka 

Number of Textile Mills 
(Total) ---_._-_._----

72 

5 

9 

128 

16 

7 

2 
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S. No. State Number of Textile Mills 
_________ " ___________ (Tg~/) 

10. Kerala 30 

11. Madhya Pradesh 31 

12. Maharashtra 141 

13. Manipur 

14. Orissa 14 

15. Punjab 26 

16. Rajasthan 36 

17. Tamil Nadu 501 

18. Uttar Pradesh 55 

19. West Bengal 39 

UNION TERRITORIES 

1. Delhi 3 

2. Pondicherry 9 

3_ Dadra Nagar Haveli 

Grand Total 1166 
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Agricultural Labour 

1303. SHRI MOHAMMAD ALI ASHRAF 
FATMI: Will the Minister of LABOUR be 
pleased to state: 

(a) whether the Government are con-
sidering to provide old age pension, medical 
aid and financial assistance for the educa-
tion of children to the agriculture labourers; 

(b) if so. the details thereof; 

(c) the annual expenditure likely to be 
incurred for providing these facilities; and 

(d) the steps taken fOI providing such 
facilities to agriculture labourers? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR(SHRI P A. 
SANGMA) (a) to (d). The Government are 
conSidering to bring forward a Central Leg-
islation for agricultural workers in which 
there is a proposal to set up a welfare fund 
on the pattern of the 'Kerala Agricultural 
Workers Welfare Fund. However the details 
of the proposal are still to be finalised. 

[English} 

Virginia Tobacco 

1304. SHRI H. D. DEVEGOWDA: Will 
the Minister of COMMERCE be pleased to 
state: 

(a) whether any ceiling limit has been 
fixed to grow virginia tobacco during 1992-
93 and 1993-94; 

(b) if so, the details thereof, State-wise; 

(c) the total quantity of virginia tobacco 
grown by the farmers of Karnataka. 
Maharshtra and Andhra Pradesh during the 
above period, State-wise; and 

(d) the actual quantity marketed in those 
States during the above period, separately? 

THE MINISTER OF STATE IN THE 
MINISTIRY OF CIVIL SUPPLIES. CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION AND MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE(SHRI 
KAMALUDDIN AHMED) (a): Yes, Sir. To-
bacco Board authorises the crop every year. 

(b) to (d). The quantities authorised and 
marketed in respect o'f the last three crops 
are as follows: 

State 1991-92 crop 1992-93 crop 1993-94 crop 

Q.A a.M. Q.A. Q.M. 

A.P. 125.29 132.38 102.60 125.31 

Maharastra 0.55 0.40 0.31 0.31 

Kamataka 20.00 26.41 21.00 33.24 

a. A.: Quantity Authorised (Mill. Kg) 
Q. M. : Quantity Marketed ( Mill. Kg) 

a.A. a. M. 

67.7110 be marketed 
in 1994-95 

0.15 

20.85 12.70 
(upto 1.12.93) 
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The 1993-94 Kamataka crop, for which 
auction is in progress, is estimated at 34 Mill. 
kg. 

Export of tobacco 

1305. SHRI K. H. MUNIYAPPA: 
SHRI V. KRISHNA RAO: 

Will the Minister of COMMERCE be 
pleased to state the total quantity of tobacco 
exported and the foreign exchange earned 
therefrom during 1992-93? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CM'. SUPPLIES, CONSUM· 
ER AFFAIRS AND PUBLIC DISTRIBUTION 
AND MINISTER OF STATE IN THE MINIS-
TRY OF COMMERCE(SHRI KAMALUDDIN 
AHMED) The total quantity of tobacco 
(unmanufactured) exported during 1992-93 
was 81, 294 tons. The foreign exchange 
earned therefrom is US$150.16 Million. 

Consumer Products of Industrialised 
Countries 

1306. SHRI RAMESH 
CHENNITHALA: 

SHRI GURUDAS KAMAT: 

Will the Minister of COMMERCE be 
pleased fo state: 

(a) whether demand has been made by 
the industrialised countries to provide them 
market access in India for their consumer 
products: 

(b) if so, the details thereof; and 

(c) the reaction of the Government 
thereto? 

THE MINISTER OF COMMERCE(SHRI 

PRANAB MUKHERJEE) (a) and (b). In the 
Uruguay Round of negotiations, 
industrialised countries have made requests 
on India to provide market access for their 
consumer goods, particularly textile items, 
by lowering of tariffs and by removal of 
import restrictions. 

(c) : India has responded thatthe ability 
to consider such requests would be contin-
gent on very substantial improvement in 
market access for Indian textiles and gar-
ments in their markets as also on improve-
ment in India's balance-of-payments situa-
tion. 

Circulation of Counterfeit Currency 
Notes of U.S. Dollars. 

1307. SHRI V. SREENIVASA 
PRASAD: 

SHRI G. DEVARAYA NAIK: 
SHRI TARA CHAND 

KHANDELWAL 

Will the Ministerof FINANCE be pleased 
to state: 

(a) whether the circulation of counter-
feit currency notes of U.S.doliars are in-
creasing in the country; 

(b) if so, the details of such currency 
notes seized during the last six months; and 

(c) the steps Government propose to 
take to check the circulation of such coun-
terfeit notes in the country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE(SHRI MY 
CHANDRASHEKHARA MURTHY) (a) to (c). 
Information is being collected and will be laid 
on the Table of the House. 
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{Translation] 

Production of Jute 

1308. SHRILALBABURAI:Willthe 
Minister of TEXTILES be pleased to state: 

(a) whether the production of jute in 
1992-93 is less as compared to its produc-
tion in 1991-92; 

(b) if so, the reasons therefor; 

(c) whether the Government have pro-
cured less quantity of jute in 1992-93 as 
compared to 1991-92; and 

(d) if so, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI G. 
VENKAT SWAMY) (a) Yes, Sir. 

(b) The productIon of raw jute declined 
during the 1992-93 jute season due to re-
duction in the area under cultivation on 
account of deficiency of rainfall at the time of 
sowing and low realisation for raw jute dur-
ing the previous season. 

(c) No, Sir. 

(d) Does not arise. 

[English] 

Trade with Asian Countries 

1309. {)R.R.MALLU:WilltheMinis-
ter of COMMERCE be pleased to state: 

(a) whether there has been a call from 
the Government to step up.tfQde ties with 
ASEAN countries; . 

(b) if so, the details thereof and the 

response of the Industry thereto; 

(c) whether any·tn"tleptl\ analysis has 
been made of the fall of c,?untry's share in 
World trade and corrective steps taken apart 
from the above public call; 

(d) if so, the details thereat; and 

(e) whether high debt service ratio of 
32% tor the country is becoming a limiting 
factor? 

THEMINISTEROFCOMMERCE(SHRI 
PRANAB MUKHERJEE) (a) and (b). No 
formal call has been given by the Govem-
ment to step up trade ties with ASEAN 
countries. However, promotion of trade with 
various countries, including the ASEAN coun-
tries, is a constant endeavor of the Govern-
ment. 

(c) The country's share in world trade 
has registered an increases from 0.52% in 
1991 to 0.58% in January- June 1992. 

(d) Does not arise. 

(e) The debt -service ratio of the country 
has declined to a level of 30.4% in 1992~93. 
Government is keeping a close watch on the 
external debt situation with a view to keeping 
it within prudent limits. 

WeHare Measures for Children of Beedi 
Workers 

1310. SHRI RAM KAPSE: Will the 
Minister of LABOUR be pleased to state: 

(a) whether the Government propose 
to introduce some welfare measures includ-
ing education for the children of Beedi work-
ers in Andhra Pradesh; and 

(b) if so,1he steps proposed to be taken 



137 Written Answers AGRAHA YANA 19, 1915 (SAKA) Written AnswelS 138 

by the Government in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA)(a) and (b). The Government are 
implementing various welfare schemes for 
beedi workers under the Beedi Workers 
Welfare Fund to provide financial assis-
tance and scholarships to the school/col-
lege going children of beedi workers, med-
ical facilities, housing and recreation facili-
ties. The schemes are being implemented in 
all the beedi producing States including 
Andhra Pradesh. 

Credit in Small Scale Industries 

1311. SHRI RABI RAY: Will the Min-
ister of FINANCE be pleased to state: 

(a) whether the Reserve Bank of India 
has asked the banks to set up specially 
designated branches to disburse credit to 
small scale industries in some districts spread 
over in the country; 

should normally be opened at centres where 
the bank has already 10 or more branches 
and/or there is sufficient potential for ade-
quate business. 

Import of Raw Jute 

1312. SHRIMATI GEETA 
MUKHERJEE: Will the Minister of TEX-
TILES be pleased to state: 

(a) whether the Government have de-
cided to allow raw jute import on the Open 
General License(OGL); and 

(b) if so, the details and the reasons 
therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES 
(SHRI.G.vENKAT SWAMY) (a) and (b). 
Raw jute is freely importable under the 
Export & Import Policy, 1992-97. 

Banks in Private Sector 

1313. SHRI G. DEVARAYA NAIK: 
(b) if so, the details thereof: and SHRIINDRAJIT GUPTA: 

(c) the concrete steps taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS(DR. ABRAR AHMED). 
(a) to (c). The Reserve Bank of India(RBI) 
have reported that under the Liberalised 
Branch Licensing Policy, bank have been 
given freedom to open specialised 
branches(including small scale industries 
branches to cater to the needs of small scale 
industries exclusively) without their prior 
approval. As specialised branches are ex-
pected to take over the business from other 
local branches, these specialised branches 

SHRI GURUDAS KAMAT: 
SHRIMATI CHANDRA 

PRABHAURS: 

Will the Ministerof FINANCEbepieased 
to state: 

(a) the number of the existing private 
banks in the country at present; 

(b) whether some new licenses for open-
ing of such banks have also been issued 
recently; 

(c).if so, the details of the companies! 
organisations/individuals which have been 
given licenses and locations where these 
banks are proposed to be opened; 
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(d) whether some of these private banks 
are likely to operate in collaboration with 
foreign private banks: 

(e) if so, the details thereof; 

(f) whether the existing banks in the 
country, both in public and pnvate sector. 
are sufficient to meet the needs of the 
people; and 

(g) if so, the facts thereof? 

Name of party 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARUA-
MENTARY AFFAIRS (DR. ABAAA AHMED): 
(a) At present there are 28 private sector 
banks in the country. 

(b) and (c). AeserveBankof India(ABI) 
have so far not issued any new licence for 
opening banks in the private sector. Howev-
er, 'in principle' approval has been issued by 
RBI to the following 7 applicants:-

Proposed Registered Office at 

1 . Housing Development Finance Bombay 
Corpn. Ltd.(HDFC) 

2. Unit Trust of India(UTI) Ahmedabad 

. 3. Industrial Credit and Investment Corpn. Baroda 
of India Ltd. (ICICI) 

4. Mis. Jayanta Madhab and Associates Secenderabad 

5. The 20th Century Finance Corpn. Ltd. Panjab 

6. Mis. Bennet Coleman and Co. Ltd. Faridabad 

7. Mis. Indus Ind. Enterprises and Finance Ltd.(IEFL) Pune 

(d) and (e). None of the above 7 appli-
cants have indicated that they will operate in 
collaboration with foreign private banks. 
Howerve, one of the above applicants viz. 
MIs. Jayanta Madhab and Associates has 
indicated its intention to take a foreign tech-
nical partner. 

(f) and (g). The entry of new private 
sector banks is being allowed as per the 
recommendations 01 the Committee on Fi-
nancial System with a view to improve the 
efficiency and competiveness of the finan-
cial system. 

[Translation] 

Export of Mangoes 

1314. SHAI GABHAJI MANGAJI 
THAKORE: Will the Minister of COMMERCE 
be pleased to state: 

(a) the total quantity of mangoes ex-
ported from various States, particularly from 
Gujarat and the foreign exchange earned 
therefrom. during the last two years; 

(b) the incentives provided to the farm-



141 Wntten Answers AGRAHAYANA 19, 1915 (SAKA) Written Answers 142 

ers to increase mango production; 

(c) whether the Government have made 
any plan to increase the export of mangoes 
particularly from Gujarat; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CONSUM-
ER AFFAIRS AND PUBLIC DISTRIBUTION 
AND MINISTER OF STATE IN THE MINIS-
TRY OF COMMERCE(SHRI KAMALUDDIN 
AHMED). (a) The total quantity and value of 
mangoes exported trom the country during 
the last two years in given below:-

Year 

1991-92 

1992-93 

Quantity 
(MT) 

23104 

27000 

Value 
(crares) 

35.46 

48.00 

As State-wise data on exports is not 
being maintained, seperate tigures tor ex-
ports trom Gujarat are not available. 

(b) to (d). For stepping up production 
and exports ot mangoes, Government has 
at the national level taken various steps 
which inter-alia include: 

(i) Higher outlays in the Horticulture 
Sector: 

(ii) Reduction in duty on Capital goods 
and inputs. 

March 1991 

West Bengal 54.5 

All India 66.2 

Apart from this, Agricultural Products 
Export Development Authority(APEDA) and 
National Horticulture Board are promoting 
the use of improved post harvest practices 
including cool chains. APEDA has also tak-
en steps for improving intrastructure and 
packaging. 

(Export figures for 1991-92: Source 
DGCI&S and Export figures tor 1992-93 
(provisional) Returns filed by exporters with 
APEDA. 

{English] 

C 0 Ratio on West Bengal 

1315. SHRI CHITTA BASU: Will the 
Minister at FINANCE be pleased to state: 

(a) whether the Credit Deposit Ratio of 
public sector banks in West Bangal is below 
the national average: 

(b) if so, the reason theretor: and 

(c) the steps proposed to be taken by 
the Government to improve the situation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR. ABRAR 
AHMED).(a) to (c) : The Credit Deposit 
Ratio(CDR) at Banks in West Bengal and All 
india position as at the end at March 1991, 
1992 and 1993 were as tallows; 

Credit Deposit Ratio(%) 

March 1992 March 1993 

52.7 52.2 

61.0 60.5 
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The C.D Ratio of banks in West Bengal 
is consistent with the trend obtaining at the 
all India level. In this connection it may be 
stated that the CD Ratio is not the sole 
indicator of role being played by banks in the 
economic development of a particular Statel 
Region. The actual level of credit in relation 
to locally mobilised deposits in a particular 
State or region depends upon the credit 
obsorption capacity of the Statel Region, 
which in turn is determined and influenced 
by factors such as development of 
infrastructural facilities like irrigation. power. 
rail, road. transport. basic and technical 
education, entrepreneurship and availablility 
of required inputs and marketing outlets for 
agricultural, industrial production etc. Re-
serve Bank of India had constituted a Task 
Force to examine the reasons for the low 
C:D Ratio in West Bengal and to suggest 
measures for improving the same. The Task 
Force has since submitted its report. The 
report of the Task Force covers a wide 
spectrum of recommendation which, inter-
alia, incfude improvement in horticulture, 
fisheries both island and aquaculture. pro-
motion of exports of fruits. popularisation of 
the system of drip irrigation, exploration of 
surface water resources for irrigation, cre-
ation of storage and processing facilities, 
identifying small sick units capable of revival 
and working out a rehabilitation package 
scheme, promotion of high-tech ventures, 
increased emphasis on development of ru-
ral industries and prompt recovery of bank 
loans from industry which are closed andior 
have no chance of their revival. 

Grants to Voluntary Organisations for 
the Welfare of Workers 

1316. SHRI ARVIND TRIVEDI: 
DR. AMRIT LAL KALIDAS 

PATEL: 
SHRI RATILAL VARMA: 

Will the Minister of LABOUR be 

pleased to state: 

(a) the details of the Voluntary 
organisationsllabour institutes and centres 
provided grants for the welfare of the work-
ers in Gujarat during each of the last three 
years indicating the amount of grants pro-
vided to them; 

(b) whether the Government have re-
viewed the working of these organisationsl 
institutes Icentres; 

(c) if so, the outcome thereof; 

(d) if not, the reasons therefor; and 

(e) if so. the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR(SHRI P.A. 
SANGMA)·(a) During the last 3 years, In 

GUJarat the following amounts have been 
provided as grant-in-aid to Self Employed 
Women's Association. Ahmedabad an. NGO 
for their project 'Organising Women work-
ers in Ahmedabad'. 
.--------_._---_._. __ . ---

Year Amount (Rs.) 
-------- -----_ .. -----

1990-91 Rs. 22,525/-

1991-92 Nil 

1992-93 RS.4,9701-

(b) and (c). The amounts have 
been released atter reviewing the progress 
as required under the grant-in-aid scheme. 

(d) and (e). Do not arise. 

Foreign Aid For Development of Bodh 
Gaya 

1317. SHRI RAM PRASAD SINGH 
Will the Minister of CIVIL AVIATION AND 
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TOURISM be pleased to state: 

(a) the amount of foreign aid received 
and the names of the countries from which 
the aid was received by the Government for 
the development of Bodh Gaya during the 
last the three years; 

(b) the details of the development works 
proposed by the Government of Bihar for 
the utilisation of the aid; 

(c) whetherthe Union Government have 
any agency to ensure the proper utilisation 
of the aid; and 

(d) if so, the details thereof? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM(SHRI GHULAM NABI 
AZAD) (a) and (b). A Loan Agreement was 
signed on 15th December 1988 with the 
Overseas Economic Cooperation Fund of 
the Government of Japan for financial assis-
tance to the tune of 9.244 billion Japanese 
Yen for the development of the identified 
Buddhist Travel Circuit in the States of U. P. 
and Bihar. Sofar, claims from the executing 
agencies for work done in the State of Bihar 
under the project worth RS.33.00 crores 
have been processed by OECF. The main 
development works under the project are 
strengthening of National and State High-
ways, improvement and augmentation of 
water and electricity supply, setting up of 
wayside amenities, landscaping, telecom-
munication etc. 

(c) and (d). There are Steering Commit-
tees at both the Central and State levels for 
close monitoring of the progress of the 
project. Funds are released by the OECF to 
the executing ageneies only after the work 
is done and reimbursement claims have 
been examined by them. 

Foreign Aid for Development Projects 
in Gujarat 

1318. DR. AMRIT LAL KALIDAS 
PATEL: 

SHRI RATILAL VARMA: 
SHRI R. SURENDER REDY: 

Will the Minister of FINANC E be pleased 
to state: 

(a) the total foreign aid released so far 
by the Union Government to Gujarat for 
development of various projects during the 
last three years; 

(b) whether the State Governments 
has utilised the entire aid for the above 
purpose; and 

(c) if not, the reasons theretor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRYOF PARLIA-
MENTARY AFFAIRS (DR.ABRARAHMED). 
(a) The total Additional Centrarassistance 
released so far by the Government of India 
to Gujarat for various externally aided 
projects during the last three years is as 
follows:-

Year Amount Released 
(in Rs. Crores) 

1990-91 172.89 

1991-92 445.41 

1992-93 329.68 

1993-94 97.96 
(till date) 

(b) and (c). Release of Additional Cen-
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tral assistance is made on the basis of 
reimbursemeat claims filed by the State 
Government, in respect of expenditure 
incurred on externally aided projects. 

Rubber Cultivation in West Bengal 

1319. SHRI JITENDRA NATH DAS: 
Will the Ministerof COMMERCE be pleased 
to refer to the reply given to Unstarred 
Question No.1 019 July 30, 1993 and state: 

(a) whether any financial assistance 
has been offered by the Field Officer at 
Siliguri to assist the new entrepreneurs for 
taking up rubber cultivation; 

(b) if so, the details thereof including the 
extent of assistance provided; 

(c) whether the evaluation of the area 
Grassmere in Jalpaiguri District of West 
Bengal has been completed for location 
specific studies for rubber plantation; and 

(d) if so, the outcome thereof and the 
further progress made in this regard? 

THE MINISTEROF COMMERCE(SHRI 
PRANAB MUKHERJEE) (a) and (b). Yes, 
Sir. Asum of Rs. 90.760 has sofarbeenpaid 
to the eligible rubber growers as financial 
assistance from the Rubber Board's con-
cerned zonal office at Guwahati, Assam 
under whose administrative control the of-
fice of the Field Officers, Siliguri also falls. 

(c) and (d). Yes, Sir. An area of 47 
hectares in Naga(k~tta in Grassmore has 
been identified and has been made avail-
able by the State Government of West 
Bengal for undertaking location specific stUd-
ies. Being a plantation crop having 7 years 
of gestation period, the evaluation is still in 
progress. However, the outcome of evalua-
tion 60 far available~ indicates that rubber 

can be grown successfully in selected areas 
of Jalpaiguri district of West Bengal. 

Indo-US Textile Agreement 

1321. SHRI MOHAN SINGH (DEORIA): 
Will the Minister of TEXTILES be pleased to 
state: 

(a) whether before the renewal of the 
bilateral Textile Agreement, the Govern-
ment of US had set certain conditions: 

(b) if so, the details thereof: and 

(c) the nature of the final Agreement 
arrived at between the two countries? 

THE MINISTER OF STATE OF THE 
MINISTRY OFTEXTILES(SHRI G. VENKAT 
SWAMY): (a)to(c). Negotiations are under-
way for renewal of the current bilateral 
Textile Agreement between the USA and 
India. During the preliminary round of the 
negotiations, both sides have projected their 
concerns and interests for the new Agree-
ment. The final outcome of the negotiations 
can be known only after its conclusion. 

Revamping of Employment Exchanges 

1322. SHRI DHARMANNA 
MONDA YY A SADUL: Will the Minister of 
LABOUR be pleased to state: 

(a) whether, in order to meet the needs 
of liberalisation,' the Government propose 
to revamp and reorient the network of 800 
employment exchanges throughout the 
country; 

(b) if so, the broad outlines thereof; and 

(c) the expected time by which sucn 
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revamping and reorientation is likely to be 
completed? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR(SHRI 
PASANGMA): (a) to (c). Functioning of 
employment exchanges is reviewed from 
time to time and proposal for improving and 
streamlining the services are discussed in 
the Meeting of the Working Group on Na-
tional Employment Service which is normal-
ly held once a year. The Working Group 
recommends simplification of the procedure 
for providing better services both to the job-
seekers and employers. The next meeting 
of the Working Group is likely to be held in 
the first quarter of 1994. 

[Translation} 

Export and Cultivation of Tea. 

1323. SHRI RAM PAL SINGH: 
SHRI BALRAJ PASSI: 

Will the Minister of COMMERCE be 
pleased to state: 

(a) the land in hectares being cultivated 
at present fortea plantation in Uttar Pradesh 
and hilly areas out of it, separately; 

(b) whether the requirement of Uttar 
Pradesh is met by the tea produced there 
and is exported after meeting the require-
ment of Uttar Pradesh; 

(c) if so, the details thereof; 

(d) the total consumption of tea at 
present in Uttar pradesh: 

(e) the total amount of loan and subsidy 
provided at present therefor; and 

(f) the details of any specific plan pre-

pared for development of tea plantation in 
the hilly areas of Uttar Pradesh? 

THE MINISTER OF COMMERCE 
(SHRI PRANAB MUKHERJEE): (a) Esti-
mated area under tea cultivation in Uttar 
Pradesh during 1992 was 903 hectares. Tea 
is cultivated mostly in the hill districts of Uttar 
pradesh. 

(b) to (d). It may not be possible to give 
figures of tea consumption in Uttar Pradesh 
and exports of tea from the State. Separate 
figures of tea consumption in Uttar Pradesh 
are not available. Also it may not be possible 
to identify share of teas produced in Uttar 
Pradesh in overall exports of tea as in most 
cases tea is exported in blended form. How-
ever, estimated production of tea in Uttar 
Pradesh during 1992- was 550 thousand 
kgs. 

(e) Tea Board have given grant in aid 
of Rs. 19.39 lakhs for developmental activ-
ities of tea gardens in Uttar Pradesh. 

(f) According to the survey report sub-
mitted by the consultants to the State Gov-
ernment of Uttar Pradesh, nearly 56,950 
hectares of land are considered to be suit-
able for tea cultivation. These lands are 
reported to be available in Uttar Pradesh 
spread over 14 out of25 districts in the Terai, 
Garhwal and Kumaon regions. Out of the 
identified area, it was proposed to take up 3 
projects one each in the district of Uttarkashi. 
Almora and Pouri Garhwal for planting tea in 
an area of 1400 hectares, but no planting 
has commenced as yet. In the meanwhile. 
the soil conservation department of State 
Government have set up trial plantation in a 
number of locations covering approximately 
25 hectares spread over Nainital, Almora 
and Pithoragarh districts. 
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Opening of Duty Free Stores 

1324. SHRI . BRIJBHUSHAN 
SHARAN SlNGH: 

SHRI SATYA DEO SINGH: 

COMMERCE be 

(a) whether the Government are con-
templating to permit the opening of such 
duty free stores in private sector where 
imported raw material and s8-are parts would 
be available and the products manufactured 
therefrom could be exported; 

(b) if so, to what extent this step would 
help the domestic industries in facing the 
challenges from foreign market; 

(c) whether as a result of the timely 
purchase of imported raw matrial and other 
necessary spare parts, the benefit on ac- . 
count of price rise would be available to the 
domestic exporters; 

(d) if so, the details thereof; 

(e) whether the Government have also 
agreed to permit the private sector to hold 
direct negotiations with the foreign credit 
lenders to borrow foreign exchange; and 

(f) if so, the reasons therefor? 

THE MINISTER OF COMMERCE( 
SHRI PRANAB MUKHERJEE) (a) to (d) The 
matter is under consideration of the Govern-
ment. 

(e) and (f). For commercial external 
borrowing, the private parties have to hold 
negotiations directly with the foreign credit 
lenders, but this is subject to approval by the 
Govt. For this purpose there is a well-de-
fined policy to accord such apporval by the 
Government. 

[English] 

Drugs Seized at IGIA 

1325. SHRI ANAND RATNA 
MAURYA: 

SHRI SANAT KUMAR 
MANDAL: 

Will the Minister of FINANCE be pleased 
to state: 

(a) whether the customs officials re-
cently detected a well organised intemation-
al conspiracy to smuggle in huge quantities 
of prohibited drugs at Indira Gandhi Internae 
tional Airport, Delhi; 

(b) if so, the details thereof including the 
number of persons arrested and the drugs 
seized; 

(c) whether the government have taken 
international help to unearth the entire con-
spiracy behind the drug smuggling racket in 
the country; 

(d) if so, the details thereof; and 

(e) the steps taken to check this type of 
recketeering at other airports from where 
imports/exports are made? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI M.V. 
CHANORASHEKHARAMURTHY) (a) to (e). 
Information is being collected and will be laid 
on the Table of the House. 

[Translation] 

Loan to Foreign Countries 

1326. SHRI VILASRAO 
NAGNATHRAO 
GUNDEWAR: 

SHRI DATTA MEGHE: 
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Will the Ministerof FINANCE be pleased 
to state: 

(a) the names of the countries to which 
India has provided assistance during the 
last three years and the details of the works 
for which the said assistance was given; 
and 

(b) the manner in which these loans are 
being repaid to us? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLlA-
MENTARYAFFAIRS(DR.ABRARAHMED). 
(a) During the la~t three years, India provid-
ed grants/assistance or loans/credits to 
Angola, Bangladesh, Bhutan, Botswana, 
Cambodia, Maldives, Mauritius, Nepal, 
Seychelles. Sri Lanka, Surinam, Vietnam 
and also towards UN programme for South-
ern Africa/ Namibia. Technical assistance 
on grant basis was also provided to various 
countries under the Indian Technical and 
Economic Cooperation programme (ITEC) 
and Special Commonwealth African Assis-
tance Plan (SCAAP) programme. 

India has been extending credits to 
friendly developing countries mainly for pur-
chase of capital goods and equipments from 
India including consultancy services. During 
the last three years, the grants and credits 

Year Plan 

1991-92 696.27 

1992-93 2095.82 

to these countries were extended in diverse 
areas such as tele-communication, railways, 
health, training, education, horticulture, 
transport, irrigation, power, industry, dairy 
development, rural development and man-
agement etc. 

(b) The credits are repaid in half-yearly 
instalments over a period of 10-15 years 
including an initial grace period of two to 
three years. 

Funds for Handloom Sector 

1327. SHRI HARIKEWAL PRASAD: 
Will the Minister ofTEXTILES be pleased to 
State: 

(a) whether the Government has pro-
vided less amount to States for Develop-
ment ot Handlooms 1992-93 as compared 
to 1991-92; and 

(b) it so, the reasons for providing less 
amount? 

THE MINISTER OF STATE OF THE 
MINISTRY OFTEXTILES(SHRI G. VENKAT 
SWAMY) (a) yes, Sir. State Governments 
received less funds under Non-Plan 
Schemes although they received more funds 
under Plan Schemes during 1992-93 as 
compared to 1991-92 as can be observed 
from the table below: 

(Rupee IN Lakhs) 

Non-Plan Total' 

18613.77 19310.04 

16217.75 18313.03 
_ .. _------_._-_.-------------------

(b) As there is no provision for Statewise allocation of funds, releases are made to 
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State Governments on the basis of their 
proposals under various Handloom Devel-
opment Schemes being Implemented by the 
Government of India. Since the Janata Cloth 
Scheme is gradually being phased out in 
view of the Government Policy, funds re-
leased under this Non-Plan Scheme was 
substantially less in the year 1992-93. 

Similarly, release of funds under anoth-
er Non-Plan Scheme i.e. Special Rebate/ 
MDA on sale of handloom cloths was less 
during the year 1992-93 for lack of matching 
contribution by State Governments and d~ 
to less claims made by Handloom Agen-
cies. 

Refund of Agricultural Loan by Farm-
ers in Bihar 

1328. SHRI BHOGENDRA JHA: 
Will the Minister of FINANCE.be pleased to 
state: 

(a) the total amount of agricultural loans 
upto Rs. 1 0,000/- waived in Bihar under the 
Agricultural and Rural Debt Relief (ARDR) 
Scheme, 1990: 

tb) whether many farmers in the State 
have not repaid their loans with the result 
that the amount of interest has gone up 
considerably: 

(c) if so, the reason therefor: 

(d) whether the Govemment propose 
to recover as much loan amount as possible 
from drought and flood-affected farmers 
and to waive the amount of interest out-
standing against those who have repaid 
pnncipal agricultural loan from February to 
May, 1993: and 

(e) if not, the reason therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLlA-
MENTARYAFFAIRS(DR. ABRAR AHMED). 
(a) As per information provided by the 
Reserve Bank of India(RBI) and the Nation-
al Bank for Agriculture and Rural Develop-
ment (NABARD), agricultural loans of the 
order of Rs. 862.63 cror-es have been writ-
ten off by the public sector banks, Cooper-
ative banks and Regional Rural Banks un-
der the Agricultural and Rural Debt 
Relief(ARDR) Scheme, 1990 in the State of 
Bihar. 

(b) 10 (e). NABARD has repored thanhc . 
State Government of Bihar h'as suspended 
recoveries of all loans due to flood and 
drought conditions in the State. Govern-
ment of India and RBI do not favour any 
generalised write off of loans and interest in 
case of natural calamities like drought and 
flood. However, to meet such natural calam-
ities, RBI and NABARD have issued stand-
ing guidelines to banks 10 provide relief to 
the affected borrowers. These measures 
interalia envisage conversion of short-term 
production loans into medium-term loans, 
rescheduling/ postponing of existing lerm 
loan instalments, and provision of additional 
need based crop/investment loans, etc. 

WeHa,e Schemes for the Mine Workers 
of Gujarat 

1329. SHRI MAHESH KANODIA: Will 
the Minister of LABOUR be pleased to 
state: 

(a) whether any welfare scheme forthe 
mine workers of Gujarat has been prepared 
by the Government; 

(b) if so, the detail::: ' 
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(c) whether the Government propose to 
implement group insurance scheme and to 
bring them under E.S.I. Act; 

(d) whether the Government give com-
pel').sation to mine workers while succumed 
to and injured in mine accidents; and 

(e) if so, the details thereof alongwith 
the amount of compensation provided dur-
ing the last three years? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR(SHRI PA 
SANGMA) (a) and (b). Various welfare 
schemes are under cooperation under the 
Limestone and Dolomite Mines Labour 
Welfare Fund: Iron Ore Mines, Manganese 
Ore Mines. and Chrome Ore Mines Labour 
Welfare Fund: and Mica Mines Labour 
Welfare Fund to extend housing, health, 
education and recreation etc. facilities to 
workers working in these mines in all the 
States including Gujarat. 

(c) to (f). There is no proposal at present 
to take up group insurance scheme for 
these mine workers or to bring them under 
the ESI Act. However. fotemployment relat-
ed injuries resulting in death/disablement, 
the mine workers are covered under the 
Workmens'Compensation Act, 1923. Un-
der the Act, compensation is paid by the 
employer. As the provisions ofthe W. C. Act 
are being administered by the respective 
State GovernmentlU.T. Admns. the details 
of the compensation provided during the 
last three years are not available. 

(English] 

Domestic Tourism 

1330. DR. SUDHIR RAY: Will the Min-
isterofCIVILAVIATIONANDTOURISM be 
pleased to state: 

(a) whether the Government are taking 
steps to promote domestic tourism; 

(b) if so. the details thereof; and 

(c) the amo!Jnt allocated for promoting 
domestic tourism during the current finan-
cial year? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM(SHRI GHULAM NABI 
AZAD) (a) to (c). Yes. Sir. There are several 
schemes, such as development of tourism 
infrastructure, development of tourist trans-
port. assistance for specified tourism areas, 
development of soprts/ adventure tourism, 
development of attractions for tourism and 
rural backard areas. campaigns for domes-
tic tourism and assistance to State Govern-
ments for marketing and publicity for 
promition of tourism under which financial 
assistance is given to the States. 

Financial assistance is rendered to the 
States by the Central Government in this 
regard on specific proposals depending 
upon their merits. inter-se priority and avail-
ability of funds. The amount provided during 
the current financial year for the above 
mentioned areas of development of domes-
tic tourism is Rs. 20.20 crores. 

Unemployed Ph.D. and M. Phil Schol-
ars 

1331. SHRI RAMASHRAY PRASAD 
SINGH: Will the Minister of LABOUR be 
pleased to state: 

(a) the number of unemployed Ph. D 
and M. Phil Scholars in the country; 

(b) whether the Government have for-
mulated any scheme for the employment of 
those persons; 



159 Written Answers DECEMBER 10, 1993 Written Answers 160 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA): (a) The number of job-seekers 
having post- Graduate 
qualifications(including Ph. D. and M. Phil), 
not all of whom were necessarily unem-
ployed, on the Live Register of the employ-
ment Exchanges in the country as on 31st 
December, 1991 (latest available) was 4.20 
lakhs. Separate statistics on Ph. D. and M. 
Phil scholars are not maintained. 

(b) to (d). Employment is a thrust area 
of the Eighth Five Year Plan. The plan 
emphasises the need for high rate of eco-
nomic growth, combined with faster growth 
of sectors. sub-sectors and areas which 
have relatively high employment potential 
for enhancing the pace of employment gen-
eration. Geographically and cropwise diver-
sified agricultural growth, development of 
wastelands and forestry, development of 
rural non-farm sector and rural infrastruc-
ture, faste r growth of small and decentralised 
manufacturing and expansion of housing, 
are the basic elements of the employment 
oriented growth strategy envisaged in the 
Plan. The various measures envisaged are 
expected to benefit the educated unem-
ployed as well. 

[Translation] 

Branches of SBI in Bihar 

1332. SHRI SUKDEV PASWAN: Will 
the Minister of FINANCE be pleased to 
state: 

(a) the name of the block headquarters 
in Bihar having less than two branches of the 
State Bank of India; 

(b) whether the Government propose 
to open more branches of State Bank of 
India in Bihar; 

(c) if so, the details thereof alongwith 
their locations; and 

(d) the time by which these branches 
are proposed to be opened? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLlA-
MENTARYAFFAIRS(DR.ABRARAHMED): 
(a) The information is being collected and to 
the extent available will be laid on the Table 
of the House. 

(b) to (d). Under Branch Expansion 
Programme 1990-95, Reserve Bank of In-
dia (RBI) has allotted 13 urban centers to 
State Bank of India (SBI) . Theescentres are 
1.Bokara 2. Dhanbad3.Ranchi4.Jamsedpur 
5. Darbhanga 6. Katihar 7. Muzaffarpur 
8.Chhapra 9.Patna 10. Arrach 11.Gaya 12. 
Biharsharif 13. Bhagalpur . State Bank of 
India has also been allotted 50 semi-urban 
centres on all India basis. SBI is free to open 
branches at semi-urban centres, including 
in the State of Bihar at the places of their 
choice within the quota allotted to them. No 
State-wise quota has been allotted to the 
Bank for the purpose. As regards rural 
centres, the bank has been allotted 4licenc-
es. Besides, 41 licences issued under Branch 
licensing policy 1985-90 which could not be 
utilised by banks for want of adequate infra-
structure facilities, were pending with SB!. 
Although these licences have been treated 
as lapsed with effect from 1.4.1993, the 
bank has been advised by RBI to approach 
them afreSh for issue of licences after 
finalising premises etc. al the rnntres r ., 
cerned. 
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[English} 

Pesticide Residue in Agricultural 
Stuff 

1333. SHRI P. C. THOMAS: Will the 
Minister of COMMERCE be pleased to 
state: 

(a) whether the United States has found 
maximum pesticids residence in agricultural 
stuff imported from India: 

(b) if so. the details thereof: and 

(c) the remedial steps teken in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPILlES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI" 
BUTION AND MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE (SHRI 
KAMALUDDIN AHMED) (a) and (b). Some 
cases of detention of cashew kernels and 
spices consignments by the US FDA on 
account of presence of BHC have come to 
the Government's nolice. 

(c) The Commodity Boards, the Export 
Promotion Councils and the Export Inspec-
tion Agencies have been organising educa-
tional programmes. disseminating neces-
sary information on the subject. providing 
analytical and technical support to proces-
sors and exporters and taking up 
programmes through media such as TV and 
Radio. 

Shortage of High Denomination 
Currency Notes 

1334. SHRI PRAKASH V. PATIL: Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether there is an acute shortage 
of high denomination currency notes; 

(b) whther a large number of old and 
mutilated low denomination currency notes 
are in circulation: 

(c) whether the Government are recir-
culating the soiled low denomination curren-
cy notes to overcome the shortage: and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTERY or FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIMENTARY AFFAIRS (DR. ABRAR 
AHMED) (a) In view of capacity constraints, 
the existing note printing presses at Dewas 
and Nashik are unable to fully meet the 
RBI's requirement of high denomination 
currency notes. 

(b) In view of Government's decision to 
coinize Re. 1, Rs. 2, and Rs,5 notes in a 
phased manner. production of fresh notes 
for these denomination has been reduced 
and the quality of notes in circulation has, 
therefore, deteriorated to some extent. 

(c) and (d). In view of the shortage, RBI 
has to put issuable soiled notes back into 
circulation by salvaging maximum number 
of reissuable notes and recycling them. 

Poverty Alleviation Programme 

1335.SHRI SHANKERSINH VAGHELA: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether tRe Government of the 
Federal Republic of Germany had provided 
any loan assistance to India for implemen-
tation of proverty Alleviation Programme 
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and other development projects in the coun-
try: 

(b) if so. the details of the funds provid-
ed and the projects for which the loan has 
been provided: 

(c) whether this loan has not so far been 
utilised: 

(d) if so. the reasons therefor: and 

(el the specific projects on which these 
funds are now proposed to be utilised and 
the time schedule fixed therefor? 

THE MINISTER OF STATE IN THE 
M!NISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLlAMt\NTARY AFFAIRS (DR ABRAR 
AHMED). (a) Yes. Sir. 

Ib) to (e) Government of Germany 
commits annually. at the lime' of Aid India 
Corsortium. financial cooperation funds for 
development projects including projects 

aimed at poverty Alleviation. This amount 
has been in tl)e range of approx. OM 350-
400 million/year for the last few years. Spe-
cific agreements for the project are then 
Signed after detailed approval of Govern-
ment of India and Government of Germany 
after which drawal of funds takes place. The 
amounts thus committed are drawn based 
on the implementation schedule which 
typically runs over a period between 5-7 
years. Therefore. there will always be 
amounts undrawnfunutilised on any given 
day. The amounts yet to be drawn on the 
project so far signed and being implemented 
with loan assistance from Germany amount 
to OM 1016.696 million as on 30.9.93. De-
tails of these projects are given in State-
ment-A . In addition to thiS. Germans have 
shown interest in 15 projects with a total 
German loan of OM 908.6 million for which 
agreements are yet to be signed. These 
projects are at various stages of finalisation 
The utilisation of this amount will depend on 

the stage and the complexities of the individ-
ual projects for which the amount has been 
committed. Details of these projects are 
given at Statement-B. 
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STATEMENT -8 

LIST OF PROJECTS UNDER CONSIDERA TION 

S. No. Name of the project Amount (in OM Million) 

1." Chinakuri Pit Mining 65.00 

2. Energy Investment programme 66.40 

3. Rajasthan water supply 40.00 

4. West Bengal water supply 30.00 

5. Nic Expansion 217.70 

6. West Bengal forestry 5.00 

7. NABARD refinancing 10.00 

8. Credit line to SIDBI 35.20 

9. URAN III 150.00 

10. Nic-II 12.00 

11. National Renewal Fund 50.00 

12. Structural Adjustment Loan 11000 

13. Fertiliser III 60.00 

14. Modernisation of Rourkela Steel Plant 27.30 

15 NABARD VI 

New International Airports 

1336. SHRI AMAR ROYPRADHAN: Will 
the MinisterofCIVIL AVIATION AND TOUR-
ISM be please to state: 

(a) whether the Committee headed by 

30.00 

908.60 

Shri C. S. Ramanathan had recommonded 
for construction of new international airport, 

(b) if so. the locations identified by the 
Committee in this regard: 

(c)the decision taken by the Union Gov-
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emment thereon; and 

(d) the progress made so far in the 
construction of these airports? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD) (a) to (d). A Committee under the 
Chairmanship of Shn S. Ramanathan was 
constituted to examine the feasibility of con-
structing a new airport of international stan-
dards near Bangalore. 

The committee has recommended a 
site south of Devanahalli for construction of 
a new airport. This site is situated 23 kilome-
ters from Yelahanka and 40 kilometers from 
Bangalore city center. 

Vanous techno-economic factors need 
to be examined before a final view In the 
matter can be taken. 

Aircraft taken on Wet Lease 

1337.8HRI HARIN PATHAK: Will the 
Mimster of CIVIL AVIATION AND TOUR-
ISM be pleased to state: 

(a) whether aircraft were taken on wet 
lease by the Indian Airlines recently: 

(b) if so . the details and the terms and 
conditions thereof. and 

(c) the reasons therefor? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NAB I 
AZAD) (a) No. Sir. 

(b) and (c). Do not anse. 

Credit tor Acquiring Fishing 
Vessels 

1338. DR. KARTIKESWAR PATRA : 

will the Minister of FINANCE be pleased to 
state: 

(a) whether the Government provide 
credit at cheaper rate of interest for acquir-
ing fishing vessels. setting up of processing 
facilities and duty free import of equipments 
to boost export of fishing and fish products; 

(b) if so, the type of institutions receiv-
ing such facility: and 

(c) the number of such institutions in 
Orissa and the credit provided to them 
during the last two years? 

THE MINISTER OF STATE IN THE 
MINISTERY OF FINANCE AND MINISTEr-; 
OF STATE IN THE MINISTRY OF PARLlA-
MENTARYAFFAIRS(DR.ABRARAHMED). 
(a) No. Sir. However. Government provides 
interest subsidy on rupee loans extended by 
SCICI Limited for acquisition of deep sea 
fishing vessels and grant-in-aid for setting 
up of infrastructural facilities for cold chain 
and processing of tuna and other fish 

(b) and (c). Do not arise. 

{Translation] 

Trade Relations between 'India and 
Israel 

1339. DR. RAMESH CHAND TOMAR 
Will the Minister of COMMERCE be pleased 
to state: 

(a) whether any meeting has been held 
between India and I sraeifor promoting trade 
relations; 

(b) jf so. the details thereof; and 

(c) the progress made so far In this 
direction? 
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THE MINISTER OF STATE IN THE 
MINISTRY OFCIVIL SUPPLIES, CONSUM-
ER AFFAIRS AND PUBLIC DISTRIBUTION 
AND MINISTER OF STATE IN THE MINIS-
TRY OF COMMERCE (SHRI KAMALUDDIN 
AHMED): (a) to (c). Several meetings have 
been held between India and Israel for 
promotion of bilateral trade. There has also 
been an increasing between private sectors 
of the two countries. A memorandum of 
understanding (MOU) on economic interac-
tion was also Signed between India and 
Israel on 17th May, 1993. India's trade with 
Israel has increased from Rs. 317.86 crores 
during 1991-92 to RS.660.24 crores during 
1992-93. 

[Translation] 

Lie Branches in Gujarat 

1340. SHRI CHHITUBHAI GAMIT: Will 
the Minister of FINANCE be pleased to 
state: 

(a) the number of branches of the Life 
Insurance Corporation working in Gujarat 
as on October 31, 1993, division-wise; 

(b) the business transacted, profit 
earned and capital invested by the Corpora-
tion in Gujarat during the last three years; 
division wise; and 

(c) the steps taken or proposed to be 
taken by the Government to cover more 
people of Gujarat under various insurance 
schemes and to increase the capital invest-
ment by the Corporation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE INTHE MINISTRY OF PARLIA-
MENT ARY AFFAIRS (DR. ABRAR AHMED) 
(a) : The requisite information is at State-
ment-I 

(b) The business transacted, dUring the 
last three years Division wise, in Gujarat is 
at Statement-II. Annual surplus valuation is 
done for the L1C as whole and not State-
wise. Net surplus as per valuation for the 
years 1990-, 1991-92 and 1992-93 was Rs. 
1800.10 crores, Rs. 21 08.20 crores and As. 
2368.32 crores (provisional) respectively. 
The investment are made be the corporate 
office and not by the Divisions independent-
ly. The investments made by the L1CI in 
Gujarat during the years 1.990-91, 1991-92 
and 1992-93 are Rs. 226.44 crores, As. 
258.70 crores and Rs 243.00 crores respec-
tively. 

(c) LlC proposes to cover more persons 
under various insurance schemes through 
opening of more branches, publicity of its 
poliCies and extending Group Insurance 
Scheme in the State of Gujarat. 

STA TEMENT·I 

Division-wise number of Branches of Llel working in Gujarat as on 31.3.93 

Division No. of Branches 
_ .. _---_ .. _-----_- . -_._ .. _---_._. __ ... ---------

Ahmedabad 29 

Gandhi Nagar 25 
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Division No. of Branches 

Vadodara 16 

Rajkot 18 

Bhavnagar 10 

Sural 21 

Nadiad 17 

Total: 136 
_ .. ----.---~------
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{English] 

Modification in Industrial Relations 
Law 

1341. SHRI SHRAVAN KUMAR 
PATEL: 

SHRI BOLLA BULLI 
RAMAIAH: 

SHRI D. VENKATESWARA 
RAO: 

Will the Minister of LABOUR be pleased 
to state: 

(a) whether the Government have de-
cided to bring about a policy shift in the 
Industrial Relations Law from employment 
protection to employment generation; and 

(b) if so, the precise modifications con-
templated to be introduced in the relevant 
law for the purpose? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P. A. 
SANGMA) (a) and (b). Based on the recom-
mendations made by the Ramanujam Com-
mittee on 'New Industrial Relations Law' and 
the deliberations held in various forums, and 
after taking into consideration the report of 
Inter-Ministerial Group on Industrial Restruc-
turing, specific proposals to amend the In-
dustrial Disputes Act, 1947 have been for-
mulated. These proposals.are being pro-
cessed further in consultation with the Min-
istry of Law. :rhese, interalia, seek to create 
an environment conducive to industrial de-
velopment and growth of employment. 

[T rans/ations ] 

Illegal Business of Foreign Ex-
change at Indo-Nepal Border 

1342.SHRIUPENDRANATHVERMA: 

Will the Minister of FINANCE be pleased to 
state: 

(a) whether the attention ofthe Govern-
ment has been drawn towards the illegal 
business of foreign exchange at Indo-Nepal 
border being run openly in the various cities 
including Rauxol; 

(b) if so, whether the Government have 
conducted any inquiry into this matter; 

(c) if so, the outcome thereof; and 

(d) the action being taken by the Gov-
ernment to prevent such activities in the 
border area '? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI M. V. 
CHANDRASHEKHARA MURTHY): (a) No 
such reports have been received by the 
Government. 

(b) to (d) : Do not arise. 

Foreign Assistance for Development 
Project in U.P. and Bihar 

1343. SHRI RAM BADAN: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Government have ac-
corded approval or are likely to accord its 
approval to foreign assistance for the devel-
opment of the projects in Uttar Pradesh and 
Bihar; 

(b) if so, the details in this regard; and 

(c) the projects on which this amount is 
proposed to be spent, State-wise? 

THE MINISTER OF STATE IN THE 
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MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR. ABRARAHMED): 
(a) Yes, Sir, Government of India has 
accorded its approval for foreign assistance. 

Pradesh and Bihar. A list of projects and 
loan amount, statewise approved during the 
last three years is at Statement-I. 

both from Multilateral and Bilateral sources (b) & (c). The list of Pipeline projects. 
for the development of the projects in Uttar state-wise are at statement-ll. 
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{English] 

Raids on Premises of Share Brokers 

1344. DR. VASANT NIHAREETTI 
PAWAR: Will the Minister of FINANCE be 
pleased to state: 

(a) whether many leading share bro-
ker's premises in the country have been 
raided during current year; 

(b) if so, the details of the amount 
seized during these raids from each such 
broker: and 

(c) the action being taken by the Gov-
ernment against these share brokers? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI M.V. 
CHANDRASHEKHARA MURTHY): (a) to 
(c): Yes, Sir. Details ofthe persons searched 
and unaccounted assets seized from them 
are given in the statement. 

Necessary action has been taken in 
accordance with the provisions of law along 
with follow-up investigations on the basis of 
the information gathered and materials raised 
in course of the searches. 
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Committee of State Excise Ministers 

1345. SHRI N. DENNIS: Will the Minis-
ter of FINANCE be pleased to state: 

(a) whether a committee of excise Min-
isters of States has been constituted to 
review the States' laws, regulations on ex-
cise matters; 

(b) if so, whether the Committee has 
submitted its report: 

(c) if so. the recommendations thereof: 
and 

(d) the response of the State Govern-
ments thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI M.V. 
CHNDRASHEKHARA MURTHY) (a) No, 
Sir. 

(b) to (d): Do not arise. 

[Translation} 

Participation in Strike by Members of 
Board of Directors of Banks 

1346. SHRI GAY A PRASAD KORI: Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether Members of the Board of 
Directors of the banking industry gave a call 
for and participated in the bank strikes dur-
ing September,1993. 

(b) if so, the reasons therefor; and 

(c) the action taken by the Govemment 
against such members. 

THE MINISTER OF STATE IN THE 

MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR. ABRAR AHMED): 
(a) to (c). The information received from the 
public sector banks indicates that most of 
the workmen and officer, Directors on the 
Boards of these banks participated in the 
strikes during September,1993 for which 
the call was given by their respective Unions/ 
Associations in support, inter-alia, of their 
demand for pensionary benefits;. Banks 
were advised to impose inter-alia, wage cuts 
for the day(s) their employees were on 
strike. 

Development of Tourist Centres in 
Bihar 

1347. SHRI MOHAMMAD ALI ASHFIAF 
FATMI: Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased 10 state: 

(a) whelherthe Union Government have 
sent draft plan regarding Bodh Gaya, 
Nalanda, Rajgir and Vaishali tourist centres 
to the Government of Bihar: 

(b) if so, the main features of the draft 
plan; and 

(c) the action taken sofarin this regard? 

THE MINISTER FOR CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD): (a) to (c). A Loan Agreement was 
signed on 15th Devember, 1988 with the 
Overseas Economic Cooperation Fund of 
the Govemment of Japan for financial assis-
tance to the tune of 9.244 billion Japanese 
Yen for the development of the identified 
Buddhist Travel Circuit in the States of UP 
and Bihar. The main components of the 
projects in the State of Bihar which cover 
Bodhgaya, Nalanda, Rajgir and Vaishali are 
strengthening of Highways, improvement of 
intemal roads, land scaping, telecommuni-



~. 

205 Written Answers AGRAHAYANA 19, 1915 (SAKA) Written Answers 206 

cation, water and electricity supply and set-
ting-up of hotel at Bodhgaya. 

Banks in Madhya Pradesh 

1348. SHRI MATI SUMITRA MAHAJAN: 
Will the Minister of FINANCE be pleased to 
state: 

(a) the area in square kilometer cov-
ered by a bank branch in Madhya Pradesh; 

(b) whether it is quite less than the 
national average; 

(c) if so, the reasons therefor; and 

(d) the steps being taken by the Gov-
ernment in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLlA-
MENTARYAFFAIRS(DR.ABRARAHMED) 
(a) to (d): The information relating to area in 
square Km·s. covered by various bank 
branches in Madhya Pradesh is not avail-
able. However, the average population per 
bank office (APPBO) in the State as per 
1981 census is 12,000 which compares well 
with the all India APPBO of 11.000. Under 
Branch Expansion Programme 1990-95,72 
urban centres have been identified for open-
ing of branches in the State. Banks have 
also been permitted to open branches at the 
semi-urban centres of their choice within the 
quota allotted to them on all India basis. As 
regards opening of bank branches at the 
rural centres, the banks have been advised 
that their proposal duly recommended by 
the Directorate of Institutional Finance of the 
State Government concerned will be con-
sidered by Reserve Bank of India on 
merits. 

Cargo lifting from Airports 

1349. SHRIMATI PRATIBHA DEVI 
SINGH PATIL: Will the Minister of CIVIL 
AVIATION AND TOURISM be pleased to 
state: 

(a) whether the Government propose 
to permit only cargo-lifting from those air-
ports which are situated near some impor-
tant markets to boost the export of 
agroproducts; 

(b) if so, the details thereof; and 

(c) if not. the reasons therefor? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD): 

(a) No. Sir. An Open Sky Policy has 
been adopted in respect of cargo flights. 

(b) Does not arise. 

(c) There is no proposal at present to 
impose any restriction in this regard. 

[English] 

Export of Cotton 

1350 SHRI K. PRADHANI: Will the Min-
ister of TEXTILES be pleased to state: 

(a) the prospect of cotton export during 
1993-94; 

(b) whether the cotton export quota for 
1993-94 has been released; 

(c) if so, the total bales of cotton allocated 
by the Cotton Corporation of India for ex-
port; and 
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(d) the Quantum of cotton allocated for 
export by other public sector and co-opera-
tive institution? 

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF TEXTILES (SHRI G. VENKAT 
SWAMY): (a) and (b). In pursuance of the 
existing Government policy on export of 
cotton, the Govt. has released an export 

(i) Bengal Deshi for all 
including Private Trade. 

(ii) Staple Cotton for 
Institutions: 

Cotton Corpn. of India 

Maharashtra Federation 

Gujarat C ederation 

AT ration 

A 3n F,deration 

.::>pmfed. 

na Federation 

-tsthan Federation 

NAFED. 

Punjab Markfed. 

{Translation] 

Textiles Mills in U.P. and Bihar 

1351. SHRI PREM CHAND RAM: Will the 

quota of 5 lakh bales of 1 70 kgs. each of 
cotton for the year 1993-94. 

(c) total bales of cotton allocated to the 
Cotton Corporation of India for export is 1.20 
lakh bales, 170 kgs. each. 

(d) the quantum of cotton allocated for 
export by other Public Sector and Coopera-
tive Institution is as under: 

Oty in lakh 
bales of 170 kgs. each 

1.00 

1.2.0 

0.50 

0.40 

0.10 

0.05 

0.50 

0.25 

0.20 

0.50 

0.30 

Minister of TEXTILES be pleased to state: 

(a) whether the Government propose 
to set up any more textile mills in Bihar and 
Jaunpur and Azamgarh districts of Eastern 
Uttar Pradesh: 
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(b) if so, the details thereof; (a) whether there was a proposal, tb 
raise the limit of salary to grant bonus to the 

(c) the number of textile mills function- Government employees from Rs.2500 to 
ing at present in these areas; Rs.3500; 

(d) whelher1extile mills in public sector (b) if so, the reasons for not raising the 
are being closed down; and limit finally; and , 

(e) if so, the reasons therefor? (c) the time by which the limit is likely to 
be raised as was done in the case of Rail-

THE MINISTER OF STATE OF THE ways employees? 
MINISTRY OF TEXTILES (SHRI G. 
VENKAT SWAMY): (a) No, Sir. THE MINISTER OF STATE IN THE 

MINISTRY OF FINANCE (SHRI M.V. 
(b) Question does not arise. CHANDRASHEKHARA MURTHY): (a) Yes, 

Sir. 
(c) As on 31 .8.93, there were 9 Cotton/ 

Man-made Fibres Textile Mills in Bihar and 
55 Cotton/Man-made Fibre Textile Mills in 
Uttar Pradesh. 

(d) and (e): the Textile mills in the public 
sector have been incurring heavy losses 
since their inception. It is not possible for 
Government to continue to bear these huge 
losses indefinitely at the cost of other priority 
sector. Government have. therefore ap-
proved a Turn Arround Strategy forNTC and 
BIC textile mills. The key elements of this 
strategy is selective. modernisation, finan-
cial and managerial restructuring and 
rationalisation of surplus workforce through 
Voluntary Retirement Scheme. The non-
viable activities/sections/units may have to 
be abandoned to enable these public sector 
undertakings to turn around on financially 
viable lines. 

Bonus to Central Government 
Employees 

1352.SHRISURYANARAYA!'JYADAV: 
Will the Minister of FINANCE be pleased to 
state: 

(b) and (c) the eligibility ceiling of emol-
uments for payment of bonus to the Central 
Govt. employees covered under the Pro-
ductivity Linked Bonus Schemes, other than 
Railway employees, has been raised to 
RS.3500/-. For Productivity Linked Bonus to 
the Railway employees, the ceiling has been 
raised to Rs.4500/-. For the employees 
being granted ad-hoc bonus, the ceiling has 
been continued as Rs.2500/-. Increase in 
the ceiling for this category of employees 
has not been found to be feasible. The 
decisions were taken in the light of 
conslusions arrived at on the basis of a 
mutual agreement between the Official Side 
and the Staff Side after discussions in the 
meetings of the Standing Committee of the 
National Council held in September, 1993. 

[English] 

SCslSTs Reservation in Cooperative 
Banks 

1353. SHRI HARISINH CHAVDA: Will 
the Minister of FINANCE be pleased to 
state: 
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(a) whether the policy of reservation of 
posts for SCs/STs is applicable to Co-oper-
ative Banks also; 

(b) if so. the authority which ensures its 
implementation in these banks; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE INTHE MINISTRY OF PARLlA-
MENTARYAFFAIRS(DR.ABRARADMED): 

(a) to (c). Co-operative Banks are un-
der the administrative control of State Gov-
emments concerned. As such the policy 
relating to their management including the 
reservatons forSC/STare looked into by the 
State Government through Registrar of Co-
operative Societies. 

Textile Mills in Rajasthan Referred 
to BIFR 

1354. SHRI GUMAN MAL LODHA Will 
the Minister of FINANCE be pleased to 
state: 

(a) the total number of Textile Mills In 
Rajasthan; 

(b) the number of sick textile mills and 
the number of mills closed out of them; 

(c) the number of mills out of them 
which have been referred to BIFR during the 
last three years and the current year so far; 

(d) the number of ~ills which have been 
running under BIFR rehabilitation scheme; 

(e) the present position of mills which 
are still closed and which are pending dis-
posal by BIFR; and 

(f) the steps taken by the Government 
for revival of these mills? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE INTHE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR. ABRARAHMED): 
(a) and (b): As on 31.03.1993, there were 34 
cotton/man-made fibre textile mills in 
Rajasthan registered with the Office of the 
Textile Commissioner. Five mills were re-
ported to be closed temporarily in the State 
as on 31 .10.1993. 

(c) the Board for Industrial and Finan-
cial Reconstruction (BIFR) has reported 
that no textile mill in Rajasthan has been 
registered with the BIFR during January, 
1991 to November. 1993. 

(d) to (f). twelve textile mills were regis-
tered with the BIFR during the period 1987 
to 1990. Out of these. six cases are under 
revival. four cases were recommended for 
winding up and two cases were dismissed 
as non-maintainable. 

SeHing up of Free Trade Zone in 
Tamil Nadu 

1355. DR. (SHRIMATI) K.S. 
SOUNDARAM: Will the Minister of COM-
MERCE be pleased to state: 

(a) whether the Government have re-
ceived any request from the Government of 
Tamil Nadu for setting up of a Free Trade 
Zone between Singapore and India in the 
State; 

(b) if so, the details thereof; 

(c) whether the proposal has been ap-
proved by the Union Government; and' 

(d) if not, the reasons therefor and the 
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time by which this zone is likely to be ap-
proved? 

THE MINISTER OF COMMERCE 
(SHRI PRANAB MUKHERJEE): (a) and (b): 
No proposal to set up a Free Trade Zone has 
been received from the Government of Tamil 

\ 
Nadu, seeking approval of Government of 
India. 

(c) and (d). Do not arise. 

Complaints Received by SEBI 

1356.SHRI ANKUSHRAO RAOSAHEB 
TOPE: Will the Minister of FINANCE be 
pleased to state: 

(a) the number and nature of com-
plaints received by the Securities and Ex-
change Board of India (SEBI) during 1992 
and 1993 so far: 

(b) the action taken by SEBI on those 
complaints: 

(c) whether a large number of com-
plaints are still unattended; and 

(d) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR. ABRAR AHMED): 

(a) the number and nature of com-
plaints received by the Securities and Ex-
change Board of India during 1992 and 93 
so far are given in the statement attached. 

(b) SEBI is promptly taking up all com-
plaints with the concerned companies and 
the intermediaries for their expeditious 
redressal. The work relating to investor com-
plaints has been fully computerised in SEBI 
with effect from 1st March, 1993. 

(c) No, Sir. 

(d) Does not arise. 
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[Translation) 

Maternity Leave Facility 

1357. SHRI MUMTAZANSARI: Will the 
Minister of LABOUR be pleased to state: 

(a) whether the Government propose 
to discontinue the maternity leave facility on 
the birth of the third child as reported in 'Jan 
Satta' dated November 25, 1993; 

(b) if so, the details thereof; and 

(c) the main reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA): (a) to (c). a proposal to restrict 
grant of Maternity Benefit to the woman 
worker only upto two living children is under 
examination. The details of the proposal are 
yet to be worked out. As such it is not 
possible to furnish the details. 

[English] 

Committee to Streamline Existing 
Policy/ Procedures in DGS&D 

1358. SHRI MANORANJAN BHAKTA: 
Will the Minister of COMMERCE to pleased 
to state: 

(a) whether a committee has been con-
stituted to streamline the policy/procedures 
being followed in Directorate General of 
Supplies and Disposals to serve as a model 
set up for Government procurements in line 
with the changes in the economic policy; 

(b) if so, the details thereof; 

(e) whether the Government have re-
ceived the recommendations from the Com-

mittee; 

(d) if so, the details thereof; and 

(e) if not, the time by which the report is 
likely to be received? 

THE MINISTER OF COMMERCE 
(SHRI PRANAB MUKHERJEE): (a) Yes, 
Sir. 

(b) Department of Supply's Memo dat-
ed 14-9-93, setting out the Composition & 
Terms of reference of the Subject Comrvit-
tee is enclosed as statement. 

(c) to (e). as per the Department's 
aforesaid Memo dated 14.9.93 the Commit-
tee is required to submit its recommenda-
tions to the Government within four months. 
The same are awaited. 

STATEMENT 

No.P.III-24(5)/93 
Government of India 
Ministry of Commerce 
Department of Supply 
( Poorti Vibhag) 

Nirman Bhavan, New Delhi-ll0011, 
Dated: the 14th September, 1993. 

MEMORANDUM 

Subject:- Review of existing laws 
and procedures - Setting up of a 

Review Group regarding. 

The new Liberalised Economic Policy 
of the Government of Inida among other 
things lays emphaSis on streamlining and 
simplifying frules and procedures that have 
been in vogue for quite some time. The 



219 Written Answers DECEMBER 10, 1993 Written Answers 220 

necessity to revise and update the existing 
set of rules and procedures have also been 
fen in the Department of Supply for some 
time. Representation have also been re-
ceived from time to time from various quar-
ters in this connection for simplification of 
rules and procedures followed in the DGS&D 

--_---_ .. __ " 

as the Central Purchase Organisafion ofthe 
Government of India. 

Keeping in view the above, it has been 
decided by the Department of Supply, Gov-
ernment of India to constitute a Committee 
with the following composition: 

(i) DG(S&D) and Ex-officio Add!. Secretary - Chairman 

(ii) Joint Secretary. Department of Supply - Member 

(iii) Financial Adviser. Deptt. of Supply - Member 

(iv) Chief Controller of Accounts, 0/0 Supply - Member 

(v) A Rep. from Mlo Rlys_ - Member 

(vi) A Rep_ from M/O Defence Member 

(vii) A Rep. from M/O Urban Development - Member 

(viii) A Rep. from M/O Home Affairs - Member 

(ix) A Rep_ from Deptt. of Public Enterprises - Member 

(x) Director(CDN). DGS&D 

Whenever considered necessary, the 
Committee may coopt non-official members 
of concerned Organisationl Associations hav-
ing necessary experiencelknowledge in the 
relevant field to have the benefit of their 
views. 

2_ The terms of the reference for the 
Committee will be: 

(i) To suggest the changes in the 
Procedure and Policy in the matter 
of purchase by DGS&D in line with 
the emerging economic environment 
on account of the new Economic 
environment on account of the new 

- Member 
Secretary 

Economic Policy of liberlisation, 
taking also into account the 
decentralisation of ad-hoc 
purchases from the DGS&D to 
the indenting Ministries/ 
Departments_ 

(ii) In line with the changes indicated 
under (i) above 

(a) To simplify the existing Manual of 
Office Procedure for Supplies, 
Ins~ion and Disposals of the 
DGS&D with a view to achieve the 
aim of efficiency, economy and 
speed in purchases. 
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To 

(b) To suggest improvement in the 
System and Procedure of financial 
payment for the purchases by and 
on behalf of Government with a 
view to cut down delays and reduce 
Raper work. 

(iii) Any other, related issues as 
specifications, inspection 
Registration, Testing, 
Reorganisation of the DGS&D etc. 

3. The Committee should complete 
the assigned task within 4 months 
and submit its recommendations 
to the Government for 
consideration. 

Sd/-
(A. Ramaswamy) lAS 

Director 
Tele: 3018486 

All Members of the Committee. 

Copy to:- PS to Secretary(Supply). 

Export Potentials cjf Indian Terry 
Towels 

1359. SHRI R. SURENDER REDDY: 
Will the Minister .of TEXTILES be pleased to 
state: 

(a) whether Indian terry towel are in 
great demand in the international market; 

(b) if so, the total value of the terry 
towels exported annually from India during 
the last three years and the particulars ofthe 
Countries which import the same; 

(c) whettwr a substantial part of the 
quota allowed to India under the Multifibre 
Arrangement (MFA) remains unutilised as 
only a small percentage of the Textiles 
produced in the country is exported; 

(d) if so, the totl value of the textiles 
exported per annum by India presently, and 
the reasons for lesser export: and 

(e) the steps the Government have 
taken or propose to take to boost the export 
of Indian textiles particularly terry towels 
and expJore the new markets therefor in 
view of the high export potentials. 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI G. 
VENKAT SWAMY): (a) and (b). Exports of 
Terry-Towels from Inida during the last three 
years were as given below:-

Year Value (in Rs. Cr.) 

1990-91 48.44 

1991-92 55.90 

1992-93 100.10 ______ ----_ .. - .. _ ~-

Source: The Cotton Textiles Export 
Promotion Council 

Over 90% of the exports are directed to 
USA, UK, France, Canada, Germany, Bel-
gium, Italy, Russia, Denmark and Greece. 
taken together. Terry-Towels are under quota 
restrictions in USA and EEC. During Jan-
Oct'93 Quota utilisation in USA was 91 0 '0 

while in EEC, it was 48%. The low utilisation 
in EEC was due to the fact that quotas were 
introduced only in 1992. 

(e) The Textile Industry was made 
aware of the considerable potential tor OX-
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SHRI V. DHANANJAYA 
KUMAR: 

porting Terry Towels and several 100% 
export oriented units have been established 
in the recent past. Exporters have been 
participating in the Heimtextile Exhibition in 
Frankfurt (Germany) which serves as an 
exposition for terry towels. The Cotton Tex-
tile EPC also disseminates information 
amongst intemational importing community 
about India's capability of manufacturing 
quality terry-towels .. 

[T rans/alion} 

Regional Rural Banks 

1360. PROF. RASA SINGH RAWAT: 
. Will the Minister of FINANCE be pleased to 
state: 

(a) the total number of Regional Rural 
Banks in the country and the total number of 
officers and employees working therein; 
and 

(b) the total deposits made and loan 
advanced by these banks during 1992-93? 

THE MINISTER OF STATE IN THE 
MINISTRYOF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR. ABRARAHMED): 
(a) there are 196 Regional Rural Banks 
(RRBs) in the country. As on 31st March, 
1993, the number of officers and other 
empJoyeesofRRBswere29,356and40,817, 
respectively. 

(b) the amount of deposits and advanc-
es outstanding in the RRBs as at the end of 
March, 1993 were Rs.6909 crores and 
Rs.4611 crores, respectively. 

[Eng/ish} 
New UIbour Policy 

1361. SHRI SARAT CHANOAA 
PAlTANAYM: 

SHRI K. PRADHANI: 

Will the Minister of LABOUR be 
pleased to state: 

(a) whether the Govemment are con-
sidering to bring about changes in the exist-
ing labour laws; 

(b) whether a new labour policy has 
been drafted by the Government; and 

(c) if so, the salient features thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA): (a) streamlining of Labour Laws 
is a continuous process. 

(b) No, Sir. 

(c) Does not arise. 

[Translation} 

Development of Handloom Sector 

1362. SHRI ARJUN SINGH YADAV: 
Will the Minister of TEXTILES be pleased to 
state: 

(a) the scheme-wise details of the Cen-
tral and Centrally Sponsored Schemes in-
troduced by the Union Govemment for the 
development of handloom sector and wel-
fare of weavers during 1991-92 including 
those schemes in which no financial assis-
tance/grant was provided to Uttar Pradesh; 

(b) the scheme-wise details of total 
funds and assistance provided in each case; 

'C) whether any proposals have been 
INbniIted by Govemment of Uttar Pradesh 
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or related State bodies for 1992-93 in this 
regard; 

(d) whetherthe Union Govemment have 
fixed any time limit for receiving such pro-
posals from State Government related State 
Dodies; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI G. 
VENKAT SWAMY): (a) and (b). The Office 
of the Development Commissioner of 

Sf. Name of the Scheme 
No. introduced in 1991-92 

1. Scheme for Grant of Margin 
Money to Destitute Weavers 

2. Project Package Scheme 

3. Integrated Handloom Village 
Development 

4. Workshed-cum-Housing Scheme 

(c) On the basis of proposals submitted 
by the Govemment of Uttar Pradesh and 

51. Name of the Scheme 
No. 

1. Scheme for grant of Margin 
Money to destitute Weavers. 

2. Project Package Scheme 

3. Integrated Handloom Village 
Development 

Handlooms has been implementing various 
schemes for promotion of hand loom sector. 
However. allocation of fund to the handloom 
sector is made scheme-wise and not state-
wise on the basis of proposals/schemes 
received from the State Govemments. Three 
new Schemes, namely Margin Money for 
Destitute Weavers, Project Package and 
Integrated Handloom Village Development 
were introduced during 1991-92. Besides, 
the ongoing Workshed-cum-Housing 
Scheme. and Thrift Fund Scheme were 
revised during 1991-92. Release to Uttar 
Pradesh during the year under these 
Schemes were: 

(Rs. in Lakahs) 

Amount released 
During 1991-92 

0.75 

28.75 

other agencies. the following releases have 
been made during 1992-93:-

(Rs. in Lakhs) 

Amount released 
During 1992-93. 

10.10 

61.55 

60.00 
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SI. Name of the Scheme 
No. 

4. WeHare Package Scheme 
(a) Thrift Fund Scheme 
(b) Group Insurance Scheme 
(c) Health Package Scheme 

5. Workshed-cum-Housing Scheme 

6. National Design Collection 

(d) The above schemes are on-going 
Scheme and as such no time limit h~s been 
fixed by the Union Government for receiving 
proposals from State Government. 

(e) Does not arise. 

(English] 

Handloom Units 

1363. SHRI R. DHANUSKODI 
ATHITHAN:will the Minister.of TEXTILES 
be pleased to state: 

(a) the number of handloom units lying 
closed in the country, State-~ise; 

(b) the steps taken by the Government 
to reopen them; 

(c) whether the Government have con-
ducted any survey in respect of the misera-
ble conditions of these units; 

(d) if so, the details thereof, State-wise; 

(e) if not, whether the Government 
propose to conduct any study in this regard; 
and 

Amount released 
During 1992-93. 

17.46 
4.00 

192.278 

110.50 

1.50 

Total: 457.388 

(f) if so, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI G. 
VENKAT SWAMY) (a) Government has no 
access to the data on the number of 
handloom units lying closed in the country 
in view of the decentralised nature of this 
industry. 

(b) In order to reach benefits to those 
weavers who live in utter destitution. Gov-
ernment is implementing, from the year 
1991-92. the scheme of Margin Money for 
Destitute Weavers. The assistance is avail-
able for Handloom Weavers Cooperative 
Societies promoted by destitute weavers. 

(c) A census of handlooms at the na-
tional level covering inter-alia certain date 
on the socio-economic aspect of handloom 
weavers was conducted through thE1 State 
Gov~mment during 1987-88. 

(d) One of the findings of the Census 
revealed that an average weaver household 
earn about RS.71S/- per month. The aver-
age income of urban households is Rs.93S/ 
- while that of rural households is RS.678/- . 
The State-wise distribution of weaver house-
holds by monthly earnings is given in the 
enclosed statement. 

(e) and (f) Do not arise. 
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Industries in Backward Hili Areas 

1364. MAJ. GEN. (RETD) BHUWAN 
CHANDRA KHANDURI: Will the Minister of 
FINANCE be pleased to refer to the reply 
given to Unstarred Question No. 2831 on 
August 13,1993 and state: 

(a) whether the study group has been 
constituted in order to explore methods for 
enhancing fiscal support for new industrial 
undertakings in backward districts of other 
States which are not as a whole classified as 
backward; 

(b) if so, the findings and recommenda-
tions thereof; and 

der their Overseas Development Assis-
tance? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI G. 
VENKAT SWAMY):' Government of the 
United Kingdom have not taken a final 
decison on the proposal for funding the 
modernisation of the mills of NTC under 
their Overseas Development Assistance. 

[Translation] 

Foreign Loan for Irrigation and 
Power Projects 

1366. SHRI N. J. RATHVA: Will the 
(c) if not, the time by which it is likely to .Minister of FINANCE be pleased to state: 

be constituted? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI M. V. 
CHANDRASHEKHARA MURTHY): (a) Yes 
Sir. 

(b) The study Group has yet to finalise 
its report. 

(c) In view of (a) above, the question 
does not arise. 

Overseas Development Assis· 
tance for NTC Mills 

1365. 
SHR I MOHAN RAWALE: Will the Ministerof 
TEXTILES be pleased to refer to the reply 
given to Unstarred Question No. 3807 on 
August 20.1993 and state the response of 
the Government of U.K. on the proposal for 
modernisation of NTC mills for funding un-

(a) the details of the foreign loa n provid-
ed to the Government of c.uJaut for imple-
mentation of irrigation and power projects in 
the State during the last three years; and 

(b) the manner in which the loan is likely 
to be repaid ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE INTHE MINISTRYOFPARLlA-
MENTARY AFFAIRS (DR. ABRAR AHMED) 
(a) No foreign assistance has been provided 
to the Government of Gujarat for Irrigation 
Projects. Japan has. however. provided 
assistance for Power Projects during the 
last three years. Details are given in the 
Statement annexed. 

(b) The Japanese ODA carries a rate of 
interest of 2.6% per annum and is repayable 
over a period of 30 years including a grace 
period of 10 years. 
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[English] 

International Finance Corporation 

Projects 

1367. DR. KRUPASINDHU BHOI: Will 

the Minister uf FINANCE be pleased to 

state: 

(a) whether some projects are going to 

be set up in the country by the International 

Finance Corporation (IFC): 

(b) if so. the details of such projects

including the cost and locations thereof: and 

(c) the time bound programme !or com

pletion of these projects ? 

THE MINISTER OF STATE IN THE 

MINISTRY OF FINANCE AND MINISTER 

OF STATE IN THE MINISTRY OF PARLIA

MENTARYAFFAIRS(DR.ABRAR AHMED) 

(a) to (c). The International Finance Corpo

ration is presently considering a number of 

projects 1n various sectors including ce

ment. steel. tourism. general manufacturing

and capital markets for investment in India.

However. the details of the projects would

be known after investment decisions are

firmed and IFC approaches Government of

India for clearance before investment.

Committee on Industrial Sickness and 

Restructuring 

1368. SHRI GEORGE FERNANDES: 

Will the Minister of FINANCE be pleased to 

state 

(a) whether some of the founder mem

bers of the Board for Industrial and Financial 

Reconstruction (BIFR\ have taken strong 

exception to the report of the Committee on 

Industrial Sickness and Corporate Restruc

turing: 

(b) if so, the details thereof; and

(c) tr1e reaction of the Government

thereto? 

THE MINISTER OF STATE IN THE 

MINISTRY OF FINANCE AND MINISTER 

OF STATE IN THE MINISTRY OF PARLIA

MENT ARY AFFAIRS ( DR. ABRAR 

AHMED): (a) to (c). Committee on the Re

port of the Committee on Industrial Sickneess 

anc Corporate Restructuring have been 

received from the Board for Industrial and 

Financiai Reconstruction (BIFR) and are 

under consideration of Government. 

Euro Convertible Bonds 

1369. SHR! SANATKUMAR MANDAL 

Will the Minister of FINANCE be pleased 

to state: 

(a) whether the Government or the 

Reserve Bank of India has issued any 

norms or guidelines for the issue of Euro 

Convertible Bonds (ECB) by the Indian 

Companies: 

(b) If so, the details thereof; and

(c) The Indian Companies both 1n the

private and public sector which have 

issued the ECBs and the monetary value 

thereof? 

THE MINISTER OF STATE IN THE 

MINISTRY OF FINANCE AND MINISTER 

OF STATE IN THE MINISTRY OF 

PARLIAMENTARY AFFAIRS (DR. 

ABRAR AHMED ): (a) and (b). Yes Sir. 

Government of India have notified a 

scheme on 12 .11. 1993 for issue of 

Foreign Currency Convertible Bonds 

(FCCBs) and Ordinary Shares through the 

Global Depository Receipt (GOA) Mecha

nism. According to the Scheme Indian 

Corporate bodies can raise foreign 

currency resources by issue of FCCBs/

Ordinary 
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shares through GDR mechanism subject to 
the overall ceiling for total foreign equity 
holding (excepting Foreign Institutional In-
vestor holding) of 51% of the expanded 
equity Capital ofthe company after effecting 

the issue. 

(c) A statement indicating the name of 
Indian companies who have issued FCCBs 
and the amount raised by them is annexed. 

STATEMENT 

SI. No. Amount Raised in US $ million 

1. MIs. Essar Gujarat Ltd. 75.00 

2. MIs. The Shipping Credit and investment Company of 
India Limited 100.00 

3. MIs. Reliance Industries Ltd. 140.00 

4. MIs. Gujarat Ambuja Cements Limited 80.00 

5. MIs. Jindal Strips Ltd. 

Loss of Public Sector Banks 

1370. SHRI SYED SHAHABUDDIN: 
Will the Minister of FINANCE be pleased to 
state: 

(a) the profit or loss of public sector 
banks, bank-wise during 1992-93; 

(b) the break-up of the loss incurred 
during 1992-93, bank-wise and various con-
tribl,lting factors and elements; 

(c) the total amount of bad losses writ-

Name of the bank 

1. State Bank of India 

2. State Bank of Bikaner and Jaipur 

3. State Bank of Hyderabad 

60.50 

ten off during 1992-93, bank-wise and with 
break-up between individual and corporate 
borrowers; and 

(d) the number of accounts involved in 
such write off, bank-wise and with break-up 
by individual and corporate accounts? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENT ARY AFFAIRS (DR. ABRAR AHMED) 
: (a) and (b). The profits/losses incurred by 
public sector banks bank-wise, during 1992-
93 are given below: 

(Rs in crores) 
Net profit \ Net Loss 

212.04 

10.50 

17.02 
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Name of the bank (Rs in crores) 
Nst profit I Net Loss 

4. State Bank of Indore 3.22 

5. State Bank of Patiala 20.12 

6. State Bank of Mysore 4.02 

7. State Bank of Saurashtra 5.00 

8. State Bank of Travancore 8.10 

9. Bank of Bardoa 8.23 

10. Canara Bank 26.07 

11. Corporation Bank 4.12 

12. Indian Bank 6.51 

13. Oriental Bank of Commerce 20.50 

14. Punjab National Bank 30.01 

15. Union Bank of India 11.26 

16. Allahabad Bank (-) 105.89 Loss 

17. Andhra Bank (-) 141.09 Loss 

18. Bank of India (-) 331.12 Loss 

19. Bank of Maharashtra (-) 196.51 Loss 

20. Central Bank of India (-) 383.31 Loss 

21. Dena Bank (-) 90.46 Loss 

22. Indian Overseas Bank (-) 752.74 Loss 

23. New Bank of India (-) 75.79 Loss 

24. Punjab and Sind Bank (-) 195.19 loss 
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Name of the bank (Rs in crores) 
Net profit \ Net Loss 

25. Syndicate Bank (-) 670.08 Loss 

26. United Bank of India (-) 279.36 Loss 

27. UCO Bank (-) 444.19 Loss 

28. Vijaya Bank (-) 97.88 Loss 
-~-~-~-~-- --~~--.---- -------

Reserve Bank of India (RBI) had intro-
duced prudential norms on Income recogni-
tion, asset classification and provisioning 
from the accounting year beginning 1st April, 
1992. The adoption of these prudential 
norms has adversely affected the working 
results of public sector banks in the year 
1992-93. 

(c) and (d). In accordance with the 
;tatutes goveming the public sector banks 
IS also in terms of the practices and usages 
:ustomary amongest bankers, the banks do 
lot disclose the quantum of bad and doubt-
JI debts for which provisions are made to 
Ie satisfaction of their statutory auditors as 
Iso the amount of bad debts written off 
cluding the number of accounts involved 
erein. 

ranslationJ 

Reward to Income Tax Informers 

1371. SHRI MRUTYUNJA YA NA YAK: 
I the Minister of FINANCE be pleased to 
Ir to reply given to Unstarred Question 
2728 on August 13, 1993 and state: 

(a) whether the information regarding 
reward to income tax informers has 
~ been collected; 

(b) if so, the details thereof: and 

(c) if not, the reasons for the delay? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI M. It. 
CHANDRASHEKHARA MURTHY): (a) to 
(c). The process of collection of information 
is yet to be completed. 

[English] 

SEBI Code For Advertisements 

1372. SHRI RAJNATH SONKAR SHASTRI: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether the Securities and Exchange 
Board of India has outlined any framework 
for a code of advertisements to be followed 
by issuers, mutual funds and portfolio man-
agers as reported in the' Economic Times' 
dated August 18, 1993; 

(b) if so, the details thereof; and 

(c) the manner in whic~:t will safeguard 
the interests of the people? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLlA-
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MENTARY AFFAIRS (DR. ABRAR AHMED): 
(a) and (b). The Securities and Exchange 
Board of India had circulated on 18 August. 
1993 a Consultative paper laying down a 
framework for a draft code of advertisement 
for issuers of capital. mutual funds and 
portfolio mangers to'elicit views from market 
participants and others before its finalisation. 
The important features of the draft code of 
advertisement for issuers of capital, mutual 
funds and portfolio managers are given in 
the Statement. Subsequently. SEBI has 
issued on 11 October. 1993 "Gidelines for 
Issue Advertisement" which proposes a Code 
for advertising for issuers of capital. 

(c) The code of advertisement aims at 
helping potential investors to make informed 
decisions and preventing the issue of mis-
leading advertisements. 

STATEMENT 

Important Features of the Drah Code of 
Advertisement for Issuers of Capital. 
Mutua/ Funds and Portfolio Managers 

1. CODE .OF ADVERTISEMENT 
FOR ISSUERS 

(a) An issue advertisement shall be 
truthful, fair and clear and shall not 
contain any stat~ent which is 
untrue or misleading. 

(b) An issue advertisement shall not 
be so designed in content and 
format which is likely to be 
misunderstood. or likely to disguise 
the significance of any statement. 

(c) Advertisements shall not be so 
designed to exploit the lack of 
experience of knowledge of the 
investor. 

(d) An issue advertisements shall not 
contain statement which promise 
of guarentee an appreciation of 
rapid profits particularly when it 
can not be substantiated. 

(e) An issue advertisement shall not 
contain language that is 
inconsistent with the offer 
document. 

(f) An issue advertisement shall not 
contain any information other than 
that appearing in the offer document 
filed with -the Registrar of 
Compan ies/Stock Exchange. 

(9) All issue advertisements shall 
specifically mention atleast the 
issue particularthe risk factors and 
the names ofthe Merchant Bankers 
and the Registrars and Collecting 
Bankers. associated with the issue. 

(h) No corporate advertisement ofthe 
issuer shall be issued between the 
date of announcement (statutory 
advertisement) and the closing of 
the subscription list. 

(i) No advertisement shall be issued 
stating that the issue has been 
subscribed or over subscribed 
during the period the issue is open 
for subscription. exceptto the effect 
that the issue is open or closed. 

(j) No models, celebrities. fictional 
characters. landmarks or 
caricatures or the likes shall be 
displayed on or form part of the 
offer documents or issue 
advertisements. 

(k) Financial parameters propose'" ~('l 
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2. 

be displayed shall contain data for 
the lastthree years and the next 
three years which must include, 
interalia, sales, gross profit, 
net profit, share capital reserves, 
earnings per share and the book 
value. 

CODE OF ADVERTISEMENT 
FOR MUTUAL FUNDS 

(a) An advertisement shall be truthful, 
fair and clear and shall not contain 
any statement, promise or forecast 
which is untrue or misleading. 

(b) The sales literature may contain 
only information, the substance of 
which is included in the funds 
current advertisements in 
accordance with this code. 

(c) Advertisements shall not be so 
framed as to exploit the lack of 
experience or knowledge of the 
investors. 

(d) The advertisement shall not 
contain information, the accuracy 
of which is to any extent dependent 
on assumptions. 

(e) The advertisement shall not 
compare one Fund with another, 
implicitly or explicitly , unless the 

_ comparison is fair and all 
information relevant to the 
comparison is included in the 
advertisement. 

(f) The Funds which advertise yield 
must use standardised 
computations such as annual 
dividend on face value, annual yield 
on the purchase, price, and annual 

compounded rate or return. 

(g) Funds shall indicate in all 
advertisements, the name of the 
Settlor, Trustee, Manager and or 
financial Advisor to the Fund, 
bringing out clearly their legal status 
and limited liability of these entities, 
distinction between each of them, 
both legally and in terms of their 
functions, responsibilities and 
obligations. 

(h) All advertisements shall also make 
a clear statement to the effect that 
all Funds and securities 
investments are subject to market 
risks, and there can be no 
assurance that the Fund's 
objectives will be achieved. 

(i) 

3. 

If however, in any advertisement a 
Fund guarantees or assures any 
minimum rate of retum or yield to 
the prospective investor, resources 
to back such a gurantee shall also 
be indicated. 

CODE OF ADVERTISEMENT 
FOR PORTFOLIO MANAGERS 

(a) An advertisement shall be truthful, 
fair and clear and shall not contain 
any statement, promise orforecast 
which is untrue or misleading_ 

(b) T'2e sales Literature should contain 
only information, the details of which 
is included in the portfolio managers 
scheme particulars or offer 
documents. 

(c) Advertisements shall not be s8 
framed as to exploit the lack of 
experience or knowledge of the 
investor. 
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(d) The advertisement shall not 
contain information, the accuracy 
of which is to any extent dependent 
on assumptions. 

(e) If however, in any advertisement 
the portfolio managers guarantees 
Or assures any minimum rate of 
retum or yield to theprospectigve 

"l , ~ investors, resources to back such 
a guarantee shall also be indicated. 

(f) The advertisement shall not 
compare one portfolio manager 
with another, implicitly or explicitly. 
unless the comparison is fair and 
all information relevant to the 
comparison is included in the 
advertisement 

Employment of Contract Labour 

1373. SHRI RAM NAIK: Will the Minis-
ter of l/tBOUR be pleased to refer to the 
reply given to Unstarred Question No. 2757 

on August 13,1993 regarding employment 
of contract labour and state: 

(a) whether the information re-
garding parts (a) and (c) of the question has 
been collected; 

(b) if so, the details thereof; and 

(c) if not, the reasons for the delay? 

THE MINESTER OF STATE OF THE 
MINISTRY OF LABOUR (iHRI P.A. 
SANGMA): (a) to (c). According to the Min-
istry of Surface Transport, 105 contract 
workers, as per details in the Statement are 
engaged under contracts awarded by the 
Jawaharlal Nehru Port Trust. These are 
engaged for conservancy work in the port 
area, roads and township as per the Gov-
ernment policy to restrict employment in 
Jawaharlal Nehru Port Trust for core activ-
ities only. According to the Port authorities, 
thes~ workers are not employed for clean-
ing and sweeping. 
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1374. SHRI HARISH NARAYAN 
PRABHU ZANTYE: Will the Minister of 
COMMERCE be pleased to state: 

(a) whether the Parliamentary Stand-
ing Committee on Commerce has recom-
mendt1 a comprehensive Export package 
including certain percentage of the pro-
posed Export earnings to the States for the 
development of infrastructure; 

(b) if so, the details of the proposal 
formulatedlfinalised by the Government in 
this regard; 

(c) the details of the expected implica-
tions thereof in boosting the Export; and 

(d) the details of infastructural facilities 
proposed to be provided ? 

THE MINISTER OF COMMERCE 
(SHRI PRANAB MUKHERJEE) (a) Yes, Sir. 
The Parliamentary Standing Committee on 
Commerce in its first report presented on 
10.5.93, inter alia, recommended close in-
volvement of State Governments in Export 
activities and allocation of additional funds 
to the extent of 5% of the Export earnings 
from the units located in those States for 
development of infrastructure for Export 
production. 

(b) Measures taken to involve State 
Governments in Export promotion activities 
and grant incentive to them are briefly given 
below: 

(i) The States have been requested 
to formulate Export policies on the 
lines of their industrial policy and 
chalk out time-boun.port plans. 

,. (ii) It has been decided to grant Export 

House status to one Export Corpo-
ration in each State nominated by 
the State Governments in relax-
ation of the minimum Export earn-
ings condition. So far, 5 Corpora-
tions nominated by State Govern-
ments have been accorded Export 
House status. 

(iii) The Export Promotion Industrial 
Parks'(EPIP) Scheme has been 
finalised and circulated among the 
States. Under the Scheme, the 
Centre is to extend grant up to 75% 
of the capital expenditure on infra-
structure, ordinarily limited to Rs. 1 0 
crores per park. Besides, for 
maintainance of facilities grant 
equivalentto 2% ofthe export tum-
over of each unit established in the 
Indistrial Parks will be extended for 
a period of 5 years. 

(iv) Constant Centre State interface is 
being maintained on all inportant 
matters. 

(c) and (d). The States are expected to 
provide infrastructiructural facilities like pow-
er, water, roads (including apporach roads 
to the park), sewerage and drainage, tele-
communication and other facilities lor the 
Export Promotion Industrial Parks. Such 
facilities shall be of high standards to ensure 
that the units established in the parks are 
able to function efficiently. 

Investment by Italy 

1375. SHRI SANDIPAN BHAGWAN 
THORAT: Will the Minister of FINANCE be 
pleased to state: 

(a) whether with liberalisation there is a 
spurt in investment proposals from Italy in 
Indian Industry/joint ventures; 
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(b) if so, the details of Indo-Italian ongo-
ing joint ventures. technology transfer and 
business ventures and the proposals re-
ceived from Italy proposal -wise and the 
decision taken thereon; 

(c) whether Indo-Italian Pact on double 
taxation has been finalised; 

(d) if so, the details thereof; and 

(e) the other measures proposed to be 
taken for Indo-Italian Economic Coopera-
tion during the next five years in specified 
areas of mutual benefits? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR. ABRAR AHMED 
): (a) Yes, Sir. 

(b) The information is being collected 
and will be laid on the Table of the House. 

... (c) and (d). The revised agreement for 
avoidance of double taxation was signed on 
19-2-1993 which will come into force only 
upon the exchange of instruments of ratifi-
cation. 

(e) In the r6~ent past no measures as 
such, have been proposed for Indo- Italian 
Development Cooperation during the next 
five years in specified areas on mutual 
benefit. 

[Translation] 

Overdrafts by States 

1376. PROF.PREMDHUMAL:Willthe 
Minister of FINANCE be pleased to state: 

(a) the details of the overdrafts resort-
ed:o by the various States as on November 
30. 1993 partiCularly by the States under the 
President's Rule; 

(b) whether the Go~rnment propose 
to release special grants to make up this 
overdraft: and 

(c) it so. the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
CHANDRASHEKHARA MURTHY): (a) Five 
States were in overdraft as on 30. 11 .1993 
as detailed below: 

STATES Amount of overdraft qS on 30. 1,. 1993 

1. Assam 

2. Himachal Pradesh 

3. Madhya Pradesh 

4. Mizoram 

5. West Bengal 

(b) The overdrafts of the States indicat-

(Rs. i!!~rores2 ___________ _ 

S.87(9th day) 

30.21 (6th day) These two States were 
under President's 

4.84 (1st day) Rule as on 30. 11. 1993 

18.10 (6th day) 

28.17 (3rd day) 

ed in reply to part (a) above were cleared by 
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release of States' entitlements by the Minis-
try of Finance as on 1.12.1993 and, thus, no 

~ State was in overdraft as on 1 .12.1993. 
There is, therefore, no question for consid-
ering the release of special grants to make 
up this overdraft. 

(c) Does not arise. 

(EngTishj 

Setting up of Export Promotion 
Industrial park at Emakulam, 

Kerala. 

1377. SHRI MULLAPPALLY 
RAMCHANDRAN: Will the Minister of COM-
MERCE be pleased to state: 

(a) whether the Government have tak-
en any decision to establish an Export Pro-
motion Industrial Park at Ernakulam in 
Kerala; 

(b) if so, the details therof ; 

(c) whether the Government have 
recevied any request from the Government 
of Kerala in this regard; 

(d) if so, the action taken thereon; 

(e) whether any Centra! assistance has 
been made for this project: and 

(f) if so, the detal's thereof? 

THE MINISTER OF COMMERCE 
(SHRI PRANAB MUKHERJEE): (a) to (f). A 
proposal received from the Government of 
Kerala regarding setting up of Export Pro-
motion Industrial Park in Emakulam IS under 
consideration of the Government. 

Simplification of Loan Procedure 
1318. SHRI S. B. SIDNAL: 

SHRI D. VENKATESWARA 
RAO: 

Will the Ministerof FINANCE be pleased 
to state: 

(a) whether the Government have 
drawn up a plan to simplilythe procedure for 
the weaker sections to get loan from the 
public sector and other commercial banks; 

(b) if so, the details thereof; 

(c) the extent to which the revised 
proce~ure is' likely to help the weaker sec-
tions; and 

(d) the amount of loan provided to these 
sections during the current year so far. 
State-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLlA-
MENTARYAFFAIRS(DR.ABRARAHMED): 
(a)to(c).lntermsof Reserve Bank of India's 
(RBI) guidelines, all Indian Banks, including 
public sector banks are required to extend at 
leas: 10% of their total credit or 25% of their 
total priority sector advances, to weaker 
sections. The Commercial Banks are re-
quirAd Ie' adhere to the instructions of RBI 
issued from time to time in the matter of 
advancing loans to the weaker sections. It 
has been, interalia, stipulated in RBI guide-
lines that all loan applications upto a credit 
limit of Rs. 25,000/- are to be dispo~ 9d off 
within a fortnight and those to. ·)Ver 
Rs.25.000/- within 8-9 weeks, no third party 
guarantee of collateral security is to be 
insisted upon for loan upto Rs.l0.000/-, 
appropriate sanctioning powers should be 
delegated to the Barnch Managers so that 
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majority of loan applications are sanctioned 
at branch level itself, and loan proposals 
from SC/ST applications should not be re-
jected without valid reasons, and such rejec-
tion should be at a level higher than that of 
Branch Manager. In addition to above, the 
performance of public sector banks in the 
matter of extending credit assistance to 
weaker sections is reviewed by the Board of 
Directors of the concemed banks, Govem-
ment as well as RBI periodically and suitable 
steps are taken to make up the deficiencies 
noticed. 

(d) RBI has prescribed different for-
• 

mats for different category of loans ad-
vanced by banks for collecting relevant in-
formation. The process of collection and 
compilation of detailed data on different 
aspects is a time consuming process, and 
therefor, the information relating to different 
types of loans are not available forthe same 
period on a particular point of time. The 
latest information relating to each state in 
respect of loans 10 weaker section is availble 
for the period ending March 1992. The State 
wise outstanding amount of all banks ex-
tended to weaker sections as at the end of 
March 92 is given in the Statement. 

STATEMENT 

State-wise amount of Outstanding Advances by Commercial Banks to Weaker 
sections at the end of March 1992 (Latest Available) 

Name of States Amount Oustanding 
(Rs. in crores) 

Haryana 301 

Himachal Pradesh 80 

Jammu & Kashmir 36 

Punjab 556 

Rajasthan '512 

Chandigarh 26 

Delhi 94 

Assam 149 

Arunachal Pradesh 6 

Manipur 19 

Meghalaya 23 



261 Written Answers AGRAHAYANA 19, 1915 (SAKA) Written AnsMH'S 262 

Name of States Amount Oustanding 
(Rs. in crores) 

Mizoram 12 

Nagaland 21 

Tripura 26 

Bihar 827 

Orissa 398 

Sikkim 5 

West Bengal 636 

Andaman & Nicobar Islands 3 

Madhya Pradesh 761 

Uttar Pradesh 1449 

Goa 22 

Gujarat 472 

Maharashtra 780 

Dadra & Nagar Haveli 0.2 

Daman & Dieu 0.8 

Andhra Pradesh 1089 

Kamataka 791 

KeraJa 552 

Tamil Nadu "-
1404 

Lakshadweep 

Pondicheny 23 
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[Translation} 

Production of Tea 

1380. SHRI CHETAN P.S. 

state: 

(a) the number of public sectonmder-
takings referred to Board for Industrial and 
Ftnancial Reconstruction during the last three 

CHAUHAN: years; 
SHRIMATI BHAVNA 

CHIKHALlA: (b) the reports of the BIFR on these 

Will the Minister of COMMERCE be 
pleased to state: 

(a) the quantity of tea produced in the 
country during each of the last three years; 

(b) whether this production has de-
clined; and 

(c) if so, the reasons therefor? 

THE MINISTER OF COMMERCE 
(SHRI PRANAB MUKHERJEE) (a) Produc-
tion oftea in India during the last 3 years has 
been as under:-

Year Quantity (M.kgs) 

1990 720.34 

1991 754.19 

1992 703.93 
_ (Esti~~ed) _~_ 

(b) and (c). Production of tea during 
1992 has shown a decline on account of 
unfavourable agro-climatic conditions in dif-
ferent tea growing areas in the country 
during that year. 

Sick Unit's 

[English] 

1381. SHRIDA IT A TRA VA BANDARU: 
Will the Minister of FINANCE be pleased to 

undertakings: 

(c) the number of the public sector sick 
and the number out of them received so far; 

(d) the financial aid provided by the 
Govemment sick PSUs; and 

(e) the number of PSU's being run by 
workers societies? 

THE MINISTER OF STATE IN TH!: 
MINISTRY OF FINANCE AND MINISTER 
OF STATE INTHE MINISTRY OF PARLlA-
MENTARYAFFAIRS (DR ABRARAHMED): 
(a) The Board for Industrial and Financial 
Reconstruction (BIFR) has reported that 
references in respect of 140 Public Sector 
Undertakings (PSUs) have been received 
by them since Decembe,', 1991 when PSUs 
came under the purview of Sick Industrial 
Companies (Special Provisions) Act, 1985. 

(b) and (c) . Of the 14 references re-
ceived, 106 were registered as on 30. 11. 
1993 . Of these 106 cases, 80 have been 
declared sick, 13 dIsmissed as non main-
tainable , orders reserved in respect of 7 
cases and 6 cases are yet to be heard. 

Of the cases declared Sick, orders Un-
der Section 20 (1) have been passed in 
respect of 3 cases for winding up, notices 
issued in 7 cases to show cause why the 
company should bot be woun:;! up and draft 
schemes circulated in respect 01 2 cases. 
The remaining 68 cases are at various 
stages of hearing in the BIFR. 
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(d) does not arise as no revival scheme 
has yet been sanctioned by the BIFR. 

(e) No PSU is being run by the Workers 
. Sxieties. 

Bombay Airport 

1382. SHAIMATI CHANDRA PRABHA 
URS: Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) whether extra porters were allowed 
to operate at the Bombay airport by the 
International Airports Authority of India; 

(b) if so. the reasons therefor; 

(c) whether the International Airports 
Authority's Vigilance Officer has passed 
severe strictures against the free porters 
service run by a private [Ielhi-based agency 
at Bomba-y airport; 

(d) if so. the details thereof: 

(e) whether the servrct::s of the agency 
have been extended; 

(f) if so, the reasons therefor? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NAB I 
AZAD): (a) to (d). E)(cess deployment of 
porters was nollced in the Investigations 
conducted by the Vigilance Department 01 
International Airports Authority of India. The 
officer responsible for the lapse has been 
placed under suspension and a departmen-
tal inquiry against him is In progress. 

(e) and (f). The contract of the agency 
was valid upto 18.06.93. Alternative ar-
rangements are being made to provide the 
facility. The delay in making alternative ar-
rangements is due to rejection of earlier 
tenders for technical reasons. Fresh ten-
ders received are being processed. In the 
rneantime, the agency has been asked to 
continue to provide porterage service upto 
31.12.1993. 

Rural and Cottage Industries 

1383. SHRI PROBIN DEKA: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the National Bank for Agri-
culture and Rural Development (NABARD) 
has provided any refinance assistance to 
set up rural and cottage industries in the 
country; and 

(b) if so. the details of the assistance 
prcvided during each ofthe lastthree years. 
State-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENT ARY AFFAIRS (DR. ABRAR AHMED): 
(a) and (b): National Bank for Agriculture 
and Rura! Development (NABARO) pro-
vides refinance assistance to banks for set-
ting up rural and cottage industries in the 
rural areas of the country. The details of 
assistance provided by NABARD during 
each of the last three years for the above 
purpose (other than those covered by IRDP) 
State-wise, are given in the enclosed state-
ment. 
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World Bank Aided Projects 

1384. SHRIMATI GIRIJA DEVI Will the 
Minister of FINANCE be pleased to state; 

{a) whether, according to the report of 
the ,Operations Education Division of the 
World Bank, the Government have failed to 
follow the Banks guidelines on rehabilitation 
and resettlement of pro1ect outstees and 
recommended stoppage of funding the 
projects requiring resettlement of the affer:t
ed people: 

(b) if so. the likely implications in the
event of stoppage of funding the projects by 
the World Bank: and 

(c) the steps contemplated by the Gov
ernment in the matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA· 
MENTARYAFFAIRS(DAABRARAHMED) 
(a) to (c): There is no report of the Opera·
tions Educations Department of the World
Bank regarding Governments failure to fol·
low Bank guidelines on rehabilitation and
resettlement. There is however. study con
ducted by the Operations Evaluation De·
partment of the World Bank entitled 'Early
Experience with Involuntary Resettlement·
Overview'. The study concentrates on case
studies. including two from India. These two 
projects were approved before Bank guide· 
lines on resemlement came into effect. The 
report does not recommend stoppage of
funding of projects requiring resettlement of
affected people.

Loan Schemes for Weaker Sec

tions 

1385. SHRI KASH I RAM RANA: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Government have made
any review of the implementation of loar 
schemes for weaker sections in Gujara 
during the last three years; and 

{b) if so, the outcome thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND THE MINIS· 
TER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. ABRAF 
AHMED): 

(a) and (b). Government of India and 
Reseve Bank of India have not conducted 
any review on the implementation of loan 
schemes for weaker section exclusively for 
GuJarat. However. the concerned Ministrief 
of Government of India administering the 
schemes/programmes conduct a review 
meeting with representatives of all public 
sector banks and RBI to review the 
progress on All India level and wherever 
necessay corrective steps are initiated. 
Apart frorr this. these programmes are 
reviewed at the State Level by the State 
Level Bankers· Committee(SLBC) ·and at 
the District Leve by District Level 
ConsultativE. Committee(DLCC). The 
outstanding advances extended by all 
commercial banks tc weaker sections 
under each segment for the last two years 
ending March 1990-91 (latest available) in 
the State of Gujarat waf as unde1: 
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Segment of weaker sections 

IRDP beneficiaries 

DRI beneficiaries 

Small & Marginal 
farmers etc. 

Artisans. Village & 
Cottage Industries 

SC/ST beneficiaries 

SEPUP beneficiaries 

Bangalore Airport 

1386. SHRI H.D. DEVEGOWIA: 
SHRIMATI CHANDRA 

PRABHA URS: 

Will the Minister of CIVil AVIATION 
AND TOURISM be pie sed to state: 

(a) whether the Union Governemt have 
constituted an expert committee to convert 
the Bangalore airport as an international 
airport; 

(b) if so, the terms of reference of the 
committee; 

(c) whether the expert committee has 
submitted its report; 

(d) if so, the recommendations made 
therein; and 

(e) the decision taken by the Union 
Government therefor? 

(Rs. in crores) 
-------

Amount outstanding 
March'90 March'91 

133 119 

46 34 

195 171 

37 36 

146 149 

7 11 

THE MINISTER OF CIVil AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD): 

(a) to (e): A Committee under the chair-
manship of Shri S. Pamarathan was 
constitued by the Government to examine 
the feasibility of corstructing a new airport of 
international standards near Bangalore. 

The Committee has recommended a 
site outh of Devanahalli for construction of a 
new airport. This site is situated 23 kilimeters 
from Yelahanka and 40 kilometers from 
Bangalore city centre. 

Various techno-enonomic factors need 
to be considered before a final view in the 
matter can be taken. 

Prosecution Cases by RLC, 
Dhanbad 

1387. SHRI BASUDEB ACHARIA. Will 
the Ministerof LABOUR be pleased to state: 
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(a) the number of prosecution cases 
pending in the court of the Regional Labour 
Cpmmissioner(Central), Dhanbad and since 
when they are pending; 

(b) the number of cases in which pun-
ishment has been awarded during the last 
three years; and 

(c) the steps taken to expedite the 
pending cases? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA): (a) Regional Labour 
Commissioner(Central) Dhanbad is nottunc-
tioning as a court. However, out of the 
prosecution cases filed by Dhanbad region 
during the last 10 years, 12,596 are still 
pending in various courts. 

(b) 667 

(c) the cases are being pursued in the 
concerned courts for expeditious disposal. 

Small Savings Shares to States 

1388. SHRI BOLLA BLULLI RAMAIAH: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether State Governments have 
urged the Union Government that they may 
be allowed to increase their share in small 
savings; 

(b) if so, the reaction ofthe Government 
thereto; and 

(c) the extent to which the reduction of 
rates of interest in deposit and lending by the 
Government has affected the States? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 

OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR. ABAARAHMED). 

(a) Yes, Sir. 

(b) The suggestion for increasing the 
states share could not be agreed to in the 
context of mounting obligations of the Cen-
tral Govemment towards repayment, inter-
est payments and the cost of management 
of these schemes and the Centre's budget-
ary constraints. 

(c) the small savings collections upto 
September 1993 have shown an apprecia-
ble increase over that during the corre-
sponding period of last year. Loans sanc-
tioned to State Governments this year, upto 
November 1993, against net small savings 
collections were RS.3644.69 crores as 
against Rs.2523.08 crores sanctioned dur-
ing the corresponding period last year. 

[Translation] 

Balance of Trade 

1389. SHRI BHAGWAN SHANKAR 
RAWAT: 

SHRI GEORGE FERNANDES: 

Will the Minister of COMMERCE be 
pleased to state: 

(a) whether India's balance of trade has 
sharply declined during the first six months 
of the current year; 

(b) if so, the extent thereof indicating 
the import and export figures. in terms of 
rupees and foreign exchange during the 
above period; 

(c) the details of foreign trade. import 
and export figures with respect of riifferent 
sectors, Sector-Wise; and 
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(d) the steps proposed to be taken for 
promoting exports of labour intensive indus-
tries like shoe, agro-products and handi-
crafts. 

THE MINISTER OF COMMERCE 
(SHRf PRANAB MUKHERJEE): (a) and (b): 

In Rupee Terms 

India's balahce of trade during the first six 
months of the current year Le. during April-
September 93-94, in dollar terms has de-
clined by 83% over the corresponding peri-
od last year. The details of imports, exports 
and balance of trade for the above periods 
are given below: 

(Rs. crare!;) 
------_._-------- "---' -_. __ ._._. __ .. __ .... __ .. 

--------

Exports 

Imports 

Balance of 
Trade 

In Dollar Terms 

Exports 

Imports 

Balance of 
Trade 

April-Sept 92 

24404.33 

31888.24 

-7484.91 

8548.68 

11170.71 

-2622.03 

(c) Statement on India's import & Ex-
port of Principal commodities, in dollar terms 
for the period April-August, 93-94, the latest 
period for which such data are available, is 
the enclosed statement I and II . 

(d) The Govemment has always 'en-
couraged the exports of labour intensive 
industries in which India has a natural com-
parative advantage. Steps taken for export 
promotion comprise measures such as giv-
ing wieghtage to·physical export of products 

April-Sept'93 

32461.19 

33842.54 

-1381.35 

(US~ Million) 

10351 11 

10791.59 

-440.48 

manufactured by small scale industries. 
handloom and handicrafts etc. in qualifying 
for export house trading house/star trading 
house status, making available quality raw 
material participation in buyer-seifer meets, 
fairs and exhibitions abroad, allowing agn-
cultural Export Oriented Units (EOUs) to sell 
50% of their products in the Domestic Tariff 
Area etc. Export promotion is a continuos 
and on-going process and policies and pro-
cedures are evolved in consultation with 
trade and industry. 
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Reduction in Import Duty 

1390. SHRI RAMESH CHENNITHALA: 
Will the MINISTER OF FINANCE be pleased 
to state: 

(a) whether import duties have been 
reduced on certain industrial items during 
the current year: 

(b) if so. the details thereof: and 

(c) the Impact of this step on the reve-
nue collection during the remaining part of 
the year? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI MY 
CHANDRASHEKHARAMURTHY)~)~(0· 

The notifications issued to reduce the import 
duty rates on industrial goods dUring the 
current financial year are notified in the 
Official Gazette and all such notifications 
are laid on the Table of the House. The 
revenue implication on account of such duty 
reductions during the remaining part of the 
financial year is estimated be about Rs.77 
crores 

Changes in Customs tarif and central 
esxercise 

1391. SHRI SREENIVASA PRASAD 
SHRI G. DEVARAYA NAIK: 
SHRI TARA CHAND 

KHANDELWAl: 

Will the MINISTER OF FINANCE be 
pleased to state: 

(a) whether the Government have de-
cided to accept all the recommendations of 
the Rekhl Committee: 

(b) if not. the reasons therefor; 

(c) whether the Government propose to 
introduce drastic changes in the area of 
Customs Tariff and Central Excise in the 
light of the recommendations of this Com-
mittee; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI M.V. 
CHANDRASHEKHARA MURTHY) (a) to (d). 
Recommendations of the Rekhi Committee, 
contained in Volume-I oftheirwere received 
in May. 1993 and Volume-II of the Report 
has been received recently. As the Govern-
ment decided to take a composite view 
thereon. final decisions on all recommenda-
tions have not been taken yet. 

Educational Centres for Child Labour 

1392. SHRI LAL BABU RAI: Will the 
MINISTER OF LABOUR be pleased to state: 

(a) whether the Union Government pro-
vide assistance for the opening and running 
of educational centres for the child laboures; 
and 

(b) if so. the details of such organisations 
functioning for the last three years and the 
amount of tAe assistance provided to each 
of these centres. State-wise? 

THE MINISTER OF StATE OF TE 
MINISTRY OF LABOUR (SHRI P. 
A.SANGMA) 

(a): Yes, Sir. The Union provides assis-
tance for implementing welfare and rehabil-
itation projects for Child Labour. Imparting 
of education is an important and integral 
component of such; projects. 

(b) : A Statement IS annexed. 
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Assistance for Tourism Promotion 
Project in Maharashtra 

1393. SHRI RAM KAPSE: Will the 
MINISTER OF CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) Whether the Government of 
Maharashtra has sought financial assis-
tance for the Union Government for tourism 
promotion projects in the State to be taken 
up during 1993-94; 

(b) if so, the details of the proposals 
sent by the State Government and the 
amount of financial assistance sought for 
each project; and 

(c) the present status of each of these 
proposals including the amount of financial 
assistance sanctioned for each of the ap-
proved proJects? 

THE MINIISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHUKAM NABI 
AZAD) 

(a): No specific proposal has been re-
ceived from the Government of Maharashtra 
for Central assistance during 1993-94. 

(b): Does not arise. 

(c): Does not arise. 

Foreing Investment in states 

1394. SHRI RABI RAY: Will the MINIS-
TER OF FINANCE be pleased to state: 

(a) whether he has initiated the discus-
sion on the issue of foreign investment in the 
States; 

(b) if so, the details there of; 

(c) whether the Govemment have told 
the States to provide the infrastructure to 
attract the investments from abroad; and 

(d) if so, the details ofthe benefits to be 
accrued by each State? 

THE MINISTEER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTEEER 
OF STATE IN THE MINISTRY OF PARLIA-
MENT ARY AFFAIRS (DR. ABRAR AHMED) 
(a) No, Sir. There has been no formal dia-
logue with State Governments on the issue 
of foreign direct investment. 

(b) to (d). Do not arise. 

ADB Lond for proveerty Alleviation 
Programme 

1395. PROF SAVITHRI 
LAKSHMANAN: Will the MINISTER OF FI-
NANCE be pleased to state: 

(a) whether the Government have called 
for beefing up the resources of the Asian 
Development Bank's soft lending window. 
the Asian Development Fund, especially 
ass the region has a large proportion of the 
population living below the poverty line: and 

(b) if so. details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR.ABRAR AHMED). 

(a) and (b): Yes. Sir. The Asian Devel-
opment Fund provides loans on confession-
al terms to developing member countries 
with low per capita GNP and limited debt 
repayment capacity. In the 26th Annual 
Meeting of the Board of Governors of ADB, 
held on 4-6 May. 1993. The Govemment 
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made the point that India is also fully eligible 
for ADF resources and that the country's 
legitimate claims for access to these funds 
should be taken up at the time of the mid-
term review of ADF-IV. Access to ADF 
resources would be particularly necessary 
for enabling the bank to finance the Social 
Safety Net operations which are necessary 
to mitigate the hardship of the adjustment 
process on the more vulnerable and poorer 
segments of the society. 

Assistance for Development of 
Tourism in Gujarat 

1396. SHRI ARAVIND TRIVEDI: 
KD.JESWANI: 

Will the MINISTEER OF CIVIL AVIA-
TION AND TOURISM be pleased to state: 

{a) The amount of financial assistance 
givenbythe Union Government for develop-
ment f tourism in GUJarat during 1991-92 
and 1992-93; 

(b) the details of the projects/histoncal 

palaces for which such assistance was pro-
vided; 

(c) the names of the places, out of the 
above. in economically backward ad tribal 
areas in Gujrat: and 

(d) the details of such proposals pend-
ing with the Union Government for financial 
assistance during 1993-94 and 1994-95? 

THE MINISTER FOR CIVIL AVIATION 
AND TOURISM. SHRI GHULAM NABI 
AZAD) 

(a) to (c). The Central Department of 
Tourism has sanctioned RS.141 .58 lakhs in 
1991-92 and Rs. 20.90 lakes during 1992-
93 for development of tourism in the State of 
Gujrat. The details of the projects sanc-
tioned are given in the STATEMENT. 

(d) The Central Department ofTourism 
has received two proposals for central as-
sistance during 1993-94. The State Govem-
ment of Gujarat have not submitted any 
proposals for 1994-95. 

STATEMENT 

PROJECT/SCHEMES SANCTIONED DURING 1991-92 

SLNo. Name of the Scheme/Project Amount sanctioned (Rs. in lakhs) 

GUJARAT 

Tourist complex at Bhuj 13.08 

2 Tourist complex at Shyamlaji 18.27 

3 Tourist complex at Ukai Lake 16.27 

4 Waysude amenities at Sola 9.00 

5 Wayside amenities at Kamrej 6.79 
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SLNo. Name of the Scheme/Project Amount sanctioned (Rs. in lakh$) 

6 Wayside amenities at Navasari 6.24 

7 Tourist lodge at Bhimnath 11.39 

8. Wayside amenities at Limkhera 6.24 

9. 

10. 

11. 

12. 

13. 

14. 

Water sports equipment 

Land Sailing Yachts 

Fairs & Festivals 

Renovation of Holiday Homes 

Renovation of Chorwad 

Renovation of Holiday Homes 

TOTAL 

Bank loans to Rural Employment 
Oriented Sections 

1397. SHRI RAM PRASAD SINGH: 
Will the Minister of FINANCE be pleased to 
state: 

(a) the policy and the norms laid down 
by the Government for providing financial 
assistance/loans through bank~ to the rural 
employment oriented sections like Khadi 
Village Industry, Cottage Industry. Agro-
industries, pumping sets and agriculture 
equipment; and 

(b) the position of financial assistance 
proposed to be provided under these heads 
during the current year and 1994-95, State-
wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 

;,.-

10.QO 

2.27 

7.16 

3.62 

10.00 

23.25 

141.58 

OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR. ABAAR AHMED): 
(a) and (b). Indian commercial banks have 
been advised to lend at least 40%. 10% and 
18% of their net bank credit to priority sector, 
weaker sections and agriculture respective-
Iy. They have also been advised to grant a 
minimum of 1 % of their total advances 
outstanding as at the end of the previous 
year under DRI Scheme. Commercial banks 
are required to have. Credit Deposit Ratio of 
at least 60% each in respect of advances 
granted by their branches located at Rural 
and Semi-Urban Centres. The banks also 
participate in Government sponsored 
programmes like the Integrated Rural De-
velopment Programme (IRDP). the scheme 
for providing self-employment to the Edu-
cated Unemployed Youth 9SEEUY) and 
Prime Minister's Rojgar Yojana (PMRY) for 
the educated unemployed youth, and pro-
vide loans to eligible benefICiaries to help 
them take up viable enterprises. 
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As per Reserve Bank of India (RBI) 
guidelines for advances to priority sectors, 
banks provide finance to farmers for various 
purposes which includes advances for pur-
chasing agricultural equipment's and elec-

. tric equipment's like installation of electric 
motor and pumpsets. If the loan proposal is 
technically feasible and economically viable 
the banks provide Investment loans repay-
able in suitable installments. The unit cost of 
investment for various purposes. the num-
ber of units that constitute an economic size 

etc. are indicated by National Bank for Ag-
riculture and Rural Development (NABARD) 
for various types of investments. These 
norms are taken into account by banks while 
working out the credit needs of the borrow-
ers. The financing of viable ventures by 
entrepreneurs in rural areas is an 'on-going' 
process. The term loans given for minor 
irrigation scheme and tractors and agricul-
tural equipment's by commercial banks as 
on June, 1992 (latest available) was as 
under:-

(Amount in crores of Rs.j 
(No. of accounts in lakhs) 

Disbursed Outstanding 
No. of Amount No. of Amount 

Minor Irrigation 

Tractors & Agncultural 
equipments 

[English! -

Accounts 

2.26 

1.31 

Allocation to Gujarat Under IRDP 

1398. DR. AMRIT LAL KAUDAS: 
SHRI N.J. RATHVA: 

Will the Minister of FINANCE be pleased 
to state: 

(a) the amount allocated to the Govern-
ment of Gujarat under the Integrated Rural 
Develop~ent Programme during 1992-93; 

(b) the amount released and utilised so 
far and the number of families benefited; 

(c) whetherthe role and performance of 
the banks under the said scheme in Gujarst 
hasbeenr~ewed;and 

Accounts 

260.50 21.58 2070.30 

846.41 9.16 3702.13 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENT ARY AFFAIRS (DR. ABRARAHMED); 

(a) and (b): an amount of Rs.20.10 
crores was allocated (Centre and State) to 
Gujarat under the Integrated Rural Deve1-
opment Programme (IRDP) during the year 
1992-93. Against this; the total release was 
Rs.21.95 crores during 1992-93 and the 
utilization was Rs.22.04 crores, benefiting 
61842 families. During the current financial 
year (upto September, 1993) so far an 

. amount of Rs.23.93 crores have been ra-
leased and the utiJization isRs.13.69<:rores, 
benefiting 34031 families. 
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(c) and (d): a committee has been 
appointed by Reserve Bank of India to re-

. view all aspects of the implementation of 
. IRD Programme including the rote and per-
formance oJ banks. 

[Translation] 

Loa,. to SCslSTs by Public Sector 
Banks 

1349. SHRI CHHEDI PASWAN: Will 
the Minister of FINANCE be pleased to 
state: 

(a) Whether any review has been made 
by the Government and Reserve Bank of 
India regarding the performance of public 
sector ban~s in the matter of providing loan 
assistance to the beneficiaries of Scheduled 
Castes and Scheduled Tribes; 

(b) if so, the details thereof and the 
irregularities notice during the review, State-
wise: and 

(c) the action taken by the Reserve 
Bank of India to check such irregularities? 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTER OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR. ABRAR AHMED): 

(a) and (b): an amount of RS.20.10 
crores was allocated (Centre and State) to 
Gujarat under the Integrated Rural Devel-
opment Programme (IRDP) during the year 
1992-93. Against this; the total release was 
Rs.21.95 crores during 1992-93 and the 
utilization was As.22.04 crores, benefiting 
61842 families. During the current financial 
year (upto September, 1993) so tar an 
amount of As.23.923 crores have been 

released and the utilization is RS.13.69 
crores, benefiting 34031 families. 

(c) and (d): a Committee has been 
appointed by Reserve Bank of India to re-
view all aspects of the implementation of 
IRD Programme Including the role and per-
formance of banks. ' 

[Translation] 

Loans to SCslSTs by Public Sector 
Banks 

1399. SHRI CHHEDI PASWAN: Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether any review has been made 
by the Government and Reserve Bank of 
India regarding the performance of public 
sector banks in the matter of providing loan 
assistance to the beneficiaries of Scheduled 
Castes and Scheduled Tribes; 

(b) if so, the details thereof and the 
irregularities notice during the review, State-
wise; and 

(c) the action taken by the Reserve 
Bank of India to check such irregularities? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLlA-
MENTARYAFFAIRS(DR.ABRARAHMED): 

(a) and (b): Reserve Bank of India (RBI) 
had conducted a study in December'go to 
evaluate public sector banks' performance 
in lending to Scheduled Castes/Scheduled 
Tribe (SClST) beneficiaries with Special 
reference to the implementation of different 
Govemment sponsored programmes and 
its impact on in come and employment 
generation among SC/ST beneficiaries. The 
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study was made on an All India basis cover-
ing 285 bank branches in 59 districts in 219 
States of the country. The main findingsl 
conclusions of the study are as under: 

1. The performance of banks in 
financing SC/ST benefiCiaries was 
generally satisfactory. 

2. Overall flow of credit to SC/ST 
beneficiaries have increased both 
numberless as well as amontwise. 

3. The banks covered underthe study 
had achieved the targets set for 
them under Differential Rate of 
Interest(DRI) Scheme and 
Integrated Rural Development 
Programme(IRDP). However, the 
branches could not achieve the 
target prescribed under Self 
Employment Scheme for Educated 
Unemployed Youth(SEEUY) and 
Self Employment Programme for 
Urban Poor(SEPUP). However, 
their performance under both the 
programmes had shown an 
improving trend. 

4. 

5. 

6. 

The study had revealed poor 
repaymenVrecovery performance 
in respect of credit advances to 
SC/ST beneficiaries. 

A major portion of the finance 
provided to SC/ST beneficiaries 
was under DRI, IRDP and other 
Government-
programmes. 

sponsored 

Loan applications of SC/ST 
categories were generally 
considered sympathetically and 
expeditiouslybythe bank branches. 
Loan application of SC/ST category 
were not rejected on flimsy grounds 

at any of the bank branches. 

7. Most of the bank branches had 
partiCipated in specific programmes 
drawn up by State Agencies like 
SC/ST Development Corporation 
etc., for upliftment of SCs/STs. 

8. The guidelineslinsttuctions issued 
by RBI with regard to security norms 
etc., were generally adhered to by 
the bank branches. 

9. The extent of incremental income 
generated was not satisfactory. 
Poor income generation was due 
to poor maintenance or 
misutilisation of the assets. 

(c) The gist of the findings/conclusions 
of the study was brought to the notice of the 
Chief Executives of all public sector banks 
by RBI and they were advised to pay special 
attention to those features which needed 
remedial measures on the part of the 
banks. 

Loan to Co-operative Spinning Mills in 
Maharashtra 

1400. SHRI DHARMANNA 
MONDAYYA SADUL: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Government of 
Maharashtra requested the Industrial De-
velopment Bank of India, Industrial Finan-
cial Corporation of India and other Central 
Financial Institutions to expedite clearance 
of long term loans for Cooperative Spinning 
MiRs proposed to be set up in the State; 

(b) if so, whether the loans have been 
provided by the above institutions; 

(c) if so, the details thereof ~uring the 
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last two years and the current year so far; 
and 

(d) if not. the reasons therefor and the 
time by which a final decision is proposed to 
be take(1 in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRYOFPARUA-
MENTARY AFFAIRS (DR.ABRARAHMED): 
(a) to (dUDBI have reported that they have 
received six applications for setting up such 
mills /0 the co-operative sector In 
Maharashtra. lOBI have further stated that 
in the context of the large spinning capacity 
already existing. the Financial Institutions 
have been selective in supporting grass root 
spinning mills. Only projects set up by pro-
moters having adequate experience in tex-
tile industry and envisaging export of yarn 
are considered for assistance. Keeping in 
view the poor performance and credit record 
of existing co-operative spinning mills In 
Maharashtra and the tact that co-operative 
spinning mills generally cater to the domes-
tiC market, lOBI has conveyed its reserva-
tions to the Government ot Maharashtra 
about extending support to new spinning 
mills in the co-operative sector. 

[Engftsh] 

Development of Tourism in 
Singhudurg and Ratnagiri 

Districts of Maharastra 

1401. SHRI SUDHIR SAWANT: Will 
the Ministerof CIVIL AVIATION AND TOUR-
ISM be pleased to state: 

(a) whether Sindhudurg and Ratnagiri 
Districts of Maharashtra have been de-
clared as Special Tourism areas for inte-
grated development; and 

(b) if so, the facilities being provided by 
the Union Government lor development 01 
tourism there? 

THE MINISTER OF VIVIL AVIATION 
AND TOURISM (SHRI GHULAM NAB I 
AZAD): (a) only Sindhudurg in Maharashtra 
has been identified as a Special Tourism 
Area for intensive development. 

(b) the State Government of 
Maharashtra is yet to constitute the Special 
Tourism Area Development Authority tor 
Sindhudurg. 

[ Translation] 

Nationalised Banks in 
Uttar Pradesh 

1402. SHRI BRIJ BHUSHAN 
SHARAN SINGH: 

SHRI RAJENDRA 
AGNIHOTRI: 

Will the Mintster ot FINANCE be 
pleased to state: 

(a) the number ot branches 01 
nationalised banks func~ioning in rural areas 
of Uttar Pradesh at present: 

(b) whether this number of adequate 
leaping in view the large size 01 the State; 

(c) if not, whether Government propose 
to open more branches of nationalized banks 
in the State; 

(d) if so. locations thereof; and 

(e) if not. the reasons therefore? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
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OF STATE IN THE MINISTRY OF PARLlA-
MENTARYAFFAIRS(DR.ABRARAHMED): 
(a) As at the end of June, 1993, the number 
of nationalised banks' branches functioning 
in rural areas of Uttar Pradesh was 2888. 

(b) The average population per branch 
office (APPBO) in Uttar Pradesh for rural 
and semi-urban areas works out to 14,000 
as against the target of achieving an APPBO . 
of 17,000 under Branch Expansion Policy 
1985-90 of Reserve Bank of India (RBI). 
With the opening of branches under Branch 
Expansion Programme 1990-95, the APPBO 
is likely to come down further. 

(c) to (e). RBI has reported that licenc-
es for 12 centres issued under Branch Ex-

pans ion Programme 1990-95 in Utter 
Pradesh are pending with the nati~nalised 
banks. The location of these centres are. 
given in the statement. Banks are expect-
ed to open branches at these centres upto 
31.3.1995. Fur:lher, 33 licences issued un-
der Branch Expansion Policy 1985-90 for 
opening branch~s in rural areas in the State, 
were pending at the end of March; 1993 
mainly on account of non-availability of 
infrastructure at the centres concemed. 
Although it has been decided to treat the 
licences as lapsed cancelled with effect 
from 1.4.1993, the banks have been ad-
vised to approach RBI afresh for issue of 
licenses after finalising premises etc. The 
location of these 33 centres forwhich licenc-
es were pending are also given in the 
statement. 
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[English] 

Banarasi Silk Sarees 

1403. SHRI ANAND RATNA MAURYA: 
Will \he Minister of TEXTILES be pleased to 
state: 

(a) Whether the quality and standard of 
Silk Ba~arasi Sarees is continuously deteri-
orating due to supply of the poor quality of 
raw materials to the weavers; 

(b) if so, whether the Government have 
taken any steps to provide the required 
quantity and quality of the raw materials for 
the silk saree Industry in Varanasi; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI G. 
VENKAT SWAMY): (a) Government has 
not received any specific complaints to this 
effect. 

(b) and (c). In order to increase avail-
ability of quality silk in the State of Uttar 
Pradesh, Government has recently sanc-
tioned the Implementation of five year 
Purvanchal Sericulture Development Project 
in Varanasi & Ghazipur Districts of the State 
at a total cost of Rs. 7191akh. Further, a pilot 
sericulture project is also being implement-
ed in the state under the World Bank/Swiss 
assisted National Sericulture Project. Un-
der the 'National Silk Yam Bank' Scheme. 
the State Handloom Agencies in Uttar 
Pradesh have been sanctioned Rs. 27.00 
lakhs during 1993-94 as frist instalment of 
Capital support with a view to make avail-
able quality silk yarn at stable prices to 
hand loom weavers in the state including 
Banarasi Saree weavers. 

Visit to Commonwealth 
Countries 

1404. SHRI B. DEVARAJAN: Will the 
Minister of CIVIL AVIATION AND TOUR-
ISM be pleased to state: 

(a) whether he recently'visited some 
Commonwealth countries; 

(b) if so, the names of such countries; 
and 

(c) the outcome of these visits? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD): (a) Yes, Sir. 

(b) The Minister of Civil Aviation and 
Tourism led a tourism promotion delegation 
to London. Helsinki, Copenhagen, 
Amsterdam, Madrid, Paris, Luxembourg and 
Frankfurt from 5.6.93 to 16.6.93. Of these, 
only London (UK) is in the 'Commonwealth'. 

(c) The tourism promotion delegation 
visited these places in order to meet mem-
bers of travel trade and industry in the 
respective countries. This was part of a 
compaign to reestablish confidence for In-
dia as a tourist destination following the 
events at Ayodhya and Bombay blasts. The 
effort was to project India as safe and 
exciting destination and to provide a 
favourable marketing climate to the travel 
trade for promoting India as a tourist desti-
nation. The visit of this delegation led by the 
Minister of Civil Aviation and Tourism helped 
in the tourism promotion to India and also for 
attracting foreign investments in tourism 
sector, from these countries. 
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[ Tnmslationj 

NTC Mills in Maharashtra 

1405. HRI VILASRAO 
NAGNATHRAO 
GUNDEWAR: 

SHRI DAnA MEGHE: 

Will the Minister of TEXTILES be 
pleased to state: 

(a) the number of textile mills under the 
National Textile COIporation in Maharashtra; 

(b) the mills which are running into 
losses; and 

(c) the steps taken by the Govemment 
so as to run those millis in profit? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI G. 
VENKAT SWAMY): (a) 35 Textile mills are 
being run by National Textile Corporation in 
Maharashtra. 

(b) 33 of these mills have incurred 
losses during April- September, 1993. 

(C) Govemment have approved a Turn 
Around Strategy for NTC. including the mills 
of NTC in Maharashtra. The key elements 
of... this strategy include selective 
modemisation financial & managerial re-
structuring & rationalisation of surplus 
workforce under Voluntary Retirement 
Scheme. It isexpectedthatNTC,including 
its mills in Maharashtra, would be able to 
attain profitability in three years with the 
successful implementation of the Trun 
Around Strategy. The Board tor Industrial 
and Financial Reconstruction has been en-
trusted with the responsibility ot the revival 
of the mills under NTC (SM) & (MN) Ltd. 
under the provisions of the Sick Industrial 

Companies (Special Provisions) Act, 1985. 

Air Services in Kanpur 

1406. SHRI HARI KEWAL PRASAD: 
Will the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether air services in Kanpur are 
regular; 

(b) if not, the reasons therefore; and 

(c) the action being taken by the Gov-
emment to regularise the air services in 
Kanpur? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD). (a)to(c). At present Kanpurisnotair 
linked. Due to inadequate traffic demand. 
Indian Airlines withdrew its services to 
Kanpur with effectfrom 20.05.1992. Due to 
commercial and operational reasons both 
Indian Airlines and Vayudoot are not in a 
position to resume services to Kanpur. 

[English} 

Loan by RRBs 

1407. SHRI BHOGENDRA JHA: Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether the recovery of outstanding 
loans and granting of fresh loans has been 
declined in the Regional Rural Banks, partic-
ularly in Bihar: 

(b) If so, the details thereot and the 
reasons therefore; and 

(c) the remedial measures taken by the 
Government in this regard? 
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THE MINISTER OF STATE IN THE disbursement of loans as well as in the 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR. ABRAR AHMED): 
(a) and (b) . There is a decHne in the 

recovery performance of Regional Rural 
Banks (RRBs) in Bihar as is evidentfrom the 
table below:-

(As in crores) 
Loans issued Loans Recovered % of recovery to 

demand 
(April-March) (July-June) 

1990-91 66.96 67.68 

1991-92 44.93 30.78 

1992-93' 36.07 10.24 
~.-- --~-

'Data provisional (1992-93 data only in 
respect of 10 RRBs out of the 22 in the 
State). 

Unsatisfactory recovery performance 
hampers the ability of the banks to recycle 
their funds for fresh lending. The banks' 
capacity to borrow from the higher refinanc-
ing agencies also gets restricted. The poor 
recovery can be attributed to a number of 
factors such as natural calamity, inade-
quate supervision over end-use of credit, 
loan waivers, inadequate support of local 
administration in recovery efforts and wilful 
default. 

(c) In order to improve the viability ofthe 
RRBs, they have been advised among oth-
ers to ensure the following: 

(i) To utilise the non-public business 
wof1(ingday property, inter-alia, for 
visiting borrowers especially those 
from whom repayments are not 
forthcoming; 

(ii) All overdue advances may be 
reviewed and claims should be 

32.73 

14.00 

13.62 

lodged with DICGC and where 
legislation has been passed on the 
lines of Talwar Committee 
recommendations by enactment 
of suitable recovery Actfordues of 
commercial banks/RRB, recovery 
suits may be filed simultaneously: 

(iii) Wherever Lok Adalats have been 
set up, their assistance may be 
sought; 

(iv) Firm action may be initiated against 
willful defaulters; 

(v) The recovery position in respect of 
all loan accounts under 
Government sponsored schemes 
should be reviewed regularly in 
Block level Bankers Committee 
(BLBC), District Coordination 
Committee (DCC) etc. forums and 
the cooperation of State 
Government officials sought in the 
recovery drive/campaigns: and 

(vi) While all efforts may be made for 
improving the quality of lending. no 
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efforts be spared to ensure the end 
use of funds and prompt steps 
initiated in case of misutilisation of 
advances. 

In addition to the above, the following 
measures have also been taken to improve 
the viability of the RRBs in general. 

(i) RRBs have been allowed to finance 
non target group borrowers to an 
extent not exceeding 40 per cent 
of their fresh loans; 

(ii) Sponsor banks have been advised 
by RBI to pay a minimum of 13.5 
per cent interest on all SLR term 
deposits and other term deposits 
of RRBs maintained with sponsor 
banks; 

(iii) With effect from 1.4.93 all 
commercial banks have been 
advised by RBI to revise upward 
the interest rates on current account 
balances maintained by RRBs with 
such banks from 6.5 percent to 7.5 
per cent per annum; 

(b) the number of cases out of them 
which are pending for a long time; and 

(c) the steps taken/proposed to be tak-
en by the Government for early disposal of 
such cases? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P A. 
SANGMA) : (a) and (b). According to the 
information available from the Government 
of Gujarat 1,08,998 cases were pending 
before the Labour Courts of Gujarat as on 
31.7.93. These include 17,806 cases!end-
ing for more than five years and 968 cases 
pending for more than 10 years. 

(c) Steps taken for disposal of such 
cases include expeditious filling up of va can-
cies of Presiding Officers, setting up of 
additional Labour Courts and holding of lok 
Adalats where possible. 

[English] 

Rates of Stamp Duty 

1409. SHRI VIJAY NAVAL PATIL: Will 
the Minister of FINANCE be pleased to 

(iv) RRBs have been allowed to draw state: 
cent per cent refinance upto Rs. 10 
lakhs for their loans to small and 
tiny industrial units with outlay not 
exceeding Rs. 15 lakhs. 

I Translation] 

Pending Cases in Labour Courts 
in Gujarat 

1408. SHRI MAHESH KANODIA: Will 
the Minister of LABOUR be pleased to 
state: 

(a) the number of cases pending in 
various labour courts in Gujarat; 

(a) whether the stamps duty rates differ 
from State to State in India as against nil in 
the U.S.A. and upto one per cent in the U.K.; 

(b) if so, its effect on business operating 
under a low stamp duty regime abroad; 

(c) whether the Govemment have plans 
to lower the stamp duty rates tobring 'at par' 
with those prevailing in rest of the world; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefore? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI M.v. 
CHANDRASHEKhARA MURTHY): (a) 
Stamp duty rates do differ from State to 
State. No comparative study has been 
made ~ith reference to U.K./U.S.A. 

(b) to (e). At present no proposal is 
under consideration for a general lowering 
of stamp duty. 

Unemployed Handicapped Persons 
in Gujarat 

1410. SHRI SOMJIBHAI DAMOR: Will 
the Minister of LABOUR be pleased to 
state: 

(a) the number of handicapped per-
sons registered with employment exchang-
es in Gujarat as on October 31, 1993; 

(b) the number of handicapped persons 
provided with employment during the last 
three years; 

(c) whether the reservation quota for 
the Handicapped persons is filled up ; and 

(d) if not, the reasons therefore? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA): (a) The number of handicapped 
persons, not all of whom were necessarily 
unemployed, on the Live Register of em-
ployment exchanges in Gujarat as on 31 st 
December, 1992 (latest available) was 
12,911. 

(b) The number of handicapped per-
sons placed in jobs by the employment 
exchanges in Gujarat during 1990, 1991 
and 1992 was 507,367 and 813 respective-

.Iy. 

(c) and (d). Statistics regarding vacan-
cies filled up against the reserved quota is 
not available. However, four Special Em-
ployment Exchanges at Ahmedabad, 
Baroda, Rajkot and Surat have been func-
tioning to cater to the needs of the handi-
capped and assist them in getting suitable 
employment. Special Cells for the handi-
capped has also been opened at Employ-
ment Exchange at Mehsana. Three Special 
Recruitment Drives have been conducted to 
fill up the backlog of Group 'C' & 'D' vacan-
cies reserved for handicapped in respect of 
Central Ministries, Central Public Sector 
Undertakings, Banks, etc. 

Foreign Equity on Indian Private 
Banks 

1411. SHRI RAMASHRAY PRASAD 
SINGH: Will the Minister of FINANCE be 
pleased to state: 

(a) the details of the foreign equities in 
Indian Private Banks and its impact of Indian 
public sector banks; 

(b) whether the Indian public sector 
banks have made any representations in 
this regard; and 

(c) if so, the details thereof and the 
action taken or proposed to be taken by the 
Govemment thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENT ARY AFFAIRS (DR. ABRAR AHMED) 
: (a) The existing private sector banks do not 
have any equity participation by NRls, Over-
seas Corporate bodies etc. In terms of the 
detailed guidelines issued by Reserve Bank 
of India (RBI) for setting up new private 
sector banks, some of the applicants have 
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indicated in theirapplications thatthey would MINISTRY OF FINANCE AND MINISTER 
endeavour to bring in funds from NRls, OF STATE IN THE MINISTAYOF PARLlA-
Overseas Corporate bodies etc. The matter MENT ARY AFFAIRS (DR. ABRARAHMED): 
has been examined and it has been decided (a). The Industrial Development Bank of 
that NRt' participation in the primary equity India (lOBI) has reported that having regard 
of a banking cOlt:'pany may be allowed to the to the declining trends in the rate of inflation 
extent of 40 per cent. In the case of a foreign and also lowering of depositsllending rates 
banking company or finance company, eq- of commercial banks by the Reserve Bank 
uity participation may be restricted to 20 per of India (RBI), the Financial Institutions, 
cent. No new bank has, however, been since November 19, 1992, have effected 
established so far in the private sector with 
NRllforeign equity participation. 

(b) and (c). No representation has been 
received so far from Indian Public Sector 
Banks against NRI\ foreign equity participa-
tion in the proposed new private sector 
banks. 

[English) 

Rate of Interest on Borrowings 
FromAFls 

1412. SHRI PRAKASH V. PATIL: WiH 
the Minister of FINANCE be pleased to 
state: 

(a) whether the Govemment propose 
to reduce the rate of interest on borrowing 
from All India Financial Institutions (AFls); 

(b) whether such reduction is also likely 
to be implemented by the State level finan-
cial institutions; 

(c) the ratio of investment by AU India 
Financial Institutions and foreign banks dur-
ing the last two years; 

(d) whether the cut in interest rate is 

downward revisions in interest rates and 
reduced the minimum lending rate from 
17.5% to 15.5% per annum. The present 
interest band is 15.5% - 18.5% inclusive of 
interest tax. Within the band, interest rates 
are charged in accordance with the risk 
perception and credit worthiness of horrow-
ers. 

(b) lOBI Small Industries Development 
Bank of India (SIDBI) which provide assis-
tance to State-level Financial Institutions 
under their refinance sohemes have re-
ducedthe rate of interest under the schemes 
from 15.5% to 15.0% per annum w.e.f Sep-
tember 8, 1993. Consequenlly State Level 
Institutions have been advised to charge 
maximum interest at 18.5% per annum to 
the ultimate borrowers as against 19.0% 
charged hitherto. 

(c) and (d). The purport of this part of 
the Question is not clear. Development 
Financial Institutions in India are engaged in 
tenn lending activities. Foreign Banks like 
other commercial banks are essentially en-
gaged in work capital fiance and short tenn 
lending. 

likely to help the foreign b.anks in gaining 1413. SHRI ARVIND TULSHIRAM 
advantages over All India Financial Institu- KAMBLE: Will the Minister of COMMERCE 
lions? be pleased to state: 

THE MtNlSTER OF STATE IN THE . (a) whether India has signed any bllat-
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eral trade agreement during the visit of Irish 
President to India in September, 1993; 

(b) if so, the details thereof; 

(cl whether India has also been invited 
to set up Joint-venture and sharing of indus-
trial economic expertise with Irish for Mutual 
benefit; and 

(d) if so, the details thereof? 

THE MINISTER OF COMMERCE 
(SHRI PRANAB MUKHERJEE): (a) No, Sir. 

(b) Does not airse. 

(c) and (d) . The Irish President referred 
to opportunities for Indian companies in 
Ireland and the potential for Indio-Irish 
collaboration in third countries. 

[English) 

Establishment of Small Banks 

1414. PROF. UMMAREDDY 
VENKATESWARLU: 

Will the Minister of FINANCE be pleased 
to state: 

(a) whether the Government have ex-
amined the possibility of encouraging the 
establishment of small banks with limited 
number of branches and limited geograph-
ical coverage; 

(b) if so, the details thereof; and 

(c) the steps being taken to establish 
small banks in rural areas? 

THE ¥'NISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLlA-
MENTARYAFFAIRS (DR. ABRARAHMED) 

: (a) to (c). Reserve Bank of India (RBI) 
have issued a set of guidelines in January, 
1993 for setting up new private sector banks. 
These guidelines inter -alia provide that 
such banks shall be free to open branches 
at various centres including rural and semi-
urban areas. 

MoU Between Public Sector Banks 
and RBI 

1415. SHRI SHANKERSINH 
VAGHELA 

SHRI ATAL BIHARI 
VAJPAYEE: 

Will the Minister of FINANCE be pleased 
to state: 

(a) whether the Government have asked 
the public sector banks to sign the Memo-
randa of Understanding (MoU) with the 
Reserve Bank of India; 

(b) if so, the reasons therefor; 

(c) whether it is likely to promote ac-
countability of the public sector banks to the 
objectives set out in the Plan and Economy 
ot the country; and 

(d) if so, the details thereot? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARlIA-
MENTARYAFFAIRS (OR. ABRAAAHMED) 
: (a) and (b). A provision of As. 5,700crores 
has been made in the Budget for the current 
year (1993-94) on account of additional 
share capital to nationalised banks. The 
nationalised banks are required to enter into 
agreements with the Reserve Bank of India 
(ABI) with regard to among other things, 
staff productivity, asset management and 
reduction of non-performing assets before 
allocation of additional share capital is made . 
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(c) and (d). RBI have impressed upon 
the banks the importance of quantifiable 
performance parameters and evaluation of 
achievement for ensuring improvement in 
performance and supervision. 

Customs Duty Evasion by Air Taxi 
Operators 

1416. SHRI HARIN PATHAK: Will the 
Minister of CIVIL AVIATION AND TOUR-
ISM be pleased to state: 

(a) whether the air taxi operators have 
imported aircraft's; 

(b) if so, the details thereof; 

(c) whether the air taxi operators have 
made full payment of customs duty in this 
regard; 

(d) if not, the amount of customs duty 
outstanding against each such operator : 
and 

(e) the action taken or proposed to be 
taken by the Government against those 
operators? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD) : (a) to (e). The information is being 
collected and will be laid on the Table of the 
House. 

Technical Training Facilities 

1417. SHRI DR. KARTIKESWAR 
PATRA: Will the Minister of FINANCE be 
pleased to state: 

(a) the trades in which technical train-
ing facilities have been made available to 
India during the last year and current yearby 
the donor countries, country-wise under the 
Colombo Plan; 

(b) the details of number of persons 
selected to receive technical training, trade-
wise during the same period; and 

(c) the number amongst them selected 
from Orissa, department wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLlA-
MENTARYAFFAIRS(DR.ABRARAHMED): 
(a) The fields in which technical training 
facilities were made available to India in the 
year 1992-93 and in the current year by 
various donor countries under the Colombo 
Plan are agriculture, industry, infra-structur-
al sectors (including power, coal, railways, 
ports, roads and road transport and 
communication),natural resources (includ-
ing environment and water resources rural 
development, urban development, educa-
tion, science and technology, health and 
population. The donor countries under the 
Colombo Plan which have provided techni-
cal training assistance to India in this period 
are the UK, Japan, Australia and Thailand. 
The fields in which each of these countries 
have provided training places to India and 
the number of persons tained are indicated 
in the attached statement. 

(b) According to the practice followed, 
for any particular technical training course, 
normally those persons who are working in 
the related fields in the Central GovernmenV 
State Governments, Public Sector Under-
takings of CentraVState Governments or in 
the project assisted by the concerned donor 
country in the area are se!9cted. Thus the 
distribution of trainees sponsored for vari-
ous technical courses given in the Annexure 
also indicates the fieldltradewise distribu-
tion of the trainees. 

(c) The information is being collected 
and will be laid on the Table of the House. 
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Arrearas of Taxes 

1418. SHRI JEEWAN SHARMA: Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether the direct tax arrears are 
mounting year after year and there have 
been massive revenue losses; 

(b) if so, the amount of cumulative 
a.nears of income-tax and corporate tax 
during 1992-93 and how does the same 
compare with the preceding three years 
giving separate figures ; 

1992-93 1991-92 

5149.33 4219.02 

These figures do not include demands 
stayed by courtse. Income tax Appellate 
Tribunal, Settlement Commission, demand 
not fallen due: and. demands paid but pend-
ing verification. 

The tax arrears have fluctuated in the 
last four years and have shown slight in-
crease overall. However. there has been no 
revenue loss on this account. 

(c) Total outstanding tax consists of 
uncollected taxes in arrears of the past 
years as well as the uncollected part of the 
gross demand raised during the year. Since 
gross demand has been steadily rising over 
the years, the amount of arrears is bound to 
show an upward trend. 

Some part of the net realisable arrears 
is kept in abeyance by the Income tax 
authorities in pending appeals and in cases 
of genuine hardships installments are grant-
ed for collection of arrears. 

(c) the causes identified therefor; and 

(d) the steps being taken to realise the 
arrears and remedy the causes identified 
therefor? 

THE MINISTER OF STATE IN THE • MINISTRY OF FINANCE (SHRI M.V. 
CHANDRASHEKHAR t.~URTHY) (a) and 
(b). The amount of cumulative arrears of 
income tax and corpOration tax (taken to-
gether) for the financial year 1992-93. and, 
the preceding three financial years are as 
follows: 

(Rupees in Crores) 

1990-91 1989-90 

3936.42 4356.26 
.-------~------

(d) As regards the steps being taken for 
realisation of these arrears, high priority is 
given to the work of reduction of arrear 
demand and appropriate administrative. le-
gal and other measures are taken to rej:luce 
the same. In bigger cases, dossiers are 
maintained and the position is reviewed 
regularty. In important cases involving high 
revenue stakes, special counsels are en-
gaged to defend the Govemmenfs stand. 
wherever considered necessary. Courts 
are also moved for expeditious hearing an,d 
vacation of stays, wherever required. Coer-
cive measures like attachment and sale of 

." 
property, levy of penalty etc. are also laken 
by the Department in suitable cases for 
speedy recovery of arrear demand. 

Skilled Workers Export Council 

1419. SHRI ANAND AHIRWAR: Will 
the Ministerof LABOUR be pleased to state: 

(a) whether the Govemment have con-
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. stituted the Skilled Workers Export Council 
for sending skilled workers and other pro-
fessionals of Indian origin to foreign coun-
tries; 

(b ~ if so, the details thereof; and 

(c) if not, the reasons for the delay? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLlA-
MENTARYAFFAIRS(DR.ABRARAHMED): 
(a) The Board for Industrial and Financial 
Reconstruction (BIFR) has reported that 
456 references were registered during the 
period January, 1991 to November, 1993. 
State-wise break up is given in the state-

THE MINISTER OF STATE OF THE men!. 
MINISTRY OF LABOUR (SHRI 
PASANGMA): (a) to (c). The matter is 
under consideration of the Government. 

[ T rans/alion) 

Sick Industrial units 

1420. SHRI CHHITUBHAI GAMIT 
SHRI TARIT BARAN 

TOPDAR: 

Will the Minister of FINANCE be pleased 
to state: 

(a) the number of proposals of sick 
industrial units received by the BIFR during 
1991 ,1992 and 1993 so far, Stale-wIse: 

(b) the reason" tor the sickness of the 
industrial units referred to Board for Indus-
tnal and Financial reconstruction during the 
above period and the total investment made 
in these units; 

(c) the number of such sick units hand-
ed over to other companies; 

(d) the decision taken in respect of 
remaining sick units: and 

(e) the reasons for inordinate delay in 
taking deCisions for finalising the revival 
package in respect of huge number of cases 
pending before BIFR? 

(b) BI!=R has reported that companies 
become sick due to a variety of reasons 
including managerial inefficiency, lack of 
pre-project appraisal, non-availability of time-
Iy credit, interruption in power supply, chang-
es in the market fore as and operations, 
technological obsolescence, low productiv-
ity, lack of modernisation. etc. The accumu-
lated losses and net wortll of these 456 
companies registered with the BIFR are of 
the orde~ of Rs 11,908 crores and Rs 3,180 
crores respectively. 

(c)and (d). Of the 456 references regis-
tered with the BIFR from January, 1991 to 
November. 1993, 181 cases have been 
finally disposed of. This includes 51 cases 
put on the revival path, 25 recommended for 
winding up, proceedings droopped in one 
case due to net-worth becoming positive 
and 103 references dismissed as not main-
tainable. The remaining 275 cases are 
under process as per the provisions of Sick 
Industrial Companies (Special Provisions) 
Act. 1985. ' 

(e) BIFR has reported that afte' -:iving 
reasonable opportunity to all concerned at 
the different stages of inquiry and only after 
getting the consent of all concerned, revival 
packages are formulated by the Board. 
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StateWlse break up of references registered during 1991 to November 1993. 
-----_ .. _-----_. 

S.No State No.of Ref regd 
.------

1. A:1dhra Pradesh 61 

2. Bihar 15 

3. Dadra & Nagar Haveli 

4. Goa, Daman & Diu 

5. G\Jjarat 25 

6. Haryana 13 

7. Himachal Pradesh e 

8. ,Jammu & Kashmir 2 

9. Kerala 29 

10. Karnataka 31 

1'_ Madhya Pradesh 19 

12. Maharashtra 67 

13. Nagaland 

14. Orissa 13 

15. Pondicherry 4 

16. Punjab 12 

17. Rajasthan 18 

18. Tamilnadu 31 

19. Tripura 

20. Uttar Pradesh 67 
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S. No State 

21. West Bengal 

Assam 

Total 

[English] 

Loan for Buying Jewellery 

1421. SHRI SHRAVANKUMAR PATEL: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether the Indian overseas Bank 
has launched a scheme tor granling loans 
tor buying jewellery; and 

(b) the extent to which it is in conso-
nance with the credi~ policy of the Govern-
ment? 

THE MINISTER OF STATE IN THE 
,1INISTRY OF FINANCE AND MINISTER 
)F STATE IN THE MINISTRY OF PARLlA-
,1ENTARYAFFAIRS(DR.ABRARAHMED): 
a) Indian Overseas Bank (lOB) has not 
ntroduced any new unique schemes for 
jranting Loans for buying Jewellery. It had 
ntroduced consumer loans to the working 
:Iass for purchase of consumer durable 
.ince 1960. Similar loans are available to Its 
~mployees also under Personal Lo;m 
>Cherne with strict conditions for eligibility. 
J'1der the Personal Loan Scheme, loans 
!quivalent to 5 months' gross salary may be 
'anctioned to e:lglble borrowers who' are 
veil employed subJect to several other con-
litions. Similarly loans upto 5 months' gross 
.alary are sanctioned to the Bank's employ-
~es who have completed 3 years of service 
n the bank and subject to certain other 
:onditions. In the case of employees, it is 

No. of Ref regd 
--_--_-----

31 

6 

456 

out of this eligibility of 5 months' gross 
salary, a portion not exceeding Rs 25,000 is 
granted as loan for buying Jewellery at 
commercial rate with quarterly rests. 

(b) Reserve Bank of India (RBI) has 
reported that the scheme does not contra-
vene guidelines issued by RBI in regard to 
loans and advances to be made by banks. 

[ Translation) 

Associate Banks of SBI 

1422. SHRI RAM BADAN: Will the Min-
ister of FINANCE be pleased to state: 

(a) whether the Government have re-
viewed the performance of the associate 
banks of the State Bank of India; 

(b) if so, the outcome thereof, banks 
wise; 

(c) the names of the associate banks 
whose condition is very poor; and 

(d) the efforts made by the Government 
to improve their condition? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTRY AFFAIRS (DR. ABRAR 
AHMED) : (a) Reserve Bank of India (RBI) 
conducts Annual Financial Inspection of all 
public sector banks including Associate 
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banks of State Bank of India (SBI). The last 
such inspection of Associate Banks of SBI 
was conducted as on 31.3.92. 

(b) and (c). As per this inspection the 
financial position of all Associate Banks of 
SBI except that of State Bank of Saurashtra 
has been rated as 'good'. State Bank of 
Saurashtra which was rated as 'good' ear-
lier downgraded to 'unsatisfactory' because 
of its exposul'!3 in irregular securities trans-
actions. 

(d) RBI have advised the bank about 
the steps required to be taken for improving 
its financial position. 

[Eng/ish) 

Applications with Settfment 
Commission 

1423. SHRI AMAR ROYPRADHAN: Will 
the MINISTER OF FINANCE.be pleased to 

state: 

(a) the number of applications filed in 
the Principal bench and other benches of 
Settlement Commission (IT & WT) during 
each of the last three years, bench-wise; 

(b) the number of applications admitted 
in the principal and other benches of said 
Commission during the above period, year-
wise and bench-wise; and 

(c) the number of application rejected 
on merit excluding those which were non-
maintainable or were rejected becuase of 
admission of another aplication forthe same 
assessment year by the sam~ applicant 
during the above period. . 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI MY 
CHANDRASHEKARA MURTHY): (a) to (c). 
The information is given in attached state-
ment. 
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1424. SHRI N. DENNIS: Will the Minis-
ter of COMMERCE be pleased to state: 

(a) whether cashew industry is facing 
competition from overseas countries in the 
international market; 

(b) the countries which produce cash-
ew as competitor to India; and 

(c) the steps taken by the Govemment 
to protect the interests of cashew process-
ing industries and for promotion of cashew 
production? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION AND MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE (SHRI 
KAMALUDDIN AHMED). (a) and (b). Brazil, 
Mozambique, Tanzania, China, Indonesia 
and Kenya are India's major competitors in 
the intemational market of cashew kernels. 

(c) The Ministry of Agriculture has a 
number of schemes to increase the produc-
tion and productivity of real cashew nuts. 
These include: 

i) Production and supply of quality 
planting material; 

ii) replantation programme; 

Iii) popuIalising scientific cultivation; 

iv) scheme for plantation in 
wastelands. 

Processor exporters of cashew ker-
nels, to meet the demand for cashew ker-
nels from overseas buyers, have been ex-
tended the option of procuring their require-

ment of raw cashewnut either from 
indigeneous sources or import duty free 
their entire requirements. 

Introduction of unified exchange rate. 
doing away with compulsory pre.shipment 
inspection of cashew kernels subject to 
certain conditions are some of the steps 
taken by the Govemment to increase the 
export of cashew kernels. 

Apart from the above, Cashew Export 
Promotion Council participates in exhibi-
tions abroad and arranges buyer-seller meets 
to have inter-action with importers in other 
countries. The cashew Export Promotion 
Council also sponsors delegations to coun-
tries which have potential for improving 
exports. 

Ban on Import of Natural and 
Synthetic Rubber 

1425. SHRI THA YILJOHN ANJALOSE: 

Will the Minister of COMMERCE be 
pleased to state: 

(a) whether the Government propose 
to stop import of Natural and Synthetic 
rubber; 

(b) if so, the details thereof; 

(c) whether the Govemment also pro-
pose to increase the subsidy on rubber 
plantation; and 

(d) if so, the details thereof? 

THE MINISTER OF COMMERCE 
(SHRI PRANAB MUKHERJEE): (a) and (b) 
. Import of nautral rubber is allowed only to 
such an extent so a'S to meet the demand-
supply gap. The estimated production and 
consumption of natural rubber during 1993-



361 Written Answers AGRAHAYANA 19, 1915 (SAKA) Written Answers 362 

94 is 4,40,000 tonnes and 4,51,OOOtonnes 
respectively. In order to meet the demand-
supply gap, the Government had allowed 
the rubber consuming industry to import 
10,000 metric tonnes of natural rubber 
during 'the lean production period of 1993-
94. The actual import as per infolmation 
available is only 4131 tonnes. 

The import of synthetic rubber is al-
lowed under the Open General License 
(OGL) system. 

(c) and (d). The subsidy for new plant-
ing and replanting under the Rubber Planta-
tion Development Scheme has been in-
creased from the existing rate of Rs 5,000 
per hectare to Rs 8.000 per hectare. 1 he 
additional financial assistance forthe use of 
poly-bagged plants has also been enhanced 
from the existing rate of Rs 2700 per hectare 
to Rs 3.000 per hectare. The revised higher 
rates are effective from 1993-94 onwards. 

Second National Commission on 
Labour 

1426. SHRI K. PRADHANI: Will the 
Minister of LABOUR be pleased to state: 

(a) whether the Second National Com-
mission on Labour as recommended by the 
Indian Labour Conference held in Septem-
ber, 1992 has been constituted; 

(b) if so, the details thereat along with 
the main objectives of such commission; 
and 

(c) if not, the reasons for the delay? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA): (a) No, Sir. 

(b) Does not arise 

(c) The matter is under consideration of 
the Govemment at present. 

Loan Assistance to SSls 

1427. SHRI HARISINH CHAVDA: Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether the Small Industrial Devel-
opment Bank of India has made certain 
relaxatiort's for refinance facilities in respect 
of term loan assistance to Small Scale In-
dustriE'.5 by scheduled and commercial banks 
in Gujarat; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS(LJR. ABRARAHMED) 
: (a) and (b). The Small Industries Develop-
ment Bank offndia (SIDBI) has reported that 
its schemes are not drawn with reference to 
anyone particular state. SIDBI has been 
providing assistance to cnits in the tiny and 
SSI sector under its refinance schemes 
through State Financial Corporations (SFCs), 
State Industrial Development Corporations 
(SIDCs). and banks throughout the country 
including Gujarat. 

As a measure of further simplification 
of procedure for availment of refinance from 
SIDBI and to facilitates smoother flow ot 
assistance to the small scale sector, SIDBI 
has raised the ceiling on term loan eligible 
for refinance under its Automatic Refinance 
Scheme (ARS) from Rs 10 lakhs to Rs 50 
lakhs per unit tor scheduled commercial 
banks with effect from April 1, 1993. SIDBI 
has also increased the extent of refinance 
from 75% to 90 % of the amount of term loan 
granted by scheduled commercial banks 
covered under ARS and Normal Refinance 
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Scheme (NRS) except in respect of working 
capital component under Single Window 
Scheme (SWS), where the extent of refi-
nance is 75% of the cash credit. 

Expansion of Jaipur Airport 

1428. SHRI GUMAN MAL LODHA: Will 
the MinisterofCIVILAVIATION AND TOUR-
ISM be pleased to state: 

(a) whether the Government of 
Rajasthan have allotted land for expansion 
of airport at Jaipur and has also assured to 
provide other necessary facilities for the 
purpose; 

(b) if so, the details thereof; and 

(c) the decision taken by the Union 
Government in this regard? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAO) : (a) to (c). National Airports Author-
ity (NAA) has acquired 11 .24 acres of land 
on payment of Rs.23.S lakhs. NAA has 
decided to extend the runway from 5955 
ft.to 7500 ft. Expansion and modification of 
the Terminal Building has been undertaken 
by NAA at a cost of Rs 5.90 crores. 

Airport at Salem 

1429. DR. ... ,~ SHRIMATI 
K.S.SOUNDARAM: Wil!M/e Mirikt~rof CIV-
ILAVIATlbNANDTOURI~ be""pleasedto 
state: 

(a) the amount sanctioned for the air-
port at Salem in Tamil Nadu during the last 
three years and the amount spent so far; 

(b) the details of works yet to be com-
pleted and reasons for delay in starting 
operations from the airport; and 

(c) the time by which the airport is likely 
to become operational? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM: (SHIR GHULAM NABI 
AZAD) (a) During the last three years 
(1.4.1990t031.3. 1993) Rs. 666 lakhs were 
sanctioned for construction of Salem air-
port. As against this, Rs 570.60 lakhs have 
been spent.. 

(b) and (c). All the ma:jbr works have 
been completed. The airport has also been 
declared operational. 

Money Supply 

1430. SHRI ANKUSHRAO RAOSAHEB 
TOPE: Will the Minister of FINANCE be 
pleased to state: 

(a) the increase in money supply with 
the public between April, 1993 and Septem-
ber, 1993 and how does it compare with the 
corresponding period of the previous two 
financial years; and 

(b) the steps being taken by the Gov-
ernment to keep the money supply under 
check? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MIWISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS(DR. ABRAR AHMED). 
(a) The increases in money supply (M3) wi'h 
public between April and September in 
1993,1992 and 1991 are indicated below: 
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(i) April 1 to Sept. 17, 1993 

(ii) April 1 to Sept. 18, 1992 

(iii) April 1 to Sept. 20, 1991 

(b) Rate of growth in M3 in April-Sep-
tember, 1993 is more or less in line with the 
rates of growth in M3 in April-September, 
1992 and 1991. The stance of the monetary 
policy is to ensure adequate supply of credit 
to industry, agriculture and exports, taking 
due care at the same time to prevent the 
resurgence of inflationary trends. 

Flights to Gulf Countries 

Absolute percent 
, (Rs.crores) 

27,594 7.6 

24,434 7.7 

19,116 7.2 

(c) and (d). Yes, Sir. A total of 12 flights 
per week are proposed to be operated with 
effect from 15th December, 1993 using 
Indian Airlines' A-320 aircraft and with Air 
India Flight numbers. 

{Translation] 

Development of Tourist Centres 

1432.SHRISURENDRAPALPATHAK: 
1431. SHRI R. SUR ENDER REDDY: Will the Minister of CIVJl AVIATION AND 

Will the Minister of CIVIL AVIATION AND TOURISM be pleased to state: 
TOURISM be pleased to state: 

(a) whetl)er the Indian Airlines and the 
Air India have come to an agreement to run 
joint flights to the Gulf countries; 

(b) if so, the reasons therefor; 

(c) whether modalities in this regard 
have been worked out and finalized; and 

(d) if so, the details therefor? 

THE MINISTER OF CIVil AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD):(a) and (b). Yes, Sir. For optimising 
utilisation of available aircraft capacity, Indi-
an Airlines and Air India have come to an 
agreement to operate joint venture flights 
from Calicut to Muscat, Dubai and Abu 
Dhabi. 

(a)whethertheUnionGoverMlenthave 
received proposals from the Governments 
of Uttar Pradesh and Madhya Pradesh for 
the development of historical and religious 
spots as tourist centres; 

(b) if so, the details thereof; and 

(c) the action taken by the Union Gov-
ernment thereon? 

THE MINISTER CIVILAVIATIONANO 
TOURISM (SHRJ GHULAM NABI AZAD): 
(a) No, Sir. 

(b) and (c). Do not arise. 

Supply of Janata Cloth to Gujarat 

1433. SHRJ N.J. RATHVA: WHI the 
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Minister of TEXTILES be pleased to state: 

(a) whether the Janata cloth is being 
provided to the poor section of people all 
over the country: 

(b) if so, the norms fixed forthe distribu-
tion of Janata cloth to States: 

(c) whether the supply of Janata cloth to 
Gujarat during the last year was ir,adequate 
as compared to the actual demand; 

(d) if so, the details of the demand of 
cloth made by Gujarat during the each of the 
last three years and the actual supply there-
of; and 

(e) the steps being taken to make the 
Janata cloth available to the needy persons 
in the rural and remote areas of Chhota 
Udaipur in Gujarat? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI G. 
VENKAT SWAMY): (a) Yes, Sir. 

(b) Each State producing Janata cloth 
is allowed to consume the entire production 
within the State. 

(c) No, Sir. 

(d) Does not arise. 

(e) Janata cloth produced in Gujarat is 
sold to the targeted consumers, including 
those in the rural areas, through Gujarat 
State Consumer Co-operative Federation, 
fair price shops and the retail outlets of 
Gujarat State Handloom Agencies. 

(En!J/ish] 

Child Labour 

1434. SHRI SANAT KUMAR 

MANDAL: Will the Minister of LABOUR be 
pleased to state: 

(a) whether his attention has been 
drawn to the news iterr. captioned ""US 
resolution precursor to ban on child labour 
imports" appearing in the' fconomic Times', 
New Delhi dated November 13, 1993: 

(b) if so. the details thereof so far as 
Indian Industries employing child labour are 
concerned and reaction of the Government 
thereto; and 

(c) the action taken or proposed to be 
taken to get the bonded child labour freed 
from the clutches of the carpet loom O\vners 
in UP and bring to book the perpetrators? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P A. 
SANGMA) (a) Yes, SIr. 

(bi The proposed legislation is neither 
country specific nor product specific. The 
exact impact on the various export indus-
tries has not been assessed. However, the 
extent of the impact depends on various 
factors including the steps taken by the 
concerned employers, manufacturers and 
exporters toensure non-employn .ent of child 
labour and on involvement of the Non-Gov-
ernmental Organizations ir, welfare and re-
habilitation activities. Government have 
stepped up enforcement of proviSions per-
taining to child labour under various Acts: 
specially in the carpet-belt. 

(c) The Bonded Labour System (Aboli-
tion) Act, 1976 provides for identification 
and abolition of bonded labourers including 
child bonded labourers. Wherever children 
are found to be working under conditions of 
bondage, the State Governments take ap-
propriate steps, through their enforcement 
machinery for their release and restoration 
to parents. Under the Act, State Govts. are 
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the appropriate authorities for enforcement 
of the provisions of the Act including penal 
action against the offenders under Sections 
16 to 20. State Govt. of Uttar Pradesh has 
been requested to take stringent action in 
this (espect. 

International Price Reimbursement 
Scheme 

1435. SHRI MANORANJAN BHAKTA: 
W:U the MinislerofCOMMEACE be pleased 
to state: 

(a) whether the Government have de-
cided to continue International Price Reim-
bursement Scheme (IPRS); and 

(b) if so, the reasons thereof? 

THE MINISTER OF COMMERCE 
(SHRI PAANAB MUKHERJEE): (a) and (b). 
The International Price Reimbursement 
Scheme (IPRS) in the engineering goods 
sector is presently in operation on the basis 
of a cess levied on primary steel producers. 
The future pattern of the IPAS is still under 
consideration of the Government and no 
final view has yet been taken by the Govern-
ment. 

Strike by Air India Crew 

1436. SHAI RAM NAIK Will the Minis-
ter of CIVIL AVIATION AND TOURISM be 
pleased to relerto the reply given to Unstarred 
Question No. 4881 answered on August 27. 
1993 and state: 

(a) whether the management of the Air 
India has taken up the matter with the 
concerned authorities to evolve the suit<.lble 
procedure; 

(b) ifso, the detallsofprocedurehnalised 
to avoid sudden cancellation of flights; and 

(c) if not. the reasons therefor? 

THE MINISTER OF CIVIL AVIATION 
AND TOUAISM (SHAI GHULAM NAB I 
AZAD): (a) Yes, Sir. 

(b) Customs authorities have agreed 
that they would not delay crew members on 
matters in which the crew are not involved. 

(c) Doesn't arise. 

Catering Service on Domestic 
Flights 

1437. SHRI MULLAPPALLY 
RAMCHANDRAN: Will the Minister of CIVIL 
AVIATION AND TOURISM be pleased to 
state: 

(a) whether the Government have made 
any improvement in the catering service on 
the domestic flights of the Indian Airlines: 
and 

(b) If so. the additional cost incurred by 
the Indian Airlines on this account? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD): (a) Yes, Sir. 

(b) Additional expediture incurred by 
Indian A!rlines per passenger is AS.8AO In 

Economy Class and Rs.21.80 in Executive! 
Business Class. 

Welfare Schemes for Unorganized 
Sector 

1438 SHRI S.B. SIDNAL: Will the Min-
Ister of LOBOUR be pleased to state: 

(a) whether the Government are re-
structunng the entire progremmes under 
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the welfare schemes for the unorganised 
sector; 

(b) if so, the broad details thereof; and 

(c) the number of such schemes al-
ready undertaken if any, by the Government 
during the current year so far? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P .. A. 
SANGMA): (a) to (c). Based on the recoll'-
rnendations of a Task Force set up to sug-
gest modification in the existing welfare 
schemes for baed! workers and mine w~
ers covered under the respective Welfare 
Funds, deciSions have been taken by the 
Government to raise the income eligIbility 
limit of the workers, enhance the financial 
assistance in respective welfare schemes 
under education, 110usi~ and health and to 
take up some new schemes in the ~ields of 
education and recreation. Efforts are being 
maoe to extend the revised levels of assis-
tance and the new schemes as soon as 
possible. 

Scholarship Scheme for Children 
of Workers 

1439. SHRI GEORGE FERNANADES: 
Will the Minister of LABOUR be pleased to 
stale: 

(a) whether the Government have re-
structured the Scholarship Scheme for chil-
dren of workers covered under the various 
welfare funds of his Ministry; 

(b) if so, whether scholarships have 
been increased and special awards intro-
duced to encourage schooling of children; 
and 

(c) if so, details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA): (a) Yes, Sir. 

(b) Yes, Sir. 

(c) Details are given in the statement. 

STATEMENT 

It has been decided to restructure the 
schemes relating to education of children of 
workers covered by the Welfare Funds as 
tallows:-

(i) At present tor children studying in 
primary classes there are two 
schemes, one for giving 
assistance @ RS.50/- per annum 
for purchase of one set of dress 
and under the other for gIving 
assistance ranging form Rs.10/-
to 25/· depending upon the class in 
which the student is studying for 
purchase of slates/text books/note 
books. The two schemes have 
been merged and assistance @ 

Rs.125/- per annum will 
be prollided to each child. 

(ii) The Committees approved the 
following rates of scholarships: 

Existing 
rates 

Enhanced 
rates -- ----_._---_-_._._-----_. ----

Group-I (Classes V & VI) Rs. 180/- Rs. 250/- p.a. 

Rs. 3601- Rs. 450/- p.a. 
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.. Group-III (Classes XI, XII, I.A., I.Sc. etc.) 
(All pre-graduation courses 

where admission is open for 
students after qualifying 
Xth Class). 

Group-IV (Graduation and Post - Graduation 
Degree Courses in Arts, Science & 
Commerce and Lower Technical 
Courses, Professional Courses like 
B.T., L.T., BEd. & L.L.B. etc. 

Group-V (M.B.B.S., B.F.. B.Sc.(Agri) 
of other Higher Technical Courses, 
Aesearch and Doctorate stUdies). 

Existing 
rates 

Enhanced 
rates 

As. 600/- As. 700/- p.a. 

As. 900/- As. 1000/- p.a. 

As. 2400/- Rs. 3000/- p.a. 

CeilinQ of 10% Increase every year in 
the number of scholarships has been re-
moved. As far as possible, scholarships are 
to be glvon to all the school going children. 
While granting scholarships. reservation of 
15°;0 for Scheduled Castes al"d 7.05 for 
&:heduled Tribes and overall 50% reserva-

tion for female children is to be kept in mind. 

(a) High School 

(b) Plus 211ndustrial 
Trade Certificate 

1st Division 
(60% above) 

Rs. 

500/-

(ITI) 750/-

(e) Graducation\3 
Years Prof. Diploma1000/-

(d) Prof. Degree (BEl 
MBBS/B.Arch.ete) 2000/-

(iii) For encouraging children of such 
workers to complete various levels 
of education, following special 
awards have been introduced: 

lind Division 
(50% above) 

Rs. 

I/Ird DIVision 
(below 50%) 

Rs. 

350/- 250/-

500/- 350/-

750/- 5001-

1500/- 1000/-
-_ --_ ---------------- .. _-------------------

(iv) To encourage female literacy, female children will, in adqition. 
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get Re.l/- (Rupee one) for 
everyday of attendance in school 
beyond primary stage. 

Import of Eggs 

1440.SHRIC.P.MUDALAGIRIYAPPA 
Will the Minister of COMMERCE be please 
to state: 

(a) the total quantity of Eggs imported 
during each of the last three years: 

(b) whether the import of eggs has 
increased in the recent years: and 

(c) il so. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES. CONSUM-
ER AFFAIRS AND PUBLIC DISTRIBUTION 
AND MINISTER OF STATE IN THE MINIS-
TRY OF COMMERCE (SHRI KAMALUDDIN 
AHMED) (a) 

1990-91 

1991-92 

1992-93 

Oty in Nos. of Specific 
Pathogen Free Eggs 

19.500 

41.600 

1.17.600 

1.78.700 

(b) Yes. Sir. 

(C) The Import has been allowed in view 
of the production of various livestock vac-
cines including poultry vaccines for preven-
tion of various diseases as well as to pro-
dlJce diagnostic agents. reagents & 
biologicals. 

Lie Housing Schemes in Assam 

1441. SHRI PROBINDEKA: Will the 
Minister of FINANCE be pleased to state: 

(a) whether some housing scherr""s 
have been started or proposed to be started 
in Assam by th8 Life Insurance Corporation 
of India during the current year; 

(b) if so, the details thereot: 

(c) the estimated expenditure likely to 
be incurred thereon: and 

(d) the time by which these schemes 
are likely to be completed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLlA-
MENTARYAFFAIRS(DR.ABRARAHMED): 
(a) No. Sir. 

(b) to (d). Do not arise. 

[ Translation! 

Minimum Wages to the Labourers of 
Private Sector 

1442. SHRI UPENDRA NATH VERMA 
Will the Minister of LABOUR be pleased to 
state 

(a) whether lakhs of labourers have 10 
work for 8 to 12 hours a day in private 
Industries and factories in Delhi and they are 
not even being paid wages fixed by the 
Government: 

(b) if so. the number of complaints 
received by the Government hom the 
labourers during 1991-92 and 1992-93 re-
garding non-payment of wages fixed by the 
Government; 
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(c) whether the Government propose to 
provide all facilities admissible under the 
law, to the labourers working in private 
factories; and 

(d~if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA): (a) and (b). The Government of 
National Capital Territory of Delhi, which is 
the appropriate Government under the Min-
imum Wages Act. 1948 have informed that 
most of the labourers were not required to 
work more than 8 hours a day in private 
industries and factories in Delhi. The 
labourers were paid wages as fixed by the 
Government under the Minimum Wages 
Act. 1948. However. there had been some 
complaints pertaining to the less payment of 
minimum wages or non-payment of wages 
for overtime work. The Government had 
launched 993 prosecutions in 1991-92 and 
1147 prosecutions In 1992-93 for violation of 
the provisions Of the Minimum Wages Act. 
1948. 

(c) and (d) . The Govemment is con-
stantly endeavouring to provide all facilities 
admissible under the law to the labourers 
working in private industries and factories in 
Delhi. The establishments are regularly in-
spected by the inspectors and the officers of 
the Labour Department. to ensure that all 
the admissible facilities are available to the 
workers. The complaints received from 
individuals and trade unions are also in-
quired into. to ensure compliance of the 
Labour Laws. Necessary legal action is also 
taken against the defaulting managements. 

Banks in Rural Areas 

1443. SHRI CHET AN P .S. CHAUHAN: 
Will the Minister 01 FINANCE be pleased to 
state: 

(a) whether the existing branches of 
public sector banks in the rural areas of the 
country are inadequate; 

(b) if so. whether the Government pro-
pose to review its policy in this regard in 
order to cover maximum rural areas; and 

(c) if so. the time by which it is likely to 
be done? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR. ABRAR AHMED): 
(a) to (c). The aim of Branch Expansion 
Policy 1985-90 was to achieve a population 
coverage of 17.000 (1981 census) per bank 
office in rural and semi-urban areas in each 
block so as to eliminate wide spatial gaps in 
the availability of banking facilities so that a 
rural branch was available generally within a 
distance of 10 kms. Considering peculiar 
features in hillyftribal areas and sparsely 
populated regions. 'the population criterion 
was relaxed to 10.000 per bank office. With 
the opening of bank branches in rural areas 
the average population per bank branch in 
rural and semi-urban areas has come down 
to 13.000 by the end of 1989. At present. 
there is a network of 35313 branches of 
commercial banks in the rural areas of the 
country. Nevertheless. there may still be 
need for a number of additional bank branch-
es in rural areas generally on two counts. 

i. Service are allocated to a' bank 
branch may be found to be 
unmanageable due to large number 
of villages allotted. number of 
constituents to be catered to and 
long distance/difficult terrain 
involved in servicing the area. 

ii. The increase in business of a rural 
branch justifiably ~rrantlng an 
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additional bank branch which could 
be viable. 

Under the Branch Expansion 
Programme 1990-95 of Reserve Bank of 
India, it has now been left to the judgment of 
the individual banks to assess the need for 
additional bank branches in the respective 
service areas of their rural branches. 

[English) 

Construction of Hotels 

1444. SHRI KASHI RAM RANA: Will 
the Minister of CIVIL AVIATION AND TOUR-
ISM be pleased to state: 

(a) whether the proposals from the 
Government of Gujarat from construction of 
new hotels to promote tourism in the State 
are pending with the Union Govemment; 

(b) if sO,the details thereof; and 

(c) the time by which these are likely to 
be cleared? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NAB I 
AZAD) : (a) No, Sir. 

(b) and (c). Do not arise. 

Himalayan Tourism Advisory 
Board 

1445. SHRI BOLLA BULLI 
RAMAIAH: 

SHRI D.VENKATESWARA 
RAO: 

SHRI S.B. SIDNAL: 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) whether the Sixth Himalayan Tour-
ism Advisory Board held a two day confer-
ence to consider new strategies for devel 
opment of tourism; 

(b) if so, whether the conference has 
suggested that new areas in Himachal 
Pradesh, Uttar Pradesh, West Bengal and 
Sikkim should be taken for development of 
tourism in the country; 

(c) if so, whether any concrete propos-
als in this regard have been worked out; and 

(d) if so, the details thereof? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD): (a) to (d). A neeting of the Himalay-
an Tourism Advisory Board was held at 
Rishikesh on 18-19 September, 1993. 
During the meeting various aspects of de-
velopment of tourism in the Himalayan re-
gion were discussed. Recommendations 
regarding adoption of safety and rescue 
measures and environment protection were 
made. 

Export of Pepper 

1446. SHRI RAMESH CHENNITHALA: 
Will the MinisterofCOMMERCE be pleased 
to state: 

(a) the quantity of pepper exported 
during 1992-93 and foreign exchange earned 
therefrom; and 

(b) the extent of loss suffered due to the 
decline in price of pepper in the international 
market? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CONSUM-
ER AFFAIRS AND PUBLIC DISTRIBUTION 
AND MINISTER OF STATE IN THE MIN1S-
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TRYOFCOMMERCE (SHRI KAMALUDDIN 
AHMED): (a) During 1992-93, the export of 
pepper from India was 25,480MT valued at 

.. Rs 83.17 crores .. 

(b) iJ"he average spot price of pepper 
(MG-1) at New York Market in 1992-93 was 
US$ 1.22 per kg as against US$ 1.42 per kg 
in 1991-92. Consequently, the average 
FOB export unit price of pepper from India 
declined to Rs 32.64 per kg in 1992-93 from 
Rs 36.08 per kg in 1991-92, which resulted 
in lower foreign exchange earnings to the 
extent of Rs 8.8 crores. 

Rural Service Criterion form Bank 
Officers 

1447. SHRI V.SREENIVASA 
PRASAD: 

SHRI G. DEVARAYA NAIK: 
SHRI TARA CHAND 

KHANDELWAL: 

Will the Minister of FINANCE be pleased 
to state: 

(a) whether the Government propose 
to scr~p the mandatory rural service criteri-
on for bank officers; 

(b) if so, the reasons therefor: 

(c) whether RBI have opposed the idea 
of the Govemment in this regard; and 

(d) ilso, the reaction olthe Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE INTHE MINISTRY OF PARLlA-

I MENTARY AFFAIRS (DR. ABRAR AHMED) 
:(a) to (d). A Review Group set up under the 
Chairmanship of Additional Secretary-Bank-
ing) is presently considering the systems 

and procedures of the Department 01 Eco-
nomic Affairs which inter-alia includes the 
functions which could be delegated by the 
Government to the Banks. Dispensing with 
the requirement of mandatory rural'semi-
urban service for promotions of banks' Of-
ficers is one of the items before the Group. 
Reserve Bank of India is not particularly 
opposed to such a proposal. Such a recom-
mendation if finally made by the Group, will 
only delegate powers to the Banks. . 

[ Translation] 

Development Activities of IDBI in 
Rural Areas 

1448. SHRI LAL BABU RAI: Will the 
Minisler of FINANCE be pleased to slale: 

(a) whether the Industrial Development 
Bank of India has started any developmen-
tal activities in the rural areas of the country; 
and 

(b) ifso, the details thereof, State-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR. ABRAR AHMED): 
(a) and (b). The Industrial Development 
Bank of India (lOBI) has reported that it has 
been supporting developmental activities 
through its various schemes of assistance. 
With a view to uplifting the under-pnvileged 
through creation of opportunities for 
wage\self-employment, voluntary agencies 
with good track records are assisted for 
training target groups comprising physically 
handicapped. socially disadvantaged, rural 
poor and women in the rural areas. Details 
of assistance sanctioned by lOBI to volun-
tary agencies State-wise is given in the 
enclosed statement . lOBI alsoadoptedten 
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selected blocks on an experimental basis in 
different parts of the country with a view to 
undertaking rural industralisation. IDBI has 
also provided assistance of Rs 4 crores 

towards the corpus fund of Rashtriya Gramin' 
Vikas Nidhi, an intermediary' organisation 
for rendering assista~e to voluntary agen-
cies. 

State 

----_._--_ 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Gujarat 

Harayana 

Jammu & Kashmir 

Kamataka 

Kerala 

Maharashtra 

Manipur 

Madhya Pradesh 

Meghalaya 

Mizoram2 

Nagaland 

Orissa 

STATEMENT 

Details of assistance sanctioned to Voluntary 
Agencies (State wise) 

No. of Agencies 

2 

3 

2 

3 

6 

2 

10 

4 

5 

7 

7.00 

3 

9 

Rural 

Amount sanctioned 
Rs. in lakhs 

4.70 

11.08 

12.94 

7.00 

37.41 

3.00 

7.00 

38.63 

8.16 

79.94 

15.15 

19.95 

6.26 

16.25 

25.33 
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State No. of Agencies Amount sanctioned 
Rs. in lakhs 

:/1ajasthan 

, 
~Tamilnadu 

~Tripura 

-Uttar Pradesh 

West Bengal 

Total 

\(English] 

National Stock Exchange India 

1449. SHRI RAM KAPSE: Will the 
Minister of FINANCE be pleased to state 

(a) whether the National Stock Ex-
change India, Bombay has commenced its 
operations: 

(b) if so, the details of the functioning 
~thereof: and 

(c) if not. the reasons therefore? 

• THE MINISTER OF STATE IN THE 
~INISTERY OF FINANCE AND MINISTER 
OF STATE INTHE MINISTRY OF PARLlA-
'~ENTARY AFFAIRS(DR.ABRARAHMED): 
~a) No, Sir. The National Stock Exchange of 
tndia proposes to commence its first phase 
01 operations in the wholesale debt market 
~egment by February. 1994. 

... (b) Does not arise. 
't 

, (c) The National Stock Exchange of 
'India can commence its operations only 
;Sfter various items of preparatory work such 
I 

12.00 

7 37.85 

5.08 

3 5.95 

6 55.76 

79 416.67 

as installation of computer hardware and 
software and telecommunication systems 
have been completed. 

Export of Tea to Russia and CIS 

1450. DR. KRUPASINDHU BHOI: Will 
the Minister of COMMERCE be pleased to 
state: 

(a) whether the Government have ex-
plored the possibility of Increasing the ex-
port of tea to Russia and the CIS countries: 
and 

(b) if so, the details and the outcome 
thereof? 

THE MINISTER OF COMMERCE 
(SHRI PRANAB MUKHERJEE) :(a) and (b) 

majo'r steps have been initiated by the 
Government to Increase exports of tea to 
RUSSia and other CIS countries and these 
are as follows: 

(1 ) Agreements of cooperation in the 
field of trade, economic relations 
etc. have been signed with a 
number of countries like. Russia. 
Kazakhstan. Turkmenistan, 
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Kyrghystan. Ukraine. Uzbekistan, 
Taz,k,slan ,Hld Latvie etc. for 
\)(0<.,,\1119 exports from India 
Il1cluc!tng that of tea. 

(2) An office of Tea Board has been 
opened at Moscow in September, 
1993 to promote exports of Indian 
tea in the region. 

(3) Apart from interacting with foreign 
buyers on a regular basis of 
promoting Indian tea, Tea Board 
has planned media campaign. is 
store demonstrations and 
participation in the trade fairs in 
Russia and other CIS countries. 

As a result. during 1993 (January-
September), shipment licenses issued 
for export of tea to Russia and other CIS 
countries have been of the order of 
72.97 million kgs. valued at Rs 450.91 
crores as compared to 25.64 million 
Kgs, Valued at Rs. 142.32 crores dur-
ing the corresponding period of 1992. 

[ Translation) 

Fake Bank Drafts and Cheques 

1451. SHRI ARVIND TRIVEDI: 
SHRI JANARDAN MISRA: 
SHRI PANKAJ 

CHOWDHARY: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether it is a fact that the cases of 
issuing fake bank drafts and cheques are on 
the increase in the country; 

(bl if so, the details of such cases 
detected during the last two years; 

(c) whether some persons of such rack-
et have also been arrested in Delhi during 
the last three months; 

(d) if so, the details thereof and the 
material seized from them; 

(e) the action taken so far against 
those persons; and 

(f) the steps proposed to be taken by 
the Government to check such cases? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
APRLlAMENTARY AFFAIRS (DR. ABRAR 
AHMED):(a) to (f). Information is being col-
lected and will be laid on the Table of the 
House. 

Income Tax Dues 

1452. SHRI CHHEDI PASWAN: Will 
the Minister of FINANCE be pleased to 
state: 

(a) the names of those first ten persons 
or institutions against whom maximum in-
come-tax is outstanding as on date alongwith 
the amount outstanding against each; and 

(b) the efforts being made by the Gov-
ernment to recover the outstanding income-
tax? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI M. 
V.CHANDRASHEKHARA MURTHY): (a) 
The latest available information is as on 
30.6.1993 and the same is being given in 
the attached statement. 

(b) Apart from action permissible under 
the Income-tax law for r& ... overy of tax 
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dues,suitable administrative steps are con-
tinuously taken to recover the tax arrears. 

Legal actions include levy of penalty for 
non-payment, issue of garnishee orders to 
attach bank accounts, debts e~c.; drawing 
up of tax recovery statements by Tax Re-
covery Officers enabling them to effect re-
covery by attachment/sale of assets etc. In 
case where ta~ refund is due to the assess 
in respect of any assessment year, the 
same is adjusted towards demand of other 
assessment years. In deserving cases the 
assess is required to pay the arrear demand 
by way of installments fixed by the Depart-

ment. Since a large part of demand in all 
these cases is disputed in appeals etc. and 
are stayed by various AppeHate Authorities 
and courts, steps are taken either to. get 
these order vacated or get the appeals 
disposed expeditiously. 

Administratively progress of recovery 
is monitored at various levels. The Assess-

. ing Officers are also required to send dos-
sier reports in these cases indicating the 
progress in the recovery of taxes and these 
reports are reviewed at the level of Commis-
sioner of Income-tax and above. 

--~---~-----------.--------~------... ---~ 

S.No. Name of the Persons/ 
institutions 

- --~------------ -----

1. State Bank of India 

2. Shri Harshad S. Mehta 

3. G.T.C. Industries Limited 

4. United Bank of India 

5. Dunlop India Limited 

6. Bank of Baroda 

7. Reliance Industries Limited 

8. Allahabad Bank 

9. City Bank Limited 

10 Peerless General Finance and 
Investment Co. Limited 

Income-tax demand 
outstanding as on 
30.6.1993 

(Rs in crores) 

682.82 

204.50 

186.68 

133.89 

104.07 

84.30 

65.12 

55.13 

47.46 

46.38 
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[English] 

Handing Over of Sick Units to 
Workers Cooperatives 

1453. SHRI SUDHIR SAWANT: Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether the Government have re-
viewed the progress of sick industrial com-
panies handed over by the Board of Indus-
trial and Financial Reconstruction to work-
ers cooperatives; and 

(b) if so. the extent to which success 
has been achieved by workers cooperative 
in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLlA-
MENTARYAFFAIRS(DR.ABRARAHMED) 
: (a) and (b) The Board for industrial and 
Financial Reconstruction (BIFR) has sanc-
tioned rehabilitation schemes on the basis 
of workers cooperatives in respect of the 
following four industrial companies:' 

i) Kamani Tubes Ltd .. 

ii) New Central Jute Mills Ltd .. 

iii) Powder Metals & Alloys Ltd., 

IV) K.M.A. Ltd .. 

BIFR has reported that it has been 
conducting reviews from time to time in 
order to know the pace and progress of the 
implementation of the schemes. In respect 
of Kamani Tubes Ltd .. the last review was 
undertaken in July. 1993 when the company 
was directed to furnish a four year projec-
tion of production and sale turnover. In the 
case of New Central Jute Mills Ltd .. on the 

advice ofthe company to reyiew the scheme . 
the details of prevision of the scheme are 
being finalised by the operating Agency 
while in respect of K.M.A. Ltd. the promot-
ers have gone in appeal. in the case of 
Powder Metals & Alloys Ltd .• there has been 
difficulty in getting funds released from the 
employees Provident Fund to enable them 
to mobilise their contribution. 

Export of Benarsi Sarees 

1454. SHRI ANAND RATNA MAURYA: 
Will the Minister of TEXT I LES be pleased to 
state: 

(a) whether the export of Benarsi sarees 
is declining continuously during the last 
three years: 

(b) if so. the reasons therefore: 

(c) the quantity of these sarees export-
ed during the above period; 

(d) whether the Government have tak-
en fresh initiatives to enhance the export of 
these sarees, and 

(e) if so. the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI G. 
VENKAT SWAMY): (a) and (bi. As sarees 
are mostly consumed by expatriate Indians 
whose population does not increase signif-
icantly. the overseas demand for sarees 
including Banarasi sarees depends on their 
consumption pattern and no higher growth 
is expected in Silk saree exports. 

(c) Government of India does not main-
tain separate statistics on export of sarees 
produced in a particular place. 

(d) Government has taken st.,ps to 
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encourage export of silk goods including 
Banarasi silk sarees. 

(e) In order to encourage export of silk 
sarees, Government has included sarees of 
mulberry raw silk and metalised yarn under 
the advanced licensing scheme with effect 
from June 28,1993 whereby against the 
export of these items imports of mulberry 
raw silk 1 .20 kg/kg content and metalised 
yarn 1.05 kg/kg content in the export prod-
uct , will be permitted. 

[ Translation] 

LlC Business in Maharashtra 

1455 SHRI VILAS RAO 
NAGNATHRAO 
GUNDEWAR: 

SHRI DATTA MAGHE 

Will the Minister of FINACE be pleased 
to state: 

year 

1991-92 

1992-93 

(a) the amount of business transacted 
by the Life Insurance Corporation of India in 
Maharashtra during each of the last two 
years: 

(b) the number of new policyholders 
enrolled during this period under various 
policies, year-wise: 

(c) the profit earned by the Corporation 
during the above period; and 

(d) the amount invested in various 
schemes in Maharashtra out of the amount 
collected and the details of these schemes? 

THE MINISTER OF STATE IN THE 
MINISTERY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLlAAMENTARY AFFAIRS (DR. ABRAR 
AHMED): (a) 

Sum Assured (Rs in crares) 

450901 

5088.61 

(b) Year No.of Policies Sum Assured(Rs in Lakhs) 

1991-92 7.94.211 

1992-93 8.45.280 

(c) The Life Insurance Corporation of 
India has no system of working out profits. 
It evaluates its assets and liabilities and 95° 0 

of the surplus shown as a result thereof is 
distributed amongst Its participating policy-
holders. 5% is passed on to the Govern-
ment of India as its share of surplus. The 
Government's share dunng 1991-92 and 
92-93 came to Rs 118.42 and Rs 105.41 
Crores respectively. 

2,81.358 

3.00.897 

(d) The LlC earned in Maharashtra. 
premium income of Rs 967.31 crores and 
Rs 1291 .36 crores In the years 1991-92 and 
1992-93 respectively. During these two 
years. the LlC invested an amount of Rs 
499.11 crores and Rs 569.29crores respec-
tively in Maharashtra. The details of the 
schemes in which the funds have been 
invested are given In the statement. 
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[English} 

Janata Cloth 

1456. SHRI R. DHANUSKODI 
ATHITHAN: Will the Minister of TEXTILES 
be pleased to state: 

(a) whether the demand of Janata cloth 
is declining; and 

(b) if so, the demand of Janata cloth 
during 1991-92 and 1992-93 and the supply 
made during the period? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI G. 
VENKAT SWAMY) : (a) Yes, Sir. 

'b) The production of janata cloth has 
been commensurate with the demand for 
such cloth. The quantity of jananta cloth 
delivered during the years 1991-92 and 
1992-93 had been 401.89 million square 
metres and 341.07 (estimated) million square 
metres respectively. 

[ Translation] 

Promotion of Savings 

1457. SHRI HARI KEWAL PRASAD: 
Will the Minister of FINANCE be pleased to 
state: 

(a) the outcome of the measures taken 
by the Government to promote savings 
during the last two years; and 

(b) the further steps being taken by the 
Government for more savings in future? 

THE MINISTER OF STATE IN THE 

MINISTRY OF RNANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR. ABRAAR 
AHMED): (a) and (b) . Due to measures 
taken by Government small savings collec-
tions upto September 1993 during the cur-
rent year have shown an appreciable in-
crease over the collections during the corre-
sponding period of last years. Small savings 
collections are under constant review and 
steps are taken from time to time for improv-
ing the collections. 

Recovery of Income Tax at 
One Point 

1458.SHRI BHO GENDRA JHA: Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether the Government are con-
templating any proposal for the recovery of 
income tax at one point to facilitate the 
consumers, shopkeepers and to ensure the 
Government recovery; 

(b) if so, the details in this regard; and 

(c) if not, the reasons therefore? 

THE MINSITER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI M.V. 
CHANDRASHEKHARA MURTHY) :(a) No, 
Sir. 

(b) Does not arise. 

(c) At present, the assessees are al-
lowed to pay the tax at the various branches 
of the nationalised banks in the country. 

This system is Illeant for the conve-
nience and the faCility of the assessees 
(Including consumers and shopkeepers). 
Collechon rpayment 01 tax at a single place 
is likely to create great inconvenience for 
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'5:' 

the assessees and is not considered desir-
.' 

able. 
~ 
.;0-

Viability of Central Cooperative 
,Undertakings ,. 

1459. sWll MAHESH KANODIA: Will 
the Minister''!Jf FINANCE be pleased to 
state: 

(a) whetFierthe Union Government have 
received a iny proposal from the Govern-
ment of Gujarat for making the Central 
Cooperative Undertakings viable as recom-
mended by . .ij)e Board for Industrial and 
Financial Reconstruction: 

(b) if sO,-the details thereof: and 

(c) the action taken or proposed to be 
taken by tht Union Govemment in this 
regard? 

THE M~ISTER OF STATE IN THE 
MINSTERY OF FINANCE AND MINSITER 
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY' AFFAIRS (DR. ABRAR 
AHMED):(a)Jo (c). Since the provisions of 
the Sick Industrial Companies (Special Pro-
visions) Act_-: 1985 do not extend to Co-
operatives. tile Question of the Board lor 
Industrial aRd Financial Reconstruction 
(BIFR)"s rectnmendations for making Co-
operative UnCJertakings viable does not arise . 

[English] 

.. '. 

(b) if so, the details of such raids con-
ducted in various cities in Gufarat during the 
last two years and the total value of articles 
seized: and 

(c) the details of the persons found 
involved in such activities and their possible 
link-up with international gang? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
MVCHANDRASHEKHARA MURTHY) (a) 
to (c). Information IS being collected and will 
be laid on the Table of the House 

[ Translation] 

Vacancies of public Representatives in 
Nationalised Banks 

1461. SHRI ARJUN SINGH YADAV 
Will the Minister of FINANCE be pleased to 
state: 

(a). whether some posts of public rep-
resentatives are lying vacant in nationalised 
banks: 

(b) if so, the details thereof: and 

(C) the steps taken Iproposed to be 
taken by the Government to fill up these 
posts? 

Stiu991ing in Gujarat THE MINISTER OF STATE IN THE 
1;" MINSITRY OF FINANCE AND MINISTER 

1460. SHRI SOMJIBHAI DAMOR: Will OF STATE IN THE MINSTRY OF PARLlA-
the Ministe{ of FINANCE be pleased to MENT ARY AFFAIRS (DR. ABRAR AHMED) 
state: : (a) to (c) . At present there are 85 

~ vacancies of non-official directors on the 
(a) whether any raids have been con- boards of 19 nationalised banks. Govern-

ducted to fi'1 out the smuggling of silveri ment have already initiated necessary steps 
narcotics aoogold biSCUits in Gujarat; for filling up of the vacancies. 
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[English] 

Bank Branches in Hill Districts of Uttar 
Pradesh 

1462. MAJ.GEN. (RETD). BHUWAN 
CHANDRA KHANDURI: Will the Minister of 
FINANCE be pleased to state: 

(a) whethE!rthe branches of public sec-
tor and their commercial banks in hill dis-
tricts of Uttar Pradesh, particularly Pauri and 
Chamcli have been opened within 1 0 kilo-
meters of each of each village covering 15 
to 25 villages as per the norms of the 
Government; 

(b) if not, the reasons therefor; 

(c) whether the Government are awere 
that the ex-servicemen in the above hill 
districts, which are large in number face 
great difficulties in drawing their pensions 
from the banks as these banks are situated 
in far off places; and 

(d) if so, the steps taken or proposed to 
be taken by the Government to open more 
bank branches in the above areas? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENT ARY AFFAIRS (DR. ABRAR AHMED) 
:(a) to (c) The aim of Branch Expansion 
Policy 1985-90 was to achieve a coverage of 
17,000 population per bank office in rural I 
semi-urban areas in each block and to elim-
inate wide spatial gaps so that a rural branch 
was available generally within a distance of 
10 kms. The population norms had been 
relaxed to 10,000 in respect of tribaVhilly 
areas and sparsely populated regions. Sub-
sequently, a new dimension was added to 
the policy with the adoption of Service Area 
Approach (SAA) to rural lending under 
which each bank branch was expected to 

cover normally 15 to 25 Vil~. With the 
opening of bank branches during 1985-90 
plan, the average population ~rbank office 
in Uttar Pradesh has come done to 14,000 
as against the target of 17,000 and in re-
spect of the Districts of Pauri i!lfld Chamoli, 
the average population per bank office is 
6,000 and 7,000 respectively. Any specific 
problem the ex-servicemen in drawing their 
pension from the bank branches can be 
looked into separately. 

(d) Under Branch .Expansion 
Programme 1990-95 of Reserve Bank of 
India, it has been left to the judgement of 
individual banks to assess Jhe need for 
additional bank branches in ~ respective 
service areas of their rural br~,nches. 

Passengers carried by'.1ndian 
Airlines 

1463. PROF. U~MAREDDY 
VENKATESWARLU: Will the Minister of 
CIVIL AVIALTION AND TOURISM be 
pleased to state: 

(a) whether the Indian Aidfnes has car-
ried less passengers in the firsl nine months 
of 1993 as compared to the corresponding 
period in 1992; 

(b) whether operating costs are still 
rising inspite of lessernumberof flights; and 

(c) the steps taken or proposed to be 
taken by the Indian Airlines to improve 
service and reduce operation c;osts? 

THE MINISTER OF CIVU;.. AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD): (a) and (b). Yes, Sir. '. 

(c) The following steps ha~ been taken 
by Indian Airlines to improve service and to 
reduce expendilure:-
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(i) Improvement in customer 
services; both on ground and on 
board the aircraft. 

(ii) Introduction of schemes like Fly 
More and Fly Free, Point-to-Point 
Fares, Domestic Tour Packages, 
etc. 

iii) Close monitoring of 'On-Time 
Performance' . 

(iv) Changes in marketing strategy, 
including productivity linked 
incentive for agents. 

(v) Providing convenient scheduled 
air services. 

(vi) Stepping up fleet utilisation. 

(vii) Increased intemational operations; 
and 

viii) Control of 
expenditure. 

improductive 

Disinvestment of Shares of Public 
Sector Undertakings 

1464. SHRI SHANKERSINH 
VAGHELA: 

SHRI ATAL BIHARI 
VAJPAYEE: 

Will the Minister of FINANCE be pleased 
to state: 

(a) the purpose of collection of funds 
through disinvestment of shares of public 
sector enterprises; 

(b) total amount of funds so far coll('ct-
ed as a resu" of disinvestment ann the 
utilization thereof; and 

(c) how much more disinvestment the 
Government propose to make? 

THE MINSTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINSITRY OF PARLIA-
MENTARY AFFAIRS (DR. ABRAR AHMED): 
(a) The major objectives of disinvestment of 
Government shares in Select Public Sector 
Undertakings (PSUs) are to encourage 
wider public investment and promotergreater 
accountability in the PSUS and to raise tor 
Govemment non-inflationary resources. 

(b) The amounts mobilised through 
disinvestment of shares during 1991-92 and 
1992-93 were As 3038 crores and Rs 1912 
crores respectively. 

(c) In the Union Budget for 1993-94 it 
was proposed to mobilise a further sum of 
As 3500 crores during the current finacial 
year. 

Export of GranitesICeremicsfTiles 

1465. DR. KAATIKESWAR -PATRA: 
Will the Minister of COMMERCE be pleased 
to state: 

(a) the total quantity of granites/tiles/ 
ceremics exported and the foreign exchange 
earned therefrom during 1992·93 and 1993-
94 till date; 

(b) whether there is tremendous scope 
for earning of foreign exchange by export of 
granites/ceremics/tiles in the European and 
Western markets; 

(c) if so, the steps taken or proposed to 
be taken to provide soft and cheaper credit 
facilities. duty concession for import of ma-
chinery and to render marketing assistance 
abroad to lead the market; 



Written Answers AGRAHAYANA 19,1915 (SAKA) Written Answers 406 

(d) whether the Government propose 
to set -up a Granite Export Promotion 
Council at the National level; and 

(e) if so, the details thereof? 

Item 

Ceramic Glazed Tiles 

Granite and products 
there of 

1992-93 

15.40 

41.00 

THE MINISTER OF COMMERCE 
(SHRI PRANAB MUKHERJEE) : (a) The 
foreign exchange earned from export of 
Ceramic Glazed Tiles and granites and prod-
ucts thereof has been as under:-

(Value Rs Crores) 
1993-94 
(April-Oct) 

12.00 

26.00 

Quantity-wise export details are not available. 

(b) Yes. Sir. 

(c) General steps taken include direc-
tions to Banks to increase availability of 
credit to export sector; reduction in interest 
rate of rupee credit; and reduction in tariff 
levels on import of machinery. All possible 
marketing assistance is extended by Indian 
Missions. 

(d) No. Sir. 

(e) Does not arise. 

[ Translation) 

Credit Deposit Ratio 

1466. SHRI ANAND AHIRWAR: Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether the Reserve Bank of India 
have consituted a task force to give sugges-
tions for the improvement of Credit Deposit 
Ratio; 

(b) if so, the details of the members of 
the above task force; 

(c) whether the task force has submit-
ted its report; 

(d) if so, the details thereof.; and 

(e) the action taken or proposed to be 
taken by the Government thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINSTRY OF PARLlA-
MENTARYAFFAIRS(DR.ABRARAHMEO): 
(a) to(e). The Reserve Bank of. India (RBI) 
had constituted Task Force for some of the 
States having low Credit Deposit Ratio (CDR) 
to examine the reasons for the same and to 
suggest measures for its improving. The 
names of States for which Task Forces were 
constituted are Bihar, West Bengal, 
Rajasthan, Uttar Pradesh, Kerala and Union 
Territory of Pondicherry. The numbers of 
these Task Forces were drawn from the 
Convenor Banks of the State level Bank-
ers' Committee (SLBC) of the respective 
States, Government of India, National Bank 
for Agriculture and Rural Development 
(NABARO). The Task Forces relating to 
Bihar, West Bengal, Rajasthan and Uttar 
Pradesh have since submitted their I8pOI1s 
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to Reserve Bank of India. The reports 6f 
Task Forces have already been sent by RBI 
to the concerned agencies for taking neces-
sary action on various recommendations 
contained in these reports. It is expected 
that the implementation of various recom-
mendations of the Task Forces will lead to 
the Improvement in the CDR of the States 
referred to above. 

[English) 

Export of Agarabathi and Incense 
Sticks 

1468 SHRIMATI CHANDRA PRABHA 
URS: Wiil the Minister of COMMERCE be 
pleased to state: 

(a) the estimated value of Agarabathi 
and Incense sticks exported during 1993-
94 so far: 

(b) the contribution of Kamataka there-
in; 

(c) whether the export of Agarabathi 
and Incense sticks has declined due to high 
rate of import and customs duty on raw 
materials used for the manufacture of In-
cense sticks; 

(d) whether there is any proposal to 
reduce the import and customs duty on 
these raw materials to boost export; and 

(e) if so, the details thereof? 

THE MINISTER OF COMMERCE 
(SHRI PRANAB MUKHERJEE) :(a) to (e): 
The exgo~ of Agarbathi including Incense 
sticks during-April-October 93 is estimated 
at the level of US $ 4.6 million in which 
Kamataka's contribution is around 75%. 
The export of Agarbathi in dollar terms 
stands increased by 24.3% and in rupee 

terms by 38.7% during the period April-
October'93 in comparison to the correspond-
ing period of the last financial year. The 
exporting community of Agarbathi import 
raw materials and against the effected ex-
ports, the exporters claim the reimburse-
ment of duty draw back. 

National Distribution Company for 
Indian Travel Agents. 

1469. SHRI K.PRADHANI:Wilithe Min-
isterofCIVILAVIATIONANDTOURISM be 
pleased to state: 

(a) whether the Government have a 
proposal to set up a national distribution 
company for the Indian travel agents; 

(b) if so, the details thereof and the 
reasons therefore; and 

(c) the time by which the company is 
proposed to be set up? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD) : (a) No, Sir. 

(b) and (c). Do not arise. 

Settlement with I.A. Pilots 

1470. SHRI GUMAN MAL LODHA: Will 
the MinisterofCIVILAVIATION AND TOUR-
ISM be pleased to state: 

(a) whether any settlement has recent-
ly been reached with pilots of the Indian 
Airlines; 

(b) if so, the details thereof; 

(c) the total number of approved Iqual-
ified pilots in the country as on November 1 , 
1993 vis-a-vis demand for them for our 



409 Written Answers AGRAHAYANA 19, 1915 (SAKA) Written Answers 410 

domestic and international flights as at 
present and at the end of the current Five 
Year Plan; and 

(d) the steps being taken to fill the at 
between the demand and availability of pi-
lots? 

THE MINISTER OF CIVIL AVIATION 
AN DTOURISM (SHRI GHULAM NABI 
AZAD) : (a) to (d) : As per the recent 
agreement signed with the Indian Commer-
cial Pilots Association (ICPA), Flight and 
Duty Time of pilots has been increased and 
a revised training pattern introduced. In 
consideration of these, pilots have been 
granted additional allowances. Shortage of 
Pilots in Indian Airlines will be met with the 
implementation of this agreement. 

As on 1.11.1993, Director General of 
Civil Aviation has issued 9023oPiiots licenc-
es. Issuing of licences is not linked with the 
demand for employment of pilots. 

Export Quota of Farm Products 

1471.SHRIMATI PRATIBHA 
DEVISINGH PATIL: Will the Minister of 
COMMERCE be pleased to state: 

(a) whether the Government have 
any proposal for the abolition of export 
quota of farm products and minimum 
export prices to achieve the higher ex-
port targets; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CONSUM-
ER AFFAIRS AND PUBLIC DISTRIBUTION 
AND MINISTER OF STATE IN THE MINIS-
TRY OF COMMERCE (SHRI KAMALUDDIN 

AHMED) :(a) to (c) : It is the policy of the 
Government to allow the export of items of 
mass consumption in such a manner that it· 
does not compromise with out food security 
system. With this objective in vice Govem-
ment prescribes Minimum Export Price 
(MEP) and lor quantitative ceilings in re-
spect of rice, wheat, coarse grains, sugar, 
mustard seed and rapeseed. 

Formation of Regional Trading 
Blocs 

1472. SHRI ANKUSHRAO RADSAHEB 
TOPE: Will the Minister of COMMERCE be 
pleased to state: 

(a) whether there has been a growing 
polarisation of the world trading parameters 
and formation of regional trading blocs; 

(b) if so, the impact of these develop-
ments of India's foreign trade as well as its 
share in the world market; 

(c) whether the Government have pre-
pared any strategy to tackle these develop-
ments in the international trade including the 
problems that may arise due to quality and 
standard certification; and 

(d) if so, the details thereof and if not 
the reasons therefor? 

THE MINISTER OF COMMERCE 
(SHRI PRANAE MUKHERJEE): (a) to (d) : 
Although the multilateral trading system 
based on the General Agreement Tariffs 
and Trade (GAIT) remains intact, EEC is 
moving towards greater integration and a 
larger membership, NAPT A has been formed 
with a trade liberalisation programme span-
ning 10-15 years. APEC covering the Asia 
Pacific region, 1S so far a forum for dialogue 
and consultations on trade liberalisation and 
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ESI Dies not a trading bloc. India, is not a member of 
any of these trading blocs. 

India's capacity to expand its global 
exports beyond the present share of less 
thanO.5% will be affected mere by efforts to 
upgrade the basic competitiveness of prices 
quality and delivery of our products. Hence 
the likely impact of formation of regional 
trading blocs on India's external trade is not 
expected to be very significant. 

India prefers the multilateral to the re-
giona! approach. Our efforts have been to 
strengthen multilaterism during the Uru-
guay Round as it is believed that non-
discriminatory trade offers the greatest prom-
ise for equitable expansion of world trade. 

Investment Guarantee Pact with 
Taiwan 

1473. SHRI R. SUR ENDER REDDY: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether Taiwan and India have 
negotiated for an investment guarantee pact 
and a double taxation avoidance agreement 
in recent past; 

(b) if so, the main features of the agree-
ment; and 

(c) the extent to which Indias is likely to 
be benefited by these agreement? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENT ARY AFFAIRS (DR. ABRAR AHMED): 
(a) No, Sir. 

(b) and (c) : Do not arise. 

1474. SHRI SANATKUMARMANDAL: 
Will the Minster of LABOUR be pleased to 
state: 

(a) the amount, out of the outstanding 
ESI dues against employers, which is irre-
coverable and the 'effective arrears' as per 
latest information; 

(b) the estimated amount of damages 
due form defaulting employers apart from 
the default amount uptill March 31, 1992; 
and 

(c) the manner in which it is proposed to 
be recovered? 

THE MINSTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA): (a) As on 31.3.93, an amount of 
Rs 178.56 crores was outstanding on ac-
count of ESI dues against various employ-
ers. Out of the total dues, an amount of Rs 
73.97 crores cannot be recovered immedi-
ately because of the Courts' stay on their 
recovery, liquidation/closure of establish-
ments, BIFR proceedings etc. 

(b) Rs 28.50 crores (As on 31.3.93). 

(c) Necessary penal and legal action as 
per the provisions ofthe ESI Act are already 
being taken to recover the dues outstanding 
against the defaulting establishments. 

Reduction in Branches of Public 
Sector Banks 

1475. SHRI MULLAPPALLY 
RAMCHANDRAN: Will the Minister of FI-
NANCE be pleased to state: 

(a) whether the Govemment propose 
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to reduce the number of branches of some 
public sector banks ; and 

(b) if so, the details thereof and the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN TH~ MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR. ABRARAHMED) 
: (a} and (b): Under the current liberalised 
policy of Reserve Bank of India (RBI), banks 
are permitted to swap their stray or 
unremunerative branches with other banks. 
The Banks have also been advised that RBI 
would consider their proposal for closing of 
loss making branches at urban/metropoli-
tan centres which are generally Y!'ell-banked. 
Banks have also been allowed to rationalise 
their existing branch network in rural areas 
keeping in view their viability. At rural cen-
tres served by two commercial bank branch-
es (excluding Regional Rural Banks), the 
concerned banks may, by mutual consulta-
tion, take a decision for closure of one of the 
branches. Banks should forward such pro-
posals, duly approved by the concerned 
District Consultative Committee, to RBI 
through the State Gov~nment fortheirprior 
approval. 

Maharashtra Cotton Monopoly Scheme 

1476. SHRI GEORGE FERNANDES: 
Will the Minister of TEXTILES be pleased to 
state: 

(a) whether the Union Government have 
allowed the Maharashtra Government to 
continue with its Cotton Monopoly Scheme: 

(b) if so, the details thereof; and 

(c) if not, the reasons therefore? 

THE MINISTER OF STATE OF THE 

MINISTRYOFTEXTILES(SHRIG.VENKAT 
SWAMY) : (a) and (b): Yes Sir the Union 
Government has extended the Maharashtra 
Cotton Monopoly Scheme for a further pe-
riod of one year i.e. from 1.7.93 to 30.6.94 
on the existing terms and conditions. 

(c) Doest not arise. 

Coffee Board Employees 

1477. SHRIC.P. MUDALAGIRIYAPPA: 
Will the Ministerof COMMERCE be pleased 
to state: 

(a) whether the Govemment propose 
to implement the Golden Handshake 
Scheme for the employees of the Coffee 
Board; and 

(b) if so, the details thereof? 

THE MINISTER OF COMMERCE 
(SHRI PRANAB MUKHERJEE): (a) and (b) 
: Government has received a proposal for 
implementation of a Voluntary Retirement 
Scheme for the employees of the Coffee 
Board formulated in the context of certain 
proposed changes In the present system of 
markeling ofcotfee However. Government 
has not yet taken a deciSion In the matter. 

Nehru Memorial Pavilion 

1478. SHRI PROBIN DEKA: Will the 
Minister of CIVIL AVIATION AND TOUR-
ISM be pleased to state: 

(a) whether the Union Government have 
received any proposal from the Govern-
ment of Assam for contruction of Nehru 
Memorial Pavilion In Guwahati ; 

(b) if so, the decision taken thereon; 

(c) whether the Union Government have 
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sanctioned any amountforthe purpose; and (a) whether the Govemment have re-
constituted the Advisory Committee which 

td) if so, the details thereof? makes its recommendations for modifica-
tions in the list of reserved items for handloom 

THE MINISTER OF CIVIL AVIATION sector; 
AND TOURISM (SHRI GHULAM NABI 
AZAD): (a) No, Sir. (b) ifso, the composition of the Commit-

(b) to (d): Do not arise. 

Regional Rural Banks 

1479. SHRI CHETAN P.S. 
CHAUHAN: 

SHRIMATI KRISHNENDRA 
KAUR (DEEPA): 

Will the Minister of FINANCE be 
pleased to state: 

(a) the number of Regional Rural Banks 
opened in the country during 1992-93, 
State-wise; and 

(b) the numberof Regional Rural Banks 
proposed to be opened during the current 
financial year, State-wise, alongwith their 
locations? 

THE MINISTER OF STATE IN THE 
MINSTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR. ABRAR AHMED): 
(a) and (b): No new Regional Rural Bank 
(RRB) has been opened in the country 
during 1992-93. Govemment do not have 
any proposal for establishing RRBs in the 
country during current financial year. 

Advisory Committee on HandIoom 
Sector 

1480. SHRI S.B. SIDNAL: Will the Min-
ister of TEXTILES be pleased to state: 

tee; and 

(c) the time by which it is likely to subm it 
its report? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI G. 
VENKAT SWAMY) (a) Yes, Sir. 

(b) A list of members of the Advisoty 
Committee constituted under Section 4 of 
the Hnadlooms (Reservation of Articles for 
Production) Act, 1985 is given in the en-
closed statement. 

(c) The AdviSOry Committee is likely to 
submit its report by end of February, 1994. 

STATEMENT 
v 

1. Secretary (Textiles) 
-Chairman 

2. Chairman, 
All Indian Handloom Fabrics 
Marketing Coop. 
SOCiety Ltd. J-10/32, Baqrabad, 
Varanasi-221001. 

3. Shri M.P.Gajaria 
Ssecretary General 
Indian Cotton Mills Federation, 17, 

Amba Deep. 
14,Kasturba Gandhi marg, New 

Delhi-110001. 

4. Shri Dhanpal Tare 
President, All India Federation of 
Power1oom 
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Weaver's Association, 
Ichalkaranji, Maharashtra. 

5. Shri Pragada Kolaiah, MP 
171, North Avenue, New Delhi. 

6. Shn D.M. Sadul, MP 
205. Vallabh Bhai Patel House, 
New DelHi 

7. Shri Mauzoor Ahmed Ansari, 
Chairman 

8. 

9. 

10. 

Chotanagpur Regional Hnadloom 
Weavers' 
Coop. Society, Irba, Ranchi-
835238 (8ihar). 

Zamir Ahmed Payam, 
Editor, Kabir Bhumi, 
Mohalla Piprapur, Gorakhpur(U.P) 

Mohd, Shamim Ansari, 
614, Faithful Gan], 
Kanpur (U.P) 

SHri Rattan kaul. 
Everest House, Model Town 
Ghaziabad (U.P.) 

11. Shri N.H. Ansari, 
General Secretary, 
All India Weavers Federation, 
Gandhi Nagar, Basti-272001 (U.P) 

12. Shri G. Ramamurthy, President. 
A.P. Padmaseela Sanghm. 
Skyline Theatre Lane, 
Bagheer Bagh, Hyaerabad-29 

13. Shri Habih-ur-Rehman Nomani, 
President, All IndIan Momin 

Conference, 
Shahee? Lalit Makhan Bhawan, 
C-15, Bhai Veer Singh Road. Gole 

Market, N. Delhi. 

" 

14. Shri A.N Zariwala President, 
Surat Art Silk Cloth Manufacturers 
Association, 
Resham Bhawan, Lal Darwaja, 
Surat-395003 (Gural) 

15. President, The Assam Coop, Silk 
House Ltd, 
Pan Bazar, Guwahati-781001. 

16. Shri Thakur Mahendra Kumar 
Singh, MP 
215, North Avenue, New Delhi. 

17, Prof. R.C. Shekhar, 
T.A.Pai Management Institute, 
manipal-576119. 

18. Shri D. Venkatesham, President 
Andhra Pradesh Handloom 
Workers Federation, 

19. 

No. 4-3-207, Kanda Swami Bagh, 

Textile Commissioner 
New e.G. O. Bllilding, New Marine 
Drive, ' .. 
Post Bodx No. 11500, Bombay-

400020. 

20. Member Secretary, 
Central Silk Board, United 
Mansion. 
2nd Floor, 39 Mahatama Gandhi 
Raod. 
Bangalore-560001. 

21. Chairman, 
Handloom Export Promotion 

Council, 
Reserch Mansion, 622-Anna Salai, 
Post Bag No. 461, Madras-

600006. 

22. Managing Director, 
Tamilnadu Handloom Weavers 

Coop. Society Ltd., 
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350-Pantheon Road, Egmore, 
Balasundram Building, Madras -

600008. 

23. Director of Handlooms & Textiles, 
Government of Uttar Pradesh, 
Hathkargha Bhawan. 
G.T. Road. Kanpur -208005. 

24. Dr. B.P. Sarkar. 
Director. I ndian I nstitute of 
Handloom Technology 
Chowkaghat, Varanasi -221002. 

25. Shri T.Nagaiah, 
Director. Andhra Pradesh State 
Handloom 
Weavers Coop. Society Ud. B-8, 
F-4 HIG-1. 
Bahilingampalli. Hyderabad-44. 

26. Chairman. 
West Bengal State Handloom 
Weavers Cooperative Society 45 
Biplabi Annukul Chandra Street. 
Calcutta - 700072. 

27. President, 
Sambalpuri Bastralaya Handloom 

Cooperative 
Society Ltd.. Al IPOIDistt. 
Baragarh.Orrissa. 

28. Managing Director, 
North Eastern Handloom and 
Handicrafts 
Development 
Shillong. 

29. Shri P. Shankar, 

Coporation, 

Chairman and Managing Director, 
Tamilnadu Cooperative Industiral 
Infrastructural 
Development Ltd., 68-Greaves 
Road 
Madras - 600006. 

30. Chairman, 
Andhra Pradesh State Handloom 
Weavers 
Cooperative Society Ltd., Weavers 
Bhawan, 
House No. 3-5-770, Vittal Vadi, 
Hyderabad. 

31. Development Commissioner 
(Handlooms) Members 
Secretary 

Task Force on Leather Exports 

1481. SHRIBOLLABULLIRAMAIAH 
Will the Minister of COMMERCE be pleased 
to state: 

(a) whether the Government have con-
stituted a task force on leather exports; and 

(b) If so. the reasons therefor? 

THE MINISTER OF COMMERCE 
(SHRI PRANAB MUKHERJEE):(a) Yes, Sir. 

(b) The Task Force has been set up 
primarily with the following objective: 

(i) To analyse the factors which 
hindered the accelerated growth of 
exports in the leather sector: and 

(ii) To monitor the achievements 
periodically with reference to the 
targets. 

Export of Pepper to European 
market 

1482.SHRI RAMESH CHENNITHALA: 
Will the Minister of COMMERCE be pleased 
to state: 

(a) whether pepper is being exportorl 
presently to the European countnes: 
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(b) if so, the total quantity exported 
during 1992-93; 

(c) whether any efforts has been made 
to explore the European markets for value 
added export of pepper; and 

(d) if so. the details thereof? 

\ 

THE MINISTER OF STATE IN THE 
MINISTRY OFCIVIL SUPPLIES. CQNSUM-
ER AFFAIRS AND PUBLIC DISTRIBUTION 
AND MINISTER OF STATE IN THE MINIS-
TRY OF COMMERCE (SHRI KAMALUDDIN 
AHMED): (a) Yes, Sir. 

(b) The total quantity of pepper export-
ed to EEC countnes during 1992-93 was 
3755 MTs, valued at Rs 12.57 crores. 

(c) and (d): Yes, Sir. A Market Mission 
on Spice Oil and Oleoresins (including pep-
per oil and Oleoresins) was sent to Germa-
ny, Switzerland. France, UK and Nether-
lands during 1989 to explore the possiblities 
and to assess the potential demand for 
spice oil and oleoresins. The visit was also 
utilised to study buyers' requirements, qual-
ity standards etc. and to establish personal 
contacts with the buyers in these countries. 
These personal contacts have been re-
fr!3shed by Spices Board's regularparticipa-
tion in international fairs in Europe viz, SIAL 
Fair, Paris, ANUGA Fair, Germany and 
Food Ingredients, Europe etc. 

Losses of Airlines 

1483. SHRI V. SREENIVASA 
PRASAD: 

SHRI G. DEVARAYA NAIK: 
SHRI TARA CHAND 

KHANDELWAL: 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) wllether airlines are expected to 
suffer losses during the current year as 
reported in the 'Economic Times' dated 
November 4. 1993; 

(b) if so. the details thereof; 

(c) the reasons therefor; and 

(d) the steps taken or proposed to be 
taken by the Government in this regard so 
as to imporve the performance of the air-
lines in the country? 

THE MINISTER OF CIVIL AVIATION 
AND TORUSIM (SHRI GHULAM NAB I 
AZAD): (a) to (c): The news item referred to 
mentions probable losses to airlines in the 
world due to difficulties faced by the global 
airlines industry. 

(d) In 1992-93. Air India has earned 
profit but Indian Airlines has incurred loss. 
During the current year, Air India expects to 
earn profit, but Indian Airlines will still incur 
loss owing to low passenger load, low fleet 
utilization and increase in costs. Some of 
the steps taken by Indian Airlines for improv-
ing performance are given below:-

Monitoring of schedules matching 
with demand 

Step up fleet utilisation 

Operations to more international 
sectors 

Economy in aircraft fuel 
consumption by 

Shortening of routes 

Optimisation of speed scheduleSi 
cruising levels etc. 
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Reduction in overtime wherever 
possible 

As far as posSible, reduction in 
Capital Expenditure and 
administrative expenses. 

[ Translation) 

Misutilisation of Bank Loans 

1484. SHRI LAL BABU RAJ: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the records regarding mi-
utilisation of bank loans are kept in the banks 
and the Union Government have issued 
direction in this regard; 

(b) if so, the details thereof and if not, 
reasons therefor; _ 

(c) whether the bank loans are mis-
utilised with the connivance of the bank 
officers; and 

(d) if so, the efforts made by the Gov-
ernmen.t to check it? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR ABRAR 
AHMED):(a) to (d): The banks keep the 
record of cases of bank loans and pursue 
their recovery.efforts through individual files. 
The question of issuing any directions by 
Government, in this regard does not arise. 
By and large utilisation of loans for the 
purposes for which they are advanced is 
being ensured by the public sector .banks 
through peiiodical inspection of borrowers' 
godowns/sitem calling tor monthly stock 
statement and financial data from the bor-
rowers. etc. However. some instances of 
misulilisation do come to the notice of the 

" banks from tiem to time and appropirate 
action is taken by them to deal with such 
cases. Further during the annual inspection 
of public sector banks, whenever instances 
on non-utilisation of loans forthe purpose for 
which they are granted are notice by the 
Reserve bank of India (RBI), these are 
brought to the notice of the concemed banks 
by RBI for necessary remedial action. In 
cases where involvement/connivance of 
bank employees is observed in the 
misutilisation of loan, appropriate action is 
taken by the bank against the eaming em-
\)\o'1ees, in accordance with laid down rules 
and procedures. 

[English) 

Strike by Air India Pilots 

1485. SHRI MANDRANJAN 
BHAKTA: 

PROF. SAVITHRI 
LAKSHMANAN: 

SHRI SRIKANTA JENA: 
SHRI SHRAVAN KUtlilAR 

PATEL: 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) the number of days for which the Air 
India Pilots were on strike during Septem-
ber, 1993; 

(b) the reasons therefor; 

(c) the number of flights adversely af-
fected as a result thereot; 

(d) the total loss surrered by the Air 
India due to non-operation of flights; 

(e) the action taken agaist the pilots 
who took part in the agitation; 
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(I) the details of the other incidents of 
strike by the Air India personnel during the 
last six months; and 

(g) the steps taken by the Government 
to settle the disputes and check recurrence 
of such strike in future? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NAB I 
AZAD):(a) and (b): Pilots of Air India belong-
ing to Indian Pilots Guild has resorted to 
direct action by reporting sick for a period of 
4 days from 3.9.93 to 6.9.93. 

(c) and (d) : 41 single flights were 
affected: the net loss is estimated at rs 
358.28 lakhs. 

(e) No punitive action has been taken. 

(f) Details are given in the enclosed 
statement. 

(g) Within the existing policy frame-
work, mechanism is available to avoid strikes 
etc., through bipartite and tripartite negotia-
tions. 

STATEMENT 

(a) Air India Cabin Crew Association 
(AICCA) resorted to stoppage of work on 
July 27,1993 in protest against the action of 
Customs Authorities against members of 
CabinCrew who operated flight AI 0401 of 
July 27, 1993. The number of Cabin Crew 
who has participated in the stoppage of work 
was about 60. 

(b) Operations belonging to the Airport 
Services Department numbering about 100 
people went on a flash striks on July 31, 
1993 as they were stopped by Police Offi-
cials who took away their Airport 10 passes 
after some altercations. 

(c) Air Corporation Employees' Union 
(ACEU) , Bombay a non-recongnised Union 
in Air India went on one day strike on' 
9.9.1993 in protest against non-implemen-
tation of Pension Scheme by Air India and 
proposed repeal of Air Corporations Act, 
1953. 

(d) Air India Cabin Crew Association 
(AICCA) resorted to direct action on 
Septemeber 2, 1993 by directir.g its mem-
bers not to operate flights with capt. A.R 
Kermani due to the aforesaid Commander 
taking objection to filling up of crew baggage 
declaration from by the Inflight Supervisor 
on Flight AI-6141111 of August 22, 1993. 

(e) Air India Employees Guild (AIEG) 
representing non technical and technical 
categories of employees in Air India resort-
ed to work stoppage on October 2, 1993 and 
November 10, 1993 in the Airport Services 
Department. 

Trade with European Community 

1486. SHRI PAWAN KUMAR BANSAL: 
Will the MinisterofCOMMERCE be pleased 
to state: 

(a) whether the Government have 
signed a trade pact with the European Com-
munity: 

(b) if so, the salient features thereof 
including the areas covered thereby; and 

IC) the gains likely to be achieved and 
the progress made in the matter? 

THE MINISTER OF COMMERCE 
(SHRI PRANAB KUKHERJEE): (a) No new 
agreement has yet been signed. 

(b) and (c) : Do not arise. 
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Import of Readymade Garments 

1487.DR.KRUPASINDHU BHOI: Will 
the Minister of TEXTILES be pleased to 
state: 

(a) the countries which are importing 
readymade garments/clothes from India; 

(b) whehter some new countries have 
expressed their desire to import Indian tex-
tiles; 

(c) if so, the details thereof; and 

(d) the steps taken by the Government 
to export readyrnade garments and other 
textiles to those countries? 

THE MINISTER OF STATE OF THE 
MINISTRY OFTEXTILES (SHRI G.VENKAT 
SWAMY) :(a) to (d): Textiles and garments 
are imported from India by almost all coun-
tries. The major importing countries of 
Indian textile goods are EEC Member States, 
OSA,Canada, United Arab Emirates, Bangia 
Desh, Japan, Switzerland,Australia etc. 
There is alas good prospects for exports to 
South Africa following the resumption of 
trade with that country. Government have 
taken several steps to increase textile and 
garment exports which include full convert-
ibility of Rupees, allowing import of capital 
goods at concessional duty for export pro-
duction, participation in Buyer-seller meets, 
fairs, exhibitions etc. 

Export of Alphanso Mangoes 

1488.SHRI SUDHIR SAWANT:Wilithe 
Minister of COMMERCE be pleased to state: 

(a) whether there is a ban on Alphanso 
mangoes in Japan and U.S.; 

(b) the steps being taken by the Gov-
ernment to lift the ban; 

(c) whether any efforts are being made 
to establish a mango processing plant in 
India; 

(d) the total quantity of Alphanso man-
go exported during each of the last three 
years, country-wise; 

(e) whether any prioirty has been given 
to provide floor-space in Air India for export 
of fruits; 

(f) if so, the details thereof; 

(g) if not, the reasons therefor; and 

(h) the steps being taker. by the Gov-
ernment in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVILSUPPLlES, CONSUM-
ER AFFAIRS AND PUBLIC DISTRIBU-
TION AND MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
KAMALUDDIN AHMED):(a) to (c): Imports 
of Indian mangoes are not allowed by Japan 
and USA because of the prevalence of fruit 
fly disease in India. However. this ban can 
be conditionally lifted if effective disinfection 
systmes are established in the country. A 
request has been made to the Japanese 
Government to set upa vapour heat treat-
ment plant in India. An officer of Agricultural 
and Processed Food Products Export De-
velopment Authority has also been trained 
by the Japanese Government on the vapour 
heat trratment system. 

(d) The total quantity of mangoes ex-
ported from the country year-wise is as 
below: 
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Year 

1990-91 

1991-92 

1992-93 

No separate data is maintained for 
alphonso mangoes, hence data on the total 
quantity of Alphonso mangoes exported 
during each of the last three years country-
wise is not available. 

(e) to (h): Government has been follow-
ing an Oper Sky Policy wherein seheduled 
and non-secheduled airline operators are 
free to lift the cargo according to their policy. 
However, airlines including Air India are 
being requested, from time to time, to pro-
vide space for perishable items including 
fruits on priority basis. 

[ Translation] 

Nationalised Banks in Maharashtra 

1489.SHRI VILASRAO NAGNATHRAO 
GUNDEWAR: Will the Ministerof FINANCE 
be pleased to state: 

(a) whether instances of frauds/robber-
ies have been increasing in the public sector 
banks in Maharashtra; 

(b) if so, the details of frauds and rob-

Year No. of fradus 

1991 1559 

1992 1717 

Quantity (MTs) 

19380 

23104 

27000 

beries/dacoities detected during 1991-92 
and 1992-93; 

(c) the amount involved in each such 
case and the losses incurred result thereof; 

(d) whether some bank employees were 
also found involved in such cases; 

(e) if so. the details thereof and the 
action taken/proposed to be taken against 
them; and 

(f) the steps taken/proposed to be tak-
en to minimise such cases in the public 
sector banks? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENT ARY AFFAIRS (DR. ABRAR AHMED) 
:(a) to (c) : The present data reporting 
system in Reserve Bank of India (RBI) does 
not generate State-wise information offrauds 
as desired by the Hon'ble Member. Howev-
er, total number of frauds and the amount 
involved therein, as reported by public sec-
tor banks toRBI during the years 1991.1992 
and upto June, 1993 is given below: 

Amount involved (Rs in lakhs) 

6541.31 

14449.10 
+F$ 1500 

!_9~~_~ptoJ :_:u::.n=:e!_) _ _:.1..::_04_:_:8:..__----------11_:2:.::.0..::._6.:_1..::._9--
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The amounts involved in the cases of 
frauds do not necessarily represent the 
actual losses which the banks may have to 
ulitimately suffer. The banks generally have 
some securities to cover advances made by 
them and they file civil and criminal suits 
seeking appropirate reliefs. Bnaks also take 
insurance cover. 

. During the year 1991, there were 2 inci-
dents of robberies in Maharashtra, one at 
D.N College Extension Counter, Nagpur of 
Central Bank of India in which an amount of 
Rs 92,790/- was involved, An amount of Rs 
58,000/- was recovered from the robbers. 

1991 

No. of employees convicted 

No. of employees given major/minor 
penalties 

No. of employees out of (2) dismissed/ 
discharged/removoo . 

(f) Depending on the risk factor in-
volved, such as location, cash handled, law 
and order situation, banks have taken sev-
eral measures strengthen security at their 
branches like provison of armed guard, 
installation of alarm systems etc. In orderto 
motivate exployees, police and general public 
to resist robberies/dacoties, a schme for 
giving reward is in operation. 

As regards measures for prevention an 
dprompt detection of frauds, Reserve Bank 
of India has issued circulars giving compre-
hensive guidelines, wherein banks have 
been advised to strengthen the control 
mechansim, with a view to eliminate scope 
for malpractices. Fraud cases are reviewed 
by RBI, and in ingenious cases, modus 
operandi and required safeguards are ad-

Six robbers were convicted. In the second 
incident at Bank of Maharashtra's Mirch 
Bazar, Nagpur branch, an amount of Rs 
114000/- was involved. No amount has 
been recovered so far. There were no 
incidents of bank robberies/dacoities in 
Maharashtra during 1992 and upto June, 
1993. No bank employee was found incolved 
in these cases . 

(d) and (e) : Available information in 
respect of exployees convicted/warded 
major/minor penalties for their involvement 
in fraud cases as reported by RBI is given 
below: 

1992 1993 (upto June) 

82 51 21 

829 870 358 

289 283 130 

vised to banks for initiating action to prevent 
their recurrence. 

RBI has also impressed upon the banks 
for proper training of operational personnel 
so thCit they appreciate the implications of 
laxities in following laid down procedures. 
and take needed care in actual working. 

RBI has set up a special Investigation 
Cell (SIC) for undertaking investigation and 
scrutiny into reported cases of major frauds 
as well as snap inspections covering sys- . 
tems and procedures and control arrange-
ments in idntified fraud prone areas. 

RBI also issues caution notices for 
information of Chairman of all commercial 
banks whenever serious irregulatitieslfraud-
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ulent transations are observed in the con-
duct and operation of a borrowal account 
and advising them to make detailed and 
imdepth ,enquires before granting/renewing 
any facilities to such parties. 

Banks have also been impressed to 
clear arrears in balacing of books and recon-
ciliation of inter-branch and other accounts 
on a continuous basis so as to prevent 
frauds in these areas. The steps taken by 
banks and the improvement is reviewed by 
the RBI. 

[English] 

Strikes in Textiles Industry 

1490.SHRI R.DHANUSKODI 
ATHITHAN: Will the Minister of LABOUR be 
pleased to state: 

(a) the number of man-days lost in the 
textile industry due to labour strikes during 
1992-93; and 

(b) the main reasons for these strikes? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI 
,P.A.SANGMA): (a) According to available 
information man-days lost due to strikes in 
the textile industry (cotton textile, wool, silk, 
synthetic textile, jute, hemp and mesta tex-
tile and textile products) in 1992 was 10.6 
million and in 1993 (January-September 
was 0.96 million. Information on mandays 
lost is maintained calender year-wise 

(b) Generally, the main causes of strikes 
a~e wages and allowances, personnel, bo-
nus, indisciplines.violence etc. 

[ Translation] 

Loan Schemes in Uttar Pradesh 

14Q1,SHRI HARI KEWAL PRASAD: 

Will the Minister of FINANCE be pleased to 
state: 

(a) whether the Government have 
constituted any committee for improving 
loan schemes in Uttar Pradesh; 

(b) if so, whether the Committee has 
submitted its report; and 

(c) if so, the salient features of the 
recommendations of the Committee? 

THE MINISTER OF STATE IN THE 
MINISTERY OF FINANCE AND MINISTER 
OF STATE IN THE MINSTRY OF PARLIA-
MENTARY AFFAIRS (DR. ABRAR AHMED): 
(a) and (b): The Government of India have 
not costituted any Committee for improving 
loan schemes in Uttar Pradesh. However, 
Reserve Bank of India has constituted a 
Task Force on Credit Deposits Ratio in Uttar 
Pradesh inAugust'92. The Rask Force has 
since submitted its Report 

(c) The report of the Task Force re-
ferred to above. covers a wide spectrum of 
recommendations which inleralia include 
infrastructural development inareas of pow-
er supply, irrigation transport etc., rapid 
industrialisation of the slate , rehabilitation 
of sick industrial units, revitalisation of 
Regional Rural Banks, improvement in re-
covery position and marketing support for 
industrial products through appropirate net 
work. 

[English] 

Loans of Weavers in Gujarat 

1492. SHRI SOMJIBHAI DAMOR: Will 
the Minister of FINANCE be pleased 10 
state: 

(a) the loan provided 10 weavers in 
Gujaral so far under the Agricultural and 



435 Written Answers DECEMBER 10, 1993 Written Answers 436 

Rural Debt Relief Scheme, 1990 by the 
public sector banks and Regional Rural 
Banks, separately; and 

(b) the amount for which the claims 
have been submitted by the Government of 
Guarat in this regard and the amount actu-
ally disbursed so far. 

THE MINISTER OF STATE IN THE 
MtNSTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLlA-
MENTARYAFFAIRS(DR.ABRARAHMED): 
(a) and (b): The Agricultural & Rural Debt 
Relief (ARDR) Scheme, 1990 formulated by 
the Government of India envisaged exten-
sion of debt relief of the farmers, landless 
labourers, artisans and weavers in rural 
areas who were unable to repay their 
accumulated dues as on 2.10.89 to the 
public sector banks and Regional Rural 
Banks (RRBs). It did not envisage exten-
sion of loans under the Scheme. State 
Governments also formulated Schemes for 
the borrowers of Cooperatives on the lines 
of the Central Scheme. While Government 
of India undertook to reimburse in full the 
bebt relief provided under the Scheme by 
the public sector banks and RRBs. it under-
took to bear 50 percent of the debt relief 
provided by State Cooperative Banks SCBs) 
and State Land Development Banks (SLOBs) 

under the State Government Schemes. The 
balance 50 per cent of the bebt relief eas to 
be met by the State Government. With a 
view to help relief, Reserve Bank of India 
(RBI) extended loans tothe SCBs and SLOBs 
through National Bank for Agriculture & 
Rural Development (NABARD). In terms of 
the provisions of ARDR Scheme, imple-
mentation thereof was carried out by the 
RBI for public sector banks and by NABARD 
for cooperative banks and R RBs. The banks 
were required to submit their claims to RBI/ 
NABARD after providing the debt relief to 
the eligible borrowers. No claim was re-
quired to be submitted by the Government 
of Gujaral. 

RBI has reported that separate data 
about the debt relief provided to weavers 
under the Scheme has not been collected 
by the public sector banks. However, weav-
ers have been included under the category 
of rural artisans. Debt relief provided by 
public sector commercial banks to rural 
artisans in the State of Guarat was of the 
orderofRs 14,35crores in respect of 78, 123 
rural artisans. 

Details of the relief provided to the 
weavers of Gujarat by cooperatives and 
RRBs, claims submitted by them and 
amounts 

(Rs in crores) 
------------------------------~--~-----Cooperative RRBs 

Total claim submitted 
to NABARD 

" Of whcih relief 
provided to weavers 

Amount sanctioned by NABARD TO 
SBC&SLOB 

a) Grant 
b) Loan 
c) Total 

Banks (SCB & SLOBI 

351.66 

0.19 

148.56 
148.56 
297.12 

8.55 

1.72 

6.68 

6.58 
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Allocation for Handloom Sector 

1493. SHRI SHANKERSINH 
VAGHELA: Will the Minister of FINANCE be 
pleased to state: 

(a) the allocation made by the Union 
Government for the Development of 
Handloom Sector in Gujarat during the Sev-
enth Five Year Plan, yearwise; and 

(b) the details of such plan forthe Eighth 
Five Year Plan, yearwise ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI G. 
VENKAT SWAMY: (a) Allocation offundsto 
the Handloom Sector is made Schemewise 

and not State-wise. It is for the State Gov-
emments concemed to submit proposals 
for assistance under various Plan and non-
Plan Schemes. A statement showing re-
leases made during Seventh Plan period 
year-wise on the basis of proposals and 
Non-Plan Schemes is enclosed. 

(b) The outlay for VIII Plan for handloom 
sector was initially fixed at Rs. 300 Crores. 
With the approval of the scheme for setting 
up Handloom Development Centres the 
outlay would be further enhanced. The ex-
penditure under Plan Schemes for handloom 
sector during 1992-93 was Rs. 29.80 Crares. 
The outlay for 1993-94 under Plan Schemes 
is Rs. 50.00 Crares. The outlay for 1994-95 
has not been finalised. 
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loan to Guparat Government 

1494.SHRI DILEEP BHAI SANGHANI: 
Will the Minister of FINANCE be pleased to 
state: 

(a) the amount of loan sought by the 
Government of Gujarat during the last two 
years along with the purpose for which it 
was sought; 

(b) the amount of loan sanctioned to 
the Gujarat State Government during the 
daid period; 

(c) whether the amount sanctioned to 
the Govemment of Gujarat was quite less 
than demanded; and 

(d) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
M.V.CHANDRASHEKHARA MURTHY (a) 
The Govemment of Gujarat sought short 
term loans of Rs 30 crores each during the 
years 1991-92 and 1992-93 for purchase 
and distribution of agricultural inputs. 

(b) to (d) Keeping in view the budgetary 
constraints, the Government of India sanc-
tioned short term loans of Rs 14.65 crores 
and Rs 12.70 crores to Gujarat during the 
years 1991-92 & 1992-93 respectively. 

[English) 

... 
Rangerajan Committee on . 

Disinvestment 

1495. SHRI MIHAN RAWALE: 
SHRI MRUTYUNJAYA 

NAYAK: 

Will the Ministry OF FINANCE be 
pleased refer to the reply given to Unstaffl!d 
Question No. 3422 on August 18,1993 re-
garding Rangarajan Committee Report and 
State: 

(a) the date on which the Rangarajan 
Committee report on disinvestment of shares 
of public sector undertaings was submitted 
to the Union Government; 

(b) whether the examination of report 
has si~e been completed by the Govern-
ment; 

(c) if so, the recommendations which 
have been acceptedJ rejected by the Gov-
ernment; and 

(d) if not, the time by which the exam-
ination of the report is likely to be completed. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINSITER 
OF STATE IN THE MINSITRY OF PARLIA-
MENTARY AFAIRS (DR. ABRAR AHMED): 
(a) The Report of the Rangarajan Commit-
tee of Disinvestment of shares in public 
Sector Enterpirses was received by Gov-
ernment of India on 20th April, 1993. 

(b) No Sir. 

(c) and (d) : 1 he recommendations of 
the Committee have far reaching implica-
tions which require careful consideration 
before their acceptance by the Govern-
ment. Hence, it may not be feesible to 
indicate the time by which the examination 
of the Report is likely to be completed. 

World Bank Assistance 

1496. SHRI TARA CHAND 
KHANDELWAL: 
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PROF. PREM DHUMAL: 
SHRI V. SREENIVASA 

PRASAD: 
DR. LAXMINARAYAN 

PANDEYA: 
SHRI G. DEVARAYA NAIK: 
SHRI CHETAN P.S. 

CHAUHAN: 
SHRII(.H. MUNIYAPPA: 
SHRI C.P. MUDALA 

GIRIYAPPA: 
DR. RAMESH CHAND 

TOMAR: 
SHRI MANIKRAOHODLAYA 

GAVITA: 
SHRI BAPU HARt CHARUE: 
SHRI DHARMANNA 

MONDAYYA SADUL: 

Will the Mlnsiterof FINANCE bepleased 

of prcMding assistance for reconstf\lCtion 
works in the districts affected by the recent 
earthquake in Maharashtra. The size and 
type of assistance will be known only after 
the appraisal of the project. 

(d) International organisations andother 
donor countries have also offered to assist 
in relief and rehabilitation in the affected 
districts. In addition to the propo~ed World 
Bank assistance Canada, U.S.A. , Germa-
ny, Sweden, Netherlanfds, Japan and U.K. 
have offered assistance by way of grants 
and in some cases commodity assistance 
amounting to As 83.95 crores. This assis-
tance is being routed through Government. 
In addition, assistance is also being provid-
ed through other sources including Non-
Govemment Organisations. 

to state: DiversHication of Activities by MMTC 

(a) whether a World Bank Team has 1497. SHRI R. SURENDER REDDY: 
visited India to study in depth the devasta- Will the Minister of COMMERCE be pleased 
tion caused by recent earthquake that struck to state: 
Maharashtra, Karnataka and. Andhra 
Pradesh; (a) whether there is any prOposal for 

diversification of its activites and entering 
(b) whether the World Bank have pro- into joint ventures by the minerals and Met-

vided any kind of assistance to the Govern- als Trading Corporation: 
ment for the same; 

(c) if so, the details thereof alongwith its 
terms; and 

(d) the extent of foreging assistance 
received from different countrieslinterna-
tional agencies as well for relief and rehabil-
itation work? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA...-
MENTARY AFFAIRS (DR. ABRAR AHMED): 
(a) to (c) : A W-orld Bank team visited India 
in November , 1993 to st~dy the possibility 

(b) if so, the reasons therefor; 

(c) the details of the sectors in which 
diversification and joint ventures are 
envisdaged; and 

(d) the estimated eaming envisaged by 
the aforesaid diversification and the joint 
ventures? 

THE MINISTER OF COMMERCE 
(SHRI PRABAB MUKHERJEE) (a) to (d) 
Consequent to the decenalisation of import 
& export of a number of items which were 
cdnalised through MMTC, the Company 
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initiated action for diversification and estab-
lishment of joint Ventures with a view to 
-:reating a supply base. The sectors chosen 
tor diversification and creation of a supply 
base through investment in joint ventures 
are (i) Agro Products, (ii) Marine Products, 
(iii) Textiles, (iv) leather (v) Chemicals. Drugs 
and Pharmaceuticals. 

In ,992-93, MMTC recorded a turn-
over of Rs 58.67 crores in therse sectors. It 
is also estimated that MMTC would be able 
to generate business of Rs 60 crores per 
annum from two joint ventures already ap-
proved after they achieve full production. 
More joint venture proposals are also under 
consideration. 

Dumping of Steel in India 

1498. SHRI BOLLA BULLI RAMAIAH: 
Will the Minister of COMMERCE be pleased 
to state: 

(a) whether the attention of the Govern-
ment has been drawn to the news report 
regarding dumping of steel by various for-
eign countries in India. as appeared in the 
patriot dated September 2, 1993; 

'(b) if so, the details thereOf; 

(c) whether the Government have ex-
a;"ined the likely impact of this dumping on 
indegenous steel industry; 

(d) if so, the details thereof and if not, 
the reasons therefor; and 

(e) the measures taken/proposed to be 
taken to protect the indegenous steel indus-
:ry from such dumpings and international 
competitions? 

THE MINISTER OF COMMERCE 
SHRI PRANAB MUKHERJEE): (a) to (e) : 

The Patriot dated September 2, 1993 has 
reported the concern expressed by the con-
federation of Indian Industry overthe dump-
ing of steel and its products in the Indian 
market by Brazil, some European and East 
Asian countries. 

2. The Indian Customs Tariff Act, 1975, 
as amended in October 1982 already em-
powers Government to enforce antidump-
ing duties in those cases in which dumped 
goods are found to be causing material 
injury to the domestic industry. Before such 
a duty can be imposed, an authority desig-
nated by Government has to make a finding 
ontheexistance of dumping and injurytothe 
domestic industry; and a causal link be-
tween the dumped goods and the alleged 
injury to the domestic industry. The Desig-
nated Authority, Under the Customs Tarriff 
Act and Custom Tariff Rules, is normally 
required to initiate investigation only upon 
receipt of a written request supported by 
evidence of dumping, injury to the domestic 
industry and a causal link between the two 
by or on behalf of the affected domestic 
industry. 

3. The Designated Authority has not 
yet received a properly docum~nted com-
plaint by the domestic industry regarding 
dumping of steel and its products in India. 

Export of Meat 

1499.SHRI GUMAN MAL LODHA: Will 
the Minister of COMMERCE be pleased to 
state: 

(a) the quantity and value of meat per-
mitted for export and the quantity and value 
actually exported during 1992,1.993 and 1994 
and to which countries; 

(b)-whether the Government propose 
to stop exporting of meat; and 
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(c) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY O~ CIVIL SUPPLIES, CONSUM-
ER AFFAIRS AND PUBLIC DISTRIBUTION 
AND MINISTER OF STATE IN THE MINIS-
TRY OF COMMERCE (SHRI KAMALUDDIN 
AHMED): (a) As per Export and Import 

Year 

1992-95 

1993-94 

Total Ceiling released 
for sheep & goat m~at 

16.392 

40.000 

country-wise export of buffalo, sheep and 
goat meat torthe year 1992-93 and 1993-94 
(upto September 93) is enclosed state-
ments I and II. 

Policy, 1992-97, there is no quantitative 
restriction for export of meat of buffealoes. 
Export of meat of sheep and goat is howev-
er, subject to quantitative ceilings as noti-
fied by DGFT. THe ceilings released by 
DGFTforthe year 1992-93 and 1993-94 for 
export of meat of Indian sheep and goat and 
actual exports are as under: 

Actual Exports 
(in M. T) 

13,724 

8,393 (upto 
____ Sept.9L __ 

(b) and (c): The Government does not pro-
pose to stop export of meat. 

STA TEMENT -I 

Country 

Country Wise Export of :Buffalo Meat 
For April-1992 to March -1993 

Quantity (M. T) Value (In Mill) 
.---.--~- ~ ---- --- -----------

Malaysia 30289.475 29.39 

United Arab Emirates 11982.447 10.50 

Jordan 5096.184 4.58 

Yamen Arab Republic 2838.371 2.54 

Mauritius 2182.886 2.26 

Oman 2260.226 2.12 

Kuwait 1714.629 1.94 

Bahrain 704.845 0.75 

Singapore 206.337 0.22 
- ------- _--- -- --- -- ------- -_- ------
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Country 

Qutar 

Brunei 

Netherlands 

Saudi Arabia 

Maldives. 

Isreal 

Total 

Quantity (1.4. T) Value (In Mill) 

119.709 0.10 

46.039 0.05 

45.000 0.05 

25.000 0.04 

36.200 0.03 

11.627 0.01 

57558.975 54.58 

Source: Retums Filed by Exporters with Apeda 

Country Wise Export of: Sheep & Goat Meat 
For April ·92 to March -93 

452 

._---------- -------__ ._-

Country 

UAE 

Saudi Arabi 

Oman 

Bahrain 

Total 

Quantity (M. T) Value (In Mill) 
-----------------_----

8695.110 17.22 

3752.643 8.18 

847.527 1.75 

429.481 0.95 
-_ .. __ ---

13724.761 28.10 

Source: All India Meat & Livestockj Exporters Asslx:ialion 

STATEMENT -II 

Country Wise Export of: Buffalo Meat 
For APril ·1993 to September 1993 

._-_----------
Country Quantity (M. T) Value( In Mill) 

Malaysia 6033.434 5.79 

United Arab Emirates 3673.751 3.50 
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Country Quantity (M. T) Value( In Miff) 

.J Jorden 2247.891 1.89 

Kuwait 1165.889 1.93 

Oman 1079.093 0.91 

Bahrain 753.455 0.67 

Yamen Arab Republic 682.392 0.57 

Mauritius 597.230 1.30 

Qutar 179.000 0.15 

Singapore 124.994 0.11 

Shri Lanka 48.000 0.04 

Burma 31.994 0.03 

Maldives 21.466 0.06 

Total 16638.589 16.95 

.' Source: Returns Filed by Exporters with Apeda 

Country Wise Export of : Sheep & Goat Meat 
For April -93 to September -93 

Country Quantity (1.4. T) Value (In Mill) 
-------------

U.A.E 5003.700 9.37 

Saudi Arabia 2635.304 6.08 

Oman 443.574 0.91 

Bahrain 152.992 0.33 

Jordan 152.000 0.21 

Kuwait 6.300 0.02 
--------
Total 8393.800 16.92 

Source : All India Meat and Uvestock Exporters Association 
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12.04 hrs. 

[English) 

SHRI BASUDEV ACHARIA (Bankura): 
Today the Postal Departm~nt's workers' 
strike has entered the fourth day. Please 
give us an opportunity to speak on this issue. 
( Interruptions) 

MR. SPEAKER: Kumari Mamata 
Banerjee. 

KUMARI MAMATA BANERJEE 
(Calcutta South): The industrial situation in 
West Bengal is deteriorating day by day. 
The Labour Minister and the Textile Minister 
are here. 

MR. SPEAKER: Let me make it clear 
please. We had discussed this Dunkel mat·. 
terfor 11 hours; and probably we had decid-
ed that immediately we will take this up atter 
the Question Hour. But I am allowing very 
brief submissions. 

KUMARI MAMATA BANERJEE: This 
is a very important issue. I will take only five 
minutes. The postal employees are on strike. 
Four days have passed and the Govem-
ment has not yet taken any action. The 
Postal Department has totally collapsed. 

In West Bengal, all the jute mills are 
either locked out or under lock out. Victoria 
Jute Mill, Kanoria Jute Mill and Angus Jute 
Mill - all the jute mills are closed. The mill 
owners are purchasing the jute mills and are 
cheating the workers like anything. They are 
not depositing PF dues; they are also not 
giving ESI dues to the workers with the result 
thatthe workers have started their agitation. 
In Kanoria Jute Mill. the workers have gone 
on strike. Today. they have started their rail 
roko movement. In Victona Jute Mill - you 
will be surprised to know - that the lock out 

rate is high. One worker is missing from 30th 
November. He was taken away by the p0-

lice; he is under the police custody. He was 
beaten up in front of his wife; and after that. 
he is missing; he is not yet been traced. 
Apprehension is. that the police has killed 
him inSide the lockup. 

May I request the Minister to look into 
this matter? It is a very serious issue and the 
human lives in West Bengal are not being 
protected. I want to put it on record. I want 
that the Minister of Parliamentary Affairs 
should react; otherwise. I am going on hun-
ger strike from 15th onwards. I am ready to 
give my life to protect the human lives. Why 
has not Bhikari Paswan been traced till 
date? He had started agitation because he 
did not receive his PF; he has not received 
his salary. The workers have not received 
their dues. More than RS.1S0 crore of PF 
have not been deposited. The Textile Minis-
ter is here. NTC amount of Rs.l1 crore has 
not yet been deposited. 

They have not deposited those sums. I 
do not know what the Labour Minister and 
the Textiles Minister are doing. I am also 
bringing it to the notice of the Minister of 
Parliamentary Affairs who is here. I want to 
know what is happening to protection of 
human rights. 

Kindly listen to what I am saying. Oth-
erwise, I will start my Dharna because I want 
human rights to be protected. More than 
eighty persons died inside POlice lock up in 
West Bengal. There is no protection of 
human rights there. I want some response 
from the hon. Ministers. I also want to take 
it up with the Home Minister to find out what 
is happening. Inside the Police lock up they 
are killing people indiscriminately. They are 
not going to produce them in the courts. 
What is this? Where is the rule of law? 
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SHRt SOMNATH CHATTERJEE gal, are closed and workers are agitated. 
(Bofpur): What is happening, Sir? We are There is a very serious problem there. I also 
waiting to speak (Interruptions) agree with the problem raised by Kumari 

Mamata Bane~ee. 
MR. SPEAKER: You have made your 

point now, Kumari Mamata Bane~ee. 

( Interruptions) , 
MR. SPEAKER: You have made your 

point quite force fully. 

KUMARI MAMATA BANERJEE: So 
many persons are dying inside the Police 
lock up. 

SHRI SOMNATH CHATTERJEE: Is she 
the only person concerned with it? 

KUMAR I MAMATA BANERJEE: Sir. 
you are the protector here. This is the 
people's court. Please protect the human 
rights of people. (Interruptions) 

MR. SPEAKER: You have made your 
point, Mamataji. 

KUMARI MAMATA BANERJEE: Sir, 
this is a very serious matter. 

MR. SPEAKER: I will discuss this mat-
ter with you and the Minister. Let others also 
say something. 

( Interruptions) 

MR. SPEAKER: I have said that I would 
discuss the matter with your and the Minis-
ter also. 

( Interruptions) 

SHRI HANNAN MOLLAH (Uluberia): 
Both the Jute mills. Kanoria Jute Mills in my 
constituency and a few others in West Ben-

Sir, you will be surprised to know that a 
bench of BIFR has made some recommen-
dations and noted with serious concern that 
although more than six months have elapsed 
the IFCI and IRBI have neither implemented 
the scheme nor taken any positive steps to 
resolve the issue of participation of IFC! and 
IRBI and provtide term loans by these 
institutions. This is a very unfortunate situa-
tion. 

MR. SPEAKER: What is it you are 
reading, gentleman? 

SHRI HANNAN MOLLAH: This is the 
judgment of the BIFR. Both the IFCI and the 
lOBI were asked to give term loans, but they 
are not giving. This mill is closed due to lack 
of working capital. I have already talked to 
the Labour Minister, who agreed to take up 
the matter within two days. (Interruptions) 

KUMRI MAMATA BANERJEE: The 
workers are on strike. What is happening. 
Sir? 

SHRI HANNAN MOLLAH: The prob-
lem should not be politicised and criminals 
should not be allowed to take over the law 
and order situation. I have talked to the hon. 
Minister and hope Central Govemmentwould 
play its due rore. (Interruptions) 

MR. SPEAKER: Mamataji. it is not re-
corded when you come and speak standing 
here near the Table. 

SHRI HANNAN MOLLAH: I have also 
talked to the Textiles Minister. They have 
agreed to take some action. 
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SHRI RUPCHAND PAL (Hooghly): I 
also want to mention something. 

MR. SPEAKER: I am not going to hear 
each one of you on one point only. There are 
other Members who want to speak. Please 
sit down. 

( Interruptions)·· 

MR. SPEAKER: It is not going on record. 
Please understand. I have already heard 
one Member. Now let other Members also 
speak .. 

( Interruptions) 

SHRI P.G. NARAYANAN 
(Gobichettipalayam): At present Tamil Nadu 
has 69 per cent reservation including 50 per 
cent for backward classes. (Interruptions) 

MR. SPEAKER: Please understand that 
you cannot speak in the House like this. I 
have called Shri Narayanan ti) speak. Let 
him speak. 

SHRI SOMNATH CHATTERJEE: Sir. 
may I take half a minute? We quietly listened 
to anything that was said against the State 
Govemment. (Interruptions) The Central 
Government is not giving loans. Shri Pranab 
Mukherjee knows that. (Interruptions) 

MR.SPEAKER: I will aUow you to speak 
if you want. But I cannot allow aU the Mem-
bers of your Party to speak alone. 

( Interruptions) 

Mr. SPEAKER: Please understand I 
allowed one Member from your Party to 
make a point. All of you cannot speak. I will 
allow Sh[i Somnathji to speak if he wants to 

-- Not Recorded 

make a point. But I cannot allow all the 
Membersofone Party alone to speak. Please 
take your seats. 

( Interruptions) 

SHRI RUPCHAND PAL: Sir,l had been 
associated with the Victoria Jute Mills for a 
long time ...... (/nterruptions) 

MR. SPEAKER: Your should under-
stand that we have discussed this Dunkel 
Text for eleven hours. You would be inter-
ested in getting the reply to your points. We 
are trying to facilitate it. Now you are just 
forCing your views on us. 

SHRI SOMNATH CHATTERJEE: Sir, 
kindly give us an opportunity to speak on 
Monday. 

MR. SPEAKER: I will give you. 

Now Shri Narayanan. 

SHRI P.G. NARAYANAN: Mr. Speak-
er, Sir, at present Timil Nadu has 60 percent 
reservation including 50 per cent for the 
backward classes. But the Supreme Court 
said that the total reservation should not 
exceed 50 per cent. We have great respect 
forthe Supreme Court. At the same time the 
sentiments of the people have also to be 
respected. Social. economical and educa-
tional progress of the down-trodden people 
should not be affected. It is the duty of the 
Government to safeguard the social justice 
for weaker sections of the society. This 
being a social problem, if the Tamil Nadu 
Government makes an attempt to reduce 
the present level of reservation according to 
Supreme Court, social tension may definite-
ly mount leading to law and order problem. 
To avert all these difficulties, constitutional 
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protection forthe reservation is the only way 
out. The Tamil Nadu Assembly in a special 
Session on 9th November, 1993 unani-
mously passed a Resolution urging the 
Centre to bring forward a Constitutional 
Amendment to ensure continuation of 69 
per cent reservation for admission to educa-
tional institutions and for Government jobs 
in the State. In su~rt of the Resolution, a 
State-wide hartal was also observed to high-
light the State's Reservation Policy. 

Now the time has come not only in Tamil 
Nadu but also in the entire country to amend 
the Constitution to ensure the weaker sec-
tions of the society to enjoy the reservation 
benefits and there is no alternative except to 
amend the Constitution if the State Govern-
ment is to uphold its present reservation 
policy. On an earlier occasion, during the 
regime of Pundit Jawaharlal Nehru, when 
such a Situation arose, Pandit Nehru solved 
the situation by amending the Constitution. 
by inserting a new sub-clause 15(4) under 
Clause 15 as under: 

·"Nothing in this article or in clause (2) 
of article 29 shall prevent the State from 
making any special provision for the 
advancement of any socially and edu-
cationally backward classes of the citi-
zens or for the Scheduled Castes and 
Scheduled Tribes." 

I, therefore, urge upon the Govemment 
to initiate process to amend the Constitution 
suitably at the earliest to ensure 69 per cent 
reservation in Tamil Nadu. I also request all 
the political parties here to support this 
cause cutting across the party line. 

SHRI CHANDRA JEET YADAV 
(Azmagarh): Mr. Speaker. Sir. we support it 
very strongly. It requires a Constitutional 
Amendment. Therefore. Sir, through you. I 
request the Government to consult all the 

political Parties on this issue. In spite of the 
fact that decisions had been taken by the 
House. the Govemment is doing nothing 
and the bureaucracy is trying to bring hur-
dles saying that Constitution is a hurdle. 
Therefore, the Constitutional Amendment is 
important. 

[ Translation] 

SHRI SHARAD YADAV (Madhepura): 
Mr. Speaker, Sir, in the context of the ques-
tion raised by the hon. Member, I would like 
to say one thing under dIstress that Mr. 
V. P. Singh has been absent from this House 
since long. The Govemment did implement 
the Mandai Commission recommendations. 
but not in toto. Regarding the 50 per cent 
limit set by the Supreme Court. I want to 
express my agreement with the hon. Mem-
ber that it depends on the States; and will 
entail several difficulties. The movement, 
for the development of the weaker sections. 
has carved a niche for itself in the States. 
The facility has been made available to the 
people in several States since long and such 
States are functioning well where these 
recommendations have been implemented 
compared to those where these have not 
been implemented. There is unrest in States 
where these have not been implemented. 
Mr. V. P. Singh has been absent for months 
from thIS House. His heahh too is very poor. 
With distress I want to say that the adver-
tisements being issued for the vacancies in 
Central Government offices, I do not find 
even a single case in which the Govemment 
has implemented the quota reserved for the 
backward classes. What I mean is that we 
see the ulterior motives 01 the Govemment 
in implementing the recommendations. Mr. 
V.P. Singh's membership is In Jeopardy. as 
he has been out of the House. He will not 
come even to register his attendance. 
Through you I would li1<e to urge the Govem-
ment that the apex court has provided a new 
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environment regarding the section. which 
constitutes a vast majority of the population. 
But the Govemment is not taking this seri-
ously. He has said that till a youth belonging 
to the backward section. is not selected for 
civil serVices, he will not retum to Delhi. As 
those belonging to the weaker sections are 
in great hardship. the Government should 
pay attention to the resolution. vow of V.P. 
Singh. 

Through you I would like to urge the 
Govemment to take this seriously. Every-
thing depends on you. Mr. V.P.Singh is an 
institutions. He has sacrificed a lot for the 
poor of this nation. Keeping in view his 
sacrifices. it would really be very unfortu-
nate if the Government is unable even to 
fulfill a small request of his. 

Mr. Speaker. Sir. his health too is very 
bad. I regret to say that even you had 
requested the Government to settle this 
matter urgently. You had also said that you 
would also discuss this in your chamber. 
Through you I would like to request the 
Government to settle this minor issue as 
early as possible. The feelings of the people 
should not be hurt further. This mattershould 
not be postponed further. Because when a 
person has taken this vow in the interest of 
the vast majority of the people. then you 
shoukt try to settle this matter quickly. keep-
ing in view the feelings at the masses. 
Through you I would like to make a submis-
sion that this matter would further become 
worse. It must not be allowed to worsen 
further. 

[English] 

SHRI SOMNATH CHATTERJEE: Mr. 
Speaker. Sir. I do not want to take up your 
time. A former Prime Minister of India. a 
Member of this House. for reasons for im-
plementation of a Government deCision he 

is away, not for against the Government 
decision. He says that it is the Government 
decision. This House has approved'it. It 
should be implemented as soon as possible. 
Therefore, I earnestly request that as a 
Presiding Officer - protector of our rights -
you kindly also intervene, if necessary. Let 
the Government implement its decision so 
that he can come back and a very old 
demand is met. 

[ Translation] 

SHRI NITISH KUMAR (Barh): Mr. 
Speaker. Sir. I do not want to repeat the vow 
taken by Shri V.P. Singh. After the imple-
mentation of Mandai Commission recom-
mendations. an advertisement of Life Insur-
ance Corporation. was issued on 
13.11.1993. But in that advertisement. there 
was no proVision for the reservation of back-
ward castes. This advertisement was is-
sued in newspapers. We are not talking 
baselessly. The Government has certainly 
made the announcement. but it is not being 
followed. As a result of this there IS dissatis-
faction among the backward castes. in the 
nation. and Mr. V. P. Singh is out of Delhi due 
to his vow. I would urge you to enforce the 
declaration made by the Government. 
Whereas the Government says it is imple-
menting it. But in reality this is not so. In this 
connection I would like to place the records 
before you - the published advertisement. 

Another thing is that the Supreme 
Court's ceiling of 50 per cent imposed on 
reservations. must be removed through 
constitutional amendment. Regarding the 
reservation in the States, it should be left to 
them because the 85 per cent of the popu-
lations is covered under the reservation 
quota and their reservation should not be 
less than 50 percent. It also includes the 
reservation for the handicapped persons 
and the children of the servicemen. It is 
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bEring demanded that 10 per cent reserva
tion quota should also be provided for eco
nomically weaker sections. In view of all 
these a constit1,1tional amendment should 
be made to end the 50 per cent limit, this is 
what ':!e request. 

SHRI RAM VILAS PASWAN (Rosera): 
Mr. Speaker. Sir; I want to support this 
demand vociferously and want to give this 
warning to the Government... ... (Interrup

tions) 

[English) 

MR. SPEAKER: Not now please. Your 
partly has spoken on this. You take up 
something else. 

[ Translation] 

SHRI RAM VILAS PASWAN: My sec
ond issue is very serious. In 1978 the Gov
ernment had taken the decision regarding 
the re-naming of Baba Saheb Ambedkar 
University. The Executive Committee of 
Marthwada University, the Legislative As
sembly and the Legislative Council jointly. 
passed a res?lution regarding the renaming 
of Marathwada University as Baba Saheb 
University. Shri Sharad F'"awar at that time 
was the Chief Minister. After this hundreds 
of youths lost their lives. On the 26th of 
previous month, Gautam Bagbale, Presi
dent of Daily Panther, Committed self-im
molation. The situation is very tense there. 
I think that we.have celebrated Ambedkar 
Saheb's Anniversary and in villages all the 
political parties are taking the name of 
Ambedkar. But, things have come to such a 
pass that the youth have to commit self
immolation for the sake of renaming of the 
Marathwada University. 

We want to tell the Government that it 
is a very serious "!alter. Mr. Mukul Wasnik. 

you also come from there. The present  
Chief Minister Mr. Sha rad Pawar was also 
holding the same post at that time. 
Therefore, that University should be 
renamed as Baba Saheb Ambedkar 
University and the Government should 
give a statement in the House as he was 
not only the leader of Maharashtra, but 
also the father of the Constitution. This 
house will not tolerate an insult to his 
memory. If we cannot give respect to him. 
then, we have no right to insult him. If the 
proposal was not to be implemented, then 
why was it passed? 

Mr. Speaker Sir, I urge that the 
Maharashtra Government be instructed to 
rename Marathwada University as Baba 
Saheb Ambedkar University, without any 
further delay. Mr Speaker, Sir, I think if you 
put in a word, it would go a long way. 

[English] 

SHRI MRUTYU�JAJYA NAYAK 
(Phulbani): Sir, more than seventy-five per 
cent of the population of my constituency 
is of tribals. We have got many comple)( 
problems. Time and again I have raised 
those matter in this House and have 
drawn your attention to them. You have 
also beer, kind enough to sympathise with 
those issues. Almost half of the 
population ot my constituency depends 
upon the forest produce tor their 
livelihood and the rest of them are 
starving also. So, this is the state of 
affairs. The economic and social condition 
of the people is very miserable. Besides 
this, there is no drinking water and 
inrigation water also people face problems 
throughOut the year. There are even no 
industries at all. So I would request you to 
give direction to the Government to set up 
a Special District Development Board tor 
Phulbani, Bolangir and Kalahandi, which 
face chronic problems throughout the 
year. I hope you will
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give a definite direction to the Govemment 
in this regard. Thank you. 

[ Translation) 

SHRI MAHENDRA KUMAR SINGH 
THAKUR (Khandwa) : Mr. Speaker, Sir. 
almost one and half years period is over 
since the G.I.C held written examination for 
Development Officers. No appointments 
have been made. since stay orders were 
given by various courts. (Interruptions) 

MR. SPEAKER: If such matters would 
be raised in the Parliament. how will it work? 

( Interruptions) 

[Eng/ish) 

MR. SPEAKER It is not going on 
record. 

( Interruptions) 

[ Translation) 

SHRI CHHEDI PASWAN (Sasaram) : 
Mr. Speaker, Sir, just as the state Govem-
ment gives money to MLAs for the comple-
tion of small projects, similarly .... (lnterrup-
tions) .... In the previous session. We had 
made the demand to you, that we also .... 
( Interruptions) 

[English) 

MR. SPEAKER: It is not going on record. 

(lnterruptions)"-

[ Translation) 

MR. SPEAKER: You are not under-

•• Not Recorded 

standing anything. you are simply going on 
speaking; sit down. 

[English) 

SHRI RUPCHAND PAL Hooghly) : Mr. 
Speaker. Sir. the jute industry as such is in 
great difficulties along with other industries. 
There is a peculiar problem with regard to 
four jute mills in West Bengal. Of the four, 
two are in my constituency-North Samnagar 
Jute Mill and Victoria Jute Mill. The others 
are Angus and Titaghar Jute Mills, Some 
time back. one British owner. Mr. R.J. Brearly. 
with the permission of R. B.1. bought control-
ling shares in these. four mills. He has 
siphoned off Rs 171 crore. Out of this about 
Rs 65 crore belong to the workers in the form 
of due wages. provident fund and ESI dues 
etc. After the siphoning of the money by 
him. the mills are put in serious difficulties. 
Serious law and order problems have come 
in. The Victoria Jute Mill was closed lasl 
October. 

In this connection. I have written to the 
Prime Minister, to the Textile Minister andto 
the Labour Minister. The West Bengal 
Govemment is very seriously seized of the 
matter. They have approached the Central 
Govemment in this regard and they are 
trying to find out ways to reopen and run 
these mills. 

KUMAR I MAMATA MANERJEE 
(Calcutta South): Sir, on this matter nobody 
is doing anything. Please see that some 
action is taken. (Interruptions) 

SHRI RUPCHAND PAL: Sir. I would 
urge upon the Govemment to look into the 
matter and order for the extradition of Mr. 
Brearly who has siphoned off the money 
and bring him to India and run the mills as 
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promised by him. His shares should be 
dis invested so that the dues paid to the 
workers. The Registrarof companies should 
take suitable steps under Section 621 in this 
regard. 

12.27 hrs. 

[English] 

PAPERS LAID ON THE TABLE 

Coffee Board Employees (Conduct) 
(Amendment) Rules, 1993 Annual Re-
port and Review on the working of Engi-
neering Export Promotion Council, 
Calcutta for 1992-93. 

[English] 

THE MINISTER OF COMMERCE 
(SHRI PRANAB MUKHERJEE): I beg to lay 
on the Table:-

(1) A copy of the Coffee Board Em-
ployees (Conduct) (Amendment) 
Rules. 1993 (Hindi and English 
versions) published in Notification 
No. G.S.R. 141 in Gazette of India 
dated the 13 the March. 1993 un· 
dersub-section (3) of section 48 of 
the Coffee Act. 1942. 
[Placed in Library. See No. L T-
4646/93] 

(2) (i) A copy of the Annual Report (Hindi 
and English versions) of the Engi-
neering Export Promotion Council 
Calcutta. for the year 1992-93. 
alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and 
English versions) by the Govern-
ment on the working of the Engi-
neering Export Promotion Council, 
Calcutta. for the year 1992-93. 

[Placed in Library. See No. L T-
4647/93J 

Memorandum of Understanding 
between National Handloom 
Development Corporation Ltd. 
and Ministry of Textiles for 1993· 
94 etc. 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI G. 
VENKAT SWAMY): I beg to lay on the 
Table-

(1) A copy of the Memorandum of 
Understanding (Hindi and English 
versions) between National 
Handloom Development Corpora-
tion Ltd. and the Ministry of Tex-
tiles for the year 1993-94. 
[Placed in Library. See No. L.T. 
4648/93] 

(2) (i) A copy of the Annual Report (Hindi 
and English versions) of the Indian 
Silk Export Promotion Council for 
the year 1992-93. along with Audit-
ed Accounts. 

(ii) A copy of the Review (Hindi and 
English versions) by the Govem-
ment on the working of the Indian 
Silk Export Promotion Council, for 
the year 1992-93. 
[Placed in Library. See No. L T-
4649/93J 

One hundred forty fifth Report 
and one hundred forty sixth 
Report of Law Commission of 
India etc. 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW. JUSTICE AND COM-
PANY AFFAIRS (SHRI H.R. BHARDWAJ) : 
I beg to lay on the Table-
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( 1 ) A copy each of the following Re-
ports (Hindi and English versions) 
of the Law Comm)ssion of India:-

(i) One Hundred forty-fifth on Article 
12 of the Constitution and public 
Sector Undertakings_ 
[Placed in Library. See No. LT 
4649/93] 

(ii) One Hundred and Forty -Sixth 
Report on Sale of Women and 
Children-Proposed Section 373-A-
Indian Penal Code. 
[Placed in Library. See No. L T 
4650/93] 

(2) A copy of the Report (Hindi and 
English versions) on the General 
Elections to the Legislative Assem-
blies of Assam. Haryana. Kerala. 
Tamil Nadu. Uttar Pradesh. West 
BengatandPondicherry. 1991 and 
Bye-elections to the Legislative 
Assembties held In 1991. 
[Placed in Library. See No. L T 
4651/93] 

(3) A copy each of the following Noti-
fications (HindLand English ver-
sions) under sub-section (3) of 
section 28 of the Representation of 
People Act. 1950:-

(i) The Registration of Electors 
(Amendment ) Rules, 1993 pub-
lished in Notification No. S9. 303 
(E) in Gazette of India dated the 
8th May, 1993. 

(ii) The Registration of Electors~Sec
ond Amendment ) Rules. 1993 
published in Notification No. S.O. 
817 (E) in Gazette of India dated 
the 25th October, 1993. 
[Placed in Library. See No. L T 
4652/93J 

Notification Under Foreign Trade 
(Development and Regulation) 
Act, 1992, Review on the work-
ing of and Annuat Report ofSpic-
es Trading Corporation Ltd. Ban-
galore for 1992-93 etc. 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CONSUM-
ER AFFAIRS AND PUBLIC DISTRIBUTION 
AND MINISTER OF STATE IN THE MINIS-
TRY OF COMMERCE (SHRI KAMALUDDIN 
AHMED): I beg to lay on the table-

( 1 ) A copy of the Notification No. S. O. 
733 (E)( Hindi and English versions) 
published in Gazette of I ndia dated 
the 30th September. 1993 making 
certain amendments in the Notifi-
cation No. SO. 235 (E) dated the 
29th February, 1988 issued under 
section 20 of the Foreign Trade 
(Development and Regulation) Act. 
1992.[Placed in Library. See No. 
LT 4653/93J 

(2) A copy each of the following pa-
pers (Hind~ and English versions) 
under sub-section (1) of section 
619AoftheCompaniesAct.1956:-

(a) (i) Review by the Government on the 
working of the spices trading Cor-
poration Limited, Bangalore. lor 
the year 1992-93. 

(ii) Annual Report of the Spices Trad-
ing Corporation Limited Bangalore. 
for the year 1992-93, along with 
Audited Accounts and comments 
of the Comptroller and Auditor 
General thereon. 
[Placed in Library. See No. L T 
4654/93] 

(b) (i) Statement regarding Review by 
the Government on the workina of 



473 PapsrsLaid AGRAHAYANA 19, 1'915 (SAKA) PapelS Laid 474 

the India Trade Promotion 
Organisation, New Delhi, for the 
year 1992-93. 

(ii) Annual Report of the India Trade 
Promotion Organisation, New 
Delhi, for the year 1992-93, along 
with Audited Accounts and com-
ments ot the Comptroller and Audi-
tor General thereon. 
[Placed in Library. See No. L T 
4655/93) 

(3) A copy each of the following Notifica-
tions (Hindi and English verSions) 
under sub-section (3) of section 17 
of the Export (Quality Control and 
Inspection) Act. 1963:-

(i) The Export (Quality Control and 
Inspection) (Amendment) Rules. 
1993 published in Notification 
NO.G.S.R 264 in Gazette of India 
dated the 29th May, 1993. 

(ii) The Export Inspection CounCil 
Employees (Classification, Control 
and Appeal) (Amendment) Rules, 
1993 published in Notification 
NO.G.S.R 311 in Gazelle of India 
dated the 29th May. 1993. 

(iii) The Export Inspection Council (Di-
rector) Recruitment (Amendment) 
Rules. 1993 published in Notifica-
tion No.G.S.R 312 in Gazette of 
India dated the 26th June 1993. 

(iv) The Export Inspection Contributo-
ry Provident Fund (Amendment) 
Rules. 1993 published 10 Notifica-
tion No.S.O. 1477 in Gazelle of 
India dated the 10th July. 1993. 
[Placed in Library. See No . L T 
46561931 

(4) A copy each of the following Notifi-
cations (Hindi and English versions) 
issued under section 17 of the 
Export (Quality Control and Inspec-
tion) Act, 1963:-

(i) S.O. 1577 published in Gazette of 
India dated the 24th July, 1993 
rescinding ~ Notification No. S.O. 
576 dated the 25th February, 1978. 

(ii S.O. 1578 published in Gazette of 
India dated the 24t;, July, 1993 
rescinding the Notification No. S.O. 
1772.dated the 7th June. 1966. 

(iii) S.O. 1579 published in Gazette of 
India dated the 24th July, 1993 
rescinding the Notification No. S.O. 
1221(A) dated the 28th March. 
1984. 

(iv) S.O. 1580 published in Gazette of 
India dated the 24th July. 1993 
rescinding the Notification No. S.O. 
2968 dated the 6th October. 1973. 

(v) S.O. 1581 published in Gazelle of 
India dated the 24th July, 1993 

~ 
rescinding the Notification No. S.O. 
2353 dated the 14th September, 
1974. 

(vi) S.O. 1582 published in Gazelle of 
India dated the 24th July. J 993 
reSCinding the Notification No. S.O. 

.5577. dated the 25th December. 
1971. 

(vii) S.O. 1583 published in Gazette of 
India dated the 24th July. 1993 
rescinding the Notification No. S.O. 
4575. dated the 19th December. 
1967. 

(viii) S.O. 1584 published in Gazette of 
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tntfta dated the 24th July. 1993 

i—cinding the Notification No S O 

2355, dated the 14th September. 

1974.

(ix) S.0.1565 published in Gazette of 

India dated the 24th July. 1993 

rescinding the Notification No. S O 

2139. dated the 22nd July, 1978. 

{Placed in Library. See No  LT 

4657/93]

Notifications Under Income Tax Act, 

1961, customs Act 1962 etc.

THE MINISTER OF STATE IN THE 

MINISTRY OF FINANCE (SHRI M V 

CHANDRASHEKHARAMURTHY) I beg to 

lay on the Tabte-

(1)  A copy each of the following Noti

fications (Hindi and English ver

sions) under section 296 of the 

Income -tax Act. 1961:-

(i) The Income-tax (Thirteenth Amend

ment) Rules, 1993 published in 

Notification No  S O. 611 (E) in 

Gazette of India dated the 3rd 

September. 1993

(ii)  The Income-tax (Fifteenth Amend

ment) Rules, 1993 published in 

Notification No. S.O. 667 (E) in 

Gazette of India dated the 6th Sep

tember, 1993.

(iii) The  Income-tax  (Eighteenth 

Amendment) Rules. 1993 pub

lished in Notification No S O 736 

(E) in Gazette of India dated the 

30th September. 1993.

{Placed in Library. See No  LT- 

4658/93]

(2)  A copy each of the following Noti-
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(i) S O. 649 (E) Published in Gazette 

of India dated the 27th August, 

1993 together with an explanatory 

memorandum regarding revised 

rates of exchangê or conversion 

of certain foreign currencies into 

Indian currency or vice-versa for 

the purpose of assessment of Im 

ports and calculation of stamp duty

(ii)  S O 650 (E) Published in Gazette 

of India dated the ?7th August. 

1993 together with an explanatory 

memorandum regarding revised 

rates of exchange for conversion 

of certain foreign currencies into 

Indian currency or vice-versa for 

the purpose of assessment of Ex 

ports and calculation of stamp duty

(iii) S.O 707 (E) Published in Gazette of

India dated the 21st September. 

1993 together with an explanatory 

memorandum regarding revised 

rates of exchange for conversion 

of Swiss Franc into Indian currency 

or vice-versa for the purpose of 

assessment of imports and calcu

lation of stamp duty.

(iv)  S O 708 (E) Published in Gazette 

of India dated the 21 st September, 

1993 together with an explanatory 

memorandum regarding revised 

rates of exchange tor conversion 

of Swiss Franc and Austrian Shil

ling into Indian currency or vice- 

versa for the purpose of assess

ment of exports and calculation of 

stamp duty

(v)  S.O. 719 (E) Published in Gazette
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of India dated the 27th Septenber 

1993 together with an explanatory 

memorandum regarding revised 

rates of exchange for conversion 

of certain foreign currencies into 

Indian currency or vice-versa for 

the purpose of assessment of Im

ports and calculation of stamp duty.

(vi)  S.0.720 (E) Published in Gazette 

of India dated the 27th September. 

1993 together with an explanatory 

memorandum regarding revised 

rates of exchange for conversion 

of certain foreign currencies into 

Indian currency or vice-versa for 

the purpose of assessment of ex

ports and calculation of stamp duty.

(vii)  S.O. 822 (E) Published in Gazette 

of India dated the 27th October. 

1993 together withan explanatory 

memorandum regarding revised 

rates of exchange for conversion 

of certain foreign currencies into 

Indian currency or vice-versdt for 

the purpose of assessment of im

ports and calculation of stamp duty

(viii) S O 823 (E) Published in Gazette 

of India dated the 27th October 

1993 together with an explanatory 

memorandum regarding revised 

rates of exchange for conversion 

of certain foreign currencies into 

Indian currency or vice-versa for 

the purpose of assessment of ex

ports and calculation of stamp duty 

[Placed in Library. See No. LT- 

4659/93]

(3)  A copy each of the following Noti

fications (Hindi and English ver

sions) under sub-section (2) of 

section 38 of the Central Excises 

and Salt Act, 1944:-

(i) G.S.R. 645 (E) Published in Ga

zette of India dated the 6th Octo

ber, 1993 appointing the officers of 

the Directorate of Vigilance as 

Central Excise Officers with all In

dia Jurisdiction.

(ii)  G.S.R. 646 (E) Published in Ga

zette of India dated the 8th Octo

ber, 1993 making certain amend

ments in the Notification No. 53/ 

59-CE dated the 9th May, 1959.

(iii) G.S R. 652 (E) Published in Ga

zette of India dated the 14th Octo

ber, 1993 making certain amend

ments in the Notification No. 197/ 

92-CE dated the 17th November, 

1962

(iv) G.S.R. 645 (E) Published in Ga

zette of India dated the 14th Octo

ber, 1993 making certain amend

ments m the Notification No. 23/ 

86-CE dated the 10th February, 

1986.

[Placed in Library. See No. LT- 

4660/93[

(4)  A copy of the Securities Contracts 

(Regulation) Amendment Rules, 

1993, (Hindi and English versions) 

published in Notification No G.S.R 

617 (E) in Gazette of India dated 

the 20th September , 1993 under 

sub-section (3) of section 30 of the 

Securities Contract (Regulation) 

Act, 1956.

[Placed in Library. Sea No. LT- 

4661/93]

(5)  A copy each of the followii tg Noti

fications (Hindi and English ver

sions) under section 31 of the Se

curities and Exchange Board of 

India Act, 19&2:-
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(6) 

(7) 

(i) The Securities and Exchange Board 
of India (Underwriters) Rules, 1993 
published in Notification No. S.O. 
766 (E) in Gazette of India dated 
the 8th October, 1993. 

(ii) The Securities and Exchange Board 
of India (Underwriters) Rules, 1993 
published in Notification No. L.E.l 01 
93 in Gazette of India dated the 8th 
October,1993. 
[Placed in Library. See No: LT-
4662/93J 

A copy each of the following Noti-
fications (Hindi and English ver-
sions) under sub-section (3) of 
section 12 of the Government 
Savings Certificates Act, 1959:-

(i) The Kisan _ Vikas Patra (Amend-
ment) Rules, 1993 published in 
Notification No. G.S.R. 567 (E) in 
Gazette of India dated the 20th 
August, 1993. 

(ii) The Kisan Vikas Patra (Second 
Amendment) Rules, 1993 pub-
lished in Notification No. G.S.R.588 
(El in Gazette of India dated the 
2nd September,1993. 

(iii) The Indira Vikas Patra (Amend-
ment) Rules, 1993 published in 
Notification No. G.S.R.589 (E) in 
Gazette of India dated the 2nd 
September,1993. 
[Placed in Library. See No. L T -
4663193J 

A copy each of the following Noti-
fications (Hindi and English ver-
sions) under sub-section (3) of 
section 15 ot the Government 
Savings Bank Act, 1873:-

(8) 

(9) 

(i) The post Office (Monthly Income 
Account) (Second Amendment) 
Rules, 1993 published in Notifica-
tion No.G.S.R 585 (E) in Gazette 
of India dated the 2nd September 
1993. 

(ii) The post Office Time Deposit 
(Amendment) Rules, 1993' pub-
lished in Notification No.G.S.R 586 
(E) in Gazette of India dated the 
2nd September 1993. 

(iii) The post Office Recurring Deposit 
(Second Amendment) Rules, 1993 
published in Notification NO.G.S.R 
587 (E) in Gazette of India dated 
the 2nd September 1993. 
[Placed in Library. See No. LT-
4664/93J 

A Copy of the Notification No. F. 
No. 15/2/93-NS.1I (Hindi and En-
glish versions) published in Ga-
zette of India dated the 11th No-
vember, 1993 making certain 
amendments in Deposit Scheme 
for Retiring Government Employ-
ees, 1989. 
[Placed in Library. See No. L T-
4665/93) 

A copy each of the follow" 19 Noti-
fications (Hindi and English ver-
sions) under sub-section (4) of 
section 19 of the Banking Compa-
nies (Acquisition and Transfer of 
undertakings) Act, 1970:-

(i) The Syndicate Bank Officer Em-
ployees (Conduct) (Amendment) 
Regulations, 1992 published in 
Notification No. 872/0090/PD: 
IRD(D) in Gazette ot India dated 
the 28th November, 1992. 
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(ii) Notification NO. 91S/S/0090/PD: Employees' (Conduct) (Amend-
IRO(O) published in Gazette of 
India dated the 4th September, 
1993 containing corrigendum to 
Notification No. 48 dated the 28th 
November. 1992 in Hindi version 
only. 

, 
(iii) The Central Bank of India Officer 

Employees' (Conduct) (Amend-
ment) Regulations, 1992 published 
in Notification No, CO. PRS: LE-
GAL: 22:93;94 in Gaiette of India 
dated the 21 st August, 1993. 

(iv) The Punjab National Bank Officer 
Employees' (Conduct) (Amend-
ment) Regulations, 1992 published 
in Notification No. PNB/DAC/l/93 
in Gazette of India dated the 10th 
July. 1993. 

(v) The Bank of Baroda Officer Em-
ployees' (Conduct) (Amendment) 
Regulations. 1992 published in 
Notification NO.HO:OSR&IR: 271 
107/581 in Gazette of india dated 
the 19th Junp.1993, 
[Placed in Library. See No. L T-
4666193) 

(10) A copy each of the folloWIng Noti-
fications (Hindi and English ver-
Sions) under sub-section (4) of 
section 19 of the Banking Compa-
nies (Acquisition and Transfer of 
undertakings) Act. 1980:-

(i) The Ancfhra Bank Officer Employ-
ees' (Conduct) (Amendment) Reg-
ulations, 1'993 published in Notifi-

. cation No. 6661'20 LEGAU141 in 
Gazette of India dated the 6th Sep-
tember, 1993. 

(ii) The Punjab and Sind Bank Officer 

ment) Regulations, 1992 published 
in Notification NO.Adv.3/4/153-93 
in Gazette of India dated the 3rd 
JuIY,1993. 
[Placed in Library. See No. L T-
4667/93) 

(11) (i) A copy of the annual Report (Hindi 
and English versions) of the Na-
tional Bank for Agriculture and 
Rural Development for the year 
1992-93, along with Audited Ac-
counts under sub-section (5) of 
section 48 of the NatiQnal Bank of 
Agriculture and Rural Development 
Act, 1981. 

(12) 

(ii) A copy of the Review (Hindi and 
English versions) by the Govern-
ment on the working of the Nation-
al Bank for Agriculture and Rural 
Development for the Year 1992-
93. 
[Placed in Library. See No. L T-
4668193] 

A copy each of the following Pa-
pers (Hindi and English versions) 
under sub-section (1) of section 
619A ofthe Companies Act, 1956:-

(a) (i) Statement regarding Review by 
the Government on the working of 
the National Insurance Company 
Limited, Calcutta, forthe year 1992-
93. 

(ii) Annual Report of the National In-
surance Company Limited, 
Calcutta for the year 1992-93, 
along with Audited Accounts and 
comments of the Comptroller and 
Auditor General thereon. 
[Placed in Library. See No. LT-
4669/931 
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(b) (i) Statement regarding Review by 
the Govemment on the working on 
the Oriental Insurance Company 
Limited, New Delhi, for the Year 
1992-93. 

(ii) Annual Report of the Oriental In-
surance ts and comments of the 
Comptroller and Auditor General 
thereon .. 
[Placed in Library. See No. LT-
4670193] 

(c) (i) Statement regarding Review by 
the Government on the working of 
the United India Insurance Com-
pany Limited. Madras, for the Year 
1992-93. 

(ii) Annual Report of the United India 
Insurance Company Limited, Ma-
dras, for the year 1992-93, along 
with Audited Accounts and com-
ments of the Comptroller find Audi-
torGeneralthereon.CompanyLim-
ited, New Delhi, for the year 1992-
93., along with Audited Accoun 
[Placed in library. S~ No. LT-
4671193] 

(d) (i) Statement regarding Review by 
the Government on the working of 
the General Insurance Corpora-
tion of India Bombay for the year 
1992-9:t 

(ii) Annual Report of the General In-
surance Corporation of India, 
Bombay for the year 1992-93, 
along with Audited Accounts and 
comments of the Comptroller and 
Auditor General thereon. 
(Placed in Library. See No. LT-
4672193] 

(e) (i) Statement regarding Review by 

the Government on the working of 
the New India Assuranc~ Compa-
ny Limited, Bombay, for the 1992-
g3. 

(ii) Annual Report of the New India 
Assurance Company Limited, 
Bombay, for the year 1992-93, 
along with Audited Accounts and 
comments of the Comptroller and 
Auditor General thereon. 
[Placed in Library. See No. L T-
4673193] ~ 

(13) A copy each of the following Annu-
al Reports (Hindi and English ver-
sions) under sub-section (8) of 
section 10 of the Banking Compa-
nies (Acquisition and transfer of 
undertakings) Act, 1970:-

(i) Report on the working and activi-
ties of the· Allahabad Bank for the 
year 1992-93, along with Accounts 
and A~di~ors' Report thereon. 
(Placed in Library. See No. LT-
4674/93] 

(ii) Report on the working and activi-
ties ofthe Bank of India for the year 
1992-93, along with Accounts and 
Auditors' Report thereon. 
[Placed in Library. See No. LT-
4675/93] 

(iii) Report on rile working and activi-
ties of the Bank of Maharashtra for 
the year 1992-93, along with Ac-
counts and Auditors' Report there-
on. 
[Placed in Library. See No. LT-
4676193) 

(iv) Report on the working and activi-
ties ot the Central Bank of India tor 
the year 1992-93, along with Ac-
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counts and Auditors' Report there-
on. 
(Placed in Library. See No. l T-
46n193] 

(v) Report on the working and activi-
ties of the Dena Bank for the year 
1992-93, along with Accounts and 
Auditors" Report thereon. 
(Placed in Library. See No. l T-
4678193] 

(vi) Report on the working and activi-
ties of the I ndian Bank for the year 
1992-93, along with Accounts and 
Auditors' Report thereon. 
[Placed in Library. See No. l T-
4679/93] 

(vii) Report on the working and activi-
ties of the Indian Overseas Bank (14) 
for the year 1992-93, along with 
Accounts and Auditors' Report 
thereon. 
[Placed in Library. See No. L T-
4680193] 

(viii) Report on the working and activi-
ties of the Syndicate Bank for the 
year 1992-93, along with Accounts 
and Auditors' Report thereon. 
[Placed in Library. See No. l T-
4681193) 

(ix) Report on the working and activi-
ties of the Union Bank of India for 
the year 1992-93, along with Ac-
counts and Auditors' Report there-
on. 
[Placed in Library. See No. L T-
4682193] 

(x) Report on the working and activi-
ties of the United Bank of India for 
the year 1992-93, along with Ac-
cOunts and Auditors' Report there-

on. 
[Placed in Libra". See No. l T-
4683193] 

(xi) Report on the working and activi-
. ties of the UCO Bank tor the year 
1992-93, along with Accounts and 
Auditors' Report thereon. 
[Placed in Library. See No. l T-
4684/93] 

(xii) Report on the working and activi-
ties of the Punjab National Bank for 
the year 1992-93, along with Ac-
counts and Auditors' Report there-
on. 
[Placed in Library. See No. L T-
4685193] 

A copy each of the following Annu-
al Reports (Hindi and English ver-
sions) under sub-section (8) of 
section 10 of the Banking Compa-
nies (Acquisition and transfer of 
undertakings) Act, 1980:-

(i) Report on the working and activi-
ties of the Andhra Bank forthe year 
1992-93, along with Accounts and 
Auditors' Report thereon. 
[Placed in Library. See No. LT-
4686193] 

(ii) Report on the working and activi-
ties of the Corporation Bank forthe 
year 1992-93, along with Accounts 
and Auditors' Report thereon. 
[Placed in Library. See No. LT- . 
4687/93) 

(iii) Report on the working alid activi--
ties of the New Bank of India for the 
year 1992-93, along with Accounts 
and Auditors' Report thereon. 
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[Placed in Library. See No. LT- port thereon under sub-section (3) 
4688/93} of section 43 of the State Bank of 

India (Subsidiary Banks) Act, 1956: 

(iv) Report on the working and activi- (i) State Bank of Hyderabad. [Placed 
ties of ttie Punjab and Sind Bank In Library. See No. L T - 4693/93) 
for the year 1992-93, along with 
Accounts and Auditors' Report (ii) State Bank of Travancore.[Placed 
thereon. in Library. See No. LT- 4694/93} 
[Placed in Library. See No. LT-
4689193] 

(18) A copy of the Twenty-Third Valu-
(v) Report on the working and activi- ation Report (Hindi and English 

ties of the Vijaya Bank for the year versions)of Life Insurance Corpo-
1992-93, along with Accounts and ration of India as at the 31 st March, 
Auditors' Report thereon. 1993, under section 29 of the Lile 
[Placed in Library. See No. L T- Insurance Corporation Act. 1956. 
4690193] [Placed in Library. See No. LT-

4695/93] 
(15) A copy of the Life Insurance Cor-

poration of India (Agents) Amend- (19) A copy each of the following 
ment Rules, 1993 (Hindi and En- Notifications (Hindi and English 
glish Versio~s) published in Notifi- versions) under proviso to article 
cation No. G.S.R. 534 (E) in Ga- 280 of the Constitution:-
2ette of India dated the 6th A~gust, 
1993 under sub-section (3) of sec- (i) S.O. 800 (E) published in Gazette 
tion 48 of the Life Insurance Corpo- of India dated the 14th October," 
ration Act. 1956. 1993 containing President's Order 
[Placed in Library. See No. L T- regarding appointment of Shri 
4691193] Manu Shroff as Member of the 

Finance Commissio .... in Place of 
(16) A copy of the Results of the twen- Dr. C. Rangarajan wlth effect from 

ty-third Valuation 6f the Life Insur- the date on which he assumes 
ance Corporation of India (Hindi office up to the 30th November, 
and English versions) as on the 1993. 
31st March, 1993, under section 
29 of the Life !!'surance Corpora-
tion Act, 1956, (ii) 5.0.921 (E) published in Gazette 
[Placed in Library. See No. LT- of India dated the 301h November, 
469!193] 1993 containing President's:Drder 

extending the terms of the 10th 
(17) A copy each of the following Annu- Finance Commiss.ion upto the 30th 

al Reports (Hindi and English ver- June, 1994. 
sions) for the year 1992-93, along [Placed in Library. See No. LT-
with Accounts and Auditors' Re- 4696193] 
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RSlya Sabha Report of Committee on Government Assurances 

Re: Implications of the Dunkal Draft Text 
12.28 hrs. 12.29 hrs. 

MESSAGE FROM RAJYA SABHA 

[English) 

SECRETARY-GENERAL: Sir, I have 
to report the folliwing message received 
from the Secretary-General of Rajya 
Sabha:-

"I am directed to inform the Lok 
Sabha that the Advocates (Amend-
ment) Bill. 1992, which was passed 
by the Lok Sabha at its silting held 
on the 30th November, 1992. has 
been passed by the Rajya Sabha 
at its sitting held on the 7th Decem-
ber. 1993 with the following amend-
ments:-

Enacting Formula 

1. That at page 1. line 1. forthe word 
"Forty-third" 

the word "Forty-Fourth" be sub-
stituted . 

Clause-1 

. 2. That at page 1. lin~ 3, for the figure 
"1992" 

ADVOCATES (AMENDMENT) BILL. AS 
AMENDEi.8Y RAJYA SABHA 

SECRETARY GE;NERAL: Sir, I lay on 
the Table the Avocates (Amendment) Bill. 
1992, which has been returned by Rajya 
Sabha with amendments. 

12.29112 hrs. 

COMMITIEE ON GOVERNMENT 
ASSURANCES 

[English] 

Fifteenth, Sixteenth and Seven-
teenth Reports 

SHRI AJOY MUKHOPADHYAY 
(Krishnagar) : Sir. I beg to present Fifteenth, 
Sixteenth and Seventeenth Reports (Hindi 
and English versions) of the Committee on 
Government Assurances. 

12.30 hrs. 

MOTION RE: IMPLICATIONS OF THE 
DUNKEL DRAFT TEXT ON TRADE 

NEGOTIATIONS-CONTO. 

[English] 

MR. SPEAKER: The Minister may reply 
the figure "1993" be substituted. now. 

I am, therefore. to return herewith the 
said Bill in accorordance with the provisions 
of rule 128 of the Rules of Procedvre and 
Conduct of Business in the Rajya Sabha 
witl'l the request that the concurrence of the 
lok Sabha to the said amendments be 
communicated to this House." 

THE MINISTER OF COMMERCE 
(SHRI PRANAB MUKHERJEE) : Mr. Speak-
er, Sir, at the very outset I would like to 
express my gratitude to all the hon. Mem-
bers who have participated in the debate. 

SHRI SOMNATH CHATTERJEE 
(Bolpur): Sir, one small clarification. We 
understand that France has decided not to 
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sign this agreement. I want to know whether 
Government of India thinks that it is obliged 
to sign when other countries are not signing. 
He at least give an assurance at the very 
beginning-which will clarify many things-
that he will take the consent of Parliament 
before he finally signs it. 

SHRI RUPCHAND PAL (Hooghly): And 
also consent of State Legislatures shpould 
be taken. (Interruptions) 

SHRI PRANAB MUKHERJEE: Sir, at 
the very outset I would like toexpress my 
gratitude to all the Members who have 
participated in the debate and made their 
contributions and placed their perceptions 
ofthe discussions which are going on, which 
are knwon as Uruguay round of discus-
sions. So far as the technicalities are con-
cerned, while moving theMotion itself I gave 
the time schedule as to what would be the 
scenario. The discussions at the officallevel 
for multilateral trade negotiations are likely 
to be over by 15th December. 

After that, it is likely to be completed by 
the 15th of December at the officials'levei. 

SHAI SOMNATH CHATTERJEE: "Go-
ing to be completed" and "likely to be com-
pleted" are different. 

SHRI PRANAB MJ,JKHERJEE: I am not 
that expert in English and I will try to put it in 
my own way. 

There is a Committee of Officers to 
negotiate and this Negotiating Committee's 
job will be completed by the 15th of Decem-
ber. They will make their recommendations 
on the Draft for final approcal to another 
Committee which will consist of the Minis-
ters of the various contracting countries. 
Thereafter, from the 1 st of January, 1994 to 
the 1st of January, 1995 it will be given to 

various contracting parties to ratify. There-
fore, this is the time schedule which has to 
be adhered to. 

Now, in respect of what approach France 
has taken, in fact, I checked up when this 
pOint was referred to in the House. So far as 
my information goes, they have agreed and 
all their differences have been resolved. 

SHRI SOMNATH CHATTERJEE: Have 
they agreed under pressure? 

SHRI PRANAB MUKHERJEE: I do not 
know whether it is under pressure or not, but 
the fact remains that even Korea has agreed. 
I think some of the Hon. Members might 
have received the communique issued by 
their Committee on Agriculture. They raised 
certain issues that agriculture, particularly 
rice and certain other agricultural commod-
ities should not be brought within the pur-
view of the GATT discipline, but they too 
have reconciled to the position that it should 
be brought within the GATT discipline and 
we have received that information. 

Sir, it is true that we could not have a 
full-fledged discussion on this issue, but 

\ most respectfully I would like to submit that 
from the side of the administration and 
particularly from the side of the Commerce 
Ministry, the first notice we gave for raising 
a dicussion was in May, 1992. Therafter, a 
limited discussion could take place through 
a Private Member's Resolution and it was 
brought at some point of time almost at the 
fag end of a particular Session. 

SHRI SOMNATH CHATTERJEE: It 
was brought always at the fag end of the 
Session. 

SHRI PRANAB MUKHERJEE: I do not 
know that. Of course, I have no knowledge 
as to how this has happMed. The Business 
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Advisory Committee, where all the parties 
are represented, can take a view on it, but 
that is a different story. 

In addition to ii, when my colleague, in 
the course of the discussion in the other 
House, suggested that we would like to have 
a discussTon, with all the major political 
parties, I took up that discussion requested 
all the major political pa'rties io have discus-
sions with us and. in fact in the months of 
April and may, I had the Privilege of having 
the views of the major political parties. 
Unfortunately, the Bharatiya Janata Party 
did not respond to our invitation despite 
repeated reminders, but except that all oth-
er major political parties responded to our 
invitation and participated in the discus· 
sions.ltisthatwe agreed,butnonetheless, 
we shared our view points. My point is not 
whether the Dunkellexl is good or bad and 
I am not here to justify or to certify it. 

Sir, I will start fro":! the observation 
• which one hon. Member made on the floor 

of this very House that we shall have to look 
into whether the proposals in this round of 
discussions are going to be beneficial from 
the point of view of our national interests. 
Undoubtedly, the national interests of this 
country should have the overriding priority. 
Keeping that in view, we shall also have to 
take inlo account, as it is a multilateral fora 
and all 1 08 contracting countries are.partic-
ipating in it, that no country would like to 
compromise its won national interests. 
Therefore, a system should be there in 
which the national interests of not one, but 
all the 1 08 countries can be accommodated. 

In that process, one would appreciate 
that you cannot work out a mechanism 
where all the parties can have 100% satis-
faction. That is the general principle in which 
all international negotiations are being con-
ducted. 

Coming to the secnario which has been 
raised by some other hon. Members, it is 
true that when in 1948 GA n was first 
conceptualised and impiemeted, its area of 
operations, jurisdiction or GAn discipline, 
which is generally called, was limited to 
trade alone. For the first time, not only trade 
but services, investments, trade related 
investment matters, trade related service 
matter, trade related intellectual property 
matters are being brought. It has been 
brought for the discussion an dit is also 
controversial. It is controversial because 
from the fact it can be established as very 
highly controversial because no raound of 
discussion has taken so much of time as it 
has. The discussion started in September, 
1986 and today it is December, 1993 and 
still the discussion is going on. This very fact 
itself indicates that the various provisions for 
discussions are not easily acceptable or 
easily reconcilable. Thai is why, it has taken 
so much time and at various stages, it had 
appeared, it might not go beyond a pOint and 
it might collapse. Therefore. on eis to take . 
to my mind, a dispassionate, objective view 
that what would be the outcome if we accept 
it, what would be that benefits and what 
would be the disadvantages. I do not say 
that there will be no disadvantages. That is 
not my case. 

Even to be very frank, we were not in 
favour of extending the jurisdiction of GA n. 
You will recollect the traditional position 
which we took all along. Unless the pending. 
issues of Tokyo Round of the discussion 
which was concluded in 1976 are resolved, 
india pressed hard that there is no need of 
Minsiteriallevel meeting at all. If you permit, 
Mr Speaker, even in 1984, when I happened 
to be the representative of the developing 
countries, as Chairman ofG-24, in the World 
Bank, in the IMF meeting, I raised this very 
issue that it was agreed upon in Tokyo 
Round of discussion lahl unless these pend-
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ing issues are settled including MFA-which 
has not yet been settled, to which I will come 
later on- there is no need of Ministerial 
meeting at aiL But the World Bank commu-
nity decided otherwise. The changes took 
place so fast, which we CQuid not contem-
plate. Even in 1984. nobody could contem-
plate. That a system which not only sur-
vived, but very dominantly and only one 
economy, to my mind-if I remeber correct-
ly an dl am subjected to correction-which 
could withstand the pressure of worldwide 
depression. in the early 1930s, was con-
trolled socialist economy. It has a steady 
grwoth of more than six per cent toseven 
per cent. All other economies, free econo-' 
my, capitalist economy collapsed in the 
gepression of '30s. But the control economy 

• ~OUld survive and registered a steady growth, 
surviving '30s depression. But that econo-
my, that system itself collapsed after 
making a dominant presence over a period 
of seven decades. Therefore. the changes 
which took place even it you look at the 
developments which have taken place frorfl 
the Uruguay Round of discussion in Sep-
tember, 1986 till d~te, there has been a 
major shift. Befor~ I come to the points 
which have been raised by the hon. Mem-
bers, I would just like to take a little time to 
give the background in which these negoti-
ations are going on. Even at one point of 
time, it was thought that the developing 
countries taklm together can4jlke a scenarior 
where they can get maximum advantage 
out of that. 

When the negotiations could not be 
completed, Dunkel Draft itslf is a <;:ompro-
mise formula. When the contracting parties· 
could not come to some conclusion, then 
even the Director Generl. acc£lrding to his 
i(idgm~nt, what he consideed, would be a 
bassis of compromise. He compiled those 
provisions put up in the Draft which is known 
as the Dunke Draft. But after that in Septem-

ber, 1993 under the leadership of the Pres-
ident of Argentina, as many as 37 coutnries 
including the major developing countries 
suggested to the President of USA, prime 
Minister of England an dPrime Minister of 
Japan that we want the expeditious conclu-
sion of Urguay round of discussions on the 
basis of Dunkel text. 

Therefore, we shall ha~e to keep in 
mind that this is the international atmo-
sphere in which we had to conduct our 
negotiations. 

SHRI SOMNATH CHATTERJEE: Sir. it 
is a very serious matter. Official-level 
disucssions have been going on and they 
will gO on till 15th and we are taking part. In 
themeantime, there are ministerial level dls-
cussions between EEC and USA. Every day 
we are getting information about that and 
they are having. their own confabulations 
and they have now come to an arrangement 
althe ministerialieveL We were not consult-
ed. No Third World country was consulted. 
When Mr. Douglas Hurd hl;!d been meeting 
Mr. Bill Clinton of USA and Mr. Jacquews 
Delors is meeting on bel1alf of the EEC, the 

• American counterpart. and when they were 
having ministeria1-level discussions to re-
solve their difference , Third World countries 
are not consulted. India is not consulted .... 
That is now being i~posed on us an dnow 
we have to accept it or reject it. This is the 
situatlbn. Therefore. at ministerial level. in 
spite of the best wishes of Mr. Pranati 
Mukherjee, what will be your leverage there? 
You will have no leverage. 

SHRI PRANAB MUKHERJEE: I am 
just clarifying this particular point "hich the 
hon.oMember has raised. This is important. 
There is no formality and nobody preveJllts 
us from going and having discussions with 
out trading partners but we took deliberately 
this view that our presence at this juncture 
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would not improve the situation because we 
will like to appear at the official level of 
discussions and it will be better lor us to 
press our viewpoints at the formal negotiat-
ing table atthe officallevel. But informally.the 
ministers are discussing. Not only the min-
isters. even the Heads of Governments are 
discussing and I myself did when Mr. Peter 
Sutherland cam ehere. I myslef did when 
the visiting ministers~me here. itis nolthat 
we did not have informal exchange of views. 
We tried to do it. When our Foreign Minister 
and our Finance Minister goes there. they 
are also having informal discussions. But. of 
course. the confabulations and discussions 
and negotiations of rich countries get much 
publicity. and our confabulations and dis-
cussions do not get that much publicity. 

I am coming to the point which I was 
trying to drive at. We had to conduct the 
negotiations under these circumstances. 
The question which we shall have to decide 
is whether it will give us any advantage. 
( Interruptions) 

SHRI AMAR ROYPRADHAN (Cooch 
Behar) : It has appeared in the newspapers 
that the negotiating time has been extended 
for one year more. That means, it will and 
on 15th Decemeber, 1994. Is it a fact? 

SHRI PRANAB MUKHERJEE: Th~ 
question does not airse. I am telling you that 
It is likely that the negoliatlons are gOing to 
be completed this December. It IS not that 
there will be fresh negotiations. I would like 
to make it quite clear that there Will be no 
fresh negotiations. After these negotia-
tions. the ministerial-level meetings are not 
gOing to be reopened The vanous countrels 
will consider what would be the modus 
operandi of the ratificalion and. thereafter 
the countries will have to take It or relect It. 
That is the fact. It is know. 

I have said it at the very beginning itself. 
If you ready my observations when I intro-
duced the Motion, I mentioned it. 

[ Translation) 

SHRI SOMNATH CHA TIERJEE: What 
is that known s, which is observed after 
obtituary? 

[English) 

SHRI PRANAB MUKHERJEE: There 
IS nothing new. I do not know whether Ills 
obituary. My point IS why we are going for 
these negotiations. We are gOing for these 
negotions not that what is being available 
out of this negotiation is gomg to be totally 
beneficial to us. But obviously the balance 
of advantage is going tobe in favour if we are 
to be in the multilateral fora. I will give you 
just on eexample. Everybody would appre-
ciate that China's economic power IS much 
more compared ot ours. They are much 
more powerful. Their international trade is 
about US $ 130-140 billion; their export IS $ 
64-70 billion; they had a trade surplus of $ 7· 
8 billions. But Just to ensure their export to 
the extent of U.S. $ 24 billion to the U.S.A. 
and to obtam the MFN treatment from the 
U.S.A, they had to change their Patent 
Laws because the pressure is much more 10 

bilateral system compared to multilateral 
system. At least, three distinct advantages 
we have got in the multilateral system. One 
, the Most Favoured Nation treatment IS 
extended to the countries automatically if 
we be part of the MFA. Then, even coming 
to TRIPS, assuming for the time bemg that 
we are outside the GATT. Now. my export 
nearly to the extent of 33 per cent IS towards 
the EEC; 16-17 percenttowards the U.SA 
10-12 per cent towards Japan. About60per 
cent of my export IS to these countries. Now 
these three countnes take a posllion by 
forming a group. One group of countnes 
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and two other counlries take a position 
saying that unless you change your Palent 
Laws. we are going to impose the 
countervailing duties on your exports. can 
we afford? 

SHRI SOMNA 1'H CHATTERJEE: We 
cannot afford. 

SHRI NIRMAL KANTI CHATTERJEE 
(Dumdum): Yes. we cannot afford. Sutthey 
are importing things from Chinal. 

SHRI PRANAB MUKHERJEE: There-
fore. this is an unequal world. At one point 
of time in the early 1980s I could look at the 
other window because 33 per cent of my 
export was to the rupee -payment 1!rea. But 
that system has collapased. Therefore, in 
this scenario, we shall have to look into why 
China had to change though they are a 
country which opted out of that in 1949; why 
they are to stand today in queue in 1986. 
( Interruptions) 

SHRI SOBHANADREESWAHA RAO 
VADDE (Vijaywada) : Do you not accept that 
China has survived for the last 45 years? It 
has grwon up into such an economic power. 
Do you not accept it? (Interruptions) 

[ Translation] 

SHRt NITtSH KUMAR (Barh) : Mr. 
Speaker. Sir. we participaled in the debale 
after your assurance. Just now you siad that 
you do not have a close mind. (/nterrup-
lions) 

[English] 

MR. SPEAKER: You cannot have a 
reply as you want. 

( Interruptions) 

SHRI PRANAB MUKHERJEE: I am not 
yielding. II is not fair. I have not interrupted 
anybody when they made observations. It 
is not fair. Let me complete my observa-
tions. 

MR. SPEAKER: Only Shri Pranab 
Mukherjee's speech will go on record. 

SHRI PRANAB MUKHERJEE: The sim-
ple point that I am trying to make is that it is 
easy to come out of the GATT; it is easy to 
come out of any international forum but it is 
defficult to have re-entry. It is for the country 
to decide because these proposals are not 
going to be implemented automatically. This 
point also, ! would like to point put. Some of 
these proposals are to be implemented 
through legislation. If the Parliament de-
cides at that point of time saying that what-
ever the Minister says, whatever the official 
Negotiating Committee says that we are not 
going to legislate to put into effect some of 
the provisions of the Agreement, automati-
cally it cannot be put. 

SHRI SOMNATH CHATTERJEE: What 
will happen then? The position will be the 
same. 

SHRI PRANAB MUKHERJEE: It will 
not be put. It may not be there. Even if you 
refuse to ratify, if the Government tomorrow 
decides-whatever be the Govemment, ei-
ther it is your Government of my Govern-
ment or Shri George Farnandes's Govern-
mento-that we may go, then you cannot go. 
Even if you be a member, by giving notice for 
six months, you can come out. Therefore, 
do not make issues on this that the world is 
going to collapse if you just be a member of 
it. 

We are not going to collapse. We are 
going to survive. And I am going to point out 
how we are going to survice. The second 
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advantage which we will have-the point 
which I was trying to drive at - is that the type 
of pressure which will be built up if I try to 
expand our trade relations through 
bilateralism, then, even the transition period 
which is available to us as ten years to 
change our patent laws would not be avail-
able and we will have to gc for that as 
Thailand or many otHer countries are forced 
to have it immediately. 

Second;y, now you will appreciate that 
last year and year before last, we were 
subjected to Special 301. That was a unilat-
era� action. As a consequence of that 
Specail 301, our exporters of certain com-
modities has to pay duties to the extent of 64 
illion US dollars. Now if we go tothe existing 
multilateral dispute settlement mechanism, 
we will have redress to this type of unilateral 
action. (Interruptions) 

MR. SPEAKER: You can note down the 
points. I will allow you to ask the 
supplementaries later on. 

(Interruptions) 

SHRI PRANAB MUKHERJEE: Now, 
Super 301 which has elapsed is again going 
to be tabled. I do not knwo what is the view 
of the administration. But the fact remains 
that again some lobby is trying to bring il oul. 
In this context, let us examine the various 
proposals which have been raised, which 
have been criticised 

So far as subsidy is concerned, one 
development as a result of the agreement 
is that- it is even beyond that- the subsidies 
which were to be provided at the threshold 
level, earlier they were compartmentalised. 
For product specific, it was ten per cent. for 
the developing countries and for non-prod-
uct specific, it was ten per cent. Now it can 
be Clubbed. That means you can give 20 per 

cent and it can be flexible between commod-
ity to commodity and between product spe-
cific to non-product specific. Therefore, the 
type of apprehension that in certain com-
modities we may have to give higher subsi-
dies and that will be subject to the discipline, 
would no longer remain because as I men-
tioned, our subsidy, according to interna-
tional terms, is negative. 

The second point which I would like to 
impress upon, because perhaps ther eis a 
communication gap, is about the ~gricultur
al agreement. So far as agricultural agree-
ment I concerned, it is for a period of seven 
years and for that seven years, the calcula-
tion of every contracting party which they 
have giver. to the GA n Secretariat, is on 
the basis of the subsidies which were given 
in the base year of 1986-87, 1987-88 and 
1988-89. Now if it happens-I am assuming 
the pOSition theortically, in our country it has 
not happened even theoretically and if after 
that if some country has increased its sub-
sidy, then that subsidy Witt not be taken into 
account so long this existing agreement 
continues for a penod of seven years from 
the date of implementation. Assuming that 
this agreement comes into being from 1st of 
January, 1995, then till 2002 nobody can 
raise any question that after the base year 
you have increased voursubsidy, so you are 
drawing the provisions that you have stepped 
up your subsidy. that will not be applicable. 
In respect ofthis particular agreement althe 
end of the sixth year, each contracting par-
ties will have the opportunity of re-negotiat-
ing the agricultural agreement on the basis 
of the existing conditions prevailing at that 
point of time. So far as we are concemed, 
I have explained it in detail on a number of 
occasions that we are not going to be affect-
ed by this threshold level. 

Now I come to the second area of 
concem about the guaranteed access te the 
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market. Now even if give access to the 
market. it is not necessary that you will hve 
the import obligation. 

There the question will remain that if we 
provide access to the market from abroad 
and if their goods are competitive. then out 
farmers may be affected. If their goods are 
competitive and if our farmers are not so 
competitive, then it will be affected. But 
there is also the first coverage of Bop. Who 
is going to decide BoP? I do not know why 
IMF has been brought. What is the charter 
of IMF when it was established? 

SHRI SOMNATH CHATTERJEE: What 
was the charter of GATT. Mr. Minister? 

SHRI PRANAB MUKHERJEE : The 
charter of IMF is alsoto determine the value 
of the courrency so far as the international 
payment is concerned. So far as the BoP 
question is concerned. all of you will agree 
that one of the major ingredients of BoP is 
the trade deficit. A country which is having 
trade defiCit all the year. excepl a short gap 
of 1976-n when we had a small trade 
surplus of Rs. 72 crore, all along we had this 
trade gap even in the improved perfor-
mance of exports in the last seven months 
where the trade gap has been reduced. II 
has been reduced: but nonetheless it re-
mains. Trade gap is there. Trade gap is 560 
million dollars. According to our assess-
ment and our experts assessment which we 
have projected in the Plan document. in real 
terms the current account deficit as reflect-
ed in percentage GOP would be 1.6 per 
cent, inabsolute terms 22 billion US dollars 
at the pnce level of 1991-92 till the terminal 
year of the 8th Plan. Therefore the BoP 
coverage is going 10 continue. But assum-
ing that BoP coverage would not be there at 
some point of time. ourtariff binding is there. 
What is the tariff we have given for agricul-
tural sector? 100 per cent for cereals,. 150 

per cent for processed foods and 300 per 
cent tor edible oil. Therefore the percent-
age of tariff protection which we are provid-
ing to prevent the import of agricultural 
commodities even when assuming that In-
dia will reach a stage where we will come out 
of BoP criSis immediately, this type of tariff 
protection would be able to protect the 
Indian farmers. 

SHRI NIRMAL KANTI CHATTERJEE: 
Yu are swiftly switching between Balance of 
Payment and Balance of Trade. 

SHRI PRANAB MUKHERJEE: I am not 
switching, I am just talking about Balance of 
Trade as an element. 

SHRI NIRMAL KANTI CHATTERJEE: 
Your Balance of Trade may be negative, but 
Balabce of payment may be positive. 

SHRI PRANAB MUKHERJEE: Then 
repayment would come. 

SHRI NIRMAL KANTI CHATTERJEE: 
That is a different matter. Balance of pay-
ment may be positive. 

SHRI PRANAB MUKHERJEE: That is 
true. But it is not coming that way. You 
calculate it, you know it. You calculate for 
the next ten years. I am not asking you to go 
beyond that. 

Coming to POS, I am happy to inform 
the hon. Members it is true that the partic-
ular phraseology which was used in the 
language, even we shall have to sell the 
agricultural products at the market price. 
Our point was - and this issue was raised 
even when the OG, GA n came here I 
raised this issue-you are concerned with the 
product subsidies, you are not concerned 
with the consumer subsidies. Our PO sys-
tem is never governed by any national leg-



505 Re: Implications of AGRAHAYANA 19, 1915 (SAKA) the Dunkal Draft Text 506 

islation. Since the early 50s it is the execu-
tive order. Neither we are going to have any 
legislation nor we going to change our PO 

i.... system, nor are we going to give up our 
bufferstock arrangement. They have agreed 
to our concept and interpretation and the 
necessary textual change has been tabled 
and I am hopeful that it will be accepted. 
There is no question-of giving up our Public 
Distribution System, bufferstocking and 
maintaining the PDS. 

'. 

In respect of the patenting of seeds, it 
is true that we shall have to make our own 
national legislations. In that national legis-
lation we will be able to protect it. So far as 
the farmer' rights of exchanging, research-
ers' right. farmers' right of retaining a part of 
the production for use in subseqqquent 
cultivation are concerned, they are outside 
the purview of the GAD discipline. 

13.00 hrs. 

It cannot be challenged. Secondly, 
even if we go for the legislations, at that 
stage, it is not only the executive, but also 
the Members of Parliament who will get an 
opportunity to look into it as to how best 
interests of the farmers and researchers 
can be protected. 

Coming to the areas of the services an 
dparticularlythe investment, here, Mr Speak-
er, Sir, I would like to draw the attention of 
the hon. Members, that when trade related 
investment matters are being discussedm 
perhaps mind-set is about the Industrial 
Policies of 1956 or the Industrial Policies of 
1948 or FERA of early 1970s. Yes, if you 
look at the Industrial policy Resolution of 
1956, you will find that it is inconsistent. But 
, in between, we have an Industrial Policy 
Resolution of 1991 which this House had 
debated. (Interruptions) You may like it or 
you may not like it; but, that is the Industrial 

Policy of the day; it is pursued by the Gov-
emment. (Interruptions) No I am not going 
into the merit of it. (Interruptions). BUt the 
fact is this. (Interruptions) Already it is there. 
(Interruptions) Already it is there. (Interrup-
tions) At one point of time, we directed the 
foreign companies to dilute their share from 
76 per cent or wahtever be the percentage 
to 26 per cent. And today, in the new policy 
dispensation, we are allowing 51 per cent 
equity participation in 30 crore indsutrial 
sectors without any approval; and the Re-
serve Bank can give the clearance automat-
ically. Therefore, you have to look into the 
provisions which are being made in that 
context. 

The second question which is there, is 
how to protect the small scale industries. 
The Text utself is not taking away your right 
of reservation of the small scsale industries. 
Even in the new Industrial Policy, the reser-
vation has been maintained. The Text does 
not prevent the national Government to put 
a condition to the joint ventur~and which we 
are actually doingtto make export abligation. 
While it is true that there will be no local 
content and there will be no phasing out or 
phased manufacturing programme, but ex-
port abligation can be given; and in many 
cases the export obligation has been put as 
a condition so that the balancing of foreign 
exchange eaming and foreign exchange 
spending could be mel. 

In respect of the services, the latest 
position which we have adopted and which 
we have taken ... (Interruptions) 

SHRI NIRMAL KANTI CHADERJEE: 
Will you please repeat what you said about 
balancing of foreign exchange earning anc 
foreign exchange spending? (Interruptions: 

SHRI PRANAB MUKHERJEE: So far 
as the services ... (Interruptions) 
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SHRI NIRMAL KANTI CHATTERJEE: 
If you succeed in balancing. then BoP prob-
lem is no tongerthere. You are contradicting 
your earlier position. 

SHRI PRANAB MUKHERJEE: No I am 
not contradicting it These are the enabling 
provisions. But, what would happen on the 
ground? That we will have to see. 

I may ask Mr. Chatterjee to come and 
invest in my distrci from the 24 Parganas. 
I may also create facilities for him. But. his 
corning, making the investment and making 
my district richer depends on him and not on 
me. (Interruptions) 

SHRI SOMNATH CHATTERJEE: But. 
it win be only for straw. (Interruptions) 

SHRI PRANAB MUKHERJEE: In re-
gard to the question of whether we are going 
to open the banking sector to the isurance 
sector, the stated position is what is called-
I can assure the hom Members of what we 
have saidfstandstill', that means, 'the exist-
ing prOvisions' .(Interruptions). The existing 
prOllision is that from 1969 when we 
nationalisedthe banks, we did not nationalise 
the foreign banks; and thereafter, we al-
lowed the foregin branches to be oened on 
a selevtive basis- sometimes on the basis 
of reciprocity and sometime otherwise; even 
if we consider that some branches are to be 
opened, they were opened. Today, as it is, 
out of a total of 60,000 bank branches, about 
160 are foreign banks. (Interruptions) About 
11 per cent of the total banking business 
tum over of the bank is of the foreign banks. 
Our position is that we are not going to open 
th banking sector for foreign bankers and it 
cannot be done automatically, unless you 
offer (Interruptions) 

SHRI NIRMAL KANTI CHATTERJEE: 

Tum over is 11 per cent and profit is 67 per 
cent (Interruptions) 

SHRI PRANAB MUKHERJEE: Maybe. 
That depends on their efficiency and I am 
not going into that. (Interruptions) 

I am not going into that. But I am talking 
about what it is today. That is a standstill 
provision. 

So far as Life Insurance is concerned. 
there is no question of providing any access. 
So far as the marine insurance and air 
insurance are concerned, we have already 
oepned. The third party insurance is per-
missible. 

The flexibility is the issue on which, 
think, we should go on pressing and we 
should voice our concern. When we are 
talking of felxibility. we are talking of having 
a more liberal approach. Recently, you hve 
said that US Labour Secretary is going to 
impose restrictions on issue of visa about 
which India has formally protested. OUr 
Ambassador has lodged his protest that 
when we are talking of opening of more 
areas. you are putting restrictions on the 
movement of the skilled persons. 

SHRI SOMNATH CHATTERJEE: 
When we gothere, it will be immigration from 
this country. When they come, that will be 
trade investment. 

SHRI PRANAB MUKHERJEE: I would 
like to have that it should be trade invest-
ment and there shoul dbe free movement. 
Therefore, my contention is that by not 
merely accepting it, this is going to solve all 
ourproblems. It can create certain conditons 
which we can take advantage of. To what 
extent we will be abla to take advantage of 
it would depend on how strong our economy 
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is, how we can mobilise Ih~ cooperation of 
others, 

Coming to the areas of textiles, what 
has hapl"lWIAd? This is not that we suc-
cumbed e8Jli1y. But the very hard-core faet 
remains that there are vested interests. I 
would not like to mention the name of the 
countries. It would ndt be proper on my part. 
But in orderto have their short-term interest-
becasue they have a little larger quota in 
continuing the MFA quota system-they are 
not asking for having a shorter transition 
period from 10 years. 

I myself have shared my anxiety with 
you. I am repeating it. Still I have my doubt 
that if 51 per cent integration takes place 
over a period of ten years, suddently in the 
eleventh year, the rest 49 per cent integra-
tion will tak eplace. I am not going to buy it. 
I made it quite clear to my counterparts of 
different countries and even to Mr. Peter 
Suthertand. 

SHRI SOMNATH CHATIERJEE: The 
whole Dunkel is topsy turty. 

SHRI PRANAB MUKHERJEE: What 
could we do? We are not the only players 
This is going on from 1976. So far as MFA 
is concemed, it is going on from 1976 for the 
developing coutnries have notbeen able to 
work out a combined strategy. Who are the 
partners in this effort? There is only Paki-
stan. Except that, there is nobody else. 
There too, there is a dichotomy. Pakistan is 
a signatory with those 37 countries who 
want the coclusion of Uruguay Round on the 
basis of the Dunkel Text. 

SHRI SOMNATH CHATTERJEE: 
Clinton.will give some cash money. That is 
why they are doing it. 

SHRI PRANAB MUKHERJEE: About 

patenting of drugs and pharmaceuticatprod-
uets, I expressed my concern on eartier 
occasions also. This is an area where there 
is a possibility that our prices of medicines 
~nd some of the drugs will go up. 

AN HeN. MEMBER . How much? 

SHRI PRANAB MUKH~RJEE : The 
calculation varie-e from eJCpert to expert. 
Somebody says 68 per cent. Somebody 
says 300 per cent like. say quantum of 
black-monev in thiS country starting from 25 
percent otGDPto60percentofGDP. Let 
me not enter into the area of experts. I ijl1 
not gOing there. But there will be an in-
crease. But I do feel about it. Here also, we 
are trying hard. I cannot claim that I will be 
able to succeed. But we are trying hard. Till 
today, the information which we have re-
ceived is that they have not formally tabled 
the MFA-textile agreement-that transition 
period should be extended from 10 to 15 
years. 

But if they table such a proposal, then 
our counter proposal woul dbe that in re-
spect of other intellecutal property matters, 
transition period shoul dbe extended from 
ten years to fifteen years. That should be 
calibrated and to the extent integration In 

te)(tile will take place, to that extent integra-
tion mothers areas also shoUld take place. I 
am told that ten per cent of the sao major 
drugs which account for nearly 70 per cent 
sale are presently covered by Patents Act in 
Europe and USA. So far as the prices, as 
I mentioned to you, are concerned, they 
may cause tremendous burden on the pub-
lic exchequer. But there is one way out for 
the Government for non-commercial use. 
We can use the right of getting moderate 
prices by effective compulsory licensing 
mechanism. Somebody may say that even 
importation would be there. It is theoretical!} 
impossible. But it may be possible to! 
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smaller countries like any other smaller 
~ountry. But compare the size of your econ-
my. I am not passing any v&!ue judgement. 

(ou judge yourself with a size of economy 
like India and whethe importation an 
dpatenting by importation is economically 
viable or not. According to my assessment, 
it is not economically viable. Therefore, 
through the route of compulsory licensing 
mechanism, we will be able to provide be-
yond ten years period. We shall, of course, 
have th.e exclusive marketing right for the 
period of five years which will be patented 
after the implementation is done. That will 
have to be expected. 

Now, coming to the areas of certain 
other matters, particularly one study has 
been made by OECD which I would like to 
share with the Members. According to that, 
the increase in the volume of world trade, at 
the current price level, would be 270 billion 
dollars more. 

SHRI NIRMAL KANTI CHA TIERJEE: 
Which year? 

SHRI PRANAB MUKHERJEE: It woul 
dbe in the coming five to six years, after the 
implementation of this programme and In-
dia, even with the present level of export 
share of 0.5 percent, would be a beneficiary 
to the extent of 4.7 bimons. Therefore ..... 
(Interrruptions) 

SHRI SOMNATH CHA TIERJEE: It is 
absurd. 

SHRI PRANAB MUKHERJEE: I do not 
think so ... (Interruptions) .. Of course, the 
,ercentage would be 0.4. You msay laugh 
< \!-.al is the fact. (Interruptions) ... That 

Nould additionally of 270 billion dollars, 
\,ssuming that my share woul dnot go be-
lond 0.4 per cent, assuming that I would go 
·n limping for generations to come which I 

do not assume or which I do not share, atter 
all we have survived. If you refuse to see, I 
cannot help. Otherwise, you yourself woul 
dnot havesaid all these things. When one 
simply reads your statement of today an 
dcompare your statement of the 17th, one 
will ineVitably come to the conclusion that 
what we did in 1970 was totally endorsed by 
you in 1990 and I am sure that what we are 
doing in 1990, you are going to endorse it 
atter 20 years. (Interruptions) 

MR. SPEAKER: I will allow clarifica-
tions on eatter the other. 

SHRIMATI MALINI BHATIACHARYA 
(Jadavpur): Sir, the arguments that the hon. 
Minister has offered are almost arguments 
of helplessness and thereis not a Single one 
which tells us about our specific advantag-
es. 

I am asking three questions. One is that 
our national laws will have to be changed. 

Has our Negotiating Committee en-
sured that the United States of America will 
delete Special 301 from their stature book, 
once the Dunkel Draft is signed? 

Secondly, in the background note that 
was circulated by the Commerce Ministry, 
on page 13, in pata 46, the Ministry has said 
that certain changes or modifications are 
being negotiated with relation to the TRIPS 
document. There were four points in it whihc 
include pipeline protection, proper explana-
tion of the term 'micro organism' and things 
like that. Has there been any positive 
breakthrough in the negotiations regarding 
the questions that were asked on the TRI PS 
Agreement? 

The Minister has said in a rather self-
contratulatory manner ... 
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MR. SPEAKER: Please leave the com-
ments and come out with the question! 

SHRIMATI MALINI BHATIACHARYA: 
All right Sir. The last question that I want to 
ask is in respect of Article 18 of Part IV of the 
original GA TI Agreement which affords 
certain protection tOlthe developing coun-
tries. Now, in the Dunkel Draft, this article is 
being diluted. I want to know whether the 
Negotiating Committee has ensured that if 
the Dunkel Draft is a total package, then 
Article 18 should be applicable not only to 
GA TI but also to GA TI's Agreement on 
Services and Agreement on Intellectual Prop-
erty, etc. I want to know whether Article 18 
which protects the developing countries like 
ours will be applicable to the total package 
or not. 

SHRI RAMESH CHENNITHALA 
(Kottayam): I want to ask two questions. 
Eartier in the GA TI negotiations, agriculture 
sector was not included. At that point of time 
certain developing countries were raising 
their voice against that. Will India take a 
stand that agriculture should be out of the 
purview of GA TI? 

Regarding the sui generis system, we 
do have ten years' time. I don't know 
whether it is correct or not, but there is a 
misconception on the UPOPV Convention 
of 1991. I am told that developing countries 
are not in the UPOPV Convention and that 
only 21 rtlajor developed countries are only 
involved in it. Should we follow the UPOPV 
Convention? If we are accepting the Dunkel 
Draft and if we are gving to accept the sui 
generis system, will the Government ot In-
dia seek the opinion of our learned scientists 
of the ICAR and other Agricultural Universi-
ties? Will the Government of India take their 
advice in formulating a new system of sui 
generis? Of course, we have got 10 years. 
But I want to know whether Government of 

India will do it or not because this is the time 
to do it. 

[ Translation) 

SHRI NITISH KUMAR: Mr. Speaker. 
Sir, the Government, is continuously shift-
ing its stand compared to its previous posi-
tions. Last time it was said that it would not 
accept anything that was not in nation's 
interest. Then Peter Suthertand visited 
here. After this it was said that we have 
expressed our concerns and they were ap-
preciated. Today when he began his speech 
it was said comparative advantages. (Inter-
ruptions) 

MR. SPEAKER: Do not give a new 
speech. 

SHRI NITISH KUMAR: It is not a new 
speech. We can ask questions about the 
background of it. 

MR. SPEAKER: You have already been 
given a lot of time. 

MR. NITISH KUMAR: He has not dis-
cussed anything regarding his concerns. 
Now, has he any concern left or not? On the 
whole, the situation is such that he has come 
to the decision that we would accept it. In 
such a situation, through you I want 2-3 
clarifications. The sui generis, system, that 
he is accepting, has no relation with GATI. 
Patent law is associated with GA TI. It will 
be Governed by UPOPV 1991. In such a 
situation, you have said that the farmers 
woul dbe able to retain the seeds and would 
be able to exchange them. I want to know 
when the farmers would be able tv retain 
and excharge the seeds among themselves, 
will there be any need to give yoyalty to the 
plant breeders or not. The tarmers, previ-
ously used tosell it to others. Will now he be 
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able to sell or not? I want to know it clearly 
from you. 

Another thing is that Agriculture is a 
State subject. This was said here as well 
as outside (the House). Under that condi-
tion will you take the State Governments into 
confidence before signing such a cruciai 
agreement abroad? Will you hold talks with 
them on not? 

Thirdly, we do not want to get into any 
details regarding the unofficial talks held at 
your level. But, an unanimity was oeing 
achieved, that before taking any final deci-
sion the Government would strive to arrive 
at a final decision after consulting political 
parties, expert groups, specially National 
Working Gr()up on Patent law and gene 
campaign and that it would attempt to for-
mul~te a s~rategy, so that we can get max-
imum advantage for our nation. For this, 
informal talks were held at your level. Keep-
ing this in view, what is the reaction of the 
Government on this, what is it doing?' 

SHRI GEORGE FERNANDES 
(Muzaffarpur): Mr. Speaker, Sir, the Minis-
ter in his concluding part of the statement 
said that under this new agreement the 
volume of trade would increase by $ 270 
billion in the next few years and how we 
would benefit to the extent of $ 4.7 billion. 
This is what you siad. I would like to know 
from the Minister, from where did he get this 
figure. Is it based on some document or any 
authorised thing? Is it not true that this is 
based on a document prepared by research 
group of OECD for its internal debate only, 
and the names of its authors are I an Boldin 
and Dominique Vender Mesbruth? This 
document was ch~lIenged, when those 
wanting to sell the GAIT agreement in their 
respective nations, used it to mislead the 
people. After being challenged, the Secre-
tary General of OECD, Ian Claudewell, in a 

written submission said, thatthis document, 
"was only a pretty theoretical study" is it not 
true that, it is not based on facts? 

If the Government had this information, 
why is it misleading the august House here? 
If it did not have the information, it implies 
that the person holding the talks on your 
behalf did not Ipresent the facts before the 
Government and why the country is being 
misled that we are to get 47 billion dollars. In 
how many years we are going to get this 
amount; at the same time we are told that it 
is a pretty theoretical study and the theoreti-
cal study states that even after 10 years of 
its implementation we will get 200 billion 
dollars and not 270 million dollars. There 
might be some increase in this amount. 
Tllerefore I would like to request the hon. 
IVllnister to make clarifications in this regard 
as so many misconceptions are being spread 
and a new sconception has appeared in it 
lust now. 

Secondly, I would like to know from the 
hon. Minister as he has said 'stand still' 
perSists in the field of Life Insurance and 
Banking. For how much period it will remain 
there, in this reference the Deputy Govemor 
of th eReserve Bank of India Shri Mehta told 
the Wall street Field General two months 
ago that foreign banks are welcome in 
Indisa subject to only one condition that they 
bring sophisticated gadgets with them S( 

that fresh recruitment is not required. He did 
not speak the last part of the sentence by it 
bears the same implication. What is the 
basis of this statement and whether it is not 
a fact that the biggest Life Insurance Corpo-
rations, private companies from America 
and Canada are preparing toenter India and 
whether they are negotiating with the Minis-
try of Finance in this regard. Is it not true? 
It is not included in the regime but is the 
Government not allowing the Foreign Banks 
and Foreign Insurance Companies tocome 
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to India on the basis of the GATT? It is 
happening in every area. 

I would like to ask the hon. Minister one 
more question. Although there are so many 
queries. but you have been ringing the bell 
frequently. My question is regarding the 
statement made by thel hon. Minister on the 
Multi-Fibre Agreement in which he stated 
that textile is the only area in which our 
export is increasing. Regarding the multi-
fibre agreement he stated that he would not 
like to name the country which is causing 
disturbance here. The main reasons for 
which we are not getting quota under the 
multi-fibre agreement is that the countries 
like Britain, America and France the largest 
cloth manufacturers have their factories in 
Hongkong, Singapore and Taiwan and they 
make contracts with these facto res only. 
Mr. Speaker, Sir, it is a sort of recycling 
process. The factories, companies of the 
white bigwings from the countries like France, 
Britain, America set up their small factories 
in Hongkong. Singapore and Taiwan and 
preserve their quotas for themselves. 

MR. SPEAKER Other Members are 
also waiting for their turn to ask questions. 

( InterruptIOns) 

SHRI GEORGE FERNANDES: Be-
cause I want an explanation from the hon. 
Minister. 

[English] 

MR. SPEAKER: Mr. Fernandes, you 
can ask questions but you don't have to 
comment on the question also. 

(Interruptions) 

[ Translation1 

SHRIGEORGEFERNANDES:~tme 

clarify the matter, I want that the hon. 
Minister should reply to my these que...~ions. 

[English] 

SHRI SOMNATH CHATTERJEE: Sir,l 
want to ask two specific questions. 

Firstly, as indicated by Mr. Nitish Kumar, 
is it not the right of the farmers to use and 
produce grains for seed purposes, subject 
to a formal concurrence from the orginal 
bidder? Is not the proposed arrangement 
precludes sale of even token quantities to 
once neighbours thus affecting propagation 
of improved seed varieties? 

Secondly, is it not a fact that as soon as 
we sign the Dunkel's final Draft-even before 
other provisons apply for each farm ~O«-. 
uct-we have to allow ikmport of 40 per cent 
of the stipulated 3.3 per cent of Gross 
Domestic Product output viz. around 1.3. 
per cent? In a situation of glut, will not this 
cause havoc to our own agricultre? 

SHRI SOBHANADREESWARA RAO 
VADDE: Sir, I would like to specifically know 
from the hon.Minister whether in view of the 
divergent news, the Minister 01 Agriculture 
has no objection for patenting of micro-
organisms and micro-biological processes 
stand of the Commerce Ministry. I want a 
clear clarification from the hon. Commerce 
Minister on that particular aspect. I would 
also like to know whether our Government is 
going to oppose patenting of micro-organ-
isms and micor-biOlogical prcesses. 

Secondly, the hon. Minister has not 
clarified as to how this average per capita 
income of our country has been evaluated 
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by the IMF as Rs 1255. What is the position 
of the Governrnent in that respect? 

And thirdly, he was mentioning about 
China. China is not there in GATT. How 
could it sustain itself and develop into a very 
big and mighly economic force? Today, it 
might be taking a stand to jO.in GATT. Why 
not our country, with so much middle class 
population, think of doing so? We have not 
only to enter their market but they are also 
very keen to enter our market to tap this 
consumer's market. Why not we stick to our 
stand very stubbornly in order to protect our 
national interest? 

KUMAR I MAMATA BANERJEE 
(Calcutta South) Sir, ours is a vast country 
and seventy per cent of our people live in 
rural areas. 

I want to ask the hon. Minister as to 
what protection the Government is giving for 
the farmers, specially, the farmers who come 
from the agricultural belt. What steps are 
the Government taking to protect the rights 
of the farmers as far as fertilizer subsidy is 
concerned? 

Secondly, what steps are the Govern-
ment going to take to make available life-
saving drugs at reasonable prices to our 
poor people? 

SHRI SRIBALLAV PANIGRAHI 
(Deogarh): Sir, I ahve a very simple question 
to ask viz. about the period of patent. As of 
today, it is 14 years and it is going to be 
raised to 20 years as per the Dunkel Draft. 
I think, it will be to our disadvantage further 
if it is increased to 20 years from 14 years. 

I want to know whether the Govem-
ment considers desirable to get it reduced 
even from 20 years to a lesser period . I want 

to know whether the Government had nego-
tiated in that regard or not. 

SHRI SAIFUDDIN CHOUDHURY 
(Katwa): Sir, the hon. Minister has said that 
as far as banking system is concemed, our 
position will be "standstill". 

Mr. George Fernandes has referred to 
that. But the question remains that if that is 
good even toady, will ~hat "standstill posi-
tion" be retained? I want to know whether 
there will be a Clause in the GATT agree-
ment that in this particular area, your own 
laws will operate. 

If we can have this advantage for bank-
ing industry, we can have the same advan-
tage for other areas also. So, this has to be 
very clearly and categorically stated by the 
Minister that in a particular area we can 
ingnore their agree mental clauses and have 
our own laws. Otherwise, there is no mean-
ing of this. 

SHRI RUPCHAND PAL (Hooghly): In 
view of the fact that most of the provisions of 
the DDT straughtway affect th~ Constitution 
of and India and they are having far-
reaching consequences for the State Legis-
latures, their rights, may I know whether the 
Government is prepared to assu re this Houe 
that, before having the concurrence of the 
Parliament and also the WState Legisla-
tures, that they will not sign any such docu-
ments which may jeopardise seH-reliance 
and the economic sovereignty of the coun-
try. 

There are more than 500 seed compa-
nies in our country which are providing 
seeds across the country. Will the licence of 
right be available to them as per any conven-
tion-1978 Convention or 1991 Convention-
so that automatically they can rnnultiply and 
sell seeds to the farmers who require them? 



521 Re: Implications of AGRAHAYANA 19, 1915 (SAKA) the Dunkal Draft Text 522 

Will the Govemment assure that in time 
of crisis in the case of monsoon failure the 
Govemment will be at a liberity to procure 
compulsorily the foodgrains to provide food 
through the PDSs at a price determined by 
the Government or the Parliament? 

SHRI NIRMAL KANTI CHATTERJEE: 
He has a research back up. I want to know 
from him that, in view of ,the factthat our drug 
prices are sometimes 500 per cent less than 
what is obtaining elsewhere where patents 
are held, what he has to say about it? What 
his research back up says about the rise 
indrug prices in the coming years? 

SHRI BHOGENDRA JHA (Madhubani) 
The Minister has given us many clarification. 
He has also stated that he is seeking many 
more clarifications at the negotiating table. 
Will those clarifications be ensured to be 
incroporated in the agreement; if not what 
steps will be taken? Has any coordinated 
effort been made with countries which differ 
from us like Taiwan, Japan and even Aus-
tralia on major points, particularly on the 
issue of agriculture, pharmaceuticals, ser-
vices. Have we made any coordinated effort 
to put maximum possible pressure; or if not 
done yet, are we going to do that? Suppose 
whatever clarification we seek or amend-
ment or whatever it is- nothing is available. 
Is India free to reject it or not or are our hands 
bound? 

SHRI RAMESH CHENNITHALA 
(Kottayam) Most of the countries in the 
world are threatened by Special 301 - Japan 
Taiwan and Brazil. Stringent action was 
taken by these coutnries by Special 301. 
Can we raise this issue in the GATT about 
this if 301 will be there? 

SHRI PRANAB MUKHERJEE: Mr. 
Speaker, Sir, a large number of clarifica-
tions have been sought. Firstly,l would like 

to clarify one point. I mentioned in the 
course of my reply that some of the provi-
sions of the multilateral negotiations will not 
be operative automatically. For that, 
legilation at the national Parliament will have 
to be brought; and the ligislation will have to 
be amended according to the accepted 
principle. It is appplicable to USA; it is alSo 
applicable to India; it is also applicable to any 
other contracting party. Otherwise, it will not 
be applicable. 

I mentioned about unilateral provisions 
on the floor of this very House when under 
Special 301 we were designated as a priority 
country; I mentioned that this was the unilat-
eral action. 

Through the dispute settlement mech-
anism under multilateral fora we will ensure 
that no country is in a position to take 
unilateral action. Unilateral action, if they 
take, they will violate the GATT discipline. 
The second question is about Article 18 
( Interruptions) 

Will you allow metocontonue or will you 
go on speaking? Then there is no need to 
seek clarifications. 

MR. SPEAKER: One by one, please. 

SHRI PRANAB MUKHERJEE: I am just 
clarifying. The second question is about 
Article 18A of GATT. When this arrange-
mentcomes the old GATT goes. That I have 
mentioned. When this arrangement comes. 
there will be three separate agreements. 
When this arrangement comes, the old GATT 
goes, the old concept goes because the 
earlier GATT was for a limited purpose of 
trade. We have extended the areas sub-
stantially. 

SHRIMATI MALiNI BHATTACHARYA: 
That means that the developing nations will 
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no more be getting the special and differen-
tial treatment. 

SHRI PRANAB MUKHERJEE: The 
MFNE will get and so within the multilateral 
fora through the bilateral arrangement you 
get something. For example, take GSP. It 
is not mandatory. But GSP is being provided 
by the coutnries themselves. The USA 
withdrew the GSP in respect of certain 
commodites and imposed duties. So, those 
facilities and flexibilities will continue. 

The tIae next question was why agricul-
ture ha sbeen brought within GATT. Why it 
has been brought an dhow it has been 
brought, I have explained it in detail. It is 
foolhardy today to 5ay that it should not have 
been there. 

So far as sue generis is concerned, we 
will have to take it. There is no standard 
formula applicable to it and here we shall 
have towork out the legislation and so far as 
the micro-organism is concerned, the stated 
position of India is thatwe are not going to 
assent for micro-organism" 

In respect of the farmers' rights, I have 
mentioned it umpteen number of times 
either the exchange, or use, or limited sale 
- not commercial, of course, you cannot 
sell-which is not for commercial purposes 
will be fully protected. 

SHRI BASUDEB ACHARIA (Bankura) : 
For what purpose is it done? WHat about 
royalty? 

SHRI PRANAB MUKHERJEE: If you 
sell for exchange, it is protected. 

SHRI SOMNATH CHATTERJEE: The 
• hon. Minister says 'limited sale' What is 

'limited sale'? It may be explained. 

SHRI PRANAB MUKHERJEE: I am 
saying 'exchange'. Rather, it is this way: 
What is prohibited is the commercial sale. 
But that is th eprevalent practice. 

[ Translation) 

SHRI NITISH KUMAR: Will the royality 
have to be paid or not. 

SHRI PRANAB MUKHERJEE: The roy-
alty will not have to be paid I am telling this 
very thing. 

[English) 

Sometimes, for the use of cultivation 
the farmers retain a part of their priduct, for 
exchange. 

I am telling you thatfor retaining, for the 
next generation of cultivation, or exchange 
for higher rates - sometimes we do ex-
change for higher rate - for these activites 
there is no question of paying any royalty. 
(Interruptions) 

MR. SPEAKER: The point is complicat-
ed. You have to allow itto be explained. You 
cannot confuse the minister like this. I will 
explain it to you. 

SHRI INDRAJIT GUPT (Midnapore): 
May I say one thing? (Interruptions) 

MR. SPEAKER: If the matter is compli-
cated, let us discuss it ina fashion that we 
can understand it. If you want to know what 
is 'limited sale' itcan be explained. I produce 
the seed and I sell it to the seller of the seed. 
It may not be allowed. I produce theseed an 
dl sell it to the farmer, who wants to use it. 

( Interruptions) 

SHRI SOMNATH CHATTERJEE: That 
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is not permitted. Let the Minister say that. 
( Interruptions) 

MR. SPEAKER: If my explanation is 
not correct, then the Minister can explain it. 

SHRI PRANAB MUKHERJEE: Sir, I 
have used the word '~xchang~'. (Interrup-
tions) 

SHRI SOMNATH CHATIERJEE: That 
is barter. (Interruptions) 

SHRI PRANAB MUKHERJEE: My dear 
Sir, please wait. What does 'exchange' 
mean? Exchange may be in kind or ex-
,change may be in cash. I have used theword 
'exchange;. Let us not complicate the issue 
by further interpreting it. (Interruptions) 

MR. SPEAKER: Let the Minster com-
plete his reply. I will allow you again to ask 
one question. YOu cannot confuse the coun-
try by just confusing yourself. 

( Interruptions) 

SHRI NITISH KUMAR Sir, we cannot 
allow the Minsiter to confuse the country 
(Interruptions) 

MR. SPEAKER: I will allow you to ask 
one question after the Minister's reply. Now. 
you have to sit down. 

SHRI PRANAB MUKHERJEE: I can 
assure this House that we are very much 
interested in protecting the interests of the 
farmers. The farmers' interests will be fully 
protected. (Interruptions) 

SHRI NITISH KUMAR: Kindly allow me 
to seek one clarification. (Interruptions) 

MR.SPEAKER: If you have to seek any 

further clarification, I will allow one or two 
questions to be asked later on. But J will not 
allow you to interrupt the Minister when he 
is explaining. I Will also allow Indrajitji to 
seek one clarification later on. 

( Interruptions) 

SHRI A. CHARLES (Trivandrum): Sir, 
they have come to a decision tostage a 

. walk-out togain political mileage: This is 
unfair. (Interruptions) We understand thier 
feelings. (Interruptions) 

SHRI SOMNATH CHATTERJEE: You 
need not advise us. (Interruptions) 

MR. SPEAKER: ~ri Charles, please 
sit down. 

I will allow Shri Nitish Kumar and Shri 
Indrajit Gupta to ask one question each after 
the Minister completes his speech. 

SHRIINDRAJIT GUPTA: I would seek 
one clarification and it would not take half a 
minute for the Minister to clarify. What you 
are saying is about seeds, exchange of 
seeds and how the farmers can part with the 
seeds. Does this apply also to all the special 
~inds of seeds - hybrid seeds, high yielding 
seeds, and not the normal or ordinary seeds 
which the farmer has been using? What you 
are saying applies to the ordinary seeds. 
What about the new varieties of hybrid 
seeds and high yielding seeds, which are 
being developed or at times in which he is 
interested in it? 

SHRI PRANAB MUKHERJEE: So far 
as high yielding varieties are concerned. he 
will have to pay the royalty for the first time. 
(Interruptions) I would most respectfully like 
to know from the hon. Member one thing. 
When youbuy new variety oJ seeds, which 
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is not available here, is it not that the price 
which you pay include the royalty. (Interrup-
tions) 

SHRIINDRAJIT GUPTA: From whom 
will you buy? 

SHRI PRANAB MUKHERJEE: But, 
thereaftewr, when you use it for the next 
generation of cultivation or when y:>u use it 
for that part have you that right? Whet is 
prevented .... 

SHRI ANll BASU (Arambagh): You do 
not know. (Interruptions) 

SHRI PRANAB MUKHERJEE: I am 
sorry. I admit that I am Mr. no one. You are 
Mr. expert, I admit. I do not know. But, 
unfortunately you have tos eek clarifications 
from an ignorant person like me. Therefore, 
let us not go to that aspect. What I under-
stand is that he knows everything and I know 
nothing. (Interruptions) 

But, assuming that the fact i~ what is 
prevented in the text and if we accept the 
text that there will not be the commercial . 
sale. (Interruptions) 

SHRI SOMNATH CHA TIERJEE: That 
will be against the national interests. 

{ Translation] 

SHRI PRANAB MUKHERJEE: You are 
looking after National Interest and as if we 
are not, leave this issue. 

[English] 

You are the only those who accidentally 
sit on that side as the champion of the 
national interests for the last forty years. I 
assume it. But, my point is different. My 

point is that the traditional practice of the 
farmer which is going on for ages is not going 
to be affected in any way. Two issues were 
raised-whether the traditional practice of the 
farmers of retaining a part of the product for 
the next generation of cultivation for ex-
change would be jeopardized or not. The 
answer is 'No'. In respect of the patenting of 
the seeds ..... 

MR. SPEAKER: I have also a question. 
There is a difference between exchange 
and sale. Please will whether it is sale or 
exchange. 

SHRI PRANAB MUKHERJEE : The 
exact word is used 'for the exchange'. But, 
definitely we can have the foot-note and we 
can have the clarification and I can seek 
the .. (Interruptions) 

SHRI PRANAB MUKHERJEE: The ex-
act word which is being used is ' replanting 
and exchange of the projected seed variety 
is permissible'. The farmer is not permitted 
to undertake commercial sale of branded 
seeds. (Interruptions) 

SHRI BASUDEB ACHARIA : What is 
the difference between commercial sale 
and non-commercial sale? (Interruptions) 

SHRt PRANAB MUKHERJEE: There-
fore, exchange is for branded and protected 
seed. He cannot sell it commercially. But, 
he can retain a part of it for the next gener-
ation of cultivation ~ He can exchange it with 
the other farmers for getting other varieties 
of seeds for his own use. 

MR. SPEAKER: I am allowing Shri Nitish 
Kumar. 

[ Translation] 

SHRI NITISH KUMAR: Mr. Speaker, 
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Sir, just now the hon. Minister told aboutthe 
hybrid seed. The hybrid seeds cannot be 
used by retaining it for a long period. Each 

,;. year it will be used for the first time. 

MR. SPEAKER: There are two kinds of 
hybird seeds. They are produced every 
year and it can be produced from generation 
to generation. 

SHRI NITISH KUMAR: That is all right. 
The measure of the hybrid seed and that of 
ours is 5 per cent. Our concern is not so 
much with th ehybird seed as it is with the 
composite variety or with the traditional 
improved variety. The farmers in this coun-
try meet the two-third requirement of the 
seeds by selling it an dby exchanging it and 
the two thirds of the seeds including the 
commercial sellings and retained by the 
farmers to which the Government is making 
a reference. The one-third requirement of 
the seeds is met by the State seeds Corpo-
ration and National Seeds Corporation. Even 
two-thirds of the seeds constitute 41akh tons 
of market trade and this is th ebone of 
contention. The moment the farmers are 
not allowed to go in for commercial sale of 
seeds, the multinational plants producer will 
enter our seed sector. 

And our concern is the same. The 
farmers will not be permitted to trade is 
seeds and there will arise thequestion of 
royalty. 

MR. SPEAKER: Are you trying to pro-
tect it or not? 

SHRI NITISH KUMAR: This is against 
the Interest of farmers therefore, we cannot 
accept it. 

• Englishj 

SHRI PRANAB MUKHERJEE: Sir, I 

ahve already clarified that so far as the 
interests of the farmers are concerned, they . 
are fully protected. There is no question of 
dilating. Simply the agitation of these gentle-
men sitting on the Opposition benches, 
does not indicate that they are the only 
protectors of the farmer's interest. I can 
assure the House that the faremer' interest 
will be protected. This is nothing but a 
political gimmick .... (/ntenuptions) 

SHRI SOMNATH CHATIERJEE: Sir, 
this is a very very serious matter. He may 
ridicule us but national interest is involved. 
Almost all sections ofthe House are agitated 
on this very very vital issue. He has not even 
clarified the points. This is against the 
country's interest, against the national inter-
est and we cannot be sitting here and watch-
ing our national interests being jeopardised .... 
(Inte"uptions) 

13.51 hrs. 

At this stage Shri Somnath Chatterjee 
and some other 

hon. MembelS left the House 

SHRI PRANAB MUKHERJEE: Sir, they 
may go but I would like to clarify one point.. 
( Inte"uptions) 

SHRI CHHEDI PASWAN (Sasaram): 
Sir, ........ (Intenuptions) 

MR. SPEAKER: This is not correct. 
will take action against you if you behave like 
thaI. 

(In' .... ·ruptions) 

SHRI LALL BABU RAI (Chhapra): 
Sir ...... (Intenuptions) 

MR. SPEAKER: Now you are going 
beyond certain limits. 
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( Interruptions) 

MR. SPEAKER: I am warning this 
Member who has behaved improperly here 
without any reasons, without any rhyme ... 

( Interruptions) 

MR. SPEAKER: You move Breach of 
Privilege motion; I will take action against 
him. 

( Interruptions) 

SHRI PAWAN KUMAR BANSAL: Sir, 
this is unbecoming of a Member of Parlia
mentto throw papers on others in the House 
like this. Please stop this. (Interruptions) 

SHRI PRANAB MUKHERJEE: Sir, I 
would like to clarify on epoint. The hon. 
Members went on agitating. Because they 
wanted to agitate, they agitated. I have 
nothing to comment on that. They may 
consider themselves as the only champions 
of the farmers but the important point which 
is to be noted here is that in case of all new 
seed varieties which are developed by our 
National and State Agricultural Research 
Universities and laboratories, can be multi
plied and sold without giving any roualty and 
wihtout any restriction and can be publicly 
funded and researched for public use. There
fore, if a situation and a scenario arises and 
if, at some point of time somebody raises 
this objection that it may cause some diffi
culties, this protection is simply available 
and our agricultral scientists are competent 
enought to utilise it and to develop new 
varieties. 

SHRI BHOGENDRA JHA : Sir, not a 
single question put by me has been an
swered. The questiion asked was whether 
you have coordinated you efforts with those 
who are apprehending like us. 

. 
SHRI PRANAB MUKHERJEE : Sir . 

am sorry, I forgot to reply to that. 

SHRI INDRAJIT GUPTA: What aboL 
State Governments? You are ignoring them 
completely. 

SHRI BHOGENDRA JHA: Sir, the sec
ond thing is whatever modifications you 
seek and wahtever clarifications you seek 
to be incorporated, if they are not 
accepted. are you free to reject it or not? 

SHRI PRANAB MUKHERJEE: Sir, so 
far as the clarification which he sought, 
have already mentioned that it has beer 
accepted and the text of the Draft itself has 
been changed. Our PDS system will be 
fully protected. As regards the tariff binding 
of the agricultural product to protect our 
farmers, I have given you the schedule. 
These are all the amendments which we 
have Put and which have been adopted. 

In respect of coordination with other 
countries, constantly that coordination is 
going on. But what can I do if the 
information of the hon. Member is not 
correct? They told that France is opposing. 
My information is that they have already 
agreed. They tole that Korea is opposing. 
But Korea has already agreed. 

Therefore, if there is no basis for the 
information which they are giving, I cannot 
respond to it. 

SHRI BHOGENDRA JHA: One by one 
they are collapsing. 

SHRI PRANAB MUKHERJEE: It is for 
them to decide whether they will collapse or 
they will stand. I cannot decide their policy. 
In respect of the constitutionality and other 
angles, I am not a constitutional expert. So 
far as these aspects are concerned, they 
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are gone into. There is nothing preventing 
Government of India as regards it legislative 
competence or its constitutional compe-
tence to go an denter into this agreement. It 
is not forthe first time that we are going in for 
an international arrangement like this. On 
earlier occasions we had been there when 
we had entered into international agree-
ments. 

So far as agricultral policy is concerned, 
evee P.D.S is the Government of India 
policy though agriculture is the State Sub-
ject. Though agriculture is the State subject, 
the minimum support price is the policy of 
the Government of India. Therefore, you 
cannot simply say that something is within 
the State list and, therefore, the legislative 
competence of the Government of India 
does not extend to cover that while entering 
into international agreements. 

SHRIINDRAJIT GUPTA: I did not go 
even that far. I said that in all propriety, in 
a country where there is a federal structure, 
before going in for such an agreement, 
which will have an impact on the rights of the 
States and the State Govemments specially 
in respect of subjects which ar ein the State 
list, should not the States be properly con-
sulted and their consent taken? That has 
not been done. No reply was given to the 
letter writtem last year by the Chief Minister 
of West Bengal to the Prime Minister saying 
that nothing should be conclusively agreed 
to without consulting the States. They have 
refused to do that. I protest on this aspect. 

SHRI PRANAB MUKHERJEE: I men-
tioned about it earlier. Of course, I did not 
consult the State Government because it 
was not considered necessary. But definite-
ly I consulted all the political parties. And 
that is not a single State Govemment in this 

• Not Recorded 

country whihc does. not belong to a particu-
lar political party. 

SHRI BHOGENDRA JHA: But the 
question is ... (Interruptions) 

MR. SPEAKER: I have allowed another 
Member to speak. Please let him also ask 
the question. You are not the only Member 
in the House. 

SHRI BHOGENDRAJHA: Sir, my point 
is on this issue. (Interruptions) 

MR. SPEAKER: Why this is being done? 
I have permitted another Member. He is 
also a Member. 

( Interruptions) 

SHRI MRUTYUNJAYA NAYAK 
(Phulbani) : Shri Bhogendra Jhaji, you got 
your chance twice. Let others alos ask 
questions. (Interruptions)' 

MR.SPEAKER: It is not going on record. 

[ Translation] 

SHRI BHUPENDER SINGH HOODA 
(Rohtak): Through you I would like to seek 
some information regarding seeds from the 
hon. Minister. The multinational companies 
will come to India and supply their seeds in 
bulk. The seeds will be high yielding which 
have weak anti-disease genes. Suppose 
any virus also comes with the seeds, will the 
farmers be entitled toget compensations 
from these multi-national companies. 

[English] 

SHRI PRANAB MUKHERJEE: Sir, I 
cannot reply to that type of clarification. But 
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this is a contractual obligation. When you 
buy something, there must be a provision 
in the contract for some compensation if it is 
not upto the standard. 

SHRI BHOGENDRAJHA: Sir, with your 
permission I want to ask a question to the 
Minister. If nothing of the modifications or 
amendments or whatever we seek here is 
accepted, wi!llndia agree to reject the Draft? 

MR. SPEAKER: Do you need an expla-
nation of this kind from the Minister? 

SHRI BHOGENDRA JHA: Yes sir. 

MR. SPEAKER: Not necessary. 

The House stands adjourned to meet 
again at 3 p.m. 

14.00 hrs. 

The Lok Sabha then adjourned for 
Lunch till Fifteen of the clock. 

15.07 hrs. 

The Lok Sabha re-assembled after 
Lunch at seven minutes past Fifteen of 

the Clock 

[SHRI SHARAD DIGHE in the Chair] 

MR. CHAIRMAN: Now Matters under 
Rule 377. Shri Kalia Perumal. 

MATTERS UNDER RULE 377 

(i) Need to correct railway track 
from Villupuram to Cuddalore to 
Broad gauge 

[English] 

SHRI P.P. KALAPERUMAL 

(Cuddalore): Sir, a 1000 mega watt thermal 
power project in Cuddalore, Tamil Nadu has 
been reviewed and the development plan 
has been completed. This project would 
require four million ton new to five million 
tonnes of coal or lignite per annum and this 
has to be brought from Orissa by rail-road to 
Cuddalore through Madras and Villupuram. 
The present trach from Madras to Villupuram 
is already being connected to broad gauge. 
But trach from Villupuram to Cuddalore is 
connected to meter gauge and it is now 
inevitable to connect this tract to broad 
gauge. 

Hence I urge upon the Central Govern-
ment to connect the track from Villupuram to 
Cuddalore to broad gauge. 

Oi) Need to protect Chilka Lake from 
siting and shrinking. 

SHRI GOPI NATH GAJAPATHI 
(Berhampur): The fast decline of marine 
yield in the Chilka Lake in Orissa has posed 
a serious problem for a large number of 
people living in the nearby villages. Spread 
over about 1 ,000 Sq,Km, Chilka, the largest 
brackish water lake in Asia, hasbeen grad-
ually shrinking. 

According to an estimate, the total an-
nual yield of marine produce from Chilka 
was 10,000 metric tonnes in 1980-81. This 
cam edown to 7,000 metric tonnes in 1984-
85. Now in 1992-93. the yield is 2,000 metric 
tonnes only. 

About 50,000 traditional fishermen and 
more than one lakh other people surround-
ing 192 villages depend solely on this lake 
for their livelihood. If the lake goes 
onshrinking at this rate, the fish catch will 
gradually decline. Apart from this, the rapid 
deforestation in the catchment areas of the 
lake and land grabbin9 activities around it 
also are the causes of decline in the marine 
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yield. The lake has been receiving an 
estl!'"ated 130; Iakh tonnes of silt annually. 
The soil carried away by the rain water to the 
lake, the Magannuk channel, the only mouth 
connecting to the Bay of Bengal, is narrow-
ing everyday with the heavy sand deposits 
brought by northerly currents. ~ a result, 
1.5 Sq. Km of wet lands are buried every 
year thus shrinking the'spread area and the 
depth of the lake waters and finally reducing 
the salinity level. 

Unless immediate stps are taken to 
draw a master plan and desilt the lake, the 
marine yield will further decline. The people 
depending on the lake will lose their only 
source of income in the coming years. As 
such, I urge the Central Govemment to 
allocate fund for some such scheme and 
protect Chilk lake from silting and shrinking 
at the earliest. 

(iii) Need to give Central University 
status to Allahabad University 

[ T rans/ation] 

SHRI MOHAN SINGH (Deoria): Mr. 
Chairman, Sir, Allahabad University has 
been playing a leading role in the field of 
Education for the last 110 years. This 
University has produced great personalities 
in India and abroad in the field of politics, 
education. administration. art. music and 
litrature. At one time the students produced 
by this University were holding top posts in 
the country but due to the paucity of resourc-
es it is constantly loosing its standard. There 
is sharp decline in its standard of reading-
studying and other educational activities 
which is a matter of great concem. As a 
result of this decline. youth of North India are 
lagging behind in playing an important role 
invarious fields. The Central Government 
can make improvement in this reputed Uni-

. versity by taking it in its own hand. 

Therefore, I would request the Central 
Government to give Central University sta-
tus to AHahabad University to enable it like 
other Central Universities to play an impor-
tant role in the field of education. 

(iv) Need for construction of a rail-
way overbridge at 
Medukkachery in Ottappalam 
Parliamentary Constituency in 
Kerala 

[English] 

SHRI S. SIVARAMAN (Ottapalam): The 
people of Trichur and Palakkad districts in 
Kerala have been demanding for a railway 
overbridge at Medukkachery in Ottappalam 
Parliamentary Constituency for quite a num-
ber of years. This area is thickly populated 
and a Medical College Hsopital is also situ-
ated in this area. Due to high traffic. the 
railway overbridge is absolutely necessary 
in the said area. The State Government had 
already sent this propposal. But the work 
has not yet begun. 

I. therefore. request the hon. Minister 
for Railways to take urgent steps to start the 
railway overbridge as early as possible. 

(v) Need to constitute a separak 
Ministry for proper development 
of costal areaS. 

SHRISUDHIRSAWAtfT(Rajapur):Th£ 
coastal areas of this country are most vita 
to the economix development of the coun-
try. However, these areas have not beer 
given due attention. 

Even China developed her economic 
zones in the coastal regions as they are vite 
links to the outside world for trade. We fin< 
all port management inefficient and un-
planned. fisheries trade underdeveloped . 
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no coordinated measures to protect land 
from sea erosion. Raws like construction 
activity within 500 m line causing great 
harassment to people. 

I would thus request the Central Gov-
emment to constitute a separate Ministry for 
coastal areas. This Ministry be given the 
following areas:-

(a) Fisheries-by amalgamating MPEDA, 
Deep Sea Fishery (Ministry of Food Pro-
cessing) and Department of Fisheries. 

(b) Encroachment from sea (Sea ero-
sion - now under Ministry for Water Re-
sources). 

(c) Ports 

(d) Occean Development 

(e) Shipping 

Alternatively the Ministry for Surface 
T ransportbe converted as Ministry for coastal 
areas which will 10Qf( after the Intetgrated 
development of coastal areas as also save 
tremendous amount of money and increase 
exports. 

(vi) Need to take steps for 
develolpm~nt of tourism in 
Sunderbans in West Bengal 

SHRI SANAT KUMAR MANDAL 
(Joynagar): Sir, while nature has been 
bounteous to the Sunderbans in West Ben-
gal for its flora an dfauna and renowned 
"Tiger Project" , the ara is ridden with utter 
poverty. There is no small or even tiny 
industry located here and the people have to 
fend for themselves mainly with fishing and 
wood-cutting. This hardly sustains their 
families. Of course, there is a tremendous 
potential for developoment of tourism here 

which will no tonly enable the Government to 
earn foreign exchange but also provide 
some sort of relief to these afflicted people. _ 
Surprisingly uptil now no infrastructure for 
development of tourism in the Sunderbans 
has been conceived at the Central level. 

I urge upon the Central Government to 
take some urgent measures for promotion 
oftourism here, namely, the construction of 
a helipad in the Sunderbans for the ferrying 
oftourists from Dum Dum Airport by helicop-
ter; setting up of tourist huts with a restau-
rant to cater to the taste of the foreign and 
Indian tourists and launching upon projects 
for the utilisation of tidal waves for poer 
generation and Biosphere Research Cen-
tre; introduction of mini-buses for taking 
round th etourists to the famed Tiger Project 
and other places of scenic beauty and other 
ancillary measures aimed at tourist attrac-
tion. Sir, this will goa long way in reguvenating 
this Nature's for lorn bounteous land and 
ameliorate the living conditions of its inhab-
itants. 

15.17hrs. 

TRANSPLANTATION OF HUMAN 
ORGANS BILL -Contd 

[English] 

MR. CHAIRMAN: Now, we take up 
further consideration of the motion moved 
by Shri Paban Singh Ghatowar on the 28th 
August, 1993. 

Shri Vidyacharan Shukla, do you want 
to say something? 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI 
VIDYACHARAN SHUKLA): Sir, about this 
Bill that has been moved to provide for the 
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regulation of removal, storage and trans-
plantation of human organs, the matter was 
referred to the Rajya Sabha as a view was 
expressed that the scope of the Bill has to 
be re-examined. The Rajya Sabha, after 
consideration with the Members thee, came 
to the view that they have already passed 
the Bill and therefore they do not want to re-
examine it until the Lok Sabha has given its 
point of view on it. When the matter was 
communicated to the hon. Speaker, he sug-
gested that we may form only a Select 
committee of this House with a direction to 
give its report within six to seven days so 
that we can pass this Bill during this very 
Session itself. The Committee could take 
into account the various suggestions that 
have been received and if some people want 
to tender their evidence, they coul dalso be 
given an opportunity to do so. So, I would 
request you to take this matter up tom.orrow 
. By that time, we consult the leaders of the 
Opposition parties and get the names for the 
formation of the Select Committee. They 
will move the motion for the fresh Select 
Committee to be formed. We can now take 
up the matter next to this one. 

MR. CHAIRMAN: This item is deferred 
till tomorrow. Now, we take up the next item. 

15.20 hrs. 

STATUTORY RESOLUTION RE: DISAP-
PROVAL OF THE STATE BANK OF 
INDIA (AMENDMENT) ORDINANCE-

1993 

STATE BANK OF INDIA (AMEND-
MENT) BILL 

(English] 

MR. CHAIRMAN: Now the House shall 
take up item Numbers 13 and 14 together. 

( Translation] 

SHRI MOHAN SINGH (Deoria): Mr. 
Chairman, Sir, I beg to move:-

"That this House disaporives of the 
State Bank of India (Amendment) 
Ordinance, 1993 (No.33 of 1993) 
promulgated by the President on 
the 15th October, 1993". 

Mr. Chainnan, Sir, although I 00 not 
want to raise too many issues yet to. make 
on some of the particular circumstances 
under which our constitutional makers em-
powered the President of India to make law 
through promulgating an ordinance and the 
way this article is being misused by the 
Government. 

For all practical purposes it is the right 
of Parliamentto enact law on all subjects but 
by-passing this right the Government makes 
law through ordinance and then comes to 
the Parliament to put its stamp on it. In this 
way this right of making law through ordi-
nance by the President is being clearly 
rr.isused by the Govemment. Therefore, 
the Govemment in consultation with all the 
political parties shoul dfix the criteria under 
which the Govemment can promulgate ordi-
nance. Some rectrictions should be im-
posed on the use of this article of the 
Constitution. I think it is a clear example of 
the misuse of Constitution. 

Mr. Chainnan, Sir, the second thing I 
would like to say that the Dunkel Draft is 
being discussed in Parliament for last 3 
years and today the Commerce M;~ L<;ter has 
given reply that negotiation at officer's level 
would be done before 15 th and the Govern-
ment of India has to sign it within next 5-6 
months. All the negotiating countries re-
quire to get many laws passed by their 
respective Pariiaments in consonant with 
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this draft but I regret to say that even before 
signing Dunkel Draft the Government is 
keeping the people in dark and bringing 
about many fundamental· changes and try-
ing to get all these laws passed which would 
be required after signing the draft. 

Through this ordinance a new chapter 
of Institutional changes in a major banking 
Institute i.e State Bank of India, has been 
opened. At present it is the biggest Bank in 
the Government Sector and it is the first 
attempt for its privatisation. At present State 
Bank of India has 98.23 per cent of RBI 
share and public share is only 1 . IT per cent, 
but now according to this new law public 
share will increase to 68.93 per cent and 
RBI's share will gradually be decreased. In 
this way the Government is taking initiative 
for the privatisation of Banks. It is a direction 
towards privatisation. 

Recently the Government has given a 
reply in Rajya Sabha that about 10,000 
branches of Indian Banks are running into 
loss and the Government is considering for 
their closure from now itseH. Employment 
opportunities in Banks have been constant-
ly reduced during last 10-12 years. Banking 
sector is the biggest source of employment 
in the country and educated persons were 
getting employment in this sector. If you go 
through the figures of last 12 years you will 
find that 12 years back about 10 lakh em-
ployees were working in Banking sector and 
the number of employees at present is also 
10lakh. 

The Government is trying to close 
about 10,000 branches of Banks on the 
pretext that they are running in loss. On the 
one hand the Government is giving new 
licences for opening banks in private sector 
and on the' other it is trying to handover 

nationalised banks to the private sector. 
This ordinance was promulgated and through 
it equity shares of State Bank of India worth 
Rs. 1000 crores have been floated. In this 
way the State Bank of India would go into 
private hands and the control of RBI will be 
ended over it. When the Banks were 
nationalised two reasons were given. Firstly 
it was said at that time that it was being done 
to enable the Banks to cope up with the 
challenges ebing faced by the poor public of 
this country. The Govemment had social 
responsibilities which were not being ful-
filled by the Banks of private sector. These 
banks used to provide employment oppor-
tunities and other facilities to the general 
public and the people living below poverty 
line and the Reserve Bank of India used to 
monitor the working of State Bank of India. 
The Government is gradually withdrawing 
from its social responsibilities. With this 
intention the Government has brought this 
ordinance. As a, warning I would like to point 
out that earlier there were certain restric-
tions on the entry of foreign Banks and the 
Government had restricted their entry to 
India. At that time assurance was given by 
the Government in the House that the for-
eign Banks would be allowed to open their 
branches in big cities only. But after the 
foumulation of new economic policy many 
branches of foreign banks have been opened 
in the country and the results thereof can be 
seen in securities scam. A large sum of 
money of this country has been taken away 
by these foreign banks to their countries. 
The privatisation of Banks and unchecked 
entry of foreign banks have been the acts of 
betrayal with the poor public and unem-
ployed youth of this country. The hon. 
Minister should State the clear cut policy of 
the G'¥mmenton handing over nationalised 
Banks to private sector. The Government 
should give a clear cut assurance about it in 
the House. With these words I give stress 
on the Statutory Resolution. 
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[ Translation] 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE INTHE MINISTRY OF PARLlA- • 
MENTARYAFFAIRS(DR.ABRARAHMED): 
Mr. Chairman, Sir, I beg to move: , 

"That the Bill further to amend the 
State Bank of India Act, 1955, be 
taken into consideration." 

In pursuance of the recommendations 
made by the committee of Financial system 
(Narasimham Committee) the Reserve Bank 
of India has formulated a new set of norms 
to identify the source of income an dmade a 
provision in respect of capital sufficiency of 
risky assets. These norms were laid accord-
ingtocurrent intemational policy to strength-
en the base of financial accounts. After 
adoption of these norms all nationalised 
banks including the State Bank of India will 
have to make their capital base strong in 
next three years. All the banks will have to 
ensure that their capital must reach upto the 
value of 8 per cent of risky assets by March 
31, 1996. The foreign Banks have to fulfill 
these norms by March 31, 1994. 

For the infrastructural facilities of Bank-
ing system it is essential to fulfill the norms 
prescribed for capital sufficiency. It is 
essential for their international credit also 
because the Banks spread all overthe world 
are floowing these norms which are pre-
scribed by the committee on Banking Reg-
ulation and Supervision practice appointed 
by Bank of International settlements. 

It is expected from the Branches of 
state Bank of India operating in international 
mari<et that they should acquire capital suf-
ficiency ratio of 8 per cent by March 31, 
1994. For this purpose, it is expected from 
the State Bank of India that it would mobilise 

huge resources from mari<et. Therefore this 
Bank is starting right cum Public issue very 
shortly. 

In order t~ ensure the implementation 
of guidelines issued by the Security and 
Exchange Board of India (SEBI) and to 
attract foreign small investors as much as 
possible and also taking into consideration 
the market preference it had become essetial 
to amend the State Bank of India Act, 1955. 
Since the Parliament was adjourned at that 
time and the said amendments were neces-
sitated immediately, the President promul-
gated the Ordinance on October, 15, 1993. 
This Bill will replace the said ordinance. 

In the proposed amendments the pro-
visions to reduce the value of shares of Bank 
from Rs. 100 to Rs. 10 to remove the limit of 
200 shares for individual shareholders and 
to lift the ban imposed on their right of vote 
by increasingitfrom 1 percent to 10percent 
are also included. There are proposals in 
the amendments to provide better services 
to the shareholders and for avoiding repeti-
tion of works and to get rid from the mainte-
nance of registers of Branches in local head-
quarters and to 'keep only one Central reg-
ister of the Central office and keeping that 
register in computer floppy or discs. Follow-
ing the cancellation of the Branch register 
certain result oriented other amendments 
are proposed to be included in different 
provisions of the act. 

With these words, I recommend the 
consideration of thiS Bill before the House. 

[English] 

MR. CHAIRMAN: Motions moved: 

'That this House disapproves of 
the State Bank of India (Amend-
ment) Ordinanance, 1993 (No.33 



547 PMER Committee Report DECEMBER 10, 1993 Uniform Civil Code 548 
Resolution Re: 

of 1993) promulgated by the Pres-
ident on the 15th October, 1993" 

"That the Bill further to amend the 
State Bank of India Act, 1955, be 
taken into consideration." 

Both these items will be discussed to-
gether next time. We now go to the 
Private Member's Business. 

15.34 hrs. 

COMMITIEE ON PRIVATE MEMBERS 
BILLS AND RESOLUTIONS 

Twenty Sixth Report 

[English] 

SHRI P.P. KALIAPERUMAL 
(Cuddalore): I beg to move: 

''That this House do agree with 
Twenty-sixth Report of the Com-
mittee on Private Members' Bill 
and Resolutions preseted to the 
House on the 9th December, 1993." 

MR. CHAIRMAN: The question is: 

"That this House do agree with 
Twenty-sixth Report of the Com-
mittee on Private Members' Bills 
and Resolutions presented to the 
House on the 9th December, 1993." 

The motion was adopted. 

5.35 hrs. 

RESOLUTION RE: UNIFORM CIVIL 
CODE-CONTO 

:nglish] 

MR. CHAIRMA~J Before further dis-

cussion on the Resolution regarding Uni-
form Civil Code moved by Shrimati Sumitra 
Mahajan is resumed, I would like to mention 
that 3 hours and 46 minutes have already 
been taken on this Resoultion, thus e)(-
hausting the time allotted for its discussion. 
The House has to now extend time for 
further discussion on the Resolution. Is it 
the pleasure of the House that time for this 
Resolution be further extended by on ehour? 

SOME HON. MEMBERS: Yes Sir. 

MR. CHAIRMAN : I think the House 
agrees. The time is extended by one hour. 
Who is going to speak now? 

SHRIMTI MALINI BHATIACHARYA 
(Jadaupur): Sir, I would like to .speak on this 
Resolution of Shrimati Sumitra Mahajan. 

MR. CHAIRMAN: Prof. Rita Verma was 
on her legs, She is not present here now. 
But you have already spoken on this Reso-
lution. 

SHRIMATI MALIN I BHATIACHARYA 
: Actually, I had been on my legs. I was just 
about to speak. But then, the time was over. 
Afterthat, I could not be present. Therefore, 
I am requesting you to allow me to speak 
today. 

DR. ASIM BALA (Nabadwip): Sir, there 
is a Private Members' Resolution. My name 
is Asim Bala. 

MR. CHAIRMAN: You may send your 
name. Shrimati Bhattacharya, as a special 
case, I am allowing; ordinarily, we do not 
allow like this. 

SHRIMATI MALINI BHA TI ACHARYA: 
Sir, I must thank you for this indulgence. 
Actually, I have been waiting to sepak on this 
Resolution for quite a long time and I have 
been '.'Jaiting to speak on it precisely be-
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cause I want to oppose this Resolution 
totally. 

The Resolution moved by Shrimati 
Sumitra Mahajan says: 

"This House urges upon the Gov-
ernment thatdn order to achieve 
the objectives enshrined in Article 
44 of the Constitution and to pro-
mote feelings of unity and brother-
hood amongst all citizens of the 
country, a Commission be consti-
tuted for framing an uniform civil 
code". 

I am not opposing this Resolution on the 
ground that I am not aware of Article 44 of 
the Constitution. I am aware of Articel44 of 
the Constitution which says: 

"The State shall endeavour to se-
. cure for the citizens a uniform civil 
code throughtout the territory of 
India." 

This has been given as a part of the 
Directive Principles of our Constitution; and 
therefore, it is a very special clause. I am 
aware of this and yet, I am opposing the 
Resolution. 

In the Resolution, it has been said that 
this is being proposed to promote feelings of 
unity an dbrotherhood among all citizens of 
the country. I am nol opposing this Resolu-
tion because I oppose unity and brother-
hood among the citizens of this country. I 
am fully aware of th eneed to promote unity 
and brotherhood among the citizens of this 
country. Then, why am I opposing this 
Resolution? This is what I would like to 
clarify in a few words before this House. I am 
opposing this because of the manner in 
which this Resolution has been brought 
forward before the House. The wording in 

which it has been presented makes us 
suspect thatas a matter of fact this Resolu-
tion is not meant to promote unity and 
brotherhood among the citizens of the coun-
try, but further to secure the deterioration of 
whatever feelings of unity and brotherhood 
we have in this country now. 

This concem for communal harmony 
that had been stated in this Resolution was 
not demonstrated in October 1990 at the 
time when Rath Yatra was undertaken from 
Somnath in Gujarat to Ayodhya. This con-
cern for communal harmony was not voiced 
on the 6th December 1992 orduring the riots 
that followed. Now, it is being suggested 
that simply by establishing a Commission 
for promoting a uniform civil code all these 
poision which has been poure into our body 
politic over the past few years may be all at 
once exercised. Uniform civil code is pre-
sented as some kind of an immediate pan-
acea which can restore our beXly politic and 
our social framework from the communal 
posion which it has absorbed during the last 
few years. 

This is precisely what I am debating 
here. In fact, I think, that the proposai that 
has been made here is a prescription for a 
further deterioration of relations among the 
different communities. 

Let us consider for a moment why is this 
provision included within our Constitution 
not as one of the clauses of the Constitution 
but merely as a Directive Principle. In order 
to understand this, we have to go back to the 
moment when the Constituent Assembly 
had been sitting, when the debate on the 
Constitution had been going on and the kind 
of controversies like this question of uniform 
civil code had unleashed. 

It may be remembered that this de-
mand for uniform civil code was initially 
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raised by the All-India Women's Conference 
at a time when we had not even attained our 
independene. They had raised this demand 
on the understanding that this would pro-
mote a certain degree of unity among our 
countrymen who were being misled, who 
were being injected with communal feelings 
by our colonial rulers. 

However, the tum of events was quite 
different. It was found that fundamentalists 
on all sides were very much opposed to the 
idea of a uniform civil code. At the same 
time, another debate was also going on. 
This debate was regarding the report that 
had been given by the B.N. Rao Committee 
on the Hindu Code Bill. When this debate 
came into the Pariiament side-by-side with 
the debate on uniform civil code and when 
the fundamentalists on one side found that 
there was not sufficient support for them. 
when they found that the Hindu Code Bill did 
not have much opposition either in the 
nation or within the Pariiament, they began 
to tum the entire issue towards a communal 
channel by saying: if it is good for Hindus, 
then it is good for Muslims. We will accept 
it if it is a law for all. 

Mrs. Sumitra Mahajan in her state-
ment has made much of the words that were 
spoken by the Law Minister, Saba Saheb· 
Ambedkar, at that time. However, she has 
missed out the vital points from Saba Saheb 
Ambedkar's speech. I would like to remind 
the House of what Saba Saheb Ambedkar 
had said about the way in which the Hindu 
fundamentalists were trying to give a com-
munal tum to this whole isue of the Hindu 
Code Bill. He had siad: 

"Now, I must say, I am very sur-
prised to see some of those who 
until yesterday were the greatest 

opponents of this Code and the 
greatest champions of the archaic 
Hindu law, as it exists today, should 
come forward and say that they 
are now for an all-India civil code. 

There is a proverb that the 
leopard does not change its spots 
and I cannot believe that these 
leopards which have been pounc-
ing on the Bill, that is, the Hindu 
Code Bill, every time I come before 
the House, have now suddenly so 
reformed their mentality as to be-
come revolutionary enough to want 
a new code altogether." 

Subsequently, Baba Saheb Ambedkar 
made an offer. He said, well, we can have a 
uniform civil code. It has taken us five years 
to draft the Hindu code. But we can have a 
uniform civil code in hald-an-hour. 

Take the example ofthe Indian Succes-
sion Act. All that would be necessary to 
make it universal and civil, that is applicable 
to all persons is to add the words contained 
in Clause 2 of the Act, namely, it shall not 
apply to Hindus be deleted. Of course, 
Hindu Succession Act is separate. Now, this 
is the point on which the debate of uniform 
civil code became stoned because the inclu-
sion of the Hindus within the Indian Succes-
sion Act was something which the Hindu 
fundamentalists would never have accept-
ed and it "is precisely on the question of 
succession that we find tha just as there are 
certain areas in which we havecertain very 
retrograde clauses in some of the personal 
laws, similarly in the Hindu personal law and 
in the succession laws also, we have a lot 
that is retrograde; we have a lot that pro-
motes inequality between men and women. 
Therefore, Sir, from here, I would like to 
come back to the arguments that were given 
by Mrs. Sumitra Mahajan and I ahve re-
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called Baba Saheb Ambedkarbecause what 
she has said reminded me on that very 
same day of what Baba Saheb Ambedkar 
has said. Actually, we find that in her 
speech, she has been pleading for a uniform 
civil code but throughout her entire argu-
ment, the single trend of argument that goes 
on is that she is tIVing to pinpoint certain 
lacunae within the personal law of one 
particular- community, that is, the Muslim 
community and she keeps totally out of her 
purview the kind of inequalities, the kind of 
injstice to women which is embedded in the 
other p&rsonal laws including the Hindu 
laws. This is why I feel that it is notthe desire 
to promote unity and brotherhood that lies 
behind this particular Resolution but it is 
rather some kind of a motivation to further 
create a situation in which by posing a threat 
of a uniform civil code, the insecure position 
of the minorities may be further engrained in 
their minds. Particularly after the recent 
incidents, we know that one particulr minor-
ity community, that is, the Muslim communi-
ty go about with fear of their lives. They are 
asking this question that while they are 
citizens of India, why is it not possible to 
protect their own places of worship. So, 
under these circumstances, to raise this 
bogey of uniform civil code, I think, is to bring 
up this issue at a very dangerous point an 
dfrom a very wrong perspective all together. 
This is why I am opposing this Resolution. 

15.49 hrs. 

[SHRI NITISH KUMAR in the Chair! 

I would also put it before the House 
certain points which have been made by Mr. 
Mani Shankar Aiyar. He has spoken at 
length and he has pointed this communal 
element that is embedded within the Reso-
lution that is before the House. On this, I am 
in agreement with him. However, the cat 

was out of the bag when Mr. Aiyar came to 
talk about the Muslim Women Act. 

We find him absolutely twisting himself 
int9 knots to maintain his secular position 
and at the same time trying to defend the 
Muslim Women's Act which was passed in 
the year 1986. In Shri Mani Shankar Aiyar's 
argument , we find him critiCising the judg-
ment of justice Chandrachud on Shah Bano 
case in respect of Clause 125 of the Indian 
Penal Code. The question involved was 
whether a Muslim lady who did not have any 
other means of subsistence should be re-
duced to become a vagrant or whether 
some alimony should be allowed to her 
under Section 125 of th eIPC. Justice 
Chandrachud ahd given the judgement that 
she was fully entitled to get the alimony. Shri 
Mani Shankar Aiyar says that the controver-
sy created in the nation over this issue was 
totally due to the kind of judgment that 
Justice Chandrachud had delivered. Shri 
Mani Shankar Aiyar maintains that the Judge 
has not kept himself confined to the issue in 
question, but he has also said something 
about Islam and Islarnei Personal Law. And 
this, according to him, created the entire 
controversy. Then Shri Aiyar, the staunch 
knight-errant in support of women who are 
divorced, says that under Section 125, they 
are allowed to get a mere pittance and so the 
whole question is not whether Shah Bano 
should get this pittance or not, but the whole 
question is to enhance the amount of alimo.-
ny. He says that Section 125 of the Indian 
Penal Code is actually obsolete because it 
allows so very little for Indian divorced 
women as alimony. Now, we are absolutely 
in agreement with Shri Aiyar on this point 
and we also say that Section 125 needs to 
be amended and a reasonable amount of 
alimony should be allowed todivorced wom-
en. As the House may be aware, one of our 
Membersm Shrimati Suseela Gopalan 
brought a Private Members' Bill to suitably 
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amend the Section so that women who are 
totally dependent on their husbands can get 
some economic Justice when they are di-
vorced. They may get at least a minimum 
livelihood and not the pittqnce that is allowed 
at present under Section 125. We agree 
with Shri Aiyar that an amendment is abso-
lutely ne(;esary. If he and his Government 
are so concerned with the pitiable condition 
of divorced women, then why did they 
notbring the required amendment to Sec-
tion 125 atthat stage? Instead. they stopped 
a certain section of the Indian women from 
getting whatever little pittance that they 
were getting according to the court order by 
that Section 125. While Shri Mani Shankar 
Aiyar pleads for higher and reasonable 
amount of compensation for divorced wom-
en, but in the case of shah Bano supports 
the Muslim Women's Act which does not 
allow any alimony or any compensation 
whatsoever ! 

I do not understand Shri Aiyar's argu-
ment at all. I think that it is an argument 
which tries to hide the discomfort that he 
himself has been feeling, I have no doubt 
about his sympathy for such women but the 
discomfort that he may have been feeling 
about the Muslim Women Act was very 
much evident in his speech. 

I would like to put it here that as a matter 
otfact when a judgement in the Shah Bano's 
case was passed afld when Muslim Women 
Bill was debated in the Parliament, the Point 
that had been raised by us was precisely 
this. We had sought that the spirity of the 
Constitution has to understood. What had 
been the spirit when the builders of our 
Constitution in their wisdom had introduced 
a Uniform Civil Code as a part of the Direc-
tive Principles? The spirit of that had been 
not to impinge upon or not to hurt the 

sentiments of any particular community; not 
to homegenise the INdian culture which 
consists of many different cultural practices. 
many different family customs. Article 44 
did not seek to impinge or hurt this. It did not 
seek to move towards the homogenisation 
of Indian society. It had sought for uniformi-
ty and not homogeniation. 

We find that these personal laws basi-
cally deal with matters pertaining to family. 
marriagem guardianship, division of proper-
ty, succession, etc. These are the main 
things which are included in the personal 
laws. We have found from our experience 
thatcutting across communities. in almost 
all the families. because of the 
genderstructure in our country, the woman 
is in a more disadvantaged position than the 
man. It is mostlu the inequality of women 
which the guardians of our Constitution had 
sought to remove when they thought of a 
Uniform Civil Code. 

We feel that this purpose can be best 
served not by imposing one Civil Code from 
the top. Sumitra ji has said at the end of her 
speech that it need not be the Hindu Law. 
But, then we find in other part of her speech 
she has spoken in a manner which suggests 
that the Hindu Law has purged itself of ali its 
defects. Not only has she not mentioned the 
eXisting defects within the Hindu Law but 
further she has saId in her speech that the 
Hindu Law, as it exists now, is the most 
progressive law that we have. 

16.00 hrs. 

Therefore. the idea that comes to our 
mind is this. What is being suggested IS that 
all Personal Laws should be modelled after 
Hindu Law. This is an attempt at 
homogenisation of a culture which is 
esentially heterogeneous, the richness of 
which consists precisely In this heterogene-
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ity. This is what we are opposed to. But at 
thesame time, We feel that the kind of 
inequality towards women that we find in 
most of the Personal Laws have to be 
removed from within the Personal Laws. So 
, what we are fighting for is not a Uniform 
Code, but we are fighting for equality in the 
eyes of law for both m~ an dwomen. These 
lacunae that are there, have to be rectified 
not only within the general system of law but 
they should also be rectified within the Per-
sonal Laws. 

I will just say, in conclusion, one pOint. 
Shrimati Sumitra Mahajan had mentioned 
again and again in her speech the question 
of polygamy which is allowed within Muslim 
Personal Law. I would like to say that as far 
as I am concerned, I think a great majority of 
the people of my country, cutting across 
communities, feel that the system of polyg-
amy is humiliating to women and it should 
not continue and yet may I point out certain 
facts to you, Sir? Hindu Code Bill does not 
allow polygamy and yet we find that statis-
tics tell us that among Hindus who are not 
allowed to be polygamers. there is more of 
polygamy. One wife is married, she IS left, 
she is deserted; second wife is taken; and 
then you see, what happens is that, after 
some time, the second wife is also left. 
Then, by quoting the Code, it is said that 
because she is not a legally married wife, 
she cannot be given any compensation or 
alimony. She cannot have any rights 
whatspever from her husband. So, you see. 
It is not a question of Hindu or Muslim, it is 
a question of the inequitous position that 
women have in oursociety which is reflected 
in the actual situation. The law may be there 
but in spite of the law, the deviations from the 
law, the violations of the law tell us a 
different story about theactual situ alton, the 
actual position of women, in our couflilry. 
Sir, we are not among those who say that 
these are personal matter, these are family 

matter, these are matters belonging to cer-
tain religious beliefs and therefore, the State 
should not intervene in these. We think and 
this is alo embedded in Article 25 of the 
Constitution that is, the right to freely prac-
tise any religion of one's choice is subject to 
certain conditions; public order, morality an 
dso on. So, this freedom is conditional viz. 
it is not an absolute freedom. The custom of 
sati which, in spite of 150-year-old law, is 
being practised in some parts of the country . 
Now, certainly, here the state has to inter-
vene and the State must Intervene. Howev-
er, the intervention of the State is not 
something which should be done with a bias 
against one community and this is precisely 
what this particular Resolution is seeking to 
do. 

This is precisely why we oppose this 
Resolution. We think rather at this point 
what the Govemment should do is to have 
a committee to look into the Personal Laws. 
I have heard that the Law Minsitry has 
already been looking into the different laws, 
and the lacunae that are there in those laws. 
This may be pointed out; this may be 
rectified. 

We find that from Within the Muslim 
Community now there are certain very strong 
and bogus sections who have given Fatwa 
against this very arbitrary system of what is 
known as 'Tin Talaq'. There is an opinion 
within the Islamic community against this 
system of talaq. So, it is not as ifthe religious 
communities are static: it is not as if they are 
absolutely rigid in their opinions. There are 
various currents of opinions within this. This 
is whatthe Govemment has to pick up. It has 
to be in touch with the people who are 
working at the grass-root level, people who 
are able to raise consciousness among the 
women of Itle community. Even at that stage 
when the Muslim Women Bill was being 
debated, we found that a large number of 
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Muslim women themselves came out and 
said that the Bill would be derogatory to their 
interest; but the Government did not listen to 
them. As a matter of fact, although it is seen 
as an appeasement to the minority commu-
nity, it was nothing of the kind. As a matter 
of fact. who benefitted from it? No one, Not 
the Muslim women; well somewhat less that 
half of the Muslim community, not the guard-
ians of the women, not the guardians of the 
poor Muslim. women, who are divorced by 
their husbands who are sent back to their 
families without any alibi; they did not ben-
efit. Therefore, the question of appease-
ment does not arise here at all. I think this 
question of appeasement which was raised 
by Shrimati Sumitra Mahajan in her speech 
was entirely motivated. Therefore, from all 
these points, I think that this Resolution was 
brought at a particular point just a few 
months after the demolition of the Sabri 
Masjid, just a few months after a nation-wide 
riouts that were taking place, when the riot 
victims were still left to be compensated; 
without any compensation, without any re-
lief; at that time, to bring this Bill is simply to 
create a further sense of fear, a further 
sense of insecurity in the minds of the 
minority community. 

Therefore, I would only oppose this 
Resolution; at the same time, I would say 
that what we demand is equality for women 
within the law, even within personal law; and 
that has to come from within the community, 
that has to come through the discussions, 
through opinion building and through our 
national consensus. Thank you. 

SHRI: SRIBALLAV PANIGRAHI 
(Deogarh): Mr. Chairman, we are debating 
this Resolution in the absence of the Mover 
of the Resolution. Shrimati Sumitra Mahajan 
belongs to BJP. She is absent today when 

her Resolution is before the House. Her 
absence is not on account of any personal 
reason that is either in the opposition or 
something of that sort. 

Why I say this is because I am inclined 
to support the Resolution. I am in agreement 
with the spirit of the Resolution. There are 
reasons for me also to oppose the Resolu-
tion. Therefore, I oppose the Resolution. 

The Mover of the Resolution is absent 
today because of the collective decision of 
her party to boycott the proceedings of the 
House; that too, why? What for? To put 
pressure for the conditional release of their 
leaders who toave been arrested in Uttar 
Pradesh, in connection with the grave charg-
es of demolition of the mosque at Ayodhya, 
one year back! This is the background, the 
scenario in which this Resolution is being 
debated. 

This Resolution was brought forward by 
Shrimati Mahajan. Therefore; the intention 
of the mover, certainly, cannot be good. It is 
not meant to promote communal harmony. 
Rather, on the contrary', it is to promote 
communal hatred. 

I agree with the hon. lady Member who 
participated in the debate just now, Shrimati 
Malini Bhattacharya, by and large, and her 
viewpoints. Article 44 of the Constitution of 
India, which is under Part IV, Dirctive Prin-
ciples of State Policy, provides for a uniform 
civil code. This was also debated in the 
Constituent Assembly in 1948 and 1949 and 
these provisins in Article 44 together with 
the other provisions in this Chapter of Direc-
tive Principles of State Policy are not justi-
ciable. No timeframe has also been provid-
ed for. Those of which ought to be, what 
should be, and that the nation should strive 
in that direction are mentioned there. We 
shoiJld strive. We make preparation and we 
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direct so that all those Directive Principles 
are all put to action, to take concrete steps. 

It was also made very clear by many 
participants in that debate in the Constituent 
Assembly - including Dr. B.R. Ambedkar, 
Shri K.M. Munshi and also Shri Krishnaswami 
- that it cannot be done under coercion. It 
has to be done with the consent of all the 
concerned people. 

That is why, in that background also I 
would like to make a reference to the Shaha 
BanD case with which also Shrimati Malini 
Bhattacharya has dealt. Many hon. Mem-
bers from that side also were here at that 
point of time when we discussed it here. We 
were also in the Treasury Benches. We 
were not inclined to support that. But, unfor-
tunately, an overwhelming opinion in the 
concerned community wa to the contrary. 
Having regard to that overwhelming opin-
ion, etc., in respect of the society within their 
community - though many people did not 
like it - that was allowed to prevail. No 
doubt, there is need for reforms not only 
within the Muslim community but also in the 
Hindu society and Hindu community. A lot 
has got to be done to reform our community. 
Superstitions are there, dowry deaths are 
there; there are so many things. We have 
enacted a law to prevent dowry deaths and 
for all these things. 

Law is, in fact, necessary. But only law 
does not make the change and does not 
bring in the desired result. Of course, it 
helps. Certainly, law does help and it has got 
to be there. It has a frightening aspect. At the 
same time, people know how to out law. 
Something more needs to be done in all 
these areas. Therefore as I have said earli-
er, I am in agreement with the spirit of this 
Resolution. As far as possible, we should 
have Uniform Civil Code and Uniform Per-
sonal law. But there is' some confusion in 

Uniform Civil Code. There are certain Acts 
which !ire common. Take Negotiable Instru-
ments Act, Transfer of Property Act and 
other Acts. We do not have different codes 
for different communities. But even th~ 
Constitution gives guarantee of freedom to 
tribes and to communities to have Personal 
law. As referred to earlier by Shrimati Malini 
Bhattacharya, polygamy is not allowed in 
Hindu society, in Hindu community accord-
ing to our law. But in practic~, in different 
tribes, different communities, and in small 
tribes, custom recognises polygamy. As a 
matter of fact, in pre-independent days and 
further earlier days, in some spheres, it was 
a matte of aristocracy or something like that. 
That is going on now. (Interruptions) 

SHRI SAIFUDDIN CHOUDHURY 
(Kalwa): It is there in Orissa. 

SHRI SRIBALLAV PANIGRAHI: It is 
there in West Bengal also. Every where in 
certain royal families, it is there. West Ben-
gal and Orissa are side by side and they are 
in Eastem India. 

SHRI SOMNATH CHATIERJEE: That 
much of geography, he knows. 

MR. CHAIRMAN: Please do not reply to 
them. Kindly address to the Chair. 

SHRI SRIBALLAV PANIGRAHI: In Pri-
vate Members' Business, such things should 
be allowed. 

What I say is that even there is a 
provision in the Constitution to give guaran-
tee of freedom in respect of personal law to 
different communities. 

In respect of language, I would like to 
give one instance. Hindi .is our Rashtra 
Bhasha, lingua franca. Three-language for-
mula also is provided. But, even Hindi we 
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cannot impose. Sir, as you know, that pro-
vision is there. We haveto strive, we have to 
thrive and we have to create a climate so 
that people accept it more and more day by 
day. We cannot just impose it. When there 
were attempts to impose Hindi, we had seen 
the disastrous consequences. In a country 
of our size, of our dimension, a country of 
continental dimensions with many races. 
religions. languages and cultures - we had a 
composite culture -we cannot impose it. We 
can look at our nationhood. which is based 
. em a composite culture And in that compos-
ite culture. there are Mohammadian com-
munity, Muslim community and others. I 
think. we are either second or third largest 
Islamic country in the whole wortd. 

As far as my knowledge goes we are 
the second largest country. That is also nor 
a small thing. We are the second largest 
IslamiC country in the world with such a huge 
Muslim population. They have also contrib-
uted over the centuries ... 

MR. CHAIRMAN Are we an Islamic 
country? We are a secular State. 

SHRI SRIBALLAV PANIGRAH!: Thank 
you. It is true that we are a secular country. 
That is why. in respect of language. as I said 
earlier. it has to be only with the consent of 
all and it cannot be imposed on. In different 
communities polygamy is going on and there 
is some sort of guarantee in respect of 
personal law. Personal law means mar-
riage. divorce, succession and inheritance. 
In these areas in a developed country we 
have to see that women are not exploited. 
Because of certain inherent weakness that 
community should not be exploited. Howev-
er, that is going on. Therefore, I am inclined 
to feel that it is time that progressive ele-
ments in every society, In Muslim society 

have to come forward to create that sort of 
atmosphere. The women are also gradually 
organizing themselves to agitate for all these 
things. There was a beginning made when 
the Shah Bano's case was there. That has 
got to be further taken note of. In that way, 
we can do this. 

In the Constitution in Chapter IV under 
the Directive Principles of State Policy there 
is some time frame with regard to universal-
izatlon of primary education upto the age 
group of 14 is to be achieved. We have not 
been able to achieve even that. 

As far reservations are concerned, there 
was a time frame of 10-20 years. But. rightly 
we are extending it. The founding fathers of 
the Constitution wanted it to be achieved in 
10-20 years However, we could not achieve 
this and that is also being extended because 
we want to fight out all sorts of inequality. We 
should strive towardS a society based on 
equality. 

Lastly, I would say that the intention IS 
not clear as to whether it is politically moti-
vated or not. Today her very absence goes 
to justify her Resolution to be opposed. 
While opposing thiS Resolution, I again feel 
that we all have to address ourselves to this 
problem. AI" progressive elements regard-
less of communities. parties etc. have to 
come forward together to create such a 
climate. such an atmosphere wherein it 
could be possible. As I said earlier, it cannot 
be done under coercion and under compUl-
sion but with the consent of all concerned. 

SHRI SUDHIR SAWANT (Rajapur): Mr. 
Chairman, Sir, this is a very serious issue 
which we are discussing. Article 44 of the 
Constitution calls upon us to evolve a uni-
form civil code and also article 14 calls upon 
us to guarantee equality before law anc 
equal protection before law. So, both these 
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provisions are complementary. But having 
instituted this provision in the Constitution, 
the founding fathers also made provisions 
for discrimination, in the sense that though 
there is equal protection before law and 
equality before law, there is a provision for 
discrimination. But this is a conscious dis-
crimination based on intelligible differentia 
which should have nexus with the statute. 
This provision has been made by the com-
bined wisdom of the founding fathers for one 
precise reason. that is. keeping in view the 
conditions of the Indian society. The Indian 
society is not a homogenous society. In fact. 
the Indian culture is characterised by unity in 
diversity and keeping this fact in view and 
also keeping in view the diverse nature of 
the population and the various practices 
followed in this country, the provision tor 
discrimination was made so that we could 
make laws for the Backward Classes. The 
recent decIsion of Mandai Commission could 
be pOSsible because of this particular provi-
sion. Th!s point needs to be highlighted. 
When you are wantmg a uniform civil code. 
there is nothing wrong In thatThe Directive 
Principles state that. But it should be related 
to the social conditions of the Indian society. 
Different sections of the society must be 
allowed to develop to the standard where 
law could be applicable because there is no 
pOint in making laws which cannot be fol-
lowed. The dowry law is there for the la3t so 
many years but the practice of dowry is 
widely prevalent in all sections of the Hindu 
society in this country. So. it is not that laws 
only can engineer social change: the society 
must be developed .. There has to be a social 
movement so that the society is prepared to 
accept that law. For example, when the 
Hindu Code Bill was enacted in 1956. there 
was hardly any objection or opposition to 
that. Because ot the social movement 
launched by Mahatma Jyoti Phule. 
Babasaheb Ambedkar. Mahatma Gandhi 
over a period of time. the society was pre-

pared to accept that. When it came to the 
question of reservations for the Backward 
Classes of the society, though there was 
opposition but it was minimal because the 
€ountry accepted it. Even in the Hindu Code 
Bill, I want to ask Madam Sumitraji one 
question that are you, the Hindus, prepared 
to accept a uniform Hindu Civil Code? You 
are not, because though the Hindu Code Bill 
is there but many clauses are flouted every-
day. For example. Section 2 of the Hindu 
Code Bill prohibits marriage between the 
second cousins. But in Maharashtra this is 
a practice. In Andhra Pradesh also it is a 
practice. That is why in section 2 itself a 
provision has been made that though the 
Hindus have to follow certain practices ac-
cording to law. but they are exempted where 
the customs or the culture prevalent in the 
society is such that different practices can 
be followed. I can quote one personal exam-
ple. 

When in my marriage itself. when I 
Insisted that I would marry by signing the 
register. according to the civil code. my 
father-in-law refused to marry his daughter 
to me saying if I had to marry according to 
uniform civil code the marriage had to be in 
a particular fashion and if I was not prepared 
for it, he would not accept. This is the 
practice. 

Take the case of dowry. It is widely 
prevalent today. There are bride-burnings. 
The practice Sati is going on. When you see 
these cases, you again go to Muslim code. 
You must wonder. Sir, that thousands of 
years ago some revolutionary provision was 
made in that law. It was the first law where 
it was stated that the girt has to give assent 
toa marriage. Imagine that it was thousands 
of years ago. But, even today. in an Indian 
society. in a Hindu society it is not permitted. 

The second factor Sumitraji had object-
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ed to was polygamy. We must now consider 
the historical evolution of this law in Muslim 
code. Thousands of years ago when Proph-
et Mohammad engineered a revolution in 
that part of the world, there was the wide 
practice of having harems. The Prophet 
was himself against polygamy. But keeping 
in view the situation and social condition, 
State permitted four marriages. But there 
also he kept a condition. 

I Translation] 

MR. CHAIRMAN: Time allotted for this 
issue is over. It can be extended with the 
consent of the House. 

MANY HON. MEMBERS: All right. 

MR. CHAIRMAN: Please conclude 
soon, because Mamataji wants to speak 
and the hon. Minister will also speak. 

(English] 

SHRI SUDHIR SAWANT: So, allhal 
point of time, the provision of four marriag-
es was kept keeping in view the. social 
conditions at that time. But there also a rider 
was kept. The provision existing in the code 
says that any Muslim cam marry twice or 
thrice provided he can treat everyone equi-
tably, which is well nigh impossible in the 
society. Thus, ifthe true essence ofthat law 
is to be read, then I would request the 
present day leaders of that community also 
to look into this matter. 

That is why taking all the views into 
account. I would appeal that every commu-
nity must be ensured of security because 
minority complex develops in a position 
where minorities are threatened. And that is 
why if we have to support the moderate and 

progressive forces in every community, then 
what is required is that a situation of security 
for all communities must be created in this 
country. We know what had happened in 
the past 2-3 years. We know which commu-

. nity is threatened of which community and 
what kind of politics are going on in this 
country. 

I would appeal to all political parties now 
that along with the political agenda which 
they have, they could undertake a social 
agenda where a social movement could be 
launched; wherein all communities are edu-
cated and all communities are working with 
that particular standard where Article 44 of 
the Constitution, the Directive Principles 
can be given full effect to and we could have 
a uniform civil code. But this cannot be done 
with force. It is a social matter. It is not a 
legal matter. Hence it calls for social an-
swers. It requires social movements. 

At this point of time, I would appeal to 
everyone to realise this and not to insist on 
creating rift in this community in the Indian 
society but to take all actiog which will unite 
this society so that we can develop a strong 
and vibrant India of 21 st century. 

IT fans/ation) 

KUMARI MAMATA BANERJEE 
(Calcutta South): Anyone who has some 
knowledge of uniform civil code, likes it and 
nobody can impose it. Ours is a secular 
country and people belonging to different 
castes, classes and communities live here. 
Therefore, we cannot, make caste discrim-
ination with anybody. Shrimati Sumitra 
Mahajan. the mover of this Bill is absent. Her 
party has boycotted the House following the 
arrest of Shri Advani. I would like to submit 
that we should create consciousness among 
the people for this Bill. People of all religions 
should sit together under one roof and con-
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sider it. There is no better option. If there is 
any code for religion, we cannot meddle with 
it. 

There are so many laws in our country. 
But merely the formulation of law does not 
serve the purpose. There are Anti -Dowry 
Act, Anti Sati Act in our country but dowry is 
often given frequently in rural and urban 
areas. This Act is not being implemented 
properly therefore it is increasing day by 
day. I, therefore, wish to submitthat one day 
when we understand the feelings of others 
and sit.togethertoenact a uniform civil code, 
the uniform civil code will certainly take 
shape a material. At first. it is necessary to 
educate the minority community of our coun-
try because they are very backward also in 
this respect. The 15 point Programme of the 
Government is nbt being implemented in 
many States and work is not done for the 
minorities. The Government should exam-
ine as to what has been accomplished in and 
what has been left in 15 Point Programme. 
It should be probed as to which States are 
implementing it and which are not. Despite 
our being in politics if we cannot educate 
people and are unable to provide them 
facilitie~, our such politics cannot be held as 
good politics. 

There are so many backward castes in 
our country and among them there are 
people who belong to the scheduled castes 
and scheduled tribes. Today casteist poli-
tics has cropped up among them. Peopie 
from Uttar Pradesh and Bihar who go to 
West Bengal use to talk about cast and 
creed there . But there is no caste war in 
West Bengal. We are proud of it that people 
belonging to all religions live together there. 
Today political leaders are flaring it up forthe 
sake of their vote bank. Therefore, the 
presel',lt situation has emerged in our coun-
try., I would fike to submit one thing that 
women.must get their rights. The Govern-
ment should take proper steps for this. 

Irrespective of religion, there is a right to 
have uniform Civil code which is mentioned 
in the Article 44 of our Constitution. But the 
intention of the Bill introduced by Shrimati 
Sumitra Mahajan of BJP is to show that only 
BJP fights for the interest of Hindu religion. 
Our Hindu religion is very '/ast. If some of us 
worship Goddess Durga, some other wor-
ship Goddess Kali, some worship Lord Shiva, 
some Lord Rama. Virtually our religion 
gives equal importance to all religions. I, 
therefore, want to submit that these people 
which that Hindu teligion should be disinte-
grated into small parts and the Hindus, the 
Muslims, the Sikhs, the Christians of our 
country should be divided on the lines of 
religion. But we do not want so. Of course, 
I support this Bill but I want that the woman 
should be given their rights. Since time is 
short, therefore, I would not like to take 
much time. Ms. Taslema has written a book 
in Bangladesh and the Fundamentalists have 
threatened her life. But this is not good. If 
a journalist wants to write something he 
should be given full liberty. 

I, therefore, would like to request each 
of the hon. Member of Parliament that our 
voice should reach Bangladesh also be-
cause Bangladesh is our friendly c()untry. If 
a person in the country has written some-
thin~ there, she must avail of the freedom 
to do so. She must be given full protection 
and we are against the fundamentalists 
there who have threatened her life. In our 
<:;ountry everybody can write freely. We 
cannot snatch any body's freedom. I want 
to state that the democracy, freedom, rights, 
human values in our country must prosper. 
If we can do so our outlook will automatically 
change and with the change of our outlook 
consciousness will be created among our-
selves. However, I believe that a day will 
come in our country when people from all 
corners will sit together and formulate a 
uniform Civil code. 
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(Eng/ish) 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND COM-
PANY AFFAIRS (SHRt H.R. BHARDWAJ): 
Mr. Chainnan, Sir, at the outset,l would like 
to thank all the hon. Members who have 
spoken in great detail on this important 
issue. 

Before I make comments,l would like to 
just re"!ind the House, what is the mandate 
of article 44: 

"The State shall endeavour to se-
cure for the citizens a unifonn civil 
code throughout the territory of 
India." 

. You will kindly see the words used in 
this article- the State shall endeavour 'to 
secure. So, the founding fathers were very 
clear that it is not possible to straight away 
push through a common civil code and gave 
a mandate that the State shall endeavour to 
secure a unifonn civil code. If you kindly go 
a little further in the debate of the Constitu-
ent Assembly. while some of the hon. Mem-
bers who came from the Muslim community 
moved the amendment to the original provi-
sion that was in the shape of article 35 -

. now article 44- Dr.Ambedkar himself ex-
plained the spirit behind prticle 44. That is 
why. we must always bear in mind that what 
the founding fathers intended should not be 
twisted by anyone. We should !idhere to 
those because we fought ourfreedom move-
ment together as one country. one nation in 
which people of aU reijgions participated. 
Hindus· contributed but Muslims' contribu-
tion is much more, if you go into the sacrific-
es made by the Muslim leaders. That is why. 
India has such a vast majority of Muslim 
population only next to Hindus. So, it was 
joint effort by every Indian. irrespective of 
religion with the result this country secured 
its freedom and then gave to itself the 

Constitution of India. Any assurance given 
at the time of framing the Constitution must 
be relevant for all time to come, for genera-
tions to come. 

I would briefly observed what Dr. 
Ambedkar said: 

"I should like to point out that all 
that the State is claiming in this 
matter is power to legislate." 

Then, asking them to withdraw their 
amendments, he gave a very important 
statement which I quote: 

"!V1y second observation is to give 
them an assurance. I quite realise 
theirfeelings." These are the words 
this hon. Parliament must always 
bear in mind. Among the founding 
fathers, no less a person than Dr. 
Ambedkar says: 

"Second observation is to give them 
an assurance. I quite realise their 
feelings in the matter. But I think, 
they have read rather too much in 
article 35 which merely proposes 
that the State shall endeavour to 
secure a civil code for the citizens 
of the country. It does not say that 
after the Code is framed. the State 
shall enforce it upon all citizens, 
merely because they are citizens. 
It is perfectly possible that the fu-
ture Parliament may make a provi-
sion by way of making a beginning. 
That code shall apply only to those 
who make a declaration that they 
are prepared to be bound by it so 
that in the initial state. the applica-
tion of the Code may .be purely 
voluntary." 

I must emphaSise on this statement. All 
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our leaders who came after the Constitution 
has come into force, beginning with Pandlt 
Jawaharlal Nehru who was the Prime Minis-
ter for years and years, said this. 

He always maintained that nothing will 
be done in this country against any commu-
nity in the matter of their personal law against 
their wishes. I repeat that it was subse-
quently in 1967 when Mrs. Gandhi said the 
samething in a meeting opposite Red Fort 
when it was brought to her notice that a 
misgiving is being spread that personal laws 
of minoriti~s will be changed against their 
wishes. She declared and I remember 
because I was present in the meeting that 
nothing will be done against any minority in 
the matter of their personal law without the 
initiative coming from them. It is an estab-
lished assurance in this country that when 
the Question of personal law comes, the 
minority must come forward if they want a 
change. Why is it so? In practically 90 per 
cent of laws, there is uniformity. There are 
only small areas of marriage, maintenance, 
divorce adoption and succession. These 
areas regarding marriage, maintenance. 
divorce, succession and adoption are differ-
ent is several communities. Hindus have 
got a different way of marriage, as an hon. 
Membersaid. Muslims have Nikah, accord-
ingto their personal law namely, the Koranic 
injuction. Christians have another system. 
Parsees another system. This marriage 
matter is connected with their religion. That 
is why, we say that if they want any change, 
the initiative must come in these areas. We 
do not consult these communities in mat-
ters other than personal laws. If we want to 
amend any general law like the Evidence 
Act, or transfer of Property Act we do not 
consult these communities. But when it 
comes to religion, as Dr, Ambedkar said " 
1 quite realise their feelings in this matter" 
This is a very important matter i, e., felings 
in the matter of religion. Every community 

has a feeling in the matter of religion. So has 
every Muslim and I cannot appreciate this 
feeling of the BJp. hon. lady Member that 
when "It comes to minorities, you discrimi~ 
nate and try to steamroU them by your own 
majority." This is where their feelings are 
hurt. Otherwise, what Shri Syed 
Shahabuddin has· said is very relevant. I 
have discussed with Muslim personal law 
Boards. They are very eager to codify that 
law. We made that effort. We decide in the 
Parliament. I do not mind. But I know that 
we did bring the law on Muslim maintenance 
earlier. (Interruptions). You may not like it. 
What has happened? You are not informed 
properly. What is the Muslim lady getting 
today? She is getting lakhs of rupees by way 
of maintenance. Some of the courts have 
given more than lakhs of rupees in money. 
I will give you those judgments. (Interrup-
tions). Yes. They are getting now according 
to the principles of their necessity. They are 
getting much more better treatment. You do 
not listen to me. That is the . difficulty. 
(Interruptions) Mr. Somnath Chatterjee, you 
can see those judgments._. 

That is why, I say that what Shri Syed 
Shahabuddin has said is very relevant. 
What happened to Hindus recently in 50s? 
You know what an opposition Pandit Nehru 
had to meet when he codified Hindu law in 
1955, 1956 and when all these Acts, the 
Hindu Marriage Act, the Hindu succession 
Act and the Adoption Act were filmed. 
There was lot of opposition from Hindu 
fundamentalists. But he was brave enough 
to have these laws passed and it w~s very 
controversial to have codification of Hindu 
law. What was the state of affair in Hindu 
society before the adoption of these Hindu 
laws? We were divided in various branches 
of Manu Smriti and what not? We c0nsoli-
dated the Hindus under the Hindu law. We 
have consolidated the Christians and Chris· 
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tian laws and Parsess and parsee laws. 
When can you have a uniform Civil Code? 
We should adopt better things from an reli-
giO!'S. That exercise should be done in 
consultation with all concemecl sections of 
the society because we are a composite 
society. Right now a Hindu hon. Member 
pointed out several setbacks in our matri-
moniallaws. 

Similar is the case with the Muslims. 
We are a composite society. We want a 
solution of this problem by mutual discus-
sion and dialogue. That is where I will again 
refer to Article 44 of the Constitution which 
says that the State shall endeavour to se-
cure forthe citizens a uniform civil code. The 
word "secure" means securing it by discus-
sion and negotiation. It is not that we should 
not care forthe emotions and sentiments of . 
one community or the other. We have to 
consult everybody. I have done a lot of 
exercise on this. But I would again declare 
tI'lat nothing will be dontl against the inter-
ests of the Personal Laws of the minorities 
in this ~ so long as the Congress is in 
power. Thati$mydeclaration. I make it with 
fuM responsbiJity when the BJP friends are 
oot here. The Muslim community is the 
second largest community of which we are 
proud; the heritage. of Muslims is so hygienic 
and so perfect. If they correctly understand 
jt,. there are several things to leam. They 
have a right of property to their girls even 
today. Whereas, in the Hindu community, 
we are not giving anything until she be-
comes a widow. What are we giving to our 
daughters? What do we give to our wives? 
Until we are alive, they are getting nothing 
cut of the plq)8rty. But the moment a girt is 
born in the Muslim community. she gets a 
right in the property. 'We must make a 
cOrnpanson in the law of Succession. The 
Muslim Succession Law is much better. I 

can speak on several topics with relative 
comparison of various laws. We are doing 
that exercise. I am in touch with the Muslim 
Personal Law Board. I think it is pertinent to 
rea~ what Shri Syed Shahabuddin read on 
that day. I am very happy that he has done 
a lot of work in, this regard. 

Sir. the question of emancipation of 
women is a totally different thing. Either it is 
the Hindu women or Muslim or Christian 
women orthe Parsi women, they are a class 
by themselves. For the emancipation of 
women, nobody will oppose this. Efforts 
should be made to improve their condition 
under Section 125. You can make it more 
than Rs 500/- I think the discussion in this 
House has brought the Law Commission 
Report which says that it should be in-
creased from As 500/- to Rs 2000/- I.think 
we will have no difficulty in giving that also. 
But the question is we must understand with 
what spirit we bring forth this discussion on 
Uniform Civil Code. (Interruptions) 

SHRI H.R. BHARDWAJ: You also sup-
ported them in 1991. Can you deny 
it( Interruptions) 

[ Translation] 

SHAI BHOOENDAAJHA (Madhubani): 
While on one hand, ttl~ hon. Minister is 
claiming to be an intelligent person he is 
saying on the other a lot of futile thing&. Our 
Hindu laws stand already amended. He is 
speaking as if all the religions stand divided 
into water tight compartments. The Bar 
Council had shown black flags to Gandhji 
and our mothertand had to face one parti-
tion of the country in 1947. Now we do not 
want to have another partition of this land. 
This matter should, therefore, be discussed 
with all the concemed and a Uniform Civil 
Code should be evolved with people's con-
sensus. You can bring amendments. or 
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delete· or add anything to it but there should 
be a Uniform Civil Code for the entire.coun-
try which is an integrated entity. 

MR. CHAIRMAN: Why do not you ex-
press your views on the discussion? 

SHRI H. R.I3HARDWAJ: Sir, I want to 
correct the record. He sa~ about me . My 
whole family has participated in Freedom 
Movement. He is not aware of that. Now I 
come to my point . I have a point to make. 
I am speading on this cannot say a word of 
sympathy for our nig minorities. This is what 
I am repeating. We must keep in view the 
feelings of the other minorities We are not 
prepared to do that. That os our difficulty. 
Let us respect each other's feelings and we 
should not road-loll them. We have to justify 
it by having a full time· dialogue and by 
persuasion. Wherever changes haye come 
they are changes either because of the 
movement of women themselves. Even in 
India, they are talking of many women 
organisations. Fortunately or unfortunately, 
we do not have that type of strong ,women 
movement in the country. A movement 
should start within the Muslim women. And 
the feeling of the Muslim women is that they 
what this type of amendment in their own 
marriage laws. What has been done after 
the Shariat law? There is only consolidation 
done under one Act. No codification of law 
has taken place and without codification, 
you cannot really do it on the interpretation 
of quranic law by one individual or one 
institution. The difficulty is that codification 
is not there and the codification must start. 
That is where I would appreciate the contri-
bution made by Shri Syed Shahabuddin. 
First of all, he is prepared to talk to us. As 
the moment codification is done, we can 
compare the staturte given by the Hindus, 
the Muslims, the Christians. And in the 
meantime, if you say, "O.K. this is the model 
law which is acceptable to Muslims, Chris-

lians, parsis and liinuds", there is nodifficul-
ty in translating it. The difficulty is thot it is 
a delicate thing which is connected with 
religion. Once it is connected with the 
religion, you have to go by dialogue only. 
Therefore, while everyone supports that the 
country must have a uniform civil code, the 

. speed must be such that it does not hurt 
anyone, And we must talk to the minorities 
and the way by which they can also contrib-
ute certain things in the proposed uniform 
civil code. ForthatweneedadiaJogue. The 
Government has been making efforts. We 
do not go in that spirit to condemn the 
minOrity and then becoming the best Hindu. 
That is not the way by which we have been 
doing it. We respect each other and by 
respecting each other, we get respected. 
Their intention seems to be that except the 
way of Hinduism of their own, every other 
Hindu or every other Muslim is wrong. We 
do not do things in that spirit. We do not 
accept it. For us every Indian is equal and 
his religion is a blessed one to him. He must 
contribute for the development of common 
civil code in his own way. Once that is done 
, there is no difficulty to bring a uniform civil 
code in the country. I agree that the d~ate 
must start in the country for the emancipa-
tion of women sects because women are 
discriminated and they deserve a better 
treatment. I personally feel that it could be 
done inside the uniform civil code. I thank all 
the Members again and I wish that in view of 
my explanation given, there is no urgency of 
this. 

[Translation) 

MR. CHAIRMAN: Shrimati Sumitra 
Mahajan is the mover of this proposal. She 
has written that she will be absent and so, 
further discussion on this proposal should 
be postponed. But there is no such rule that 
the discussion should be postponed due to 
absence. The proposal before the House is 
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iQ such a situation. 

[English] 

The question is: 

"This House urges upon the Gov-
ernment that in order to achieve 
the objectives enshrined in article 
44 of the Constitution and to pro-
mote feelings of unity and brother-
hood amongst all citizens of the 

. country, a Commission be consti-
tuted for framing an uniform civil 
code." 

The motion was negatived 

16.58 ill'S. 

RESOLUTION RE: EXPLORATION OF 
Oil. AND GAS IN EASTERN REGION 

MR. CHAIRMAN: Now we shall take up 
item Number 2. 

Dr. Asim Bala to speak. 

DR. ASIM BALA (Nabadwip): I beg to 
move: 

"This House expresses its grave 
concem over the continuous ne-
glect of the work of oil and gas 
exploration in the eastem region of 
the country , particular1y in the State 
of West Bengal, and urges upon 
the Government to take effective 
steps to accelerate the exploration 
and dl'iliing work in the region in 
order to achieve self-sufficiency in 
the production of oil and gas." 

Under the Ministry of Petroleum, there 

are 13 public sector undertakings, and the 
Oil and Natural Gas Commission is one of 
the gigantic undertakings under which lot of 
work is being done in the country. Under the 
Ministry, there are four subsidiaries and 
other organisations and ONGC Videsh 
Limited is one of them. 

17.00 hrs. 

Sir, the estimated domestic demand for 
crude oil during the year 1993-94 is 52.48 
MT. For petroleum products, the demand is 
estimated at 62.48 MT and the demand for 
natural gas is estimated at 50.44 MMSCMD . 
The above demand is met through indige-
nous production as well as through imports. 
During the coming years, the demand for 
petroleum products is expected to grow 
from 57MTin 1990t079MTin 1996-97; and 
to around 102 MT in 2001-2002. 

Sir, in this respect, I would like to men-
tion. as to what is the present indigenous 
production in our country . The production of 
crude oil during 1989-90 was of the order of 
34 MT; during 1991-92, it was to the tune of 
30.35 MT. The target for the production of 
crude oil during the year 1992-93 was of the 
order of 28.50 MT; but, the cumulative 
production of crude oil during the period 
from April 1992 to January 1993 was only to 
theextentof22.96MT. In its Annual Report, 
the Ministry of Petroleum reported underthe 
head 'Production' that ONGC produced only 
18.555 MT of crude oil during April to De-
cember 1992, as against the target of 25.544 
MT. 

In our country, there is so much short-
age of crude and petroleum products and 
that is why, we are importing oil. During 
1992-93, the import of crude oil was estimat-
ed at 29.42 MT; the import of petroleum 
products was estimated at 10.5 MT. The 
gross foreign exchange incurred on these 
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imports was estimated at Rs.16.250l.:rore. 
You could easily realise the present situa-
tion and the amount of funds we are divert-
ing or spending for the import of oil. It is one 
of the vital sectors. and vital elements which 
is very essential for the development of our 

. country. 

Sir. keeping this in view. I would like to 
mention here that it is a matter of great 
concern that ONGC's management have 
shown a discriminatory attitude towards West 
Bengal basin. It instead of mobilising addi-
tional inputs in the form of new rigs and 
seismic prospecting for delineation and ex-
ploitation of oil deposits in the country has 
adopted a strategy of systematic withdrawal 
of the same, very surreptitiously and on 
untenable technical grounds. In We~t Ben-
gal, particularly the role of ONGC has be-
come even more murkier because of the 
way it has been dealing witl) the discovery of 
oil from Oligocene sand package in Ichapur-
1 located in Nadia district of West Bengal, 
which is my constituency. 

17.03 hrs: 

(SHRIMATI MALIN I BHATTACHARYA) 
[in the Chairj 

Far from exploring and exploiting this 
national wealth. ONGC has been found to 
be more keen on not exploiting the oil re-
sources. 

As per our information it appears that 
during electrologging. the producing zone at 
around 4,350 meter depth had showed a 
hydrocarbon saturation of about 69 per cent 
giving a clear indication of the presence of 
recoverable hydrocarbon deposit. But now 
ONGC Management has attempted to mis-
lead the nation and scientific community 
with a cooked up theory. It is purposefully 
done to stall further exploration in the area. 

I am going to say something about how 
good is the discovery of crude. An analytical 
report of this oil is carried out and it was 
found as one of the best crude in the world 
which would have less refining cost than 
others. I would like to mention here that MI 
s.CEP Total of France evaluated Ranaghat 
- Krishnagar area where the Inchapurwell is 
situated as a potential hydrocarbon gener-
ating area. 9NGC should map up several 
surface geo-chemical regions in the Bengal 
Basin. But it is very sad that ONGC being an 
authority in this field of oil exploration did not 
attempt any logical follow up programme f9r 
there 1st one decade. Whether it is a coin-
cidentallapse or a deep rooted conspiracy 
we have to assess. It is very much shocking 
now for our countrymen that the ONGC 
management has decided just the opposite 
and tned the withdrawal of rig from Ichapur-
1 which is under my Parliamentary constit:-
uency. ONGC has ordered for withdrawal 
with effect from 4.11.1993. . 

It is also very much shocking that the 
exploration process of oil potential in Bengal 
Basin areas has been derailed for some 
mysterious reasons which we do not know 
at all. 

I would like to mention another point 
here. In Introduction of Chapter 1 the 
Annual Report of the Ministry of Petroleum. 
for the year 1992-93 in Para 1.17 on page 
2 it is clearly written that during the period 
April to December 1992. oil and gas were 
discovered in 13 places. For the first time 
there is an indication of oil in a well in West 
Bengal. clearly written In this report. The 
same report under its "Other discoveries" 
section mentioned for the first time that oil 
indication has been found in the Ichapur 
area of West Bengal. It is unfortunate to 
note that in the case of Ichapur We11-1. the 
oligocene producing zone was damaged 
during drilling as a consequence of which 
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the well bore radius became 22"- 24" in-
stead of 12"-14". Why? It is due to the 
pressure of oil. For the information of the 
House I would mention here about the other 
areas also. For instance, ONGC has not 
worked out the details. 

In the GoitGreen Well No.1, the target-
ed depth was 6.000 metres and the drilled 
depth was 5,800 metres. It Penetrated 40 
metreS, thick oil bearing carbonate rock 
between 5430 and 5470 metres. This infor-
mation was evident !rom wireline logging 
carried out by Schlumberger & Company in 
March 1991. Soon after the receipt of the 
report by ONGC, the isolation casing low-
erEld in that Well got severely damaged 
beyond repair. No effort was made to 
evaluate the potentiality of the horizon de-
spite that horizon subsequently produced oil 
on testing. 

In the same manner, in Bodra Oil Well 
No.l1 in the South 24 Parganas district of 
West Bengal, the targeted depth was 5,500 
metres and the drilled depth was 4,950 
metres. ONGC have abandoned this also. 
It has abandoned the Diamond Harbour 
Well No. I also, in the South Parganas 
district. There is a possibility of getting oil. 
if we have a test for it or if we go into more 
. detailed testing. 

From these evidences I bring the inter-
pretation part of the testing analysis. It is 
mentioned in the testing that flash point 
indicates that Gasoline content is higher in 
the crude. Gasoline, i.e. solvent, MS, Hex-
ane, . etc. It!s also mentioned that the 
concerned crude is a very good type of 
crude which may entail lesser refining cost 
compared to other crude. It is one of the 
best crude in the world. 

analysis that the test result does not include 
the following points .... 

In West Bengal, a lot of places have 
been picked up for testing and tor drilling; 
and there are possibilities for getting oil also. . 
But, the Government has suddenly with-
drawn the efforts for more testing or for 
more drilling or for that matter other opera-
tions. 

In the eastern region, a lot of gas is 
available in Tripura. Ouroountry is suffering 
due to shortage of cooking gas. We can 
make some pipeline to bring that gas from 
Tripura through the West Bengal sector. 
But the Government is not interested. I do 
not know why this Government is not inter-
ested in it. But in Russia they are taking gas 
1,000 Kms away from their original place of 
operation. It is very sad for the eastern 
region as well as for the people of West 
Bengal. 

It is very clear that not only the employ-
ees and staff but also the people of West 
Bengal would resist the conspiracy of the 
Central Government or of the ONGC. They 
will always resist the Withdrawal intention. 
So, I request the Government not to with-
draw from the Ichapur oil-well. 

We have heard that the Government is 
trying to hand over these things to the 
private companies. Whatever negotiations 
are there, already some private organisation 
for operating in the field of refining. There is 
nothing secret in it. 

Ministry had also mentioned in its report 
that Messrs Reliance Industries Ltd. are 
working in the West Coast in Gujarat, Messrs 
International Petroleum of Switzerland in 
Gujarat, Messrs Ashok Leyland-Gotco of 
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USA in Orissa and Messrs Essar in West 
Coast, Gujarat. It is our doubt that the 
ONGC authorities are trying to hand it over 
to the private organisation. But under these 
circumstances, the people. of West Bengal 
will not. allow the private organisation to 
work. We want thatlthe Govemment should 
take positive steps. With these words, I 
conclude my speech. 

MR.CHAIAMAN : Motion moved: 

"This House expresses its grave con-
cern over the continues neglect of the work 
of oil and gas exploration in the eastem 
region of t~e country, particularly in the 
State of West Bengal, and urges upon the 
Government to take effective steps to accel-
erate the exploration and drilling work in the 
region in order to achieve self-sufficiency in 
the production of oil and gas." 

SHAI AAMESH CHENNITHALA 
(Koltayam): Madam, in oil and natural gas, 
India is not self-sufficient. I do not know 
when we are going to be self-suffiCient in this 
sector. I think, the Minister also cannot give 
an exact date or a year in which we are going 
to be self-sufficient. It is a very crucial 
sector. All our activities are depending on 
this sector. Everyyearourimport is increas-
ing. This year, it is 29.24 thousand MT. So, 
the scale of import is increasing every year. 
We are spending crores and crores of ru-
pees on import. Now. the only way in front 
of us is to exploit the natural resources which 
are abundantly available in our country. 
There is no other way because the country 
cannot afford to spend crores and crores of 
rupees every year. Instead of that. For 
belter development of the country and to 
save our economy, we have to see whether 
we have enough natural resources or not. 

The working of the ONGC should be 
streamlined; I don't want to go into its de-

tails. More exploration and surveys should 
be conducted in different parts of the coun-
try where it is available whether it is West 
Bengal, Kerala or MP. The State should not 
be the criteria. The criteria should be the 
availability of sources and without proper 
indication of sources, Govemment cannot 
or should not invest money. That is the first 
point which I want to make. If there is a 
source, then you have to spend money; 
otherwise, it is a national waste. I have got 
some information about what is happening 
in the eastem region. The information can 
be divided into two heads- fiscal and phys-
ical. Under fiscal information, As 3500 
crores are being spent on surveys, explora-
tion and development works in the eastern 
regions. Three quarters of West Bengal 
have been offered for exploration and sub-
stantial portion of outlay on exploration and 
development during the Eighth Five Year 
Plan has been provided for the eastern 
region. In spite of all this, the result is 
discouraging. If you look at the physical 
head. as per the geological survey and the 
seismic survey. more than 60.00 square 
kilometers have been covered and approx-
imately, more than 50 wells have been 
drilled but the result is discouraging. My 
point is instead of wasting money and 
continuing explorative work in certain areas 
where there is no sign of sources of oil and 
natural gas. we should avoid such a waste. 
There must be some indication about sourc-
es for exploration. I think we have to divide 
into two categories. Firstly, we have to think 
over how we can streamline the existing 
sources, how we can modify our oil wells and 
solve the problems which they are facing. 
Secondly, we have to concentrate on those 
areas where there are abundant natural 
resources available. As regards the first 
part, look at Assam. Most of the oil wells, as 
per our information, are not functioning. 
Some are partially defunct. More emphasis 
should be given to the wells which are 
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working also. Inadequacy of proper finan-
cial support, poor financial investment and 
mismanagement are certain reasons for 
improper functioning of the wells of that 
area. So, I think the Minister and the 
Govemment should give more emphasis 
and should adopt certain corrective mea-
sures so far as Assam is concerned. We 
know about the gas which we are producing. 
In Bombay High and other places. flanng 
gas is a big problem, We face this problem 
everywhere. There was a proposal for 
recycling of the flared-up gas. Serious 
attention should be given by the Govern-
ment for recycling of this flared-up gas so 
that we will be able to save a large quantity 
of 93.S and utilise it for our domestic con-
sumption. 

Regarding South. time and again. 
Members of Southern States are demand-
ing about exploratory work. There are cer-
tain indications that natural resources are 
available in that part of the country, for 
example in Cochin. Cauvery Basin, Krishna 
Godavari Basins and so on. These are the 
areas where there are confirmed reports 
about abundant natural resources. If the 
criteria of the Govemment ~ to invest more 
money for surveys and exploratory work in 
those places where there are natural re-
sources, I am sure that these three or four 
areas will give good results. For examj:>le 
take the case of Cochin. Four years back, 
some explOratory work was undertaken in 
this area. Some foreign company was 
engaged in the work. But one fine morning, 
we came to know that the work was stopped 
and the contract was revoked. Now, no 
work is going on there. In the Northern part 
of Kerala, in the offshore of Kasaragod, 
there are confirmed reports about natural 
resources. If the Government is going to 
undertake a geologICal survey or any other 

survey in that part, it will certainly get con-
firmed reports about the availability of oil. 
Same is the case with Cauvery and Krishna 
Godavari Basins. So, I request that more 
attention should be paid to these areas also. 

We are talking much about the South-
ern Gas Grid. I think Oman has cleared our 
project. The sea route is also cleared. By 
1998, this project will be implemented and 
gas will reach the northern part of Gujarat. 
If the Southern gas Grid rs to become a 
reality, it is very necessary that the required 
infrastructural facilities should be made avail-
able. If this preliminary work is not started 
right now, the much awaited Southern Gas 
Grid will not be a reality and it will remain only 
on paper. So, I request the han. Minister to 
give special attention to this important issue. 

Madam, I do not intend to take much 
time of the House. The important point to 
keep in mind is to realise that this is a crucial 
sector which helps all the other develop-
mental activities. That is why, it should be 
given more attention. All the available nat-
ural resources should be tapped. I may 
again emphasise that money should be 
invested in those areas where there are 
sources. Of course, we do know thai In 

certain North Eastern States, there are 
confirmed reports that there are abundant 
resources of oil. If that is so, the Govern-
ment should give more attention to this. I 
want to say a few words about the function-
ing of the ONGC. I know that the hon. 
Minister is taking cer1ain corrective mea-
sures. 

A lot of discussions were held in this 
House itself. ONGC is facing certain prob-
lems. Financial constra;nt is one of the 
problems which the ONGC is facing at 
present. I request the hon. Minister to take 
corrective step so that the day-today func-
tioning of ONGC could be improved. I think 
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in the days to come the ONGC can perform 
very well if all these lacunae were removed. 

SHRI SUDHIR GIRl (Contai): Madam, 
Chairperson, Dr.Asim Bala has moved a 
resolution which needs careful scrutiny and 
examination for tl.le purpose of saving our 
country from importing oil. Madam, the role 
of oil, in a developing country like ours, is so 
much that we have to depend on the import 
of oil. It is a fact that our economic 
sovereignty is being surrendered to the 
imperialist forces as because we are not 
self-sufficient in oil production. We have to 
spend a huge amount of foreign exchange 
which is so much valuable for our country 
because we have to purchase a good deal 
of petroleum products from other countries. 
During the Gulf war we found ourselves so 
much helpless that we had to go from 
country in to country search of oil. Our 
industries depend on the foreign supply of 
oil. We have to surrender our economic 
sovereignty to the world Bank and Interna-
tional Monetary Fund. As we cannot afford 
to purchase such a huge quantity of oil and 
we cannot afford to spend so much foreign 
exchange on its import. we have to borrow 
loans from the IMF and World bank. On the 
baSis of.these loans they are in a position to 
motivate the policies of our Govemment. 
Madam. as because we are indebted to the 
IMF and the World Bank, we have been 
forced to open our doors to the foreign 
multinationals to invest in our industries. 
The Central Government has gone to the 
extent of asking the foreign firms to explore 
the possibilities and potentials of oil in our 
country. 

We had fallen victim to the greedy class 
of foreign firms which had been engaged in 
our country for explOring petroleum pro.d-
ucts. 

Madam, we are in possession of so 

much petroleum products in our country 
which the common people, the Indians, are 
not made aware of them. If we can explore 
the potentialities of oil in our own country, il 
we can invest a good sum of money for oil 
exploration, then it is possible for us to fultil 
the need of our own country. The experts 
say that in the eastern region of our country, 
there is a vast deposit of oil and natural gas. 
It had bee~ pointed out by the experts that 
in the near future, if suitable steps are taken. 
oil exploration activity is conducted properly 
and if due regard is given to the expert 
opinion, then. we will be able to find 2859 
crore metric tonnes of oil in our country. 
whereas, our country needs, annually, only 
642 lakh metric tonnes of petroleum prod-

, ucts. Our experts have found that there 
was an oil well in Itchchapur in the district of 
Nadia in West Bengal viz. Well No.1. which 
was dug out and sufficient oil of high quality 
was found there. But. suitable measures 
have not been taken by the Government to 
explore the possibilities of further oil depos-
its in those areas. It is being avoided on one 
or pretext or the other. Sometimes, the 
Government had said that oil found in the 
eastern region of the country viz. Itchchapur, 
was of low quality; sometimes. they say that 
under the North and South 24 -Parganas 
district of West Bengal. oil once deposited 
had now been shifted to Bangladesh: some-
times. they say that oil found In those dis-
tricts are not commercially vlabie, and some-
times. they say that the amount to be ex-
pended for the purpose of oil exploration 
would be much more than what we can 
spend for importing oil from outside. Not 
only thiS. madam. one tanker full of oil which 
was found in Nadia district viz. Well No. 1 
was sent to Haldia for examination. The oil 
was sent, it was examined. it was found lobe 
of a high quality and it was found out to be 
highly commercially viable. In spite of that. 
no Report was senl to the Parliament. It had 
been pOinted out by the experts that four oil 
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wells were to be dug out but one oil well had 
since been dug out. It had been pointed out 
that the machinery required for extracting oil 
from underground was not suitable and they 
say that the Government official had said 
that the machinery required for such pur-
poses are to be imported. 

For this purpose, valuable foreign ex-
change has to be spent for uncertain results. 
I think the Govemment should do well if it 
can adopt suitable measures for digging out 
the wells identified to be full of oil, which have 
given a clear signal for our future oil finding. 

Even the machinery which is being 
used in the districts of Nadia and Maldah of 
West Bengal is going to be sent to Assam. 
In this regard, a letter has already been sent 
to the hon. Minister Capt. Satish Kumar 
Sharma on 2.1.93, but that letter has not yet 

• been replied to. I would urge upon the hon. 
Minister.to kindly look into the letter which 
was sent from West Bengal from the officials 
of the Oil and Natural Gas Commission. 

In Boril, some oil wells have been found 
where digging is going on, but it is necessary 
that suitable machinery are to be imported 
for exploring the oil deposits in our eastem 
region. It may be that some vast amount 
has to be spent for this purpose; but if we 
spend this amount in purchasing machinery 
from outside to explore oil in our country in 
the eastern region, then the results which 
can be achieved would further our causes of 
economic development. 

It is a fact that there are some vested 
interests in our country; they are misleading 
Government. This caucus is trying to con· 
ceal the fact that the eastern region of our 
country is full of vast resources of oil; and if 
those resources are exploited and if those 

resources are practically used for the fur-
therance ofthe self-sufficiency in respect of 
oil, then out country would prosper. We 
need not depend on 'he supply of oil from 
other countries, So, I think that in the near 
future, if we can suitably strike oil deposits in 
the areas which have been identified by the 
experts to be full of oil. then we think that our 
Govemment will do a good job; and the 
caucus or the conspiring units which are 
misleading the Govemment, their intention 
is to compel the Government to import oil 
from other countries. This aspect is to be 
looked into. I would urge upon the hon. 
Ministerto give his personal attention to this 
matterverycarefully so thatthe prospects of 
oil finding in the eastern region of our coun-
try are exploited fully. 

Further, we would ask the Government 
to look into the matter. One expert from 
West Bengal reported to the Government 
that they have already found a good quality 
of petroleum product in the eastern region. 

In Diamond Harbour some high quality 
petroleum products were found and they 
were also examined. But on some flimsy 
pretext those oil findings or prospects have 
not been properly examined. I WOUld, there-
fore, urge upon the han. Minister to kindly 
see that the eastem region is not deprived of 
the opportunities which we have got. 

I would conclude by saying that not only 
the eastem region but different parts of our 
country are full of oil resources and experts 
have been on record that the western region 
as also the northern region and the Himalay-
an region are full of oil. Those resources 
have not been fully exploited. They have not 
even been examined. These aspects should 
be examined and if the hon. Minister gives 
some careful thought to the possibilities and 
potentialities available it would be better for 
us. Then we need not depend on foreign 
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countries and take loans in the form of 
foreign exchange etc. 

I hope that the hon. Minister would 
personally look into the matter and try his 
level best to solve the oil problem facing our 
country. 

KUMARI MAMATA BANERJEE 
(Calcutta South): I wholeheartedly support 
the Resolution moved by Dr. Asim Bala 
regarding exploration of oil and gas in the 
eastern region. 

I am supporting him because I also 
want to say that the State of West Bengal 
should be revived economically. Whatever 
he has said, I think, is correct and there are 
some apprehensions in the minds of the 
people in West Bengal that the eastem 
region is neglected, especially, West Ben-
gal. That is why my request to the hon. 
Minister is to look into these problems 
personally and to intervene in the matter. 

I would like to remind the hon. Minister 
that 13 points have already been discovered 
for oil exploration in the eastem region. If he 
constitutes a task force or an expert com-
mittee for the eastern region to go finto this 
matter in detail and to take some conc.!ile 
action the State of West Bengal can prosper 
economically, especially in those areas which 
are potentially rich in oil and gas because 
the State of West Bengal is deterioraljng day 
by day from the point of view of industrial 
development. 

About four or five days ago I went to 
HlJldia to attend some meeting. At that time 
I met the people from the Haldia refinery of 
the Indian oil corporation. I talked to some 
of the workers and also some high officials. 
They told me that the expansion of all the 
units of the IOC, except that of the Haldia 
refinery has been allowed.. Only Haldia 

refinery expansion has not been agreed to. 
I do not know the reason. I heard that a 
proposal for a project for expansion of the 
Haldia refinery costing Rs 1100 crore has 
been pending with the IOC, the Ministry and 
the Planning Commission. I understand 
that the hon. Minister is very much for the 
expansion but the Planning Commission is 
not able to give the money for it. I request 
that the hon. Minister may kindly look into it 
personally and see that the Haldia refinery is 
allowed t!' expand. 

Haldia is an industrial growth centre 
and its also the heart of Bengal. If Haldia 
refinery is revived, West Bengal will be 
revived economically. If the expansion of 
that refinery takes places I believe that the 
ancillary industries would also be revived 
and so many unemployed youth will also get 
employment. That will also induce other 
industrialists to come to the eastern region 
and set up some industries. Therefore, I. 
request the hon. Minister to ensure thatthe 
expansion ofthe Haldia Refinery takes place. 

I personally request the Minister, when-
ever he finds time, to visit Haldia and when 
he talks to the people he will understand the 
sentiments of the people. They had person-
ally requested me to eXl;lress their views to 
the Minister. 

Golf Green Well Oil No.1 is in my con-
stituency. It is targeted depth was 6000 
metres and its drilled depth was 5800 metres. 
Bodra Oil Well No.11 is in South 24 Parganas. 
Its targeted depth was 5500 metres and its 
drilled depth was 4050 metres. Diamond 
Harbour Well Oil No. 1 is in South 24 
Parganas. Its targeted depth was 5500 
metres and its drilled depth was 5555 metres. 
I do not know whether there is any discrim-
ination or not. But the feelings are there. I 
must appreciate the truth. The fact of the 
matter is that whenever there were diffeF-
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ence in our Party, I had always stood by the 
people. I know the feelings and the senti-
ments of the people. This is a very impor-
tant area. I personally request the Minister 
to visit these thirteen places in Bengal wher-
ever oil and gas have been discovered. 

Tripura is also'having potentialities. But 
I do not know whether they have an oppor-
tunity or not. The Eastern Region is being 
neglected from every side. West Bengal is 
an important State. Bihar is also an impor-
tant State. Orissa is also an important State. 
Tripura is a small State. 

I once again request the Ministertovisit 
Golf Green Well. Bodra Oil Well and Dia-
mond Harbour Well. As you are aware, 
unemployment is too high in West Bengal -
52 lakhs. I do not know the exact figure of 
uneducated unemployed youth. You will be 
surprised to know that in West Bengal, more 
than 110 big industries were closed and 
more than 23000 small 'industries were 
closed and hence the workers are on a 
hunger strike. So, the sitwation in West 
Bengal is very grim. This is the only area 
where we can develop the State and survive 
economically. 

I request the Minister to visit all these 
thirteen places, especially Haldia, because 
if Haldia revives, then our State will Pe 
revived. So, our interest is involved. I know 
that the Minister is an effective Minister. Sir, 
if you think, you can do it. 

MR.CHAIRMAN: Madam, may I re-
quest you to request the Minister, through 
the Chair? 

KUMARI MAMATA BANERJEE: With 
this personal request, I conclude. I must 
congratulate the Minister because he has 

beendoinggoodwork. Please look after our 
interests also. 

[Translation] 

SHRI SUBRATA MUKHERJEE 
(Raiganj): Madam Chairman, our country is 
rich in natural resources. Not only the 
eastern region, but the entire country is rich 
in these resources. From our early child-
hood to this day, we have been told in our 
geography text books that in the entire 
eastern region. Particularly in Bihar, West 
Bengal, Assam and Orissa we have rich 
mineral depoSits. In these areas there is 
great quantity of natural gas and rich oil 
reserves. But this is a matter or regret that 
the Government of India has never paid 
proper attention towards this issue. I, there-
fore, welcome the resolution moved here by 
Shri Asim Bala and would like to submit that 
there should be a discussion on this issue. 
In respect of West BengaLI would like tosay 
that 45 places were identified there. As the 
hon. Minister has stated, out of the 45 places 
identified for the purpose of oil exploration, 
the ONGC have already undertaken drilling 
operations at 41 locations and has incurred 
thereon an infectious expenditure to the 
tune of crores of rupees as they have failed 
to find oil at these places. Drilling work at 
these places has been completed and in 
respect ofthe remaining 4 locations we have 
come to know from the hon. Ministerthatthe 
drilling operations at these 4 places is in 
progress. But since I belong to that State, I 
can say atleast this much about my constit-
uency that ONGC had undertaken drilling 
operations at 3 places namely Itaha, 
Kardangi and Manaura there and wasted 
crores of rupees on the construction of 
roads, residential units and link roads to 
connect these places with the National High-
way. Even the drilling operation which was 
started there, was left incomplet8 on the 
plea that the oil found in these areas was nol 
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going to be commercially viable. How is it so 
that witho~t completing the drilling operation 
they came to this conclusion that the oil 
found in these areas was not going to be 
commercially viable. Does the Geological 
Survey of India have any criteria to deter-
mine the commeflj::ial viability of oil even 
before the completion of drilling operation? 

I belong to the area situated near the 
Bangladesh border. I have already told that 
crores of rupees were wasted on drilling at 
3 places in my Constituency and the work 
was later on stopped. On the other hand, at 
a nearby location in the Thakur Gaon sub-
division, a large quantity of oil is likely to be 
found. So far as West Bengal is concerned, 
one of the scientists of that State has claimed 
that there are large reserves of oil in that 
-State and he has thrown a challenge to the 
ONGC in this regard. Through the chair 
person, I would. therefore, like to draw the 
attention of the han. Ministerto this situation 
and like to know as to why the ONGC is not 
going to take up that challenge. In case of 
failure on their part, doubts will certai~ly be 
expressed there thatthere is a conspiracy at 
work at the high levels in the ONGC, which 
iscreating hinderances in the way of achiev-
ing self-reliance in the field of meeting oil 
requirement of the country. In fact, oil and 
natural gas is available at all these places 
whether it is West Bengal, Assam or T ripura. 
Just now, an hon. Member was saying that 
there is bright possibility of finding oil in the 
entire eastern and northern mountain rang-
es and entire coastal areas ofthe south, but 
hitherto no survey has been conducted in 
this regard. If the exploration of oil in these 
areas in undertaken in a proper way. we can 
achieve self reliance in our economy. 

Just now, Mamata Ji was saying that 
Haldia Petrochemicals belongs not only to 
West Bengal, but also to the entire country. 
Because of that, project alone, we can say 
with pride that we occupy a respectable 
position in the field of oil production. With 
our new policy, which is being discussed 
here, we have come to the point of selling 
away our country. 

MR. CHAIRMAN: Are you going to con-
elude you.speech now or want to continue it 
us next time? 

SHRI SUBRAT A MUKHERJEE: I will 
continue it next time. 

MR. CHAIRMAN: Alright, you may con-
tinue it next time. 

SHRI NITISH KUMAR (Barh): When I 
will speak? 

MR. CHAIRMAN: I called your name, 
but you were not here. You can also speak 
next time. 

[English] 

Now the House stand adjoumedto re-
assemble on Saturday. the 11 th December, 
1993 at 11 a.m. 

18.00 hrs. 

The Lok Sabha then adjourned till Eleven 
of the Clock on Saturday, the 11 the 

December, 1993/ Agrahayana 20, 1915 
(Saka) 
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